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 ३2393
 LOK  SABHA

 Tuesday,  April  19,  960/30th  Chaitra,
 882  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair].

 MEMBERS  SWORN

 l.  Shri  Liladhar  Asthana  (Unnao).

 2.  Shri  Vijaya  Anand  Maharaj
 Kumar  of  Vizianagram  (Visakhapat-
 nam).

 ORAL  ANSWERS  TO  QUESTIONS

 Stores  in  C.0.D.,  Chheoki

 +
 #1567.  J

 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  708  on  the  9th
 December,  959  and  state:

 (a)  whether  Government  have  com-
 pleted  the  investigation  regarding  the
 recovery  of  stores  from  underground
 in  Central  Ordnance  Depots,  Chheoki;
 and

 (0)  if  so,  the  result  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatesinhrao
 Gaekwad):  (a)  and  (b).  Yes,  Sir.  The
 Court  of  Inquiry  has  held  that  the
 ‘surpluses,  including  the  unaccounted
 for  stores,  dug  up  from  the  Depot
 premises  as  also  the  deficiencies  were
 due  to  lapses  in  carrying  out  stock-
 taking  and  that  there  was  no  mala-
 fide  intention  on  the  part  of  responsi-
 ble  individuals  in  authority.  It  may
 also  be  stated  that  the  Government

 250  (Ai)  LSD~—I,

 Shri  Vidya  Charan  Shukla:

 72394
 has  this  matter  under  further  consi-
 deration.

 Shri  Ram  Krishan  Gupta:  May  I
 know  what  is  the  value  of  the  sur-
 plus  store  which  has  been  recovered?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  According  to  the
 Court  of  Inquiry,  the  total  value  of
 stores  found  to  be  surplus  in  the  depot
 by  stock-taking  and  by  unaccounted
 stores  having  come  up  as  a  result  of
 items  being  dug  up  from  the  depot
 premises  or  discovered  lying  in  var-
 ious  sheds  amount  to  Rs.  7,2,4l.  De-
 ficiencies  amounting  to  Rs.  1,86,000
 came  to  light  as  a  result  of  stock  tak-
 ing.  The  total  value  of  stores  held
 on  charge  of  C.O.D.  Chheoki  on  the
 3lst  December,  959  was  over  Rs.  53
 crores.  The  value  of  stores  found
 buried  amounts  to  Rs.  6,000.

 Shri  0.  0.  Sharma:  The  hon.  Minis-
 ter  said  these  things  were  due  to  the
 defective  stock-taking.  May  I  know
 why  this  stock-taking  is  defective  and
 what  is  being  done  to  make  the
 stock-taking  more  foolproof?

 Shri  Krishna  Menon:  That  is  true,
 Sir.  Based  on  the  proceedings  of  the
 Court  of  Inquiry,  the  Gen.  Officer
 Commanding-in-Chief,  Eastern  Com-
 mand  observed  that  the  job  of  main-
 taining  scrutiny  and  check  at  Chheoki
 has  been  done  efficiently.  But  the
 procedures  have  to  be  examined  and
 these  are  under  examination  of  the
 Army  Headquarters.  Departmental
 action  is  being  taken  against  some
 depot  commanders  for  any  errors  in
 this  way  and  the  recommendations  of
 the  Gen.  Officer  Commanding-in-Chief
 in  relation  to  the  Services  are  also
 under  examination.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  person-
 nel  of  the  stock  verification  are  work-
 ing  under  the  same  commandant  and
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 if  so,  what  positive  steps  are  being
 taken  to  see  that  the  stock  verifiers
 do  not  work  under  the  same  comman-
 dant,  but  they  work  under  the  Dir-
 ector,  Ordnance  Factories  or  higher
 authorities?

 Shri  Krishna  Menon:  I  am  sorry,  I
 do  not  understand  it.

 Mr.  Speaker:  The  hon,  Member  sug-
 gests  some  other  person  to  be  ap-
 pointed.

 Shri  S.  M.  Banerjee:  Not  that,  Sir.
 My  submission  is  that  in  the  ordnance
 depots  the  stock  verifiers  are  working
 under  the  same  depot  commandant,
 whereas  in  the  Directorate  of  Ordn-
 ance  Factories,  the  stock  verifiers  are
 working  under  the  Director  General
 of  Ordnance  Factories  for  having
 better  supervision  and  check.  May  I
 know  whether  a  similar  procedure
 will  be  followed  here  because  of  these
 lapses?

 Shri  Krishna  Menon:  It  is  3  sug-
 gestion  for  action.  Problems  are  not
 exactly  the  same.  The  whole  thing  is
 under  examination.  When  the  admin-
 istration  is  tightened,  these  errors  come
 to  light  and  when  they  come  to  light,
 it  is  said,  “Why  errors’?  Discovery
 means  that  it  is  open  to  question.

 Mr.  Speaker:  Evidently  they  want
 more  tightening.

 Shri  Krishna  Menon:  But  the  point
 is  it  cannot  be  tightened  in  such  a  way
 as  to  strangle  the  thing  altogether.

 Shri  Aurobindo  Ghosal:  May  I
 know  whether  the  huge  number  of
 stocks  were  lying  in  the  open  which
 were  not  accounted  for?

 Shri  Krishna  Menon:  I  was  told
 that  the  stocks  were  lying  in  open  and
 they  will  continue  lying  in  open
 until]  there  is  covered  accommodation.
 Govered  accommodation  can  be  pro-
 vided  only  in  course  of  time  accord-
 ing  to  the  availability  of  resources.
 This  is  not  a  new  position.  It  arises
 from  the  fact  that  there  are  large
 quantities  of  goods  left  over  since  the
 War  which  are  useful  for  our  pur-
 poses.
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 Shri  Aurobindo  Ghosal:  May  I
 know  whether  all  the  stocks  have  been
 removed  under  the  covered  accommod-
 ation?

 Mr,  Speaker:  The  same  question
 was  asked  some  time  ago.  The  hon.
 Minister  gave  the  details  of  the
 amount  of  covered  accommodation
 that  has  been  provided.  It  is  not  that
 in  one  day  it  can  be  done.  Attempts
 are  being  made  in  this  direction.  The
 hon,  Members  should  read  answers
 given  to  various  questions  during  the
 session.  If  anything  new  arises  I  will
 certainly  allow  it.

 Shri  Ram  Sevak  Yadav:  May  I
 know  whether  the  stocks  worth  lakhs
 of  rupees  were  hidden  underground
 which  could  not  be  found  out  for  many
 years?

 Shri  Krishna  Menon:  I  just  answer-
 ed  that  question.  The  value  of  the
 stock  that  was  discovered  from  under-
 ground  amounted  to  Rs.  6,000.

 क्रांतिकारियों  को  सूतियां

 +१५६८,  श्री  प्रकाश  बीर  हास्त्री  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि.

 (क)  क्‍या  सरकार  दिल्ली  के  उन  स्थानों

 पर  जहां  से  कुछ  समय  पहले  ग्रंग्रेजों  की  प्रति-

 मायें  हटायी  गयी  थीं,  कुछ  भारतीय  क्रांति-

 कारियों  की  प्रमायें  स्थापित  करने  का  विचार

 कर  रही  है  ;

 (ख)  यदि  हां,  तो  उन  क्रांतिकारियों  के

 नाम  क्या  हैं  ;

 (ग)  उनकी  प्रतिमायें  किन  किन

 स्थानों  पर  लगायी  जायेंगी  ;

 (घ)  क्‍या  सरकार  ने  इस  विषय  पर

 विचार  किया  है  कि  प्रंग्रेजों  की  शेष  प्रतिमायें

 कब  हटायी  जायेंगी  ;  शौर

 (2)  दिल्ली  में  विदेशियों  की  धौर

 कितनी  प्रतिमायें  हटायी  जानी  दोष  हैं  ?
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 गृह-कार्य  मंत्री  (थ्री  गो०  To  पन्त  )  :

 (क)  से  (7)  दिल्ली  में  प्रतिमा  स्थापना

 संबंधी  सारे  मामले  एक  समिति  के  सामने  रखे

 जाते  हैं,  जो  कि  व्यक्ति  के  महत्व  और  प्रतिमा
 के  श्राकार  और  दूसरे  मामलों,  जिनमें  कि

 झावदयक  धन  का  प्रत्यापंण  भी  सम्मिलित  है,
 पर  विचार  करती  है  और  सरकार  को  परामर्द

 देती  है  t

 (घ)  और  (ड)  दिल्‍ली  में  अब  केवल

 दस  ही  शेष  हैं  ।  संग्राहालय  में  उनके  लिये

 स्थान  मिलने  पर  उन्हें  हटा  दिया  जायगा  1

 श्री  प्रकाश  वीर  शास्त्री  :  क्‍या  में  यह
 जान  सकता  हूं  कि  जो  यह  समिति  स्थापित  की

 गई  है  तो  इस  समिति  ने  अब  तक  किन  किन

 व्यक्तियों  के  लिये  और  किन  किन  स्थानों  के

 बारे  में  इस  संबंध  में  सिफारिश  की  है  ?

 श्री  गो०  ब०  पन्त :  समिति  के  पत्र  व्य-

 बहार  के  बारे  में  पूछे  गये  सवालों  के  जवाब  में

 मैंने  कहा  था  कि  एक  तो  सरदार  पटेल  के

 बारे  में  लिखा  पढ़ी  हो  रही  है,  एक  सुरा
 बाबू  के  बारे  में  लिखा  पढ़ी  हो  रही  हैं  और

 शायद  स्वामी  श्रद्धानन्द  जी  के  बारे  में  भी  लिखा

 पढ़ी  हो  रही  है  ।  यह  समिति  जो  भी  मण्ण्ल
 उनके  पास  जाते  हैं  उनको  वह  देखती  है  ।

 श्री  प्रकाश  वीर  शास्त्री  :  श्रभी  गृह  मंत्री
 जी  ने  कहा  कि  संग्रहालय  में  स्थान  होने  पर
 दिल्ली  में  जो  प्रतिमाये  शेष  रह  गयी  हैं  उनको
 भी  हटा  दिया  जायगा  तो  मैं  जानना  चाहता

 हैं  कि कब  तक  इस  प्रकार  की  व्यवस्था  हो
 जायगी  ?

 श्री  गो०  Ho  पन्त :  संभवत:  यह  जब

 यहीं  का  म्यूजियम  बन  जायगा  तो  शायद
 उसी  म  उनके  लिये  जगह  निकल  आवे  |

 श्री  भक्त  दर्शन  :  यह  जो  दस  मूर्तियां
 शझभी  तक  दोष  हैं  तो  क्या  गवनंमट  यह  उचित

 नहीं  समझती  कि  उन  विदेशी  लोगों  की  मूत्तियों
 को  हटाने  से  पहले  यह  निर्णय  कर  ल  कि  उनके
 स्थान  पर  किन  किन  देक्षी  मृत्तियों  की  स्थापित
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 किया  जायगा  और  उस  समिति  पर  उसे  क्‍यों

 छोड़ा  जा  रहा  है  ?

 शी  गो०  Fo  पन्त  :  वह  तो  पहले  ही  इस
 बारे  में  यहा  -लोक  सभा  में  भी  बयान  दिया

 गया  था,  और  उसमें  कहा  गया  था  कि  कुछ

 मूर्तियां  तो  हटायी  जा  रही  हैं,  और  कुछ  को

 जब  स्थान  मिलेगा  तब  हटाकर  रख  दिया

 जायेगा  ।  वह  स्थान  मिलने  पर,  जैसा  मैने

 कहा,  उनको  हटा  दिया  जायेगा  शौर  संभवत:

 इस  म्यूजियम  के  बनने  पर  जगह  निकल

 आयेगी  t

 Shri  Hem  Barua:  The  hon.  Minister
 has  said  that  these  statues,  after  re-
 moval,  would  be  housed  in  a  museum.
 May  I  know  the  specific  reasons  for
 trying  to  find  out  a  resting-place  or
 these  statues  of  foreigners  in  a  mu-
 seum?  Is  it  to  preserve  them  as  re-
 lics  of  our  slavery?

 Shri  G.  B.  Pant:  It  is  to  deal  with
 them  in  a  becoming  manner,  which  a
 State  like  ours  considers  befitting  its
 dignity  and  position.

 श्री  ब्रजराज  सिंह  :  अपने  देश  में  सार्व-

 जिनक  स्थानों  पर  विदेशियों  की  मूर्तियां  लगे

 रहने  के  खिलाफ  प्रबल  भावना  की  पृष्ठमूमि
 में  क्या  सरकार  यह  उचित  समझती  है  कि

 उनको  तुरन्त  हटाकर  क्सी  भी  स्थान  पर  रख

 दिया  जाये,  और  जब  वह  संग्रहालय  बन  जाये

 तब  उसमें,  जैसा  गृह  मंत्री  महोदय  चाहते  हैं

 बैसे  उनको  रख  दिया  जाये  ?

 श्री  गो०  Fo  पन्त  :  कोई  ऐसी  भावना

 इस  वक्‍त  है  यह  तो  मुझे  कोई  सूचना  मिली  नहीं

 है,  और  अगर  हटाकर  किसी  जगह  रख  दिया

 जाये.  तो  जगह  बतलायी  जाये  तो  फिर  वहां
 रखना  होगा  ।  लेकिन  उसके  लिये  भी  जगह
 बनानी  होगी  ग्रौर  उसमें  खर्चा  होगा  ।

 श्री  Wo  मु०  तारिक  :  क्‍या  मैं  जान  सकता

 हूं  कि  बहुत  से  इन्कलाबी  और  मुजाहिद  ऐसे

 हैं  जैसे  कि  बोखुल  हिन्द  मौलाना  महमूदुल

 हसन  और  मौलाना  सईदल  हसन  बरेलवी,
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 जिनके  बुत  नहीं  बनाये  जा  सकते,  उनकी

 यादगार  किस  तरीके  से  कायम  को  जायेगी

 क्‍या  कोई  ऐसा  मसला  हुकूमत  के  सामने  है  ?
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 at  बो०  ao  पन्त :  श्गर  कोई  यादगार

 कायम  रखना  चाहता  है  तो  वह  रख  सकता  है  ।

 शौर  इस  तरह  बहुतों  की  यादगार  कायम  हो
 जाती  है  |  लेकिन  सबसे  बड़ी  यादगार  तो
 लोगों  के  अपनो  जिन्दगी  के  काम  हैं  जिनमे

 आयन्दा  हमेशा  मुल्क  को  फायदा  मिलता

 रहेगा  ।

 Shri  Ansar  Harvani:  May  I  know
 the  composition  of  this  committee,
 and  whether  any  fighter  for  freedom
 is  also  on  this  committee?

 Shri  G.  B.  Pant:  The  committee  has
 been  formed  by  the  Ministry  of  Works,
 Housing  and  Supply,  and  I  cannot  give
 exactly  its  composition.

 श्री  प्रकाश  बीर  शास्त्री  :  क्‍या  में  जान
 सकता  हूं  कि  जिन  भारतीय  क्रांतिकारियों  ने

 अहिसा  में  विश्वास  होते  हुये  भी,  भारत  को
 स्वाघीन  कराने  में  हिसान्‍्मक  उपायों  का
 अझवलम्बन  किया,  क्या  उनकी  मूर्तियां  स्था-

 पित  करने  के  संबंध  में  भी  कुछ  विचार  क्रिया
 जा  रहा  है  ?

 श्री  गो०  ब०  पन्‍त  :  जो  आम  तौर  पर

 जसूल  है,  वह  मैंने  आपके  सामने  रख  दिया  कि

 सरकार  की  तरफ  से  तो  कोई  ऐसी  मूततियां
 स्थापित  करने  की  स्कीम  नहीं  है,  मगर  जो

 कोई  लोग  चाहते  हं--और  ग्राखिर  ऐसे  क्रांति

 कारियों  के  लिये  तो  लोगों  के  दिल  में  श्रद्धा

 होगी--तो  वह  चाहें  तो  उस  पर  विचार  हो
 सकता  है,  भ्रौर  जैसा  कि  मैंने  पहले  कहा  था,

 कुछ  क्रांतिकारियों  के  संबंध  में  पुराना  जेल

 जोड़  कर  वह  कुछ  बनने  वाला  है,  उसके  बारे

 में  कुछ  व्यवस्था  करने  का  विचार  है

 श्री  जोफोम  अ्रात्वा  :  क्या  भगंत  सिंह  की

 मूति  बनाने  की  कोई  स्ग्ीम  है  ?  क्‍या  उरूके

 बारे  में  आपके  पास  कोई  अर्जी  झाथी  है  ?

 श्यो  गो०  Fo  पन्त :  भगत  सिंह  की  मूति
 के  बारे  मैंने  तो  आपने  कोई  तजबीज  को  ओर

 न  भेजी  ।

 शी  स०  मो०  बनजों  :  में  माननीय  मंत्री

 जी  से  पूछना  चाहता  हूं  कि  जिस  तरह  से

 दिल्ली  में  ये  मूर्तियां  हटायी  जा  रही  हैं,
 क्या  वही  नीति  शौर  शहरों  में  भी  ग्रपनायी  जा

 रही  है  जहां  कि  इस  तरह  की  मूर्तियां  हैं  ?

 शी  Mo  qo  पन्त :  जी  हां,  सब  जगह  यह
 नीति  अ्रपनायी  जा  रही  है  शौर  भ्रपनायी  गयी  है
 और  बहुत  जगह  तो  ऐसी  मूतियां  हटा  भी  दी

 गयी  हैं  ।

 श्री  भक्त  दर्शान  :  कई  वर्षों  से यह  झ्राश्वा-

 सन  दिया  जा  रहा  है  कि  यह  राष्ट्रीय  संग्रहालय
 बन  जाने  के  बाद  इन  मूर्तियों  को  वहां  हटाया
 जायेगा  |  क्‍या  गवनंमेंट  के  पास  यह  सूचना  है
 कि  वह  संग्रहालय  कब  तक  बन  जायेगा  गौर

 कब  तक  निश्चित  रूप  से  ये  मूर्तियां  वहां  हटा
 दी  जायेंगी  ?

 श्री  गो०  ao  पन्त :  उसकी  सूचना  की  तो

 जरूरत  नहीं  -  इधर  उधर  जाते  सभी  लोग

 देखते  हैं,  हम  भी  देखते  हैं  कि  बन  रहा  है  ग्रौर

 कितना  बनना  बाकी  है  ।



 r24or  fora
 Answers  CHAITRA  30,  882  (SAKA)  Ori  Answers  72402

 Polish  Assistance  for  Copper  Mining

 (Shri  Ram  Krishan  Gupta:

 #1569
 4

 Shri  Madhusudan  Rao:
 *  Shri  L.  Achaw  Singh:

 L  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  be

 reply  given  to  Unstarred  Question  No.
 947  on  the  4th  December,  959  and
 state:

 (a)  whether  negotiations  with  the
 Polish  Government  regarding  assist-
 ance  in  the  development  of  copper
 mining  in  India  have  since  been  com-
 pleted;  and

 (b)  if  so,  the  result  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  nature  and  the  details  of  the
 offer  of  assistance  which  has  been  re-
 ceived  from  the  Polish  Government  in
 this  regard?

 Shri  Gajendra  Prasad  Sinha:  The
 negotiation  is  going  on.  The  nature  of
 assistance  will  depend  on  the  target
 that  will  be  fixed  at  Khetri.  A  team
 of  experts  or  geologists  came  to  this
 country.  We  also  sent  our  report  for
 Khetri.  That  is  the  stage  at  which
 the  matter  stands  at  present.

 Shri  Kasliwal:  May  I  know  whe-
 ther  the  Polish  Government  had  off-
 ered  to  set  up  a  copper  smelting  plant
 at  Khetri?

 Shri  Gajendra  Prasad  Sinha:  As_  I
 have  said,  the  negotiations  with  the
 Polish  Government  are  in  the  preli-
 minary  stage.  The  nature  of  assist-
 ance  from  the  Polish  Government  has
 not  yet  been  determined.

 Shri  D.  C.  Sharma:  May  I  know
 since  how  long  these  negotiations  have
 been  going  on,  and  whether  the  Polish
 team  in  conjunction  with  the  Indian
 team  has  worked  in  India  in  order  to
 clinch  these  negotiations?

 Shri  Gajendra  Prasad  Sinha:  Last
 year,  when  the  Minister  of  Mines  and
 Oil  went  to  that  country,  he  had  some
 negotiation  with  the  Government  of
 that  country.  Later  on,  the  Minister
 of  Foreign  Trade  from  the  Polish
 Government  came  to  this  country;
 there  was  some  negotiation  with  him
 also.  After  that,  a  report  was  sub-
 mitted  to  the  Polish  Government  from
 the  Indian  Bureau  of  Mines.  After
 that,  a  group  of  geologists  came  _  to
 this  country  to  investigate  into  the
 Khetri  mines.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 why  only  geologists  were  there?  Now,
 the  geological  aspect  is  over,  the
 deposits  have  been  proved,  and  the
 whole  question  is  one  of  mining  and
 smleting.  May  I  know  why  mining
 engineers  were  not  included?

 Shri  Rajendra  Prasad  Sinha:  Mining
 engineers  also  came  along  with  the
 team.

 सेठ  श्चल  सिह  :  क्‍या  मंत्री  महोदय
 बताने  की  कृपा  करेंगे  कि  कौन  कोन  सी  स्टेठों

 में  तांबे  की  खानों  की  खोज  हो  रही  है  ?

 श्री  गजेन्द्र  प्रसाद  सिन्हा:  तांबे  की

 खानों  की  जांच  कई  जगह  हो  रही  है।  सिक्किम

 में  भी  हो  रही  है  श्लौर  बिहर  के  सिंहभूमि  जिले

 में  भी  हो  रही  है  श्रौर  रास्जथान  में  खेतड़ी
 दरीबो  में  भी  हो  रही  है  ।

 Shri  C.  D.  Pande:  May  I  know  whe-
 ther  any  other  Governments  or  coun-
 trics  were  approached,  since  they  have
 greater  experience  of  copper  mining
 than  Poland?  May  I  know  whether
 USA  or  Canada  was  approached?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 question  of  approach  has  not  arisen.
 There  is  a  very  good  copper  smelting
 and  copper  refining  industry  in  Poland.
 The  Polish  Government  showed  some
 interest,  and,  therefore,  these  negoti-
 ations  started.  It  depends  upon  the
 terms,  the  credit  and  all  that,  and  then
 a  final  decision  will  be  taken.
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 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Polish  Gov-
 ernment  have  offered  Rs.  5  crores  of
 eredit  to  India,  and  if  so,  whether  a
 portion  of  it  is  to  be  devoted  to  mining
 also,  which  is  one  of  the  items  in  the
 list  for  negotiations?

 Sardar  Swaran  Singh:  No,  it  is  pre-
 mature  yet  to  say  that.

 Shrimati  Parvathi  Krishnan:  In  view
 of  the  large  amount  of  copper  that  is
 being  imported  into  the  country,  may
 I  know  what  steps  Government  are
 taking  to  extract  this  copper?

 Sardar  Swaran  Singh:  That  is  pre-
 cisely  what  is  being  done,  namely  an
 effort  to  prove  the  deposits,  to  mine
 the  copper  and  to  smelt  it.

 Shrimati  Parvathi  Krishnan:.  But,
 proving  is  over  now.

 Shri  Joachim  Alva:  While  the  min-
 ing  of  bauxite,  iron  ore  and  manganese
 ore  is  receiving  active  attention  at  the
 hands  of  Government,  may  I.  know
 why  the  scheme  in  regard  to  copper
 mining  is  lagging  behind  in  the  scheme
 of  things?

 Sardar  Swaran  Singh:  I  do  not  think
 that  it  will  be  fair  to  say  that  this
 scheme  is  lagging  behind.  We  are
 more  fortunate  in  our  country  with
 regard  to  iron  ore  deposits,  manganese
 ore  deposits,  and  also  bauxite  de
 posits.  We  are  not  so  lucky  with
 regard  to  copper  ores.  So,  there  is  no
 question  of  any  lack  of  will,  but  a
 thing  which  is  abundant  is  naturally
 easier  to  mine,  and  a  greater  ex.
 ploratory  effort  is  required  to  locate
 the  copper  ores.

 Shri  Raghunath  Singh:  May  I  know
 the  source  from  where  copper  is  im-
 ported  at  present  into  India  and  also
 the  quantity  of  import?

 Sardar  Swaran  Singh:  The  import  is
 _from  a  large  number  of  countries.
 With  regard  to  the  exact  quantities  im-
 ported  from  year  to  year,  if  a  se
 parate  question  is  tabled,  the  Ministry
 of  Commerce  and  Industry  will  sup-
 ply  the  information.

 (/
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 हिसाचल  प्रदेश  में  सहकारी  समितियां

 +

 S  ot  पदम  देव  :

 oes  े ोहेम  राज  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिमाचल

 !  प्रदेश  के  महासू  जिले  में  सहकारी  समितियों

 |  ने  लाखों  रुपये  का  गबन  और  हेर-फेर  किया

 है;

 (ख)  क्‍या  इसके  फलस्वरूप  हिमाचल
 प्रदेश  में  सहकारिता  भ्रांदोलन  की  गति  धीमी

 पड़  गई  है  ;  पौर

 (ग)  यदि  हां,  तो  इस  संबंध  में  सरकार

 क्या  कर  रही  है  ?

 गृह-कार्य  मंत्री  (श्री  गो०  Wo  पस्त)  :

 (क)  से  (ग)  सन्‌  १६५३  से  १६५६  तक

 हिमाचल  प्रदेश  प्रशासन  की  दृष्टि  में  महासू
 जिले  की  सहकारी  समितियों  में  भ्रनियमितता

 के  ७६  मामले  श्राये  |  उनमें  कुल  मिलाकर  लग-

 भग  ४,७५,०  ००  रुपये  का  प्रइन  है  |  इन  मामलों

 को  निपटाने  के  लिये  उचित  स्थिति  में  मध्यस्थ

 नियुक्त  किये  जाते  हैं  a गबन  झादि  के  गम्भीर

 मामलों  से  संबंधित  भ्रपराधियों  पर  मुकदमा
 चलाया  जाता  है  श्रौर  श्रावश्यकता  पड़ने
 पर  समापन.  (Liquidation)  —  किया

 जाता  है  ।  इन  उपायों  से  हिमाचल  प्रदेश  में

 सहकारिता  प्रांदोलन  पर  अच्छा  प्रभाव  पड़ा  |

 पिछले  कुछ  वर्षों  से  यह  झ्रांदोलन  निरन्तर

 प्रगति  कर  रहा  है  ।

 An  hon.  Member:  In  English  also.

 Shri  G,  B.  Pant:  (a)  to  (c).  During
 the  period  953  to  1959,  76  cases  of
 irregularities,  involving  a  sum  of  about
 Rs.  4,75,000,  in  the  co-operative  societ-
 ies  in  Mahasu  district  came  to  the
 notice  of  the  Himachal  Pradesh  Ad-
 ministration.  The  steps  being  taken
 in  these  cases  include  arbitration  re-
 ferences,  launching  of  prosecutions  in
 serious  cases  of  mis-appropriation,;
 etc.,  and  starting  of  Inquidation  pro-
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 eedings  wherever  necessary.  This
 ias  exercised  a  healthy  influence  on
 he  co-operative  movement  as  a  whole
 n  Himachal  Pradesh.  The  movement
 ias  been  making  steady  progress  dur-
 ng  the  Jast  few  years.

 श्री  पद्म  देव  :  क्‍या  माननीय  मंत्री  इस

 बारे  में  जांच  करवायेंगे  कि  जो  आरांकड़े  मिस-

 एप्रोप्रिएशन  या  एम्बैजलमेंट  के  बारे  में  यहां
 पर  दिये  गये  हैं,  वे गलत  हैं,  क्योंकि  एक  ही  को-

 झ्रापरेटिव  सोसायटी  का  तीन  लाख  रुपये  के

 लगभग  एक ही  व्यक्ति  के  प्रति  हिसाब-किताब
 में  निलकता  है  ?

 श्री  गो०  qo  पन्त :  जो  कुछ  रिपोर्ट  हमारे
 वास  शाई  है,  वह  वहां  के  शासन  की  ओर  से

 देख-भाल  होने  के  बाद  आई  है  श्र  शासन  के

 ही  जमाने  की  नहीं,  बल्कि  इससे  बहुत  पहले
 की  बातें  हैं  a इसके  अलावा  एक  खास  आफिसर

 इसके  लिये  मुकरंर  किया  गया  था  ।  उन्होंने
 भी  इस  बारे  में  जांच  कर  के  अपनी  रिपोर्ट

 भेजी  है  श्रगर  माननीय  सदस्य  के  पास  कोई

 और  खास  तफसील  हों,  तो  वह  मुझ  को  दे  दें  1

 में  उनके  बारे  में  और  दर्याफ्त  करूंगा  |  यहां
 पर  लोगों  का  नाम  लेना  भ्रच्छा  नहीं  है  ।

 श्री  हेम  राज  :  अभी  माननीय  मंत्री  ने

 बतलाया  है  कि  जो  सीरियस  केसिज़  होते  हैं,
 उनके  बारे  में  मुकदमे  चलाये  जाते  हैं  ।  में  यह
 जानना  चाहता  हूं  कि  जो  केसिज्ञ  बतलाये  गये

 हैं,  उनमें  से सीरियस  केसिज़  कितने  थे  और

 कितने  मुकदमे  चलाये  गये  और  उनका  क्‍या

 बना  ?

 श्री  गो०  ब०  पन्‍त  कुल  मुकहमे  जो

 दीवानी  क  थे,  वे  तो  ६२  थे,  जिनमें  कि  में  सम-
 झता  हं  कि  आरबिटरेशन  प्रोसीडिग्ज़  वगरह
 भी  शामिल  हैं  और  इन  ६२  में  से  १२  मामलों
 में  तो  आरबिटरेशन  को-आपरेटिव  ला  के

 मुताबिक  हो  रहा  है  श्रौर  ११  में  आपस  में
 मामला  तय  हो  गया  ।  ७  मामले  लिक्विडेटर
 के  सामने  हैं।  एक  मुकदमा  दीवानी  अश्रदालत  में
 चल  रहा  है  और  १५  आरबिटरेशन  को  भेजे
 गये  हैं  ।  १४  फोजदारी  मुकहमे  हुये,  जिन  में

 से  कुछ  में  तो  फैसला  हो  गया  श्रीर  कुछ  ््रभी

 चल  रहे  हैं  ।

 पंडित  ato  ato  तिवारी  :  क्‍या  [मैं
 जान  सकता  हूं  कि  हिमाचल  प्रदेश  के  साथ

 बंगलिंग  या  मिस  एप्राप्रिएशन  के  बारे  में  कोई
 खास  बात  हो  गई  है,  या  देश  के  और  भागों  में

 जैसा  होता  है,  वैसा  ही  वहां  भी  है  ?

 श्री  गो०  ह (ं  पन्‍त  :  में  और  भागों  के

 लिये  तो  नहीं  जानता  और  उम्मीद  करता  हूं
 कि  और  भागों  में  ऐसी  बातें  नहीं  होंगी  ।

 अ्रगर  हैं,  तो  वहां  भी  उसके  लिये  मुनासिब

 कार्यचाही  होनी  चाहिये  ।  जो  भी  गलत  बातें

 वहां  होने  दी  जाती  हैं  या  बर्दाश्त  की  जाती  हैं,
 उनसे  को-आपरेटिव  को  धक्का  लगता  है।

 श्री  पद्म  देव:  क्‍या  माननीय  मंत्री  यह
 प्रकाश  डालने  का  कष्ट  करेंगे  कि  जिन  लोगों

 के  खिलाफ  ये  केसिज  हैं  और  फिर  भी  जिन

 को  अब  तक  ट्रक  के  परमिट  और  को-आपरेटिव

 में  हर  प्रकार  की  सुविधा  मिल  रही  है,  क्‍या

 मंत्री  महोदय  उनके  खिलाफ  भी  कोई  कार्य-

 वाही  करेंगे,  अगर  उनके  नोटिस  में  लाया

 ,  जाये  ?

 शी  गो०  ब०  पन्‍त  :  अगर  माननीय

 सदस्य  मेरे  नोटिस  में  लायेंगे,  तो  में  दर्याफ्त

 करूंगा  ।

 लहाख  का  प्रभिलेखागार

 शी  भक्त  दर्दन  :

 " श्री  रघुनाथ  सिह  :

 क्या  शिक्षा  मंत्री  २०  फरवरी,  १६५६

 के  तारांकित  प्रश्न  संख्या  ४८५३  के  उत्तर  के

 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  लद्दाख

 (काश्मीर)  के  अभिलेखागार  के  दुलंभ

 हस्तलिखित  ग्रंथों  के  संरक्षण  व  प्रकाशन  के

 बारे  में  इस  बीच  क्या  प्रगति  हुई  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  भ्रीमाली )
 :

 राज्य  सरकार  से  प्राप्त  श्राखिरी  सूचना  के

 झनुसार,  राज्य  के  भभिलेख  निदेशक  ने  सामग्री

 *१५७२.
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 का  निरीक्षण  कर  लिया  है  भौर  उसके  उचित

 बचाव  के  लिये  कदम  उठाये  जा  रहे  हैं।  जब  तक

 उनका  सूचीकरश  झौर  भली  भांति  परीक्षण

 न  हो  जाये  तब  तक  उनका  प्रकाशन  संभव

 नहीं  ।

 An  hon.  Member:  In  English  also,

 Dr.  K.  L.  Shrimali:  According  to
 the  latest  information  received  from
 the  State  Government,  the  State  Dir-
 ector  of  Records  has  inspected  the
 material  and  steps  for  their  proper
 preservation  are  already  afoot.  Their
 publication  is,  however,  not  possible
 until  they  are  carefully  examined,  and
 indexed.

 श्री  भक्त  वर्शान  :  राज्य  सरकार  ने  श्रब

 तक  जो  रिपोर्ट  दी  है,  उसके  आधार  पर  क्‍या

 यह  बताया  जा  सकता  है  कि  कुल  कितने  हस्त-
 लिखित  ग्रंथ  वहां  संग्रहीत  हैं  शर  मुख्यतया
 वे  किन  विषयों  पर  हैं  ?

 Blo  का०  ला०  श्रीमालो  :  मेंने  निवेदन

 किया  है  कि  अभी  उनका  परीक्षण  हो  रहा  है
 शौर  उनका  इन्डेक्सिग  नहीं  हुआ  है  |  जब  तक

 यह  परीक्षण  और  इन्डेक्सिग  नहीं  हो  जाता,
 तब  तक  यह  बताना  मुश्किल  है  कि  वे  किस

 विषय  पर  हैं  और  कितने  हैं  ।

 Shri  Hem  Barua:  In  view  of  the  fact
 that  the  hon.  Minister  has  stated  that
 the  State  Director  of  Records  has
 examined  the  manuscripts  for  the  pur-
 pose  of  indexing  them,  may  I  know
 whether  Government  propose  to  have
 these  manuscripts  in  the  archives  of
 Ladakh  examined  by  some  _  scholars
 of  Indology  so  as  to  find  out  whether
 they  are  fit  for  publication?

 Dr,  K.  L.  Shrimali:  These  manu-
 scripts  are  the  property  of  the  State
 Government  of  Jammu  and  Kashmir.
 After  examination,  it  is  proposed  to
 get  some  microfilmed  copies  of  these
 records  in  the  National  Archives.  But
 it  will  all  depend  on  the  number  of
 manuscripts  and  the  quality  of  the
 manuscripts  that  are  to  be  microfilm-
 ed.
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 Shri  C.  EK.  Bhattacharya:  Me
 know  whether  the  hon.  Minister  nas
 taken  steps  to  have  a  descriptive  cata-
 logue  of  these  manuscripts  published?

 Dr.  K,  L.  Shrimali:  All  these  matters
 will  be  considered  after  they  have
 been  examined  and  proper  indexing
 has  taken  place.  It  is  true  that  prima
 facie  they  appear  to  be  valuable  re-
 cords  in  Sanskrit  and  Persian,  and
 they  may  throw  some  light  on  history.

 सेठ  झचल  सिह  :  क्‍या  माननीय  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  लद्दाख  में  जो  मैनु-

 स्क्रिप्ट्स  हें,  व ेकौन  सी  सदी  के  हैं  और  कौन  सी

 भाषा  में  हैं  ?

 Dr,  K.  L.  Shrimali:  Some  of  the
 records  were  in  the  custody  of  the
 various  monasteries  in  Ladakh.  Some
 of  them  date  back  to  200  BC.  They  are
 mostly  in  Tibetan,  though  there  are
 some  records  in  Sanskrit  and  Persian
 also.  As  I  said,  all  of  them  are  very
 valuable  source  of  material  for  his-
 tory.

 Shri  P.  हू,  Deo:  May  I  know  if
 these  manuscripts  throw  any  light  on
 Tibetology?  If  so,  what  steps  are  be-
 ing  taken  to  have  a  study  of  Tibeto-
 logy  from  these  manuscripts?

 Dr.  K.  L.  Shrimali:  I  have  already
 answered  that  the  recoras  are  being
 examined.

 क्रो  भक्त  दर्शान  :  क्‍या  जम्मू-काश्मीर
 सरकार  ने  यह  सूचना  भी  दी  है  कि  देर  से  टेर

 कब  तक  इस  बारे  में  वह  झपनी  रिपोर्ट  दे

 सकेगी  और  इस  संबंध  में  कब  तक  श्रन्तिम

 निर्णय  किया  जा  सकेगा  ?

 Dr.  K.  L.  Shrimali:  The  State  Gov
 ernment  has  written  to  us  that  it  i
 taking  early  steps  to  examine  these
 records.  I  would  also  like  to  inform
 the  hon.  Member  that  an  officer  fren
 the  National  Archives  is  expected  tc
 proceed  to  that  place  in  June-Septem-
 ber  1960.  The  State  Government  will
 give  all  necessary  facilities  to  this  offi-
 cer  to  look  into  these  records.

 Shri  Hem  Barua:  May  I  make  4a
 humble  submission?  According  to
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 .  ht  the  hon.  Minister  says,  these
 manuscripts  in  the  archives  are  being
 examined.  I  want  to  know  whether
 they  are  to  be  examined  by  scholars
 of  Indo-Tibetan  studies  or  not.  Simply
 sending  an  officer  there  would  not
 produce  any  results  except  indexing.

 Mr.  Speaker:  The  hon.  Member  is
 entitled  to  put  a  question.  He  need
 not  argue.  He  can  put  a  question
 whether  scholars  are  being  engaged
 to  study  or  only  administrative  offi-
 cers  to  make  a  list.

 Dr.  K.  L.  Shrimali:  The  Director  of
 Archives  is  also  a  person  who  is  ex-
 pected  to  be  familiar  with  the  records
 and  to  have  some  knowledge  of  Tre:
 cords.  Of  course,  it  is  true  that  he
 cannot  himself  understand  all  the  re-
 cords.  I  do  not  know  whether  one
 scholar  or  two  scholars  will  be  able
 to  understand  all  the  records.  Pro-
 bably,  a  number  of  scholars  will  have
 to  be  engaged.  But  the  preliminary
 work  must  be  done  befcre  any  other
 step  can  be  taken  in  this  matter.

 Shri  Raghunath  Singh:  May  I  know
 the  names  of  the  scholars  who  are
 examining  the  record  at  present,  es-
 pecially  in  Sanskrit?  Or,  has  the  werk
 not  yet  been  started?

 Dr.  K.  L,  Shrimali:  That  examin-
 ation  has  not  yet  started.

 Manuscripts  of  Works  of  Tipu  Sultan

 1573.  Shri  A.  M.  Tariq:  Will  the
 _Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  manuscripts  of  the  works  of
 Tipu  Sultan  are  available  in  the  Oxforg
 University  Library,  Oxford;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  get  these  manu-
 scripts?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  According  to  the  avail-
 able  information,  there  is  no  manu-
 script  of  the  works  of  Tipu  Sultan
 in  the  Oxford  University  Library.

 (b)  Does  not  arise.
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 श्री  Mo  मु०  तारिक  :  क्या  मैं  जान  सकता

 हूँ  कि  मरहम  टीपू  सुल्तान  की  अपने  हाथ  से
 लिखी  हुई  क्‍या  कुछ  किताबें  लन्दन  की  कुछ
 लाइब्रेरिज़  में  मौजूद  हें  या  नहीं  हैं  ?  क्या  यह
 भी  दुरुस्त  है  कि  भ्रभी  दो  एक  किताबें  फौजी
 डिसिप्लिन  के  बारे  में  पाकिस्तान  ने  शाया  की

 हैं  ?  प्रगर  यह  दुरुस्त  है  तो  मैं  जानना  चाहता

 हूं  कि  ये  किताबें  पाकिस्तान  के  कब्जे  में  कंसे

 आईं  ?

 Me  te  USS  Gye  pel  ~el  grt].

 us  ble  5445  i aera  aS  ym  Uxkew,

 SUS  Om  ge  >  ob  LI

 vee  jeer)  esd  uw  ya  mss

 é&  WS  080  38%  ४  oe  ०३६१८

 oS  90  gt!  20७  my  st
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 श्री  हुमायून  कबिर  :  उनके  सवाल  का

 पहला  जो  हिस्सा  है  कि  टीपू  सुल्तान  की  अपनी

 लिखी  हुई  किताबें,  उसके  बारे  में  मुझे  कोई

 इनफार्मेशन  नहीं  है  ।  खाली  एक  किताब  है,
 तारीखे  खुदा  दादी  जो  इंडिया  आफिस

 लाइब्रेरी  में  है  ।  लेकिन  इसके  आथरशिप  के

 बारे  में  भी  बिल्कुल  सरटेनटी  नहीं  है  ।  हो

 सकता  है  कि  वह  टीपू  सुल्तान  की  हो  लेकिन

 झ्राथरशिप  इज  नोट  एजोर्ड  t  बाकी  टीपू

 सुल्तान  की  अपनी  लिखी  हुई  कोई  किताब  है,

 इसके  बारे  में  मुझे  कोई  खबर  नहीं  है  ।

 श्री  Wo  मु०  तारिक  :  जहां  तक  तारीखे

 सल्तनत  खुदा  दादी  का  ताल्लुक  है,  वह  टीपू

 सुल्तान  की  लिखी  हुई  नहीं  है  बल्कि  एक  मशहूर
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 किताब  है  जो  टीपू  सुल्तान  पर  ,लखी  गई  है  ।

 मेरा  सवाल  यह  है  कि  किताबें  जो  उन्होंने
 लिखी  हैं,  पंचायतों  के  बारे  में,  माल-गुजारी
 के  बारे  में,  फौजी  कवायद  झभौर  जवाबत  के

 बारे  में  और  जो  दो  झभी  पाकिस्तान  में  शाया

 हुई  हैं,  वे  पाकिस्तान  ने  कहां  से  हासिल  की

 हैं  भर  कंसे  वहां  वे  शाया  हुई  हैं  ?

 A  ler  yale  -pel  el  sr4]

 By  दि.  ४  Jolod  web  हथ

 2  ं  595  tt  ss  lola  १३००

 gee  ge  BUS  nyt  [ल ज  ८८५
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 whys  gy)  (3३१  ०१०  S  css  ee

 tl  9°  १+  yo!  te  en  <  by!  yy!

 ye  te  OE  Lee  ytd

 aS  ee  _र्फ  a  ७72५

 oP  et  ce  ley  ee  ys!  Ltt

 [  चैरि

 श्री  हुमायून  कबिर  :  मालूम  होता  है  कि

 मैम्बर  साहब  को  स्काल्स  से  भी  ज्यादा  खबर

 है  ।  भ्रगर  वह  सारी  चीज  मेरे  पास  भेज  देंगे

 लो  मैं  जरूर  तहकीकात  करूंगा  ।  पाकिस्तान

 में  क्या  शाया  हुआ  है,  उसकी  खबर  मुझे  नहीं

 है  लेकिन  उसके  बारे  में  में  खबर  करूंगा  ।

 अगर  उनके  पास  कुछ  है  और  उन्होंने  कुछ  सही

 चीज  शाया  की  है,  तो  उससे  हम  भी  फायदा

 उटायेंगे  ।

 Shri  Basappa:  May  I  know  whether

 ‘Tipu  Sul‘an  was  not  merely  a  great
 ruler  and  soldier  of  Mysore  but  also
 a  great  writer?  If  so,  will  the  hon.
 Minister  when  he  visits  England—as
 I  am  told  that  he  is  visiting  England
 Sn  connection  with  delivering  a  ser-

 jes  of  lectures—take  that  opportunity
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 to  find  out  these  manuscripts  and  try
 to  get  them  back  here?

 Shri  Humayun  Kabir:  It  is  true  that
 Tipu  Sultan  had  a  very  fine  library.
 We  have  information  about  6l  books
 which  are  with  the  Asiatic  Society’s
 library,  a  Quran  which  is  in  the
 King’s  Library,  London,  about  ll  ॥
 books  which  are  possibly  in  some
 library  in  Oxford  or  Cambridge  but
 not  traceable  and  1,825  books  in  the
 India  Office  Library.  But  about  books
 written  by  him,  I  repeat  again  that
 we  have  no  definite  information.

 Shri  Ramanathan  Chettiar:  May  -I
 know  whether  Government  will  look
 into  some  ot  the  manuscripts’  in
 Sultan’s  battery  in  Nilgiris  district  cf
 the  Madras  State  where  some  of  the
 important  writings  of  the  Tipu  Sultan
 period  could  be  found  and  if  so,  whe-
 ther  they  will  also  be  compiled?

 Shri  Humayun  Kabir:  If  I  get  the
 name  of  the  library  I  will  certainly
 have  an  enquiry  made.

 Shri  Basappa:  Will  Government
 contact  the  Government  of  Myscre  and
 get  the  necessary  information’

 Mr.  Speaker:  Hon.  Members  are  all
 giving  suggestions.  Next  question.

 Indo-Nepalese  Talks

 +
 Shri  N.  R.  Muniswamy:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Aurobindo  Ghosal:
 Shri  B.  Das  Gupta:
 Shri  Raghunath  Singh:
 Shri  Achar:

 |  Shri  D.  C.  Sharma:

 L  Shri  Hem  Barua:

 Will  the  Minister  of  Finance’  be

 pleased  to  state:

 (a)  what  has  been  the  result  of
 Indo-Nepalese  talks  between  the
 Nepalese  delegation  led  by  Foreign
 Secretary  and  Indian  delegation  led

 by  Secretary,  Economic  affa‘rs;  and

 #1574.

 ।

 (b)  the  nature  of  the  decision  arriv-
 ed  at?

 The  Deputy  Minister’  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).
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 Cordial  exchange  of  views  took  place
 during  the  Indo-Nepalese  talks  from
 Ist  to  3rd  March,  1960.  Further  dis-
 cussions  are  to  be  held.  No  decisions
 have  yet  been  arrived  at.

 Shri  N.  R.  Muniswamy:  The  present
 trade  pact  expires  in  October  this
 year.  What  were  the  immediate  and
 urgent  causes  for  revising  that  be-
 fore  its  expiry,  if  any,  both  political-
 ly  and  otherwise?

 Shri  B.  R.  Bhagat:  There  were  no
 emergent  causes.  The  two  Govern-
 ments  felt  that  it  was  time  to  think
 over,  the  matter  and  come  to  some
 agreement  beyond  October,  1960.
 ‘There  was  no  emergency.

 Shri  N.  R.  Muniswamy:  Have  Gov-
 ernment  evolved  any  scheme  as  __re-
 gards  the  enforcement  of  customs  con-
 trol  in  order  to  avoid  anti-social  ele-
 ments  who  might  evade  the  existing
 law?

 Shri  B.  R.  Bhagat:  Customs  matters
 are  also  among  the  topics  for  dis-
 -cussion.

 Shri  D,  C.  Sharma:  May  I  know
 what  were  the  specific  items  that
 were  discussed  or  will  be  discussed
 between  the  two  Secretaries,  the
 Foreign  Secretary  and  the  Economic
 Affairs  Secretary?

 Shri  B.  R.  Bhagat:  They  have  not
 yet  got  down  to  details;  but  they
 will  do  so  in  the  next  meeting.  But,
 generally,  there  have  been  broad
 ‘agreements  relating  to  matters  of
 trade,  customs  foreign  exchange  etc.

 Shri  B.  Das  Gupta:  May  I.  know
 whether  there  was  any  talk  regarding
 free  trade  between  India  and  Nepal?
 Tf  not  may  I  know  if  Government  have
 ‘assessed  the  pros  and  cons  of  free
 ‘trade  between  India  and  Nepal?

 Shri  B.  R.  Bhagat:  Free  trade  bet-
 “ween  India  and  Nepal?

 Mr.  Speaker:  The  hon.  Member
 ‘wants  to  know  whether  the  pros  and
 ‘cons  have  been  assessed  regarding  free
 trade.
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 Shri  B.  R.  Bhagat:  Not  that  I  am
 aware  of.

 Shri  N.  R.  Muniswamy:  Wliat  is  the
 present  foreign  exchange  that  has
 been  provided  for  Nepal?

 Shri  8.  R.  Bhagat:  They  ar2  given
 some  ad  hoc  amount  for  a  fixed  term
 There  is  no  separate  agreement.  But
 foreign  exchange  matter  is  also  under
 discussion.

 Shri  Kasliwal:  The  Government  of
 India  had  given  financial  aid  to  Nepal
 under  the  Colombo  Plan  and  _  other
 agreements.  May  I  know  whether  the
 Government  now  propose  to  give  any
 additional  economic  aid  to  Nepal?

 Shri  .  R.  Bhagat:  That  is  a  differ-
 ent  question  altogether.  The  aids  that
 we  have  given  are  still  in  the  process
 of  being  utilised.  If  there  is  any  de-
 mand  for  more  that  matter  may  be
 considered.  But  that  is  a  separate
 question.

 Shri  Hem  Barua:  In  view  of  the  fact
 that  there  has  been  a  revision  of  the
 monetary  system  in  Nepal,  may  I
 know  whether  the  ratio  of  the  Nepali
 rupee  and  the  Indian  rupee  was  also
 discussed  and  fixed?

 Shri  B.  R.  Bhagat:  As  I  said,  no
 details  as  such  have  been  discussed.
 But  there  has  been  some  agreement
 broadly  about  the  general  procedure
 and  further  details  will  be  discussed.
 But  as  to  what  the  items  are  and  what
 will  be  discussed  the  hon.  Member
 may  have  some  patience.

 Shri  Damani:  May  I  know  whether
 Government  is  aware  of  the  fact  that
 some  goods  which  are  imported  into
 Nepal  are  smuggled  into  our  coun-
 try?  If  so,  may  I  also  know’  what
 action  has  been  taken  by  Government?

 Shri  B.  R.  Bhagat:  We  are  not  gen-
 erally  aware.  Sometimes  some  cases
 are  reported;  and  as  and  when  they
 come  we  do  take  action.

 Shri  Tyagi:  What  is  the  estimate  of
 the  total  amount  of  Indian  currency
 that  is  in  use  in  Nepal?  After  they
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 have  issued  their  own  currency  will
 eur  money  be  repatriated?

 Shri  B,  BR.  Bhagat:  So  far  asthe
 present  positién  is  concerncd,  the
 Indian  rupee  freely  circulates  in
 Nepal.  The  economic  and  other  con-
 ditions  are  such  that  even  after  some
 agreement  has  been  arrived  at,  it  is
 likely  that  the  Indian  currency  may
 freely  circulte  there.  About  this
 matter,  I  am  not  in  a  position  to  say
 because  the  details  will  be  discussed
 during  the  next  talks.

 Shri  Hem  Barua:  May  I  know
 whether  the  attention  of  Government
 has  been  drawn  to  the  fact  that  they
 have  revised  the  monetary  system
 and  have  fixed  the  ratio  of  exchange
 between  the  Nepali  rupee  and  the
 Indian  rupee  and  that  they  have
 already  announced  it?

 Shri  B.  R.  Bhagat:  What  is  the
 harm  in  it?  (Interruptions).  Each
 country  fixes  its  exchange  ratio.
 Under  the  International  Monetary
 Fund  Agreement  they  have  to  do  it.
 There  is  no  harm.  It  is  more  than
 welcome.  (Interruptions).  In  previous
 years  they  had  taken  our  help.  We
 have  helped  them.  There  is  no  harm
 in  it.  (Interruptions).

 Shri  Hem  Barua:  That  much  I
 know.  I  want  to  know  one  thing.
 The  hon,  Minister  said  that  Indian
 currency  will  be  freely  circulating
 there.  How  can  he  say  like  this  in
 view  of  the  revision?

 Mr.  Speaker:  The  hon.  Members  are
 trying  to  argue  the  matter  out.  They
 are  entitied  to  elicit  information.  They
 may  be  satisfied  or  may  not  be  satisfied
 with  the  reasoning.  T..cy  have  their
 view  and  the  hon.  Minister  has  got
 his  own  view.

 Shri  Tyagi:  A  very  intriguing  situ-
 ation  is  evolving  because  they  are  is-
 suing  their  own  currency.  There  is
 always  the  danger  of  smuggling  and
 speculation  in  currency  if  such  things
 happen  in  a  neighbouring  country.

 Mr.  Speaker:  Tomorrow  we  have
 the  Finance  Bill.
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 Shri  Tyagi:  I  am  asking  whether
 arrangements  have  been  made  to  see
 that  there  is  no  illicit  type  of  traffic  in
 money.

 Shri  B.  R.  Bhagat:  The  two  curren-
 cies  are  there  in  circulation  for  a
 number  of  years.  It  is  not  as  if  a  new
 currency  started  circulating  and  there
 is  some  trouble  because  of  that.  In
 other  countrles  also,  there  are  two
 currencies  circulating.

 Mr.  Speaker:  Hon.  Members  may
 discuss  this  matter  tomorrow  if  they
 so  choose,  on  the  Finance  Bill.

 Odissi  Dance  .

 *1576.  Shri  Chintamoni  Panigrahi:
 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  Central  Sangeet
 Natak  Akademi  has  given  any  assist-
 ance  for  promotion  of  Odissi  Dance
 in  1959-60;

 (b)  if  so,  how  much;  and

 (c)  the  organisations  which  have
 Teceived  them?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (c).  Yes,  Sir.  The
 Sangeet  Natak  Akademi  sanctioned  the
 following  grants  to  organisations  dur-
 ing  1959-60  for  the  promotion  of
 Odissi  Dance:

 (l)  National  Music  Associat.on,
 Cuttack.—Rs.  3,000.

 (2)  Orissa  Sangeet,  Parishad,
 Puri.—Rs.  1,800.

 Shri  Chitamoni  Panigrahi:  May  I
 know  whether  there  is  any  proposal
 before  the  Government  to  establish  3
 separate  institution  for  study  and
 promotion  of  Odissi  Dance  and  music
 in  Orissa?

 Shri  Humayun  Kabir:  This  will  be
 a  matter  primarily  for  the  State
 Government  concerned.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  Sangeet  Natak  Akamedi  has
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 any  unit  in  Orilssa  for  the  study  of  the
 art  and  culture  of  that  State?

 Shri  Humayun  Kabir:  There  is  a
 State  Sangeet  Natak  Akademi  also.
 There  are  these  organisations  which
 I  have  mentioned:  the  National  Music
 Association,  Cuttack,  the  Orissa  San-
 geet  Parishad,  Puri,  the  Kala  Vikas
 Kendra,  Cuttack.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  State  Sangeet  Natak  Aka-
 demi  is  not  interested  in  the  promot-
 ion  of  Odissi  Dance?  Is  any  financial
 assistance  made  available  for  ‘his
 purpose?

 Shri  Humayun  Kabir:  I  have  already
 said  that  the  State  Akademi  is  there
 and  they  are  interested  in  it  and  we
 are  helping  the  State  Akademi.

 Shri  Chintamoni  Panigrahi:  May  I
 know  whether  any  assistance  has  been
 asked  for  by  the  Sangeet  Natak  Aka-
 demi  or  anyone  interested  in  the  pro-
 motion  of  this  art  for  the  publication
 of  rare  manuscripts  so  far  as  it  relates
 to  Odissi  dance  and  music?

 Shri  Humayun  Kabir:  I  have  no  in-
 formation  about  any  request  but  I
 think  the  Sangeet  Natak  Akademi  is
 interested  in  publishing  these  rare
 manuscripts.

 Central  National  Herbarium  at
 Sibpore

 #1577.  Shri  P.  हू,  Deo:  Will  the  Min-
 ister  of  Scientific  Research  and  Cul.
 tural  Affairs  be  pleased  to  state:

 {a)  how  far  the  work  has  proceed:
 ed  in  the  construction  of  a  new  build-
 ing  for  the  extension  of  the  Central
 National  Herbarium  at  Sibpore.  Cal-
 cutta;  and

 (b)  what  will  be  its  cost  and  when
 it  will  be  completed?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 का,  Das):  (a)  Construction  has  not  yet
 begun.  Transfer  of  the  land  by  the
 Government  of  West  Bengal  to  the
 Central  Government  is  nearing  com-
 pletion.  Building  work  will  begin
 after  the  transfer  is  complete.
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 (b)  Plans  and  estimates  are  being
 prepared.  Until  these  are  ready  _  it
 will  not  be  possible  to  say  what  will
 be  the  cost  nor  when  the  building  will
 be  completed.

 Shri  P.  K.  Deo:  May  I  know  if  the
 land  asked  for  has  been  arranged  by
 the  West  Bengal  Government  for  this
 building?

 Shri  Humayun  Kabir:  Yes.  They
 have  earmarked  a  plot  of  about  taree
 acres.  The  land  has  not  yet  actually
 been  transferred  but  I  understandd
 that  it  is  in  the  process  of  transfer.

 Shri  P.  K.  Deo:  In  view  of  the  fact
 that  there  are  about  25  lakhs  of
 specimens  in  the  herbarium  represent-
 ing  various  species  of  Indian  flora
 which  are  very  badly  stocked  in  the
 open  racks  in  the  existing  building,
 are  the  Government  contemplating  to
 keep  them  properly  in  the  proper
 places?

 Shri  Humayun  Kabir:  It  is  true  that
 at  present  the  accommodation  is  not
 adequate.  I  have  visited  the  place  my-
 self  and  I  have  seen  that  something
 must  be  done  quickly.  Recently,  dis-
 cussions  have  been  held  between  the
 officers  of  the  Government  of  India  and
 the  officers  of  the  Government  of  West
 Bengal  and  we  hope  that  progress  will
 be  much  more  rapid.

 Shri  Basappa:  May  I  know  whe-
 ther  there  is  any  long  delay  in  hand-
 ing  over  the  plot  of  land  and  if  so,
 whether  the  Government  of  West
 Bengal  is  responsible  for  this  delay?
 Is  it  a  fact  that  they  impose  a  con-
 dition  befor~  handling  over  this  land?
 If  there  is  such  a  condition,  what  is
 that  condition?

 Shri  Humayun  Kabir:  The  condition
 was  not  about  the  transfer  of  the
 land.  It  is  somewhat  amusing.  I
 shall  mention  it  in  the  House.  The
 Government  of  West  Bengal  wanted
 that  when  the  building  was  construct-
 ed  on  the  land,  it  should  not  obstruct
 the  view  of  the  garden  from  the
 present  Superintendent’s  office  and
 quarters.  Government  of  India  was



 72479  Oral  Answers

 naturally  anxious  that  the  building
 should  have  an  unobstructed  view  of
 the  garden  and  the  river,  These  have
 all  been  settled  now.

 Shri  Aurobindo  Ghosal:  May  I
 know  if  the  Government  is  aware  that
 the  Botanical  gardens  at  Sibpore
 where  this  herbarium  is  situated  is  a
 centre  for  anti-social  elements,  so
 much  so,  the  previous  Curator  was
 dismissed  for  harbouring  women  in
 the  herbarium?  ,

 Shri  Humayun  Kabir:  I  know  that
 the  Botanical  Garden  in  Calcutia  is
 one  of  the  best  in  the  world  so  far  as
 the  plant  collections  are  concerned.
 About  the  other  activities,  I  am  not
 concerned.

 Shri  P.  K  Deo:  From  the  88  re-
 port  of  the  Estimates  Committee,  we
 learn  that  one  Dr.  William  Roxberg,
 Superintendent  of  the  Indian  Botanical
 Garden,  Sibpore  prepared  about  fifty
 years  ago  various  illustrations  of  the
 Indian  species  of  flora  but  that  they
 were  removed  to  the  Royal  Botanical
 Garden  at  Kew  in  London.  What
 steps  are  being  taken  by  the  Govein-
 ment  to  get  them  back  from  the  Kew
 gardens  to  our  gardens  at  Sibpore.

 Shri  Humayun  Kabir:  I  am  afraid
 the  hon.  Member  is  asking  today  a
 question  of  which  he  had  given  notice
 but  was  not  present  to  hear  the  ans-
 wer.  But,  I  shall  reply  from  memory.
 There  were  two  sets  prepared.  One
 set  is  in  the  Kew  gardens  and  the
 other  is  with  us.  Therefore,  the  ques-
 tion  of  recovery  does  not  arise.  Re-
 garding  publication,  a  number  of  them
 have  been  published  and  the  _  rest
 will  be  published  in  due  course.
 This  question  was  asked  several  days
 ago.

 Children’s  Remand  Home,  Delhi

 #1578,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  thirteen
 under-trial.  children  housed  in  the
 Children’s  Remand  Home  _  near
 Ferozeshah  Kotla  Delhi  escaped  on  the
 5th  March,  1960;
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 (b)  whether  it  is  also  a  fact  that
 three  children  have  not  yet  been
 rounded  up;

 (c)  the  measures  taken  to
 them  up;  and

 round

 ’
 (d)  the  steps  taken  or  proposed  to

 be  taken  to  keep  a  strict  vigil  on  the
 children?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b).
 Thirteen  children  escaped  from  the
 Remand  Home  on  l5th  March,  960
 and  of  them  two  remain  untraced.

 (c)  The  police  authorities  are  mak-
 ing  efforts  to  trace  them.

 (d)  The  care-taker  staff  of  the  Re-
 mand  Home  is  being  increased  and  it
 is  also  proposed  to  effect  necessary
 additions  and  alterations  to  the  build-
 ing  to  make  it  more  secure.

 Shri  D.  C.  Sharma:  May  I  know  if
 any  plan  has  been  prepared  for  the
 extension  of  the  buiiding  and  if  50,
 what  is  its  nature?

 Shrimati  Alva:  The  building  is
 there  but  we  are  arranging  to  improve
 the  structure  of  the  building  so  that
 these  escapes  do  not  occur.

 Shri  D.  0.  Sharma:  May  I  know
 if  an  enquiry  has  been  made  as  to  the
 social  causes  of  the  escape  of  the  cnil-
 dren?

 Shrimati  Alva:  These  little  children
 are  usually  vagrants,  destitutes  or
 victimised  children  and  it  is  difficult
 to  deal  with  this  type  of  children.  We
 try  to  give  them  all  the  care.  Un-
 fortunately,  their  ०१  habits  persist..
 Sometimes  even  normal]  children  run:
 away.  So,  these  escapes  do  occur.

 Dr.  Sushila  Nayar:  Is  the  hon.  Min-
 ister  aware  that  good  remand  homes
 consider  it  a  blot  on  them  if  a_  child
 escapes  from  it?  What  is  being  done
 to  make  the  conditions  attractive  in
 these  homes?

 Shrimati  Alva:  The  conditions  will
 be  made  more  attractive  because  we
 are  increasing  the  staff.  We  have  a
 care-taker  just  now  and  a  superinten-
 dent  will  be  appointed.  The  house
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 itself  will  be  improved.  The  occupat-
 ion  of  the  children  will  be  looked  after
 and  the  atmosphere  will  be  more  con-
 genial.

 Shri  D.  C.  Sharma:  Do  I  take  it
 from  the  answer  given  by  the  hon.
 Deputy  Minister  that  neither  the  staff
 is  adequate  nor  are  the  children  tackl-
 ed  there  properly  nor  are  the  arrange-
 ments  to  look  after  them  adequate?  Is
 my  inference  correct?

 Shrimati  Alva:  The  staff  is  the  care-
 taker  staff,  as  I  have  just  said.  But
 it  is  not  that  reason.  As  Dr.  Sushila
 Nayar  said,  perhaps  it  is  a  blot  on
 the  home  if  such  things  happen.  But
 the  home  has  been  started  recently
 and  we  are  trying  to  make  it  a  model
 home  for  the  children.

 Engineering  College  in  Palghat

 #1580.  Shri  Maniyangadan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  sanction  has  been
 accorded  for  starting  an  engineering
 college  in  Palghat  District  in  Kerala
 State;

 (b)  whether  it  has  been  started;

 (c)  if  not,  the  reason  therefor;  and

 (d)  when  will  the  college  be  start-
 ed?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (d).  The  establishment
 of  an  Engineering  College  in  Palghat
 District  in  Kerala  State  has  been  ap-
 proved  in  principle.  The  College  will
 start  functioning  after  the  details  of
 financial  arrangements  are  settled
 with  the  Government  of  Kerala.

 Shri  Maniyangadan:  May  I  know
 whether  this  will  be  started  in  the

 public  sector  or  in  the  private  sector?

 Shri  Humayun  Kabir:  There  is

 really  no  question  of  any  public  sector
 or  private  sector  in  this.  It  will  be
 started  mainly  with  the  assistance  of
 8  society  called,  The  Nayar  Service

 Society.
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 Shri  Maniyangadan:  May  I  know
 whether  any  private  agency  has  ap-
 plied  for  permission  to  start  this
 college;  if  so,  whether  that  permis-
 sion  will  be  granted?

 Shri  Humayun  Kabir:  I  have  just
 now  said  that  it  will  be  set  up  with.
 the  assistance  of  a  society  called,  The
 Nayar  Service  Society.

 Shri  Punnoose:  May  I  know
 whether  the  reference  made  is  to  Shri.
 Mannath  Padmanabhan,  leader  of  the
 liberation  struggle?

 Shri  Humayun  Kabir:  I  have  no
 information  on  the  matter.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  this  engineering  college  will
 be  in  addition  to  the  one  engineering
 college  which  will  be  started  by  the
 Centre  in  Kerala?

 Shri  Humayun  Kabir:  That  regional
 college  will  be  somewhere  near
 Mangalore.  That  will  not  be  in
 Kerala  proper,  I  believe,  that  will  be
 in  Mygore  State  and  not  in  Kerala.

 Shri  T.  B.  Vittal  Rao:  About  eight
 engineering  colleges  have  been  sanc-
 tioned  during  the  Second  Plan  period
 to  be  started  and  run  by  the  Centre.
 Will  not  Kerala  get  one  out  of  them?

 Shri  Humayun  Kabir:  I  will  have
 to  look  up  the  list,  I  cannot  always
 carry  al]  the  names  in  my  head.

 Shri  Easwara  Iyer:  What  will  be  the
 strength  of  the  college  that  is  likely’
 to  be  started  there?

 Shri  Humayun  Kabir:  I  think  we’
 shall  start  with  about  20  students.

 Shri  Punnoose:  In  view  of  the  fact
 that  there  are  complaints  that  private
 managements  collect  extra  fee  from
 the  students  by  way  of  voluntary
 donations  for  admission,  and  a  large
 number  of  students  in  Kerala  are  pre-
 pared  to  join  the  engineering  college,
 may  I  know  whether  the  Government
 would  consider  making  it  a  central
 college.

 Shri  Humayun  Kabir:  This  matter
 has  been  under  discussion  for  some
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 time.  At  one  stage  the  State  Govern-
 ment  wanted  it  to  be  a  State  college.
 Now  the  State  Government  is  of  the
 view  that  it  should  be  started  with
 the  assistance  of  the  Nayar  Service

 ‘Society.  Regarding  the  other  part  of
 the  question,  there  were  in  the  past

 ‘allegations  that  private  agencies  had
 taken  donations  from  the  students.
 That  has  been  stopped  now.

 Shri  Punnoose:  The  hon.  Minister
 said  that  now  the  State  Government
 is  of  opinion  that  it  should  be  started
 by  a  private  agency.  May  I  know
 whether  there  was  another  opinion

 :sometime  before?

 Mr,  Speaker:  He  said  so.

 Shri  Humayun  Kabir:  But  I  think
 it  would  be  correct  to  say  that  all
 the  State  Governments  have  sometimes
 been  of  the  view  that  it  should  not
 be  a  State  institution  but  that  it
 should  be  started  with  the  help  of  an
 association  in  the  State.

 'विललो  में  साइकिलों  को  शोरो

 *१  ५८२.  श्री  रा०  स०  तिवारी  :  क्‍या

 गह-कार्य  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  दिल्ली  में

 साइकिलों  की  बहुत  चोरियां  होने  लगी  है;

 (ख)  १६५६  में  कितनी  साइकिलें

 चुराई  गईं  ;  और

 (ग.)  प्रतिदिन  औसतन  कितनी  साइ-
 किलों  की  चोरी  होती  है  ?

 गृह-कार्य  मंत्री  (श्री  गो०  wo  पस्त)  :

 (क)  जी  नहीं  ।

 (ख़)  और  (7).  १६५६  में  चुराई  गई

 साइकिलों  की  संख्या  १६१६  ।  १६४५६  में

 खुराई  गई  साकिलों  की  प्रतिदिन  औसतन

 संख्या  ४.४३  1

 श्री  राग  स०  तिवारी  :  श्रीमन्‌,  भविष्य  में

 साइकिलों  की  चोरी  न  हो  उसके  लिये  सरकार

 ने  कया  प्रबन्ध  किया  है  ?
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 श्री  शो०  ब०  पम्त  :  झब  जब  भी  इत्तिला
 मिलती  है  कि  कोई  साइकिल  की  चोरी  हो
 गई  तो  उसकी  पुलिस  वाले  तहकीकात  करते  हैं
 भौर  जहां  कहीं  बड़े  मजमे  होते  हैं  वहां  पर

 सरकार  की  तरफ  से  पुलिस  तैनात  की  जाती  है
 ताकि  ज्यादा  गड़बड़  न  हो  ।  तब  हर  एक  साइ-
 कल  के  पीछे  हर  वक्‍त  कोई  पुलिसमन  लग।

 रहे  तो  यहतो  बहुत  मुहिकल  सी  बात  लगती  है  ।

 श्री  रा०  ao  तिवारो  :  साइकिलों  की

 चोरी  करने  के  जो  गरोह  हैं  तो  उनका  क्‍या

 सरकार  को  कुछ  पता  चला  है  ?

 शबो  गो०  Ho  परत  :  कुछ  लोग  पकड़े  गये

 हैं  शौर  उनको  सजा  हुई  है  ।

 Shri  5.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  in  cycle  thefts
 the  cycles  are  not  being  traced  be-
 cause  immediately  after  the  theft  they
 are  converted  into  cycle  rickshaws
 and  that  is  one  of  the  difficulties  ex-
 perienced  by  the  police?

 Shri  G.  B.  Pant:  Well,  I  will  take
 note  of  the  suggestion  made,  but  I  do
 not  think  that  we  know.  A  number
 of  cycles  had  been  recovered.  In  959
 43  cycles  were  recovered  and  49
 persons  were  convicted.

 Fleet  Air  Arm  Base  at  Cochin

 H
 (  Shri  A.  K.  Gopalan:

 Shrimati  Parvathi
 Krishnan:

 L  Shri  Kunhan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 *1583.

 (a)  what  progress  has  been  made
 towards  the  setting  up  of  the  fleet  Air
 Arm  Base  at  Cochin;

 (b)  what  is  the  cost  of  the  project;
 and  i

 (c)  when  will  it  be  completed?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  Indian  Navy
 has  no  fleet  Air  Arm.  The  Fleet  Re-
 quirement  Unit  of  the  Indian  Navy  is,
 at  present,  based  at  Cochin.  The
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 existing  Air  field  is  not  adequate  for
 Naval  requirements.  Investigations
 have  been  in  hand  and  are  continuing
 for  the  selection  of  a  suitable  site  for
 the  construction  of  a  Nava]  Air  Sta-
 tion.

 (b)  Costs  cannot  be  estimated  with
 any  reasonable  accuracy  until  the
 nature  of  the  site  and  its  facilities  and
 imitations  are  known.

 (c)  Does  not  arise.

 Shrimati  Parvathi  Krishnan:  May  I
 know  in  what  area  these  investiga-
 tions  are  going  on  and  how  far  they
 have  progressed?

 Shri  Krishna  Menon:  Originally  the
 Navy  wanted  to  site  this  at  a  place
 near  Perumbalam  Island  in  the  back
 waters  of  Cochin  and  Ernakulam,  but
 the  soil  testing  of  the  place  proved
 that  it  could  not  take  planes  because
 it  was  too  loose,  too  sandy  and  too
 ‘close  to  the  water  surface.  The  Navy
 is  now  reconnoitring  these  places  with
 the  help  of  the  Air  Force  to  find  any
 location  that  is  nearest  to  the  location
 of  the  aircraft  carrier,  and  if  any
 information  reaches  the  Government
 that  there  is  any  suitable  place  we
 would  be  glad  to  know  about  it.  It  so
 happens  that  the  Kerala  coast  is  a
 heavily  populated  area  and  it  is  not
 possible  to  find  any  place.  No  deci-
 sion  has  been  made.

 Shri  Kunhan:  May  I  know  whether
 the  Government  is  aware  that  Bey-
 pore  in  Kerala  is  also  a  suitable  place?

 Shri  Krishna  Menon:  [  myself  sug-
 gested  this  place  and  some  reconnais-
 sance  has  been  done.  But  this  place
 suffers  from  the  same  trouble.  It  is  a
 thickly  populated  area,  and  the  hon.
 Members  would  be  the  first  to  com-
 plain  if  we  start  evicting  people  from
 there.

 Shri  Kodiyan:  May  I  know  whether
 the  Kerala  Government  has  suggested
 any  other  place;  if  so,  whether  the
 Government  are  taking  steps  to  exa-
 mine  the  place  suggested  by  the
 Kerala  Government?  May  I  also  know
 the  name  of  the  place  suggested  by
 the  Kerala  Government?
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 Shri  Krishna  Menon:  The  Kerala
 Government  has  suggested  no  place,
 but  both  the  Kerala  Government  and
 the  Kerala  Opposition  always  think
 that  everything  ought  to  be  in  Kerala.

 Commercial  Pilots

 “1584,  Shri  Kunhan:  Will  the  Minis-
 ter  of  Defence  be  pleased  {o  state:

 (a)  whether  it  is  a  fact  that  ‘B’
 Licence  commercial  pilots  trained  at
 the  Civil  Aviation  Training  Centre,
 Bamrauli  (Allahabad)  are  not  employ-
 ed  by  LA.F.;  and

 (b)  if  so,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatesinhrao
 Gaekwad):  (a)  and  (b).  There  is  no
 bar  as  such  to  the  employment  of  ‘B’
 Licence  (commercial)  pilots  in  the  Air
 Force.  They  will  be  considered  for
 comrnissioning  in  the  Air  Force  if  they
 fulfil  the  conditions  prescribed.

 Shri  Kunhan:  May  I  know  what  are
 the  prescribed  conditions?

 Shri  Fatesinhrao  Gaekwad:  The
 conditions  are:  (l)  the  candidates
 should  be  between  the  ages  of  73
 years  and  2]  years  on  the  date  of  com-
 mencement  of  training;  (2)  they
 should  have  passed  the  matriculation
 or  equivalent  examination;  and,  (3)
 they  should  have  passed  the  test  held
 by  the  UPSC  and  the  test  by  the  Ser-
 vices  Selection  Board  to  determine
 their  officer-like  qualities  and  pilot
 aptitudes.

 Shri  Punnoose:  May  I  know  _  the
 total  number  of  candidates  trained
 up-to-date,  and  the  cost  per  candidate
 for  training?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  This  relates  to  the
 commercial  pilots  who  are  under  the
 Ministry  of  Civil  Aviation.

 Shri  Joachim  Alva:  May  I  know  in
 what  way  is  the  Ministry  of  Defence
 in  touch  with  these  aviation  centres?
 Does  it  give  them  some  advice  in  the
 matter  of  training  these  pilots?
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 The  Minister  of  Defence  (Shri
 Krishna  Menon):  This  question  does
 not  arise  from  this.

 Shri  Jadhav:  May  I  know  how  many
 candidates  from  these  training  centres
 have  been  taken  up  till  now?

 Sardar  Majithia:  As  I  said,  Sir,  these
 are  run  by  the  Ministry  of  Civil  Avia-
 tion,  and  if  that  question  is  put  to  that
 Ministry  they  may  be  in  a  position  to
 answer.

 Shri  Krishna  Menon:  Perhaps  I  could
 make  it  clearer.  It  is  a  misconception
 to  think  that  a  civil  air  pilot  can  take
 to  Air  Force  very  quickly.  The
 system  of  training  in  the  Air  Force
 calls  for  different  qualities,  different
 kind  of  training.  All  the  advantage
 we  gain  is  about  six  months.

 Shri  Jaipal  Singh:  May  I  know
 whether  any  of  the  trainees  from  the
 Civil  Aviation  Department  has  been
 taken  into  the  Indian  Air  Force?  We
 do  not  want  to  know  about  the  differ-
 ence  and  so  on.  Has  anyone  from
 civil  aviation  been  taken  to  the  Indian
 Air  Force?

 Shri  Krishna  Menon:  We  have  not
 got  the  figures.  But  the  question
 as  to  what  extent  the  two  can  be
 dovetailed  is  under  examination,

 Shri  Punnoose:  Is  it  a  fact  that  about
 60  to  70  trained  people  are  now  un-
 employed,  and  may  I  know  whether
 this  is  planned  unemployment?

 Mr.  Speaker:  The  hon.  Minister  has
 already  said  that  the  training  is  differ-
 ent  and  that  they  are  examining  this
 matter.

 Shri  Punnoose:  Every  year,  there  is
 a  large  amount  given.  I  am  told  that
 Rs.  75,000  per  pilot  are  necessary  and
 every  year  they  get  the  people  train-
 ed.

 Mr.  Speaker:  It  is  only  in  relation  to
 the  commercial  pilots.  The  other  is
 for  the  defence  pilots.  All  that  I  can
 say  is  the  hon.  Minister  has  answered
 this  question,  saying  that  it  requires
 a  different  kind  of  training  and  that
 they  are  examining  the  whole  question,
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 as  to  how  far  these  can  be  utilised.
 Hon.  Members  need  not  be  in  such  a
 great  hurry.

 Shri  Punnoose:  The  ansWer  given
 was  that  these  cases  come  under  civil
 aviation.  How  is  it  put  under  Defence
 then?

 Mr.  Speaker:  It  has  been  asked  and
 it  has  been  answered.

 WRITTEN  ANSWERS
 TIONS

 Prohibition  of  Narcotics

 1570.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  have  issued  instructions  to
 various  State  Governments  for  pro-
 hibition  of  narcotics  upto  3lst  January,
 1960;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  the  narcotics  are  going  to
 be  prohibited  in  the  whole  country?

 TO  QUES-

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  No,
 Sir.

 (c)  Charas  as  well  as  non-medical
 consumption  of  opium  have  already
 been  prohibited  in  the  whole  country.
 Many  of  the  States  have  already  pro-
 hibited  the  non-medical  consumption
 of  ganja  and  bhang  also;  the  remain-
 ing  States  are  likely  to  introduce  the
 prohibition  of  such  drugs  as  soon  as
 possible.

 Nutritive  Value  of  Vanaspati

 #1575,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  lay  a
 statement  showing:

 (a)  whether  it  is  a  fact  that  a  pub-
 lication  entitled  “Investigations  on  the
 Nutritive  Value  of  Vanaspati”  was
 published  under  the  auspices  of  the
 Council  of  Scientific  and  Industrial
 Research,  New  Delhi  in  1952;

 (b)  how  many  copies  thereof  were
 published  and  how  many  have  been
 sold  out  or  other-wise  disposed  of;
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 (c)  the  total  expenditure  incurred
 on  this  publication  and  the  net  gain
 or  loss  out  of  it;

 (d)  whether  the  Vanaspati  Manu-
 facturers  had  or  have  had  anything
 to  do  with  this  publication;  and

 (e)  whether  researches  on  the  pro-
 blem  have  been  pursued  since  952
 and  published?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  1,000  copies  were  published.  39
 copies  were  sold  and  334  were  sup-
 plied  gratis.  347  copies  are  held  in
 stock.

 (c)  An  amount  of  Rs.  300  was
 spent  on  printing  1,000  copies.  The
 Council  of  Scientific  and  Industrial
 Research  did  not  incur  any  loss.

 (d)  The  Vanaspati  Manufacturers
 Association  placed  at  the  disposal  of
 the  Council  of  Scientific  and  Indus-
 tria)  Research  an  unconditional  grant
 for  research  on  hydrogenated  oils.  The
 expenditure  on  the  publication  was
 met  out  of  this  grant.

 (e)  Yes,  Sir.

 Terminal  Tax  on  Air  Travel

 #1579,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  con-
 sidered  any  proposal  to  levy  terminal
 tax  on  Air  Travel;  and

 (0)  if  so  what  is  Gbdvernment’s
 conclusion?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 Yes,  Sir.

 (b)  In  view  of  the  insignificant  pro-
 portion  the  traffic  by  air  bears  to  the
 volume  of  traffic  by  railway  and
 after  careful  consideration  of  other
 relevant  factors,  the  proposal  has  been
 dropped.

 French  Aid  for  Oil  Exploration

 *58l.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 President  of  the  French  Petroleum
 Institute  visited  the  capital  recently;

 (b)  whether  any  talks  were  held  in
 regard  to  the  French  aid  for  oil  ex-
 ploration  in  the  country;  and

 (c)  if  so,  the  results  thereof?

 The  Minister  of  Mirles  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  Yes,
 Sir.

 (c)  The  proposals  made  by  the
 French  Institute  of  Petroleum  are
 being  examined.

 Electric  Crematorium  in  Delhi

 (  Shri  Ram  Krishan  Gupta:
 #1585.  <  Shri  D.  C.  Sharma:

 [  Shri  Pangarkar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  8  on  the
 8th  November,  959  and  state  the  pro-
 gress  since  made  in  the  construction
 of  an  electric  crematorium  in  Delhi?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  In  consultation  with  the
 Town  Planning  Commission,  certain
 modifications  have  been  made  in  the

 preliminary  plans  for  the  crematoriam.
 These  are  being  referred  to  the  manu-
 facturers  of  the  plant  in  Switzerland
 for  a  final  check-up.  Preparation  of
 detailed  plans,  designs  and  estimate  is
 in  hand  and  the  work  will  be  taken

 up  after  the  rains  and  completed  with-
 in  a  year.

 Central  Pool  of  Engineering  Specialists

 (  Shri  Ajit  Singh  Sarhadi:

 1586.  4  Shri  Ram  Krishan  Gupta:

 L  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  reply  given  to



 I243T  Written  Answers

 Unstarred  Question  No.  62  on  the
 8th  November,  1959,  and  to  state  the
 further  progress  made  so  far  in  setting
 up  a  Central  Pool  of  Engineering
 Specialists?

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  The  scheme  for  the  con-
 stitution  of  a  Central  Pool  of  Engineer-
 ing  Specialists  was  referred  to  the
 Ministry  of  Irrigation  and  Power  who
 did  not  favour  it.  So  no  further  pro-
 gress  has  been  made.

 गोपेश्वर  मन्दिर

 eyes.  शो  भक्त  दर्शन  :  क्‍या  बेशानिक

 झनुसंधान  झौर  सांस्कृतिक-कार्ये  मंत्री  १७

 दिसम्बर,  १६५६९  के  ग्नतारांकित  प्रदन  संख्या

 १६३६  के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा
 करेंगे  कि  गढ़वाल  जिले  के  गोपेश्वर  मन्दिर  की

 सुरक्षा  व  मरम्मत  के  बारे  में  क्‍या  निर्णय

 किया  गया  है  ?

 वेज्ञानिक  अनसंधान  और  सस्कृतिक-कार्य
 उपमंत्री  (डा०  Ho  मो०  दास)  :  मन्दिर

 की  सुरक्षा  के सवाल  पर  अभी  विचार  हो  रहा

 है

 सेंट्रल  मेकेनिकल  इंजीनियरिंग  रिसर्च  इन्स्टोट्यूट

 बुर्गापुर

 #१५८८,  श्री  प्रकाश  बोर  शास्त्री:

 क्या  वेज्ञानिक  अनसंधान  शौर  सांस्कृतिक
 कार्य  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्या  सेंद्रल  मेकेनिकल  इंजीनियरिंग

 रिसर्च  इंस्टीट्यट,  दुर्गापुर  का  निर्माण  कार्य

 निर्वारित  कार्यक्रम  के  अनतसार  हो  रहा  है  ;

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं;  गौर

 (ग)  इस  संस्था  में  इस  समय  कितने

 कर्मचारी  कार्य  कर  रहे  हैं  ?

 वैज्ञासिक  अनुसंधान  शौर  सांस्कृतिक  कार्य

 मंत्री  श्री  हुमायन  कबिर)  :  (क)  जी,  हां  |

 @)  सवाल  पैदा  नहीं  होता  |
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 (7)  चतुर्थ  श्रेणी  के  कर्मचारियों  को

 छोड़कर  ३१  कर्मचारी  काम  कर  रहे  हैं

 Manholes  in  Dethi

 *1589.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  man-
 holes  in  Delhi  lie  uncovered  as  a  result
 of  their  theft:

 (b)  if  50.  the  steps  taken  or  propos-
 ed  to  be  taken  to  guard  them;

 (c)  the  steps  taken  so  are  to  re-
 Place  them;

 (a)  the  number  of  persons  arrested
 on  this  account  in  1959-60;  and

 (e)  the  action  taken  against  them?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  missing  manhole
 covers  are  replaced  on  detection  by
 the  authorities  concerned.

 (b)  Frequent  inspections  are  carried
 out  by  the  sanitary  and  engineering
 staff  of  the  Delhi  Municipal  Corpora-
 tien  and  the  New  Delhi  Municipal
 Committee  in  their  respective  areas
 and  also  by  the  Police.

 (c)  During  the  last  two  years,  650
 missing  manhole  covers  were  replaced
 by  the  Delhi  Minicipal  Corporation
 and  00  manhole  covers  by  the  New
 Delhi  Minicipal  Committee  during
 1959-60.

 (d)  Five.

 (e)  Four  persons  have  been  convict-
 ed  and  one  is  under  trial.

 Clash  Between  Assam  Rifles  and
 Manipur  Police

 *1590.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  07  on  the  8th
 November,  959  and  state:

 (a)  whether  the  Government  have
 considered  the  report  of  Inspector
 General  of  Police  regarding  clash
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 between  Assam  Rifle  men  and  Manipur
 Police;  and

 (b)  if  so,  the  nature  of  decision
 taken?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Of  the  three  police  personnel
 involved  in  the  incident,  the  Assistant
 Sub-Inspector  has  been  reduced  to
 the  rank  of  Head  Constable  for  a
 period  of  two  years,  while  three
 future  increments  of  the  two  Const-
 ables  have  been  withheld.

 Monuments  in  Gurdaspur

 2962.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  total  amouni  allotted  for
 the  maintenance  and  special  repairs
 of  each  of  the  protected  monuments
 in  Gurdaspur  district  (Punjab)  for
 the  year  1959-60;  and

 (b)  whether  the  amount  allotted  in
 the  year  1958-59  for  the  above  pur-
 pose  has  been  fully  spent?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  No  funds  were  al-
 lotted.

 (b)  No  allotment  was  made,  but  on
 inspection  some  repairs  were  found
 necessary  and  they  were  carried  out
 and  completed  in  1958-59  at  a  cost  of
 Rs.  1,658.

 Income-tax  Arrears  in  Delhi

 2263.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  lay
 a  statement  showing  the  total  amount
 of  income-tax  arrears  as  on  the  Ist
 April,  960  in  Delhi?

 The  Mintster  of  Finance  (Shri
 Morarji  Desai):  The  information  is
 being  collected  and  a_  statement

 -giving  the  required  information  will
 be  laid  on  the  Table  of  the  House  as
 early  as  possible.
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 Tours  by  Ministers

 Shri  D.  C.  Sharma:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  total  amount
 of  money  spent  on  tours  undertaken
 by  Ministers  and  Deputy  Ministers  of
 the  Government  of  India  in  1959-60?

 2264.

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  The  information  is  being
 collected  and  will  be  Jaid  on  the
 Table.

 Delhi  Prisons

 2265.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  net  income  from  trade
 and  crafts  facilities  in  prisons  in
 Delhi  during  1959-60?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  B.  N.
 Datar):  Rs.  59,091.31  nP.

 Cases  under  Untouchability
 (Offences)  Act

 2266.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  persons  who
 had  been  prosecuted  in  Punjab  dur-
 ing  August,  959  to  March,  960
 under  the  Untouchability  (Offences)
 Act,  ‘1955?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairg  (Shri  Datar):  l
 persons  were  prosecuted  under  the
 Untouchability  (Offences)  Act?  1955,
 during  the  period  from  lst  August,
 959  to  29th  February,  1960.

 Central  Aid  for  Andhra  Pradesh

 2267.  Shri  M.  V.  Krishna  Rao:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  Central  aid  was
 given  to  the  Government  of  Andhra
 Pradesh  during  1959-60  for  both  Plan
 and  non-Plan  Schemes;

 (b)  if  so,  to  what  extent;  and
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 (९)  for  what  purpose?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  early  as
 possible.

 Loans  under  PL  480

 Shri  V.  P.  Nayar:
 2268.  {  Shri  Nagi  Reddy:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  so  far  used
 out  of  loans  under  PL  480  of  the
 U.S.A;

 (b)  the  total  quantity  of  foodgrains
 and  other  farm  products  imported  or
 shipped  as  upto  Ist  January,  1960;
 and

 (c)  the  total  freight  paid  (i)  to
 U.S.  shippers,  and  (ii)  to  Indian  ship-
 pers  and  the  average  freight  per  ton
 paid  to  each  of  the  above  (i)  and
 (ii)?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  A  sum  of  Rs.  29°6
 crores  has  so  far  been  received  as
 loan  out  of  the  rupee  funds  generat-
 ed  under  PL.  480.

 (b)  The  total  shipments  to  India
 under  PL  480  upto  31-12-1959  have
 been  as  follows:

 Wheat  7,870,700  Metric  tons

 Rice  196,860  metric  tons

 Sorghums(Milo)  97,300  metric  tons
 Corn  (maize)  175,000,  metric  tons
 Milk  powder  20,744  metric  tons

 Cotton  298,496  bales  of  400  Ibs,
 each

 Tobacco  6,000,000  Ibs.

 (c)  A  statement  giving  the  requi-
 site  information  in  respect  of  wheat,
 rice,  sorghun,  corn  and  milk  powder
 is  laid  on  the  Table.  [See  Appendix
 IV,  annexure  No.  32].

 Similar  information  for  cotton  and
 tobacco  is  not  available  because  these
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 commodities  were  imported  through
 trade  channels  and  on  c.if.  basis
 wherein  the  freight  is  included  in  the
 price  of  the  commodity  and  is  there-
 fore  an  indistinguishable  part  of  it.

 Educational  Aids  to  Foreign
 Countries

 2269.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  educational  aids  given  by
 India  to  foreign  countries  during
 1959-60;  and

 (b)  the  total  number  of  Indian
 teachers  sent  abroad  during  1959-60?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  A  statement  is  laid
 on  the  Table  of  the  Sabha.  [See
 Appendix  IV,  annexure  No.  33].

 (b)  4.

 Janata  Colleges  in  Punjab

 2270.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  start  Janata  Colleges  in  Punjab
 during  the  remaining  years  of  the
 Second  Five  Year  Plan;  and

 (b)  if  so,  how  many  and  where?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  One  Janata  College  at  Sheikhu-
 pura  in  District  Kapurthala.

 Girls’  Education  in  Uttar  Pradesh

 2271,  Shri  Sarju  Pandey:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  of  grants  given  to
 Uttar  Pradesh  Government  for  the
 expansion  of  girls’  education  and
 training  of  women  teachers  during
 the  first  four  years  of  the  Second
 Five  Year  Plan  and  proposed  to  be
 given  during  the  year  960-6l;  and

 (b)  the  basis  on  which  these  grants
 are  given  to  the  different  States?
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 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table.

 STATEMENT

 The  scheme  was  initiated  in  ‘1957-
 58  and  the  information  for  part  (a)
 is  given  below  as  from  that  year:

 (a)  957-58—Scheme  not  taken  up
 by  State  Government,

 £958-59  Amount  sanctioned  Rs.4.50  lakhs
 1959-60  Amount  sanctioned  Rs.  17.00,,
 1960-61  Amount  proposed  Rs.  13.84,  ,,

 (b)  The  available  provision  is
 allocated  to  the  States  calcu-
 lated  on  8  per  capita  basis
 of  the  number  of  girls  of  the
 age  group  6—l4  not  attend-
 ing  school.

 Aid  to  Uttar  Pradesh

 2272.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  assistance  has
 been  given  to  Uttar  Pradesh  during
 1958-59  and  1959-60  for  providing  the
 municipal  scavengers  with  hand-carts
 and  wheel-barrows;  and

 (b)  if  so,  how  much?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,
 Sir.

 (b)  958-59—Rs.  1,26,200.
 959-60—Rs.  1,24,300.

 Technica]  Education  in  U.P.

 2273.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Scientific  ReSearch  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  given  as  grants-in-
 aid  during  ‘1959-60  to  U.P.  State  for
 the  development  of  technical  educa-
 tion;  and

 (b)  the  heads  under  which  it  has
 been  given?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Rs.  27,73,360.

 (b)  The  grants  have  been  sanction-
 ed  for  the  development  of  existing
 institutions  ar¥i  for  the  establishment
 of  new,  institutions  as  shown  below:

 l.  Engineering  College,  Dayal-
 bagh,  Agra  (Development).

 2.  Civil  Engineering  School,
 Lucknow  (Development).

 3.  Hewft  Engineering  School,
 Lucknow  (Development).

 4.  P.M.V.  Technical  Institute,
 Mathura  (Development).

 5.  Technical  College,  Dayalbagh,
 Agra  (Development).

 6.  Government  Technical  Insti-
 tute,  Lucknow  (Develop-
 ment).

 7.  Government  Technical  _Insti-
 tute,  Gorakhpur  (Develop-
 ment).

 8.  Government  Central  Textile
 Institute,  Kanpur  (Develop-
 ment).

 9.  Government  Leather  Institute,
 Kanpur  (Development).

 0  and  ii.
 Bareily  and  Jhansi
 lishment).

 l2  to  16.  Junior  Technical
 Schools  at  Jhansi,  Allahabad,
 Ghazipur,  Jaunpur  and
 Daurala  (Establishment).

 17,  8  and  19.  Three  Centrally—
 Sponsored  Polytechnics  at
 Mirzapur,  Faizabad  and
 Kanpur  (Establishment).

 Polytechnics  at
 (Estab-

 20.  Northern  Regional  School  of
 Printing  Technology,  Allaha-
 bad  (Establishment).

 Cftuseum  on  Buddhist  Architecture  at
 Amraoti

 2274.  Shri  Madhusudhan  Rao:  Will
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:
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 (a)  whether  it  is  a  fact  that  an
 amount  of  rupees  one  lakh  has  been
 sanctioned  for  establishment  of  a
 museum  ०5  Buddhist  architecture  in
 Amraoti  in  District  Guntur  of  Andhra
 Pradesh;

 (b)  if  so,  when  the  work  in  this
 regard  will  be  taken  in  hand;

 (c)  in  how  many  languages  the  ins-
 scriptions  are  written  on  the  pillars;
 and

 (d)  whether  Government  will  get
 these  inscriptions  translated  into
 Hindi  or  English?

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  inscriptions  are  in  Prakrit
 and  are  incised  in  letters  of  the
 Brahmi  script.

 (d)  Yes,  Sir;  in  due  course.  |

 Tobacco  Cultivation

 2275.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  area  brought
 tobacco  cultivation  in  U.P.
 1959-60  (district-wise)  ;

 (b)  whether  acreage  under  tobacco
 crop  in  U.P.  has  shown  any  decline
 in  comparison  to  total  acreage  in
 1958-59;  and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  district-wise
 figures  of  area  brought  under  tobacco
 cultivation  in  U.P.  tn  the  crop  year
 1959-60  are  not  available  as  registra-
 tion  of  tobacco  crops  of  this  year  is
 still  in  progress.

 under
 during

 (b)  and  (c).  In  view  of  the  fact
 that  registration  for  1959-60  crop
 year  has  not  so  far  been  completed
 it  is  too  early  to  know  and  to  com-
 ment  on  the  trend.
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 Windmills  in  Rajasthan

 2276.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Scientific  Re-
 Search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  355  on  the  4th
 December,  959  and  state  at  what
 stage  is  the  question  -of  installing
 windmills  in  Rajasthan?

 The  Minister  of  Scientific  Research
 ang  Cultural  Affairs  (Shri  Humayun
 Kabir):  Attention  of  the  Hon'ble
 Member  is  drawn  to  reply  to  Starred
 Question  No.  48  on  30th  March,
 1960.

 Transport  of  Refined  Products

 *2277.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  445  on
 the  lst  December,  959  and  state:

 (a)  at  what  stage  is  the  proposal
 regarding  transport  of  the  refined
 products  from  the  public  sector  re-
 fineries;

 (b)  whether  detailed  comparative
 study  has  been  undertaken;  and

 (c)  if  so,  the  result  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 हू,  D.  Malaviya):  (a)  to  (c).  The
 alternative  means  possible  for  bulk
 transport  of  refined  petroleum  pro-
 ducts  from  the  public  sector  refiner-
 ies,  or  existing  refineries,  or  ports  are
 railway  tankwagons,  steamers’  07
 barges,  road  lorries,  and  _  pipelines.
 Water  transport  is  limited  by  the
 availability  of  navigable  all-season
 water-ways.  Road  transport  proves
 uneconomic  beyond  a  certain  distance.
 While  pipelines  are  not  suitable  for
 carrying  over  long  distances  heavier
 products  like  Fuel  Oi]  and  Bitumen;
 they  can  be  used  to  carry  in  the  same
 pipeline  petrol,  Kerosene  and  H.S.D.
 over  appreciable  distances,  provided
 the  total  volume  to  be  carried  is  large
 enough  to  justify  the  initial  capital
 outlay.  Now  that  such  pipes  are
 going  to  be  manufactured  by  Hindu-
 stan  Steel  Limited  at  Rourkela,
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 foreign  exchange  cost  of  building
 pipelines  in  India  can  be  very  much
 less,  accordingly,  their  construction  is
 ‘being  considered  over  some  stretches
 so  as  to  supplement  the  capacity  of
 the  Railways;  no  final  decisions  can
 be  taken  till  further  techno-economic
 studies  are  made  of  particular  lengths.

 Working  Group  on  Delhi  Education

 2९१४.  Jf  Shri  Ram  Krishan  Gupta:

 au  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  224  on  the  23rd
 November,  959  and  state:

 (a)  whether  the  Working  Group
 appointed  by  the  Union  Ministry  of
 Education  to  study  the  education
 problem  in  Delhi  has  submitted  its
 report;  and

 (b)  if  so,  the  main  recommenda-
 tions  contained  therein?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Committee  for  Basic  Education  in
 Public  Schools

 (  Shri  Subodh  Hansda:
 Shri  R.  C.  Majhi:

 2279.2  Shri  S.  C.  Samanta:
 Shri  Jhulan  Sinha:

 L  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  934  on  the
 4th  December,  959  and  state  what
 are  the  main  recommendations  of  the
 Committee  constituted  to  go  into  the
 question  of  introduction  of  Basic
 Education  in  the  Public  Schools?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  A  statement  is  laid  on
 on  the  Table  of  the  House.  [See  Ap-
 Pendix  IV,  annexure  No.  34].
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 Victoria  Memorial  Hall,  Calcutta

 2280.  Shri  Pangarkar:  Will  the
 Minjster  of  Scientific  Research  and
 Cultural  .Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the  main-
 tenance  of  Victoria  memorial  Hall,
 Calcutta  during  1959-60;  and

 (b)  the  amount  proposed  fo  be  spent
 for  the  maintenance  of  the  above
 monument  during  960-6l?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun.
 Kabir):  (a)  Rs.  ,73,44°97.

 (b)  The  budget  meeting  of  Victoria
 Memorial  Hal]  will  be  held  in  June
 960  to  make  necessary  provision  for
 1960-61.

 Visitors  to  Red  Fort,  Delhi

 228l.  Shri  Pangarkar:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  number  of  visitors  to  Red
 Fort,  Delhi,  during  the  year  1959-60;
 and

 (b)  the  total  amount  obtained  by
 the  sale  of  tickets  to  the  visitors  dur-
 ing  the  above  period?

 The  Deputy  Minister  of  Scientifie
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  6,97,212  adults  upto
 29th  February,  1960.

 (b)  Rs.  111,083.93  nP.  upto  29th.
 February,  1960.

 Khajuraho  Temples

 2282.  Shri  Pangarkar:  Will  the
 Minister  of  Scientific  Research  and:
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the  main-
 tenance  of  Khajuraho  Temples  during.
 1959-60;  and

 to  be:
 of  the

 (b)  the  amount  proposed
 spent  for  the  maintenance
 above  Temples  during  960-6l?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
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 M.  M.  Das):  (a)  Rs.  9,8il  upto  450
 March,  1960.

 (०)  Rs.  13,712,

 Kutab  Minar

 2283.  Shri  Pangarkar:  Will  the
 Minister  of  Scientific  Research  and

 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the
 main-

 tenance  of  Kutab  Minar  at  Delhi

 .during  1959-60;  and

 (b)  the  amount  proposed  to  be  spent
 for  the  maintenance  of  Kutab  Minar

 .during  960-6l?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 का.  M.  Das):  (a)  Rs.  6,388.

 (b)  Rs.  8,260.

 Taj  Mahal

 2284.  Shri  Pangarkar:  Wil  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the  maint-
 enance  of  Taj  Mahal  during  1959-60;

 (b)  the  amount  proposed  to  be
 spent  for  the  maintenance  of  Taj
 Mahal  during  1960-61?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 Mi.  M.  Das):  (a)  Rs.  77,763.

 (b)  Rs.  1,01,416.

 Hill  Allowance  to  Aruvankadu  Em-
 ployees

 Shri  S.  M.  Banerjee: 2285.
 5  Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  the  employees  of  Cor-
 dits  Factory,  Aruvankadu  are  given
 hill  allowance;

 (b)  if  so,  whether  this  is  being  paid
 to  those  who  are  working  prior  to
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 3949  and  not  to  those  working  after
 that  year;  and

 (c)  if  so,  the  reason  therefor?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (०),  Non-
 gazetted  employees  of  this  factory
 who  were  in  receipt  of  the  hill  al-
 lowance  as  on  28-2-50  when  it  was
 replaced  by  the  grant  of  house  rent
 and  compensatory  allowances  have
 been  permitted  to  draw  the  hill  al-
 lowances  again  from  1-4-52
 in  lieu  of  the  latter  as  a  concession
 personal  to  them.

 Decrease  in  Birth  Rate

 2286.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  birth
 rate  in  towns  with  population  of  over
 30,000  has  decreased  in  959  as  com-
 pared  to  1958;

 (b)  if  so  ,the  percentage  of  decrease;
 and

 (c)  the  reasons  for  decline  in  popu-
 lation?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b).
 The  registered  birth  rate  in  towns  of
 over  30,000  population  was  27.3  per
 thousand  population  in  959  as  against
 27.8  per  thousand  in  1958.  The  dec-
 rease  in  birth  rate  in  959  thus  works
 out  to  .8  per  cent,  which  is  too  small
 to  be  taken  as  clear  evidence  of  dec-
 rease  in  birth  rate.

 (c)  There  has  been  no  decline  in
 population.

 Corruption  Cases  in  Finance  Ministry

 7  JS  Shri  Daljit  Singh:

 au  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 228

 (a)  the  number  of  corruption  cases
 detected  by  the  vigilance  staff  against
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 the  personnel  of  the  Finance  Ministry
 and  its  subordinate  offices  in  Delhi
 during  1959-60;  and

 (b)  the  action  taken  thereon?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  ‘Nil’.

 (b)  Does  not  arise.

 U.P.  Communist  Party

 2282.
 Shri  Bhanja  Deo: *

 au  Shri  Manabendra  Shah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  a  report  in
 the  Sunday  Standard  (Indiun  Ex-
 press)  of  the  3lst  January,  960  to
 the  effect  that  the  U.P.  Communist
 Party  at  its  meeting  held  in  Ghazipur
 on  the  20th  December  959  has  taken
 a  decision  to  impart  training  in  the
 use  of  daggers,  lathi  sand  spears  to
 the  Communist  workers  in  U.P.;  and

 (b)  If  so,  the  action  taken  by  Gov-
 ernment?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  I  have  seen
 the  newspaper  report  in  question,  It
 has  been  brought  to  the  notice  of  the
 State  Government.

 उत्तर  प्रदेश  में  उत्तरा  खंड  डिवीजन

 श्री  भक्त  दर्शन  :

 श्री  प्र०  के०  देव  :

 क्या  गृह-कार्य  मंत्री  २९  फरवरी,  १६६०
 के  तारांकित  प्रइन  संख्या  ४७६  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगें  कि  :

 २२८६.

 (क)  उत्तर  प्रदेश  के  सीमावर्ती  क्षेत्रों
 के  लिये  एक  श्लग  प्रशासनिक  इकाई  बनाने
 का  जो  निश्चय  किया  गया  है,  उसकी  वास्त-
 बिक  सीमायें  क्‍या  हैं  ;  और

 (ख)  अन्य  प्रशासनिक  क्षेत्रों  की  तुलना
 में  इप  नई  इकाई  में  कौनसी  विशेषतायें

 होंगी  ?

 गृह-कार्य  मंत्री  (क्रो  गो०  Wo  पन्त )  :

 (क)  उत्तर  प्रदेश  सरकार  के  अ्रधिसू  चनायें
 (नोटीफिकेशन्स  Notifications  )
 नम्बर  ६०१ औ्ाई०  सी०  Low  और  झाई  सी०

 &६०६।ग्राई7  सी०  दिनांक  २४  फरवरी,

 १६६०  को  ओर  ध्यान  दिलाया  जाता  है
 ये  अधिसूचतायें  उत्तर  प्रदेश  सरकार  के  असा-

 धारण  राजपत्र  (T12-Gazette)  दिनांक

 २४  फरवरी,  १६६०  में  छापी  गई  थीं  ।

 (ख)  अभिप्राय  यह  है  कि  इन  नये

 जिलों  में  डिप्टी  कमिश्नर  अपने  इलाकों  के

 सारे  विकास  संत्रंत्री  विभागों  की  देखभाल

 करेगा  तथा  उप  तत्संबंधी  आवश्यक  अधिकार

 प्राप्त  होंगे  7  वह  उस  क्षेत्र  का विकास  कमिश्नर

 भी  होगा  ।  जिन  मामलों  पर  राज्य  सरकार  से

 परामर्ण  की  झावश्यकता  होंगी  उनके  बारे  में

 वह  मुख्य  सचिव  से  सीधा  पत्र  व्यवहार
 करेगा  |

 Survey  of  Iron  Ore  Deposits  in  Orissa

 2290.  Shri  Chintamoni  Panigrahi:
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  state:

 (a)  the  regions  in  Orissa  which  were
 surveyed  in  1959-60  by  the  Geological
 Survey  of  India;  and

 (b)  with  what  results?

 The  Minister  of  Mines  and  जा
 (Shri  छू,  D.  Malaviya):  (a)  and  (b).
 The  Geological  Survey  of  India  com-
 menced  during  1959-60  systematic
 mapping  in  Nayagarh  sub-division,
 Puri  district  and  in  the  Bonai  sub-divi-
 sion  of  Sundergarh  district  and  cover-
 ed  about  55  and  60  sq.  miles  res-
 pectively.  In  the  course  of  systematic
 mapping  in  Puri  district,  small  occur-
 rence  of  a  fibrous  green  minera]  in
 ressettes  in  a  quartz  vein  at  Betnati,
 small  quantities  of  magnetite  in  quartz
 vein  at  Chhanabania  and  Kankar  nee
 currence  in  profusion  at  Kalmara  and
 Nuagan  have  been  recorded.

 Continuation  of  the  rocks  of  the
 iron-ore  series  but  prodominance  of
 the  quartzites  over  other  rock  types
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 have  also  been  noted  in  Bonai  sub-
 division,  Sundergarh  district.

 Mineral  investigation  at  Pittabata
 in  the  Mayurbhanj  district,  for  galena
 by  drilling  was  started  and  about  442
 feet  were  drille@d  in  four  holes.  No
 galena  was  found.

 Systematic  geological  mapping  in
 the  Keonjhar  district  has  also  been

 started;  about  30  sq.  miles  have  been
 covered.

 Ceal  Output  from  Kothagudium  Mines,
 Andhra  Pradesh

 2201.  Shri  Madhusudan  Rae:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  the  total  output  of
 coal  during  1958-59  and  1959-60  from
 Kothagudium  Mines  in  Andhra  Pra-
 desh?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):

 1958-59  II.67  lac  tons
 1959-60.  0°82  lactons  (Up  to  the  end

 of  February’  60)
 0.98  lac  t»ns  (Estimated  output

 during  March,  960)

 I.80  lac  tons.

 Maniper  P.W.D.
 2292.  Shri  L.  Achaw  Singh:  Will  the

 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an  em-
 ployee  of  the  Manipur  Public  Works
 Department  was  arrested  on  the  com-
 plaint  of  an  Assistant  Engineer;  and

 (b)  if  so,  whether  specific  charges
 were  framed  against  the  employee?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  and  (b).  Yes.  Shri
 T.  Lalhari  Singh,  a  road  roller  driver,
 was  arrested  on  the  charge  of  assault-
 ing  Shri  K.  C.  Gupta,  Assistant  Engi-
 neer,  on  18-2-60  and  attempting  to
 snatch  away  a  bag  containing  Rs.
 4,000  on  account  of  the  wages  of
 labourers  employed  on  the  Imphal-
 Moreh  Road.  The  challan  was  put  up
 in  court  on  the  8th  March,  1960.
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 Parade  Ground,  Bangalore

 Shri  Agadi:
 2293.  /  Shri  Sugandhi:

 Shri  Siddananjappa:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  572  on  the  3rd
 March,  960  and  state:

 (a)  whether  the  news-item  appear-
 ing  in  the  Deccan  Herald,  Bangalore,
 (Mysore  State)  dated  the  l0th  March,
 960  has  come  to  the  notice  of  Gov-
 ernment;

 (b)  if  so,  whether  it  is  a  fact  that
 the  Defence  Department  has  agreed
 to  exchange  the  parade  ground  at
 Bangalore  for  a  plot  near  Jayanagar
 extension;  and

 (c)  if  so,  what  are  the  terms  of  the
 agreement?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.

 (b)  No  agreement  regarding  mutual
 exchange  of  Parade  Ground,  Banga-
 lore,  with  a  plot  of  land  at  Jayamahal
 extension  as  reported  in  the  news
 item  has  been  entered  into  with  the
 Bangalore  City  Improvement  Trust
 Board,  nor  is  any  such  agreement
 under  consideration.

 (c)  Does  not  arise.

 Teachers  in  Delhi

 2294.  Shri  Naval  Prabhakar:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 arrears  of  salaries  of  a  large  number
 of  retired  teachers  in  Delhi  still  re-
 main  unpaid;  and

 (b)  if  so,  when  the  same  is  propos-
 ed  to  be  paid?

 The  Minister  of  Education  (Dr.
 हु,  L.  Shrimall):  (a)  Yes,  Sir,  but  the
 number  is  not  large.
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 (b)  A  separate  cell  has  been  created
 in  the  Directorate  of  Education,  Delhi,
 exclusively  for  the  clearance  of  all
 pending  arrear  claims  and  it  is  hoped
 all  claims  will  be  paid  before  long.

 Recovery  of  War  Bonus  from  Gov-
 ernment  Employees

 2295,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance’  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  temporary  Government  _  ser-
 vants  employed  during  war  before
 3lst  March,  1946,  were  paid  war
 bonus;

 (b)  whether  it  is  also  a  fact  that
 the  war  bonus  has  been  recovered
 from  those  employees  who  were  con-
 firmed  subsequently  and  whose  period
 of  war  service  has  been  counted  to-
 wards  pension;

 (c)  whether  it  is  a  fact  that  such
 recoveries  have  also  been  made  even
 from  those  persons  whose  service  ren-
 dered  before  attaining  the  age  of  20
 is  not  being  counted  for  pension;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes.

 (b)  Yes,

 (९)  and  (d).  The  war  bonus  grant-
 ed  to  temporary  Government  servants
 is  recoverable  in  full  if  the  whole,  or
 a  portion,  of  the  temporary  _  service
 during  which  the  Government  _  ser-
 vants  earned  the  bonus  is  subsequent-
 ly  allowed  to  count  for  pension.  This
 is  for  the  reason  that  two  types  of
 terminal  benefits  (in  the  shape  of  war
 bonus  and  pension)  cannot  be  allowed
 in  respect  of  the  same  kind  of  tem-
 porary  service.  Thus  in  cases  where
 a  person  had  rendered  temporary  ser-
 vice  during  the  war  bonus  period,
 both  before  and  after  attaining  the
 age  of  20  years,  the  war  bonus  is  re-
 coverabdle  in  full  on  confirmation  as
 he  will  be  eligible  to  count  a  portion
 ‘of  the  war  bonus  period  for  pension.
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 Where,  however,  on  confirmation,
 the  period  during  which  war  bonus
 was  earned  does  not  qualify  for  pen-
 sion  either  in  whole  or  in  part,  no
 recovery  of  war  bonus  is  to  be  made.:
 Thus,  where  the  entire  war  bonus
 service  was  rendered  when  the  in-
 dividual  was  below  20  years  of  age
 and  does  not  as  such  count  for  pen-
 sion,  no  recovery  of  war  bonus  is  to
 be  made  on  confirmation.  Certain
 cases  of  this  type  where  war  bonus
 had  been  recovered  on  confirmation
 were  referred  to  the  Ministry  of  Fin-
 ance  and  the  Ministries|Departments
 concerned  were  advised  that  no  re-
 covery  need  be  made  in  such  cases.

 All  India  Services
 2296.  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  how  many  officers  of
 All  India  Cadre  are  being  proceeded
 against  at  present  and  how  many  of
 them  are  under  suspension?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Shortage  of  Pig  Iron  in  Punjab

 2297.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 factories  in  Punjab  were  closed  due
 to  shortage  of  pig  iron  supply  in
 1959-60;  and

 (b)  if  so,  the  steps  taken  to  avert
 that  trend?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Some  reports  of  shortage  of  Pig
 Iron  in  the  Punjab  State  were  receiv-
 ed  a  few  months  back.  This  was  on
 account  of  shortage  in  physical  deli-
 very  due  to  restrictions  on  Rail  move-
 ment,  non-availability  of  the  parti-
 cular  Grade  of  Pig  Iron  required  and
 non-compliance  of  financial  commit-
 ments  with  the  suppliers.  Immediate
 steps  were  taken  to  supply  adequate
 quantities  of  Pig  Iron,  and  position  is
 fairly  easy  at  present.
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 Confirmation  of  Assistants

 2298.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  what  is  the  basis  of  confirming
 the  assistants  serving  in  Central  Sec-
 retariat;

 (b)  the  total  number  of  assistants
 On  Ist  February,  1960;

 (c)  the  number  of  those  confirmed
 upto  Ist  February,  1960;

 (d)  whether  it  is  a  fact  that  most
 of  those  assistants  who  are  yet  to  be
 confirmed  have  more  than  70  years
 service  to  their  credit;

 (e)  if  so,  number  of  such  assistants;
 and

 (f)  the  steps  taken  by  Government
 to  confirm  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Confirmations  in  the  Assistants’  Grade
 are  made  on  the  basis  of  seniority
 subject  to  fitness.

 (b)  About  4650.

 (c)  About  2840  Assistants  were
 either  already  permanent  or  earmark-
 ed  for  confirmation  on  this  date.

 (d)  to  (f).  There  are  at  present
 about  655  temprorary  Assistants  who
 are  not  permanent  in  any  grade.  Out
 of  this  number,  about  475  have  put
 in  0  years’  service  or  more  as  As-
 sistants.  They  will  be  confirmed  in
 Grade  IV  of  the  Central  Secretariat
 Service  in  their  turn  as  and  when
 permanent  vacancies  in  the  depart-
 mental  quota  of  this  grade  become
 available.

 Facilities  for  Displaced  Persons

 (  Shri  Nek  Ram  Negi:
 2299,  /  Shri  Inder  J.  Malhotra:

 L  Shri  Bahadur  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  certain
 facilities  with  regard  to  Attachment
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 of  Pay,  U.P.S.C.  examination  fees  and
 age  limit  for  Government  service  were
 granted  to  the  displaced  persons;

 (b)  whether  Government  propose
 to  continue  them;  and

 (c)  if  so,  for  what  period?

 The  Minister  ef  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,  except  with  regard  to  Attach-
 ment  of  Pay  for  which  no  facility  has
 been  granted.  A  statement  showing
 the  facilities  granted  in  respect  of
 U.P.S.C.  examination  fee  and  age
 limit  to  displaced  persons.  is  placed
 on  the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No.  35].

 (b)  and  (c).  Matter  is  under  consi-
 deration.

 Development  Commissioner  for
 Border  Areas

 2300.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  Deve-
 lopment  Commissioner  is  proposed  to
 be  appointed  for  the  border  areas;
 and

 (b)  if  so,  what  specific  areas  would
 be  under  his  jurisdiction?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  and  (b).  The  nature
 of  the  organisation  required  at  head-
 quarters  to  co-ordinate  development
 activities  in  the  border  districts  is
 under  consideration.

 दिल्‍ली  जेल  में  एक  कैदी  द्वारा  भूल  हड़ताल

 [  sto  राम  सुभग  सिंह  :

 श्री  स०  भो०  बनर्जो  :

 शी  अरविन्द  घोषाल  :

 श्री  सुबिमन  धोष  :

 क्‍या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 २३०१.

 (क)  क्‍या  यह  सच  है  कि  सेंट्रल  जेल,
 तिहाड़  (दिल्ली)  में  हरबीरसिह  नामक  एक
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 ६५  वर्षीय  वृ्द्ध  कैदी  ने  कई  दिनों  से  भूख

 हड़ताल  कर  रखी  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं  :  और

 (ग)  उसकी  भूख  हड़ताल  बन्द  कराने

 के  निमित्त  क्‍या  किया  जा  रहा  है  ?

 गृह-कार्य  मंत्रो  (भी गो०  Ho  पस्त)  :

 (क)  दिल्ली  जेल  का  हरबीर  सिंह  गोली  नामक

 एक  श्रन्वीक्षाषीत  (Under  Trial)  कैदी

 अपने  आप  खाना  खा  स  इन्कार  करता  है  |

 यह  बताया  था  है  कि  बढ़  नाक  ट्रारा  कृत्रिम
 तरीके  से  भ  जन  दिये  जाने  का  आराग्रह  करता

 |

 (खव)  अन्वीक्षाधीन  कैदी  ने  विभिन्न

 समा  पर  इनके  विभिन्न  कारण  बताये;हैं  ।

 उस  7  मांगों  में  से  "क  यट  है  कि  प्रधान  मंत्रों

 यह  जिस्वास  दिलायें  कि  वह  हिमाचल  प्रदेश

 के  कुछ  प्रभिकथित  भ्रष्टाचार  के  मामलों  की

 जांच  पड़ताल  करेंगे।  इसके  अतिरिक्त  वह  आग्रह

 करत,  है  कि  प्रधान  मंत्री  स्वयं  उसे  कोई  फलों

 का  रसदें।  !  ead | wm  काकल ड  ee
 (7)  जेल  अधिकारियों  ने  उसमे  खुद

 खाना  खाने  के  लिये  राजी  करने  को  कई  प्रयत्न

 किये  परतु  वे  असफल  रह।

 Government  Transport  for  Police
 Officers  in  Andamans

 2302.  Sardar  A.  S.  Saigal:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Police
 Officers  like  Superintendent  of  Police,
 Assistant  Superintendent  of  Police,
 Circle  Inspector  and  Station  House
 Officers  at  Port  Blair  were  each  pro-
 vided  with  separate  Government
 transport  within  last  two  years;

 (b)  if  so,  what  is  the  total  monthly
 cost  of  each  transport;  and

 (c)  the  total  number  of  offences  in-
 vestigated  during  last  two  years

 month-wise  by  each  said  officer  indi--
 vidually  and  collectively  using  the.
 same  transport?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (c).  Information
 is  being  collected  and  will  be  laid  on
 the  Table.

 Jeeps  for  Officers  in  Andaman  and
 Nicobar  Administration

 2303.  Sardar  A.  S.  Saigal:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  officers  in  the  Andaman  and
 Nicobar  Administration  have  been
 provided  with  Government  jeeps,  15-
 CWT  weapon  carriers  and  trucks  run
 and  maintained  at  Government  ex-
 penses;

 (b)  if  so,  what  is  the  number  of
 such  transports  and  what  is  the
 average  mileage  per  gallon  of  petrol
 or  other  fuel  consumed;

 (c)  whether  garages  have  _  been.
 provided  both  at  the  residence  of  the
 officers  and  in  their  offices  for  the
 Government  transport  provided  to  the
 officers  concerned;

 (d)  whether  the  cost  of  journey  to:
 and  from  office  to  residence  is  charg-
 ed  and  recovered  from  officers  con-
 cerned;  and

 (e)  if  not,  whether  the  concession.
 affects  their  service  conditions?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Yes.

 (b)  No.  of  transport
 vehicles  }

 Average  mileage  per
 -gallon  of  petrol  or

 other  fuel

 Jeeps  6  I7  milcs
 Landrovers  2  34  miles
 25CwtWeapon  carriers

 4  6  miles.

 (c)  There  are  no  garages  in  the
 office  buildings.  Vehicles  are  there-
 fore  kept  at  the  residences  of  officers
 in  garages  or  porches.

 (d)  The  cost  of  journeys  between
 garage  and  office  is  not  charged  but
 officers  have  to  pay  for  the  journeys.
 between  their  office  and  residence.

 (e)  Does  not  arise.
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 District  and  Sessions
 Judges,  Kerala

 2304.  Shri  Maniyangadan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 Appeals  by

 (a)  whether  appeals  have  been
 filed  by  District  and  Sessions  Judges
 who  were  serving  in’  the  Travan-
 eore-Cochin  State  before  the  inte-
 gration  of  State  complaining  that  their

 .seniority  has  been  affected  by  orders
 ‘of  the  Kerala  Government;

 (b)  how  many  such  appeals  have
 been  filed;

 (c)  whether  any  or  all  of  them
 have  been  disposed  of;  and

 (d)  whether  any  appeal  submitted
 before  the  State  Government  of
 Kerala  still  remains  to  be  forwarded
 to  the  Union  Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 ‘(a)  to  (c).  Yes;  0  appeals  have  been
 received  from  District  and  Sessions
 Judges  who  were  serving  in  the

 “Travancore-Cochin  State  before  the
 integration  of  the  State.  All  the

 -appeals  are  under  consideration.

 (d)  No.

 Police  Posts  in  Tripura

 23305.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  border  police
 ‘out-posts  have  been  set  up  at  Box-
 ragar,  Kalamchora,  Kathalia  and
 Ekchari  in  Tripura,  in  jote  land  of
 private  persons;

 (b)  if  so,  whether  any  rent  or
 ‘compensation  has  been  paid  to  the
 -owners  of  the  land  for  such  occupa-
 .tion;  and

 ‘(c)  if  not,  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Shri
 ‘G.  B.  Pant):  (a)  The  Kalamchora
 Police  Station  at  Boxragar,  the
 ‘Kalamchora  Border  Outpost,  the

 APRIL  19,  960  Written  Answers  2456

 Jatrapur  Police  Station  at  Kathalia
 and  a  temporary  Police  Camp  at
 Ekchari  are  situated  on  Jote  lands.

 (b)  and  (c).  Compensation  has
 been  paid  in  respect  of  the  Kalam-
 chora  Police  Station  to  one  of  the
 interested  parties,  and  notices  have
 been  sent  to  the  others  to  receive
 payment.  No  claim  for  rent  or  com-
 pensation  for  the  Kalamchora
 Border  Outpost  has  been  received  so
 far.  Estimates  of  the  cost  of  acquisi-
 tion  of  the  land  on  which  the  Jat-
 rapur  Police  Station  is  situated
 have  been’  prepared  and_  further
 action  is  being  taken  to  pay  com-
 pensation.  The  Ekchari  Police  Camp
 was  established  at  the  request  of
 the  local  inhabitants  and  arrange-
 ments  are  being  made  for  payment
 of  rent.

 Jote  Land  in  Tripura

 2306.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  tenants  in  Tripura  are
 being  penaliseq  by  the  Tripura  Ad-
 ministration  for  using  trees  grown  on
 their  private  jote  land;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table.

 Fires  in  Tripura

 2307.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  fires  that
 broke  out  in  Tripura  during  ‘1958;

 (b)  the  steps  taken  to  give  relief
 to  the  victims;  and

 (c)  whether  Government  propose
 to  set  up  fire  brigades  in  all  divisional
 towns  to  prevent  such  fires?

 The  Minister  of  Home  Affairs  (Shri
 6.  8.  Pant):  (a)  77  including  07
 minor  cases.
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 (b)  Gratuitous  relief  amounting  to
 Rs.  29,982.00  was  given  to  369  deserv-
 ing  families  of  victims.

 (c)  There  is  already  a  fire  station
 at  Agartala.  Two  more  fire  bridgades
 have  been  sanctioned,  one  _  for
 Dharmanagar  in  the  North  and  the
 other  for  Udaipur  in  the  South.  The
 question  of  setting  up  fire  fighting
 units  in  other  sub-divisional  town  is
 nnder  consideration.

 Naga  Hostiles

 (  Shri  P.  C.  Borooah:
 2308.  4  Shri  Raghunath  Singh:

 L  Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Home  Affairs
 ‘be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  patrol
 party  of  the  Eastern  Frontier  Rifles
 ‘was  ambushed  on  the  morning  of  the
 22nq  March,  960  by  armed  Naga
 hostiles  on  the  border  of  Naga  Hills;
 and

 (b)  if  so,  the  casualties  as  a  result
 thereof?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  On  the
 22nd  March,  960  a  patrol  party  of  the
 Eastern  Frontier  Rifles  was  ambushed
 by  some  armed  Naga  hostiles  while
 on  its  way  from  Ninsjam  to  Chaoch-
 ing  in  the  North  West  of  the
 Tamenglong  Sub-Division.  In  the
 exchange  of  fire  that  followed,  two
 riflemen  received  minor  bullet  in.
 juries  and  are  progressing  satisfac-
 torily.  The  dead  body  of  a  rifleman
 was  later  recovered  from  8  place
 about  500  yards  away  from  the  scene
 of  the  encounter.  It  appears  that  the
 rifleman  died  as  a  result  of  an  acci-
 dental  fall  down  the  hill  side.  He
 had  no  bullet  injuries.

 S.

 झफीस  को  खतो |

 ३०६.  क्री  यादव  :  वया  बिस  मंत्री

 यह  बत,ने  की  कृपा  करेंगे  कि  :

 (क)  किन  किन  राज्यों  में  ध्कीम  को

 खेती  की  जाती  है  ;

 250(  Ai)  LSD—3.

 (ख)  प्रत्येक  राज्य  में  कितने  एकड़

 मूमि में  अफीम  की  खेती  होती है  ;

 (ग)  क्‍या  ईस  देश  के  स्वतंत्र  होने  के

 'पदचात्‌  भ्र  बेम  को  खेती  का  क्षेत्र  बड़  गया

 है  ;  और

 (घ)  यदि  हां,  तो  कितना  ?

 वित्त  मंत्री  (धी  सोरारजो  देसाई)  :

 (क)  उत्तर  प्रदेश,  मध्य  प्रदेश,  राजस्थान  और

 कदमीर  |

 (ल)

 १६५६-६०  के

 राज्य  मौसम  में  पोस्त

 की  खेती  का

 क्षेत्रफल

 (एकड़  )

 उत्तर  प्रदेश  २६,२६१

 मध्य  प्रदेश  ४४,७४६

 राजस्थान  ३४,६३६

 कप्मीर  वि  ६६

 (ग)  ब्रौर  (घ).
 १:  ४७  ४८  में  पोस्त

 की  खेती  का  क्षेत्रफल  EY QYE  एकड़  था

 जो  १६५६-६०  में  बढ़  कर  Loc, oeK

 एकड  हो  या।

 Car  Lifters’  Gang

 2310.  Shri  Kam  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  jit  is  a  fact  that  the
 Delhi  Police  have  recently  traced  a
 car  lifters’  gang;

 (b)  if  so,  whether  members  of  the
 gang  have  been  also  arrested  and  cars
 have  been  recovered;  and

 (९)  if  so,  the  number  of  members
 arrested  and  cars  recovered?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.
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 (b)  and  (c).  Three  persons  have
 been  arrested  so  far  and  five  cars
 have  been  recovered.

 ——

 2.62  hrs.

 POINT  OF  PROCEDURB

 Derence  Aupit  REpor?

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  Sir,  may  I
 seek  a  clarification,  before  the  House
 proceeds  with  the  next  business?  I
 do  not  know  whether  it  is  a  point  of
 order  or  whether  I  have  to  seek  a
 ruling  from  you  about  that.  The
 point  is,  yesterday,  in  the  process  of
 making  a  correction,  the  hon.
 Defence  Minister  said  that  he  would
 submit  in  due  course  a  statement.  As
 a  Member  of  the  Public  Accounts
 Committee,  I  feel  that  there  is  irre-
 gularity  in  this  procedure.  Regard-
 less  of  what  has  happened  jn  the  past,
 whenever  any  audit  report  is  either
 prematurely  submitted  here  or  in  the
 proper  way,  extracts  and  everything
 of  that  sort—the  papers  should  go  to
 the  PAC  and  then  come  to  this
 House.  I  feel  that  if  you  admit  what
 had  been  done  yesterday,  then  it  will
 be  a  seesaw  struggle—there  will  be  a
 statement  and  then  8  counter-state-
 ment  and  the  thing  will  go  on  eter-
 nally.  I  know  that  as  far  as_  the
 Comptroller  ang  Auditor-General  is
 concerned,  he  has  his  spokesman  in
 the  Minister  of  Finance.  So  I  only
 want  guidance  from  you  as  to  whether
 this  point  can  be  raised  when  the
 Finance  Bill  is  discussed  here  or  whe-
 ther  you  would  like  to  give  a  ruling
 on  that  here  ang  now?

 Mr.  Speaker:  Shri  Feroze  Gandhi
 also  wanted  yesterday—

 Shri  Feroze  Gandhi  (Rai  Bareli):
 Trose—

 Mr.  Speaker:  He  need  not  rise
 now.  He  also  raised  this  matter  yes-
 terday  in  a  way,  saying  that  it  was  a
 point  of  order  and  when  I  asked  him
 how  it  arose,  he  said  that  it  arose  out
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 of  the  other  portion  in  the  statement
 of  the  hon.  Defence  Minister—that  he
 would  lay  some  of  the  statements  on
 the  floor  of  the  House  in  explanation
 of  remarks  and  other  observations
 made  in  the  audit  report.  Then  I
 said  that  unless  and  until  those  papers
 were  sought  to  be  placed  here,  I  could
 not  give  a  ruling.  The  audit  report
 and  such  papers,  after  being  present-
 ed  to  the  House,  are  sent  away  to  the
 Public  Accounts  Committee.  The
 practice  all  along  has  been  that  as
 soon  as  the  audit  report  is  placed  in
 the  House,  it  is  not  discussed  but  it  is
 always  sent  to  the  Public  Accounts
 Committee  and  thereafter,  after  the
 Public  Accounts  Committee  reports
 on  it,  the  reports  of  the  Public
 Accounts  Committee,  with  =the
 remarks  of  the  Comptroller  and
 Auditor-General,  the  appropriation
 accounts,  etc.,  are  placed  before  the
 House  for  the  scrutiny  of  Members  and
 for  such  observations  relating  to  any-
 one  of  those  items  as  they  wish  to
 make,—irregularities  or  whatever  it
 is.  Of  course,  they  ought  not  to
 attack  the  credit  of  any  of  the  officials
 or  the  Auditor-General.

 The  hon.  Defence  Minister  included
 that  portion  in  the  statement.  Yester-
 day,  it  was  not  the  proper  time  for
 me  to  say  or  even  consider  whether
 he  can  place  any  statement  here,—
 whether  he  can  place  it  or  not  place
 it  here——and  what  should  be  the
 procedure.  I  cannot  say  off-hand  now
 what  he  proposed  to  do  then.  He  may
 or  may  not  do  so.  How  can  I  anti-
 cipate  it?  He  may  think,  bona  fide,
 of  stating  it  or  he  may  himself  dis-
 cuss  it  or  examine  this  matter.  But
 actually,  when  it  comes  up  here,  then
 a  point  of  order  might  arise.  Then
 I  would  consider  what  is  to  be  done
 about  it.

 Shri  Jaipal  Singh:  My  difficulty  is
 this.  The  Defence  Minister's  offer
 obviously  cannot  be  an  empty  one.
 Otherwise,  he  cannot  be  Defence
 Minister.  He  has  offered  to  place
 the  Statement  on  the  Table  of  the
 House.  My  contention  is  that  that
 is  not  in  order.  The  offer  itself  is  not
 in  order.
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 Mr.  Speaker:  Am  I  to  shut  out
 something  which  has  not  yet  been
 placed  on  the  Table  of  the  House?

 Shri  Feroze  Gandhi:  Yesterday,
 the  Finance  Minister  made  a  refer-
 ence  to  the  Public  Accounts  Committee
 which  is  a  committee  of  the  House,
 and  he  said  they  had  authorised  him
 to  lay  it  on  the  Table  of  the  House;
 —it  was  done  with  their  permission.
 What  the  Public  Accounts  Committee
 had  actually  said  was  that  wherever
 the  presentation  of  the  papers........

 Mr.  Speaker:  I  will  give  him  an
 opportunity  tomorrow.  On_  the
 Finance  Bill,  any  hon.  Member  can
 speak  and  if  these  matters  are
 relevant,  I  will  give  the  hon.  Member
 an  opportunity  to  speak.  Only,  I
 must  be  satisfied  as  to  the  relevance
 of  it.  Subject  to  that,  I  shail  give  him
 an  opportunity.

 Dr.  Sushila  Nayar  (Jhansi):  I
 understand  that  the  Auditor-General
 has  written  to  you,  Sir.  Would  you
 place  that  letter  on  the  Table  of  the
 House  so  that  the  position  may  be
 clarified?

 Mr.  Speaker:  I  am  not  in  a  position
 to  answer  such  questions  off-hand.  I
 am  put  these  questions  off-hand.  It
 is  true  that  the  Audit-General  has
 written  to  me  also  and  sent  similar
 letters  regarding  the  procedure  and
 about  whatever  has  happened  in  this
 House.  I  alway:  felt  that  the
 Auditor-General  presents  his  reports
 to  the  President  and  the  President
 places  these  papers  on  the  Table  of
 the  House  through  the  Finance  Minis-
 try.  The  Public  Service  Commission
 do  not  place  their  report  on  the  Table
 of  the  House  themselves.  They  act  in
 the  House  through  the  Minister.  Now,
 this  House  has  got  hold  over  the  Minis-
 ter.  The  House  can  put  the  Ministers
 in  office  dnd  cam  remove  them  from
 office.  The  Ministers  are  responsible
 to  us,  and  the  Constitution  provides  a
 particular  method.  I  was  thinking  as
 to  whether  all  such  reports  or  any
 further  statements  on  them  may  not
 come  through  the  Finance  Minister  as
 the  agent  of  the  President  to  whom
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 these  reports  are  sent.  I  have  not
 finally  made  up  my  mind  as  to  what
 exactly  ought  to  be  done.  (Interrup-
 tion).  Order,  order.  The  Auditor-
 General  has  written  to  me.  He  _  has
 not  asked  me  to  place  it  on  the  Table
 of  the  House.

 An  Hon.  Member:  For  what  pur-
 pose?

 Mr.  Speaker:  Possibly  for  enabling
 me  to  come  to  a  conclusion  one  way
 or  the  other.  But,  whether  I  should
 place  it  on  the  Table  of  the  House  or
 not,  I  shall  consider.

 Shri  Feroze  Gandhi:  May  I  invite
 your  attention  to  a  precedent  which
 has  taken  place  in  the  House  earlier,
 when  you  were  concerned  with  _  it?
 You  yourself,  as  Member,  objected  to
 certain  procedures  adopted  by  the
 Comptroller  ang  Auditor-General  with
 regard  to  submitting  the  report  to
 Parliament.  At  that  time,  he  object-
 ed  to  what  you  had  said.

 Mr.  Speaker:  Was  I  present  here
 as  Member?

 Shri.  Feroze  Gandhi:  The  last
 Auditor-General  took  objection  to
 what  you  had  said  in  the  House.  Then
 he  made  a  statement  to  the  Public
 Accounts  Committee.  This  is  what  I
 wanted  to  say.

 Mr.  Speaker:  All  these  will  be
 taken  into  consideration.

 2.08  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  STATE  TRADING
 CORPORATION  OF  INDIA  LIMITED

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  On
 behalf  of  Shri  Lal  Bahadur  Shastri,
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  papers:—

 (i)  Annual  Report  of  the  State

 Trading  Corporation  of  India
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 for  the  year  1958-59  along  with
 the  Auditeq  Accounts  and  com-
 ments  of  the  Comptroller  and
 Auditor-General  thereon,  under
 sub-section  (l)  of  Section  639
 of  the  Companies  Act,  1956.

 (ii)  Review  by  the  Government  of
 the  working  of  the  above  Corpo-

 ration.  [Placed  in  Library.
 See  No.  LT-2]/60}.

 2.084  brs.

 PUBLIC  ACCOUNTS  COMMITTEE

 TWENTY-SEVENTH  REPORT

 Shri  Barman  (Cooch-Bihar-Reserv-
 ed—Sch.  Castes):  I  beg  to  present
 the  Twenty-seventh  Report  of  the
 Public  Accounts  Committee  on  the
 Excesses  over  Charged  Appropriations
 disclosed  in  the  Appropriation  Act.
 counts  of  the  Defence  Services  for  the
 year  1957-58.

 ‘12.083  hrs.

 STATEMENT  REGARDING  MOVE-
 MENT  OF  CIVILIAN  TRAFFIC  OF
 INDIA  AND  PAKISTAN

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Meetings
 have  been  held  between  the  Indian
 and  Pakistani  Delegations  during  the

 period  14-4-60  to  18-4-60  concerning
 the  grant  of  transit  facilities  for  the
 movement  of  civilian  traffic  from  one

 part  of  their  country  to  the  other  part
 through  the  other  country.  Discus-
 sions  have  been  adjourned  to  enable
 each  side  to  collect  further  infor-
 mation  for  consideration  at  a  50505

 quent  meeting  to  be  convened  next
 month.  It  is  not  considered  desirable
 in  the  public  interest  to  disclose  at
 this  stage  the  details  of  the  discussions
 held.

 Shri  8.  M.  Banerjee  (Kanpur):
 These  things  have  come  in  the  news-
 papers.  I  do  not  know  what  fun  is
 there  in  making  such  statements  here.

 APRIL  19,  960  Regarding  Movement  72464
 of  Civilian  Traffic  of  India

 and  Pakistan

 Either  the  hon,  Minister  should  give
 some  reasons  or  make  a  useful  state-
 ment.  All  these  things  have  in  almost
 all  the  newspapers.  What  is  the  use
 of  this  statement?

 Shri  Braj  Raj  Singh  (Firozabad):
 He  might  contradict  anything  that  is
 contained  in  the  newspapers!

 Shri  Vajpayee  (Balrampur):  May  I
 know  how  public  interest  is  involved
 in  this,  in  not  disclosing  the  details
 of  the  talks  that  are  being  held  with
 Pakistan?  After  all,  we  are  entitled
 to  know.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  When  any  kind  of  discus-
 sions  between  two  Governments  about
 mutual  arrangements  take  place  and
 they  are  incomplete—some  offers  and
 suggestions  are  made  it  is  very  difficult
 to  put  them  across  publicly,  because  it
 comes  in  the  way  of  future  talks.

 Shri  Vajpayee:  Where  was  the
 necessity  for  the  hon.  Deputy  Minis-
 ter  to  make  a  statement?

 Mr.  Speaker:  Because  such  questions
 are  raised.  The  hon.  Members  should
 be  aware  of  what  hon.  Ministers—
 particularly  the  Defence  Minister—
 have  been  saying  about  what  appears
 in  the  newspapers.  If  the  Ministers
 are  asked  to  make  statements,  they
 will  be  authoritative  statements.
 Newspapers  make  their  own  inferences
 and  come  out  with  reports.  It  is
 one  thing  for  the  newspapers
 to  bring  out  and  another  thing  for
 the  Ministers  to  make  a  statement.  It
 is  a  responsible  statement.  Therefore,
 when  something  appears  in  the  news-
 papers,  it  is  for  the  Ministers  to
 decide  whether  they  should  make  a
 statement  or  not,  because  they  will
 be  pinned  to  those  statements.  There
 is  nothing  lost.  Hon.  Members  will
 be  satisfied  with  what  appears  in  the
 Press  for  sometimes,  wait  until  con-
 clusions  are  arrived  at  after  the  talks
 and  then  we  will  have  an  authori-
 tative  statement.
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 42.2  hrs.

 APPROPRIATION  (NO.  2)  BILL,  960

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move*:

 “That  the  Bill  to  authorise
 payment  and  appropriation  of
 certain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 960-6l  be  taken  into  considera-
 tion.”

 This  Bill  provides  for  the  with-
 drawal  out  of  the  Consolidated  Fund
 of  India  of  moneys  tnat  become  avail-
 able  to  meet  the  expenditure  cnarged*‘
 on  that  fund  and  those  voted  by  the
 House  already,  The  figures  in  the
 Bill  follow  the  provisions  shown  in
 the  budget  documents  and  are  inclu-
 sive  of  the  sums  made  _  available
 under  the  Appropriation  (Vote  on
 Account)  Act,  1960.

 As  the  House  has  already  discussed
 the  demands  in  detail,  it  is  not  neces-
 sary  for  me  to  make  any  further
 observations.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the
 services  of  the  financial  year
 960-6l  be  taken  into  considera-
 tion,”

 Under  sub-clauses  (4)  and  (5)  of
 rule  218,  Shri  Bharucha  has  given  me
 notice  with  respect  to  the  Appropria-
 tion  Bill.  Under  the’  rule,  those
 matters  can  be  raised  which  are  of
 public  importance  and  with  respect  to
 which  discussion  had  not  taken  place
 in  the  House.  I  thought  this  may  be
 confined  only  to  those  demands  which
 were  not  taken  up  for  consideration
 at  all.  In  respect  of  other  demands,
 there  have  been  as  many  as  250  cut
 motions  in  some  cases,  So,  if  he  wants

 CHAITRA  30,  882  (SAKA)  Appropriation
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 to  refer  to  any  subject  which  has  not
 been  brought  up—like  atomic  energy,
 etc.—he  could  do  so.  If  the  hon.
 Minister  feels  that  he  wants  notice,  I
 will  have  it  tomorrow,  Shri  Bharucha
 wants  to  raise  certain  points  of  which
 he  has  given  notice.
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 Shri  Naushir  Bharucha  (East
 Khandesh):  Mr.  Speaker,  Sir,  I  want
 to  make  certain  observations  in  con-
 nection  with  external  affairs,  atomic
 energy  and  Nega  Hills,  which  have
 not  been  discussed.  The  first  point  I
 desire  to  mention  is  that  recently  the
 Armed  Forces  (Special  Powers)
 Regulation,  960  has  been  issued.  That
 has  appeared  in  the  Gazette  of  India
 Extraordinary  on  4th  April,  1960.
 After  we  constituted  the  Naga  Hills
 into  a  separate  administrative  unit,  we
 were  under  the  impression  that  not
 only  the  trouble  there  would  die
 down,  -ut  that  would  not  also  spread
 to  the  plains.  It  appears  now  that
 though  this  Armed  Forces’  (Special
 Powers)  Regulation  has  been  there
 for  nearly  five  years  now,  stil!  it  has
 been  found  that  there  is  need  for  fur-
 ther  continuing  special  powers  for  one
 year  more.

 I  would  like  to  know  from  the
 Minister  concerned  as  to  what  is_  it
 that  is  happening  in  the  Naga  Hills,
 whether  our  policy  there  is  succeeding
 or  not,  or  whether  we  are  simply
 blindly  following  the  policy  of  repres-
 sion  and  still  more  repression  and
 putting  up  the  back  of  the  Naga
 people,  and  getting  farther  and
 farther  away  from  our  own  policy.
 May  I  remind  the  House  in  this  con-
 nection  that  the  Prime  Minister  laid
 down  certain  principles  to  be  adopted
 in  connection  with  our  approach  to
 the  Naga  Hills  people?  He  said:

 “In  dealing  with  human  beings
 anywhere,  the  wrong  approach  is
 the  approach  of  the  superior
 person.  It  is  wrong  even  when  it
 is  well-intentioned  and  wants  to
 do  good.”

 *Moved  with  the  recommendation  of  the  President.
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 Referring  to  the  NEFA  area,  he  said:

 “To  me  and  to  all  of  us,  NEFA
 is  a  problem  and  a  challenge.  The
 questions  it  raises  are  different
 from  those  that  we  have  to  face  in
 other  parts  of  the  country,  The
 human  approach  should  be  there,
 so  that  we  win  over  the  minds  and

 be  hearts  of  the  people.”

 When  we  further  continue  these
 Armed  Forces  Special  Powers,  autho-
 rising  the  armed  forces  to  shoot  down
 the  people  even  if  they  do  not  disperse
 and  if  they  meet  in  unlawful  assem-
 blies,  it  appears  to  me  fhat  we  are
 getting  farther  and  farther  away  from
 the  policy  enunciated  by  the  Prime
 Minister.  I  should  like  the  hon.  Home
 Minister  to  give  an  explanation  to  this
 House  on  this  point,

 The  second  point  I  desire  to  bring
 to  the  notice  of  the  Hé6use  is  the
 consequences  flowing  from  the  judg-
 ment  of  the  International  Court  in  the
 Portugal  case.  We  have  read  _  that
 President  Salazar  has  already  cele-
 brated  his  victory!  That  leaves  us  a
 little  bit  confused  whether  India  has
 won  or  whether  Salazar  has  won  on  a
 minority  vote.

 Be  that  as  it  may,  for  us  the  judg-
 ment  in  the  Portugal  case,  raises
 certain  fundamental  issues,  Our  first
 reaction  would  be  that  the  enclave  of
 Dadra  and  Nagar  Haveli  should  bé
 integrated  with  India.  I  am  opposed
 to  that  being  done  for  the  present.
 My  suggestion  is  that  Dadra  and
 Nagar  Haveli  should  be  given’  the
 status  of  a  sovereign  State,  and  they
 should  be  left  completely  free  to
 organise  agitations  for  taking  over
 Diu,  Daman  and  Goa.  Today  if  we
 undertake.  that

 Seagull
 it  might  be

 said  that  we  are  indulgirfg  in  an  un-
 friendly  act  towards  Portugal.  But  if
 those  people  who’  were  formerly
 part  of  Portugal  and  who
 have  won  their  own  independence,
 start  any  agitation  for  liberation  of
 their  own  fellow-brethern  who  still
 labour  under  the  heels  of  Salazar,  I
 think  we  should  not  come  in  their
 way.
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 I,  for  one,  therefore,  would  think
 that  one  important  and  immediate
 consequence  flowing  from  the  judg-
 ment  of  the  International  Court  in  our
 favour  is  that  today  Dadra  and  Nagar
 Haveli,  if  they  so  desire,  can  consti-
 tute  themselves  into  8  sovereign
 independent  State,  which  I  would  like
 India  to  recognise.  We  _  should
 smypathetically  help  them  in  liberat-
 ing  their  fellow-brethen  in  Diu,
 Daman  and  Goa.  _  =I  should  like  to
 know  whether  the  External  Affairs
 Ministry  has  had  time  to  consider  and
 digest  the  judgment  of  the  Interna-
 tional  Court  and  what  is  their  reaction
 in  this  connection.

 The  last  point  I  would  like  to  refer
 to  is  the  question  of  atomic  energy.
 I  shall  not  take  up  the  other  points.  It
 is  true  that  now  we  have  finally
 decided  to  have  nuclear  power
 stations.  But  for  the  last  one
 year,  we  are  being  told  that  the  site
 is  being  finalised.  I  should  like  to
 know  when  it  is  going  to  be  finalised
 and  if  it  has  been  finalised,  what  is
 the  site  and  whether  the  Government
 is  prepared  to  mention  it  to  this
 House,

 These  are  the  three  points  which
 have  not  been  discussed  and  in
 respect  of  which  an  explanation  to  the
 House  is  called  for.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Mr.  Speaker,  Sir,  the  three
 points  to  which  the  hon.  Member  has
 referred  are  in  regard  to  the  situation
 in  the  Naga  area,  the  judgment  of  the
 Hague  Court  and  atomic’  energy,
 About  atomic  energy,  the  hon.  Mem-
 ber  complains  that  the  site  has  not
 been  chosen  or  fixed  yet.  That  is
 true.  I  hope  and  I  believe  that  it
 would  be  indicated  fairly  soon,  We
 cannot  rush  these  things  and,  of
 course,  all  kinds  of  factors  have  to  be
 taken  into  consideration.  In  fact,  our
 idea  is  to  have  a  large  number  of  such
 stations.  The  first  one  that  is  decided
 upon  should  naturally  be  in  the  most
 favourably-situated  place,  because  we
 want  to  make  this  trial  as  great  a
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 success  as  possible.  I  do  not  think
 there  will  be  much  delay  about  this
 now,

 As  for  the  judgment  of  the  World
 Court  at  The  Hague,  usually  we  must
 bow  down  before  the  majesty  of  the
 law.  Sometimes  that  majesty  is  not
 quite  clear,  what  it  means.  We  can
 endeavour  with  our  poor  intelligence
 to  try  to  understand  it.  I  confess  that
 I  have  not  read  that  judgment  yet,  I
 have  read  extracts  here  and  there.  It
 would  not  be  proper  for  me,  or  indeed
 for  anyone,  without  the  most  careful
 consideration  to  express  any  detail-
 ed  opinion  as  to  what  consequences
 flow  from  it.  Certain  things  are
 obvious.  The  main  claim  of  the
 Portuguese  has  been  rejected  by  a
 majority  of  the  court,  But  certain
 other  things  have  been  decided  by  the
 court,  or  by  a  majority,  which  are  not
 clear  to  us.  We  shal]  have  these
 examined  fully  and  the  judgment
 itself  we  shall  place  on  the  Table  of
 the  House,  perhaps  tomorrow,  if
 copies  are  ready  and  we  shall  have  it
 examined  by  our  legal  advisers  about
 the  consequences.

 About  the  Naga  area,  the  principle
 which  the  hon.  Member  read  out  con-
 tinues  to  be  the  principle  which
 governs  our  activity,  The  fact  that
 the  period  of  special  powers  for  our
 armed  forces  has  been  extended  has
 no  particular  significance.  If  the
 armed  forces  are  there,  and  are  need-
 ed  there,  then  they  have  to  function
 under  certain  powers.  Otherwise,
 they  should  not  be  there.

 Shri  Naushir  Bharucha:  These  are
 extraordinary  powers,

 Shri  Jawaharlal  Nehru:  Yes,  extra-
 ordinary  powers.  Undoubtedly,  cer-
 tain  powers....

 Shri  Naushir  Bharucha;  They  are
 given  only  in  emergencies.

 Shri  Jawaharlal  Nehru:  Otherwise,
 they  cannot  function  there,  When  the
 time  comes  when  they  are  not  needed
 there,  the  question  will  not  arise.
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 Otherwise,  in  those  particular  areas
 they  can  hardly  function  as,  let  us  say,
 they  are  used  to,  in  Delhi  or  some-
 where  else,  where  no  special  powers
 are  needed.  In  the  circumstances
 there  where  a  group  of  people,  whom
 we  describe  as  hostiles  with  arms,
 have  been  creating  some  trouble  for
 some  time  in  a  terrain  which  is  very
 difficult,  forest,  jungle  etc.,  we  came
 to  the  conclusion  that  it  was  not  fair
 for  our  armed  forces  to  be  sent  there
 unless  certain  powers  and  circum-
 stances  were  given  to  them.  So,  we
 have  to  continue  it,  Broadly  speak-
 ing,  the  situation  in  the  Naga  areas  is
 much  better  than  it  has  been  in  the
 past,  but  the  fact  remains  that  these
 hostile  elements  are  still  there  and
 they  carry  out  raids;  sometimes  they
 do.  Certain  areas  ere  almost  free
 from  this  but  in  certain  areas  it  is
 still  there.  So,  it  became  necessary
 and  almost  inevitable  for  these  powers
 to  be  extended  for  a  further  period.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the
 services  of  the  financial  year  1960-
 6l  be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 “That  clauses  2  and  3,  the  Sche-
 dule,  clause  l,  the  Enacting
 Formula  and  the  Long  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  and  3,  the  Schedule,  clause
 ,  the  Enacting  Formula  and  the  Long

 Title  were  added  to  the  Bill,

 Shri  Morarji  Desai:  I  beg  to  move:

 “That  the  Bill  be  passed”.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.
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 The  Minister  of  Home  Affairs  (Shri
 a.  8.  Pant):  Sir,  I  beg  to  movet:

 “That  the  Bill  to  provide  for  the
 reorganisation  of  the  State  of
 Bombay  and  for  matters  connect-
 ed  therewith,  as  reported  by  the
 Joint  Committee,  be  taken  into
 consideration,”

 Sty,  it  is  with  great  pleasure  that  I
 make  this  motion.  I  had  the  privilege
 of  laying  the  report  of  the  Joint  Com-
 mittee  on  the  Table  of  this  House  a
 few  days  ago.  I  do  not  propose  to
 inflict  a  long  speech.  I  should  confine
 myself  only  to  a  few  brief  remarks,
 so  far  as  the  provisions  of  the  Bill  are
 concerned,

 Before  I  do  so,  however,  I  should
 like  to  express  my  gratitude  to  the
 members  of  the  Joint  Committee.
 They  had  to  work  herd  at  great
 inconvenience,  and  they  gave  their
 thought  and  labour  from  day  to  day
 to  the  consideration  of  this  Bill.  As
 hon.  Members  are  aware,  the  motion
 that  the  Bill  be  referred  to  a  Joint
 Committee  was  adopted  by  the  Rajya
 Sabha  only  on  the  7th  of  April,  and
 the  Joint  Committee  was  directed  to
 submit  its  report  by  the  4th,  So,
 within  a  week  of  the  passing  of  that
 motion,  we  were  able  to  present  that
 report  here.  The  Joint  Committee,  I
 think,  has  worked  very  hard  and  what
 is  still  more  creditable  is  the  cordial
 atmosphere  in  which  the  proceedings
 of  the  Committee  were  conducted.
 Hon.  Members  dealt  with  the  issues
 which  are  involved  in  this  Bill  and
 which  were  discussed  when  the  Bill
 was  referred  to  the  Committee,  in  a
 spirit  of  understanding,  goodwill  and,
 if  I  may  say  so,  also  of  accommoda-
 ‘tion,

 So,  the  Bill  has  come  back  to  this
 House.  Certain  amendments  have
 been  made  but,  apart  from  a_  few,
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 most  of  the  amendments  only  purport
 to  give  effect  to  the  proposals  made  by
 the  Bombay  Legislature.  As  hon.
 Members  may  be  remembering,  the
 Bombay  Assembly  had  _—  suggested
 eleven  amendments  and  the  Bombay
 Council  two  amendments.  We  have
 incorporated  all  the  thirteen  amend-
 ments,  so  far  as  their  substance  goes,
 in  this  Bill.  So,  the  Bill,  as  amended,
 fully  reflects  the  opinion  of  the
 Bombay  Legislature,  not  only  in  the
 matter  of  principles  but  also  of  other
 petty  details  that  are  contained  in  this
 Bill.  We  have  made  the  amendments,
 as  I  said,  because  the  Bombay  Legis-
 lature  wanted  us  to  do  so,

 As  to  two  of  these  amendments,
 which  raised  questions  of  relatively
 greater  importance,  I  had  occasion  to.
 refer  to  them  when  the  Bill  was  com-
 mitteed  to  the  Joint  Committee.  One
 related  to  the  name  of  the  new  State,
 as  it  has  been  then  designated
 Bombay.  The  Joint  Committee  had
 agreed  that  instead  of  “Bombay”  _  it
 should  be  called  the  State  of
 “Mahareshtra”.

 I  find  that  in  one  of  the  minutes  of
 dissent  it  has  been  contended  that  the
 name  Maharashtra  is  not  quite  appro-
 priate  because  there  will  be  people
 speaking  other  languages  in  Mahara-
 shtra,  There  is  no  State  in  the  coun-
 try  where  people  speaking  various
 languages  different  from  the  dominant
 language  of  the  State  do  not  live  in
 peace  and,  so  far  as  the  directions  of
 this  Parliament  go,  also  enjoy  or  are
 expected  to  enjoy  equal  opportunities
 with  the  members  of  the  dominant
 community.  So  that  is  hardly  an
 argument  against  the  course  that  the
 Joint  Committee  has  adopted.  Whether
 otherwise  Bombay  would  or  would
 not  have  been  a  suitable  name  is  no
 longer  an  open  issue.  We  have  all
 decided  that  Bombay  should  be  called
 Maharashtra  and

 so
 it  will  be.

 The  other  amendment  related  to  the
 establishment  of  the  circuit  bench  of
 the  Bombay  High  Court  at  Nagpur.

 ~—¢Moved  with  the  recommendation  of  the  President,  _
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 It  was  proposed  that  a  bench  of  two
 judges  might  be  appointed  there,  but
 later  on  the  Joint  Committee  felt  that
 this  bench  should  consist  of  three
 judges.  So  we  have  decided  that
 there  should  be  a  permanent  bench
 at  Nagpur  and  that  bench  should  con-
 sist  of  three  judges.

 There  are  other  amendments  also,
 Those  amendments  are  rather  of  a
 formal  or  minor  charecter.  They
 provide,  for  example,  for  the  consti-
 tution  of  a  State  Finance  Corporation
 for  Gujarat  by  the  State  of  Gujarat  or
 for  certain  other  matters,  such  as,  the
 opportunity  to  be  given  to  the  practi-
 tioners  in  the  courts  in  Kutch  and
 Saurashtra  to  join  the  bar  in  Gujarat.
 Also,  it  provides  that  the  Bombay
 Government  may  reconstitute  or  re-
 organise  its  road  organisation  before
 the  appointed  date.  Other  amend-
 ments  are  also  of  a  similar  character,

 There  are,  besides  the  one  note  to
 which  I  have  referred,  two  other
 dissenting  notes  attached  to  the  Bill.
 They  seem  to  express  diametrically
 opposite  views.  But  I  feel  tha:  so  far
 as  the  principles  go,  here  is  no  mark-
 ed  difference.  I  do  not  propose  to  deal
 with  those  notes  of  dissent,  The
 points  raised  in  those’  notes  have
 already  been  discussed  here  and  I
 imagine  that  some  hon.  Members  will
 perhaps  be  speaking  about  those
 matters  again  here  in  the  House.

 I  only  wish  that  the  parties
 interested  in  this  measure  may  come
 still  closer.  They  have  been  coming
 closer  day  by  day.  They  are  _  still
 remaining  in  one  common  state  and
 I  wish  that  by  the  time  this  Bill  is
 implemented  there  may  be  full
 understanding  and  complete  harmony
 between  the  two  principal  sections  of
 our  community  which  will  be  affected
 by  this  Bill.

 There  are  one  or  two  other  amend-
 ments  to  which  I  may  refer,  One
 relates  to  the  number  of  representa-
 tives  of  Maharashtra  in  the  Rajya
 Sabha.  The  number  is  being  increas-
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 ed  by  one.  According  to  the  calcula-
 tions  that  we  have  made  it  should  be
 19.  Formerly  the  figure  given  was  8
 in  the  original  Bill,  The

 omer
 relates.

 to  the  strength  of  the  gislative:
 Assembly  of  Gujarat.  According  to
 the  provision  in  the  Bill  it  was  to.
 consist  of  32  members.  We  have  now
 raised  the  number  to  54-so  that  the
 number  of  members  to  be  returned  to
 the  Assembly  from  every  Parliamen-
 tary  constituency  may  be  _  seven.
 instead  of  six.

 These  were  the  principal  amend-
 ments  that  were  made  in  the  Bill,  The.
 policy  statement  made  by  the  Chief
 Minister  of  Bombay  was  unanimously
 adopted  and  accepted  by  the  Joint
 Committee.  So  my  task,  as  I  said  at.
 the  outset,  is  very  simple.  I  commend
 this  Bill  to  the  acceptance  of  this
 House,  This  embodies  essentially  the
 settlement  reached  between  the
 leaders  of  the  two  States  which  are
 to  come  into  existence  within  a  fort-
 night.  The  छा  reflects  also  the
 collective  opinion  of  this  House.
 Almost  the  whole  of  the  Bill,  barring.
 a  few  provisions,  had  the  unanimous
 support  of  the  members  of  the  Joint
 Committee,  There  are,  however,  a
 few  matters  on  which  there  was  @
 difference.  So  we  have  two  notes  of
 dissent  signed  by  seven  hon.  Members,
 Still,  this  Bill  bears  the  impress  and
 imprimatur  of  the  Joint  Committee  in
 which  both  Houses  were  represented’
 and  which  had  a  strength  of  45,  So  I
 venture  to  think  that  in  view  of  the
 virtual  unanimity  which  has  been  the
 privilege  of  this  Bill  to  enjoy  from  its
 very  start  to  this  day  it  will  receive
 the  support  of  all  sections

 neg
 ven

 in,  one  of  the  dissenting  minut  @
 statement  is  made  that  it  has  whole-
 hearted  support  to  the  scheme  of  the
 Bill  as,  if  I  remember  the  words
 correctly,  it  provides  for  a  great  event
 of  historical  importance.  I  should,  in
 the  circumstances,  request  hon.  Mem-
 bers  to  look  at  the  problem  in  the
 right  perspective,  Let  not  this  happy
 occasion  be  in  any  way  clouded  by
 small  minor  things  which  the  leaders.
 of  the  two  States  have  voluntarily
 accepted  and  which  has  really  paved'
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 the  way  for  the  progress  that  the
 Bill  has  made  ¢o  this  stage.
 So,  I  trust  that  hon.  Members  will
 be  pleased  to  bear  in  mind  that  it
 is  a  historical  occasion,  and  if  we
 take  a  correct  view  of  the  thing  and
 do  not  let  the  joy  of  the  occasion  to
 be  marred  by  things  of  relatively,  if
 I  am  permitted  to  say  so,  minor
 character,  if  not  petty  or  trivial,  con-
 sidering  the  large  step  that  we  are
 taking,  it  will  redound  to  the  credit
 of  one  and  all.

 Ultimately  I  would  submit  that
 after  all,  all  these  States  are  but
 limbs  of  this  bigger  organisation.  We
 owe  allegiance  to  India  as  a  whole,
 and  while  we  have  to  see  that  steps
 are  taken  to  promote  cohesion  and
 solidarity  between  the  States,  we  have
 to  guard  against  any  such  conse-
 quences  and  things  as  would  in  any
 way  go  against  our  hopes,  and  have
 to  work  in  such  a  manner  that  the
 cohesion  and  _  solidarity  and  the
 emotional  integration  of  all  regions
 and  of  all  communities  in  the  coun-
 try  may  be  promoted  by  every  step
 that  we  take.

 Sir,  with  these  remarks  I  commend
 this  motion  to  the  acceptance  of  the
 House.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for
 the  reorganisatjon  of  the  State  of
 Bombay  and  for  matters  connected
 therewith,  as  reported  by  the
 Joint  Committee,  be  taken  into
 consideration.”

 six@hours  have  been  allotted  for
 this  Bill.

 Shri  Naushir  Bharucha  (East
 Khandesh):  Can  we  have  more  time?

 Mr.  Speaker:  That  is  for  all  the
 stages.  The  hon.  Minister  started  at
 about  ‘12:25  or  2°20.  Then,  we  can
 sit  till  6°20  and  finish  it  today  because
 we  have  to  start  the  Finance  Bill
 tomorrow.  If  hon.  Members  are  will-
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 ing  to  sit  till  7  O'clock,  I  have  no
 objection,  but  beyond  that  it  will  not
 be  possible.

 There  are  96  clauses  and  3  sche-
 dules,  and  I  have  already  received  as
 many  as  ll2  amendments.

 What  is  the  time  hon.  Members
 would  like  to  allot  to  the  general  dis-
 cussion?

 Shri  Naushir  Bharucha:  Four  hours
 for  general  discussion  and  three  hours
 for  clause  by  clause.  So  far  as  the
 Schedules  are  concerned,  these  are
 consequential.

 Mr.  Speaker:  I  find  from  the  names
 of  hon.  Members  sent  to  me  that  they
 have  already  taken  part  in  the  earlier
 stage.  Every  group  has  been  repre-
 sented  thoroughly.  Except  for  a  few
 alterations  that  have  been  made,  what
 is  there  to  speak  generally  other  than
 getting  to  the  clauses  straightaway?
 Therefore,  out  of  six  hours,  let  us
 have  two  hours  for  general  discus-
 sion  and  four  hours  for  clause  by
 clause,  and  if  we  finish  the  clause  by
 clause  consideration,  I  will  allow  the
 third  reading  some  time,  so  that  we
 can  finish  all  the  stages.  Let  us  now
 devote  only  two  hours.

 I  would  request  hon.  Members  who
 have  already  taken  part  not  to  speak
 unless  they  must  intervene  at  this
 stage,  as  also  those  who  were  in  the
 Joint  Committee  except  those  who
 have  appended  Minutes  of  Dissent  and
 may  want  to  explain  things.  Other
 hon.  Members  who  have  not  taken
 part  at  any  stage  so  far  may  have
 opportunity.  That  is  what  I  would
 advise.  There  ere  always  exceptions,

 Shri  Manay  (Bombay  City  Central
 —Reserved—Sch.  Castes):  Before  you
 call  upon  any  hon.  Member  to  speak,
 may  I  request  a  clarification  from  the
 hon.  Home  Minister  regarding  the
 policy  statement  of  the  Chief  Minister
 of  Bombay?
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 Mr.  Speaker:  How  can  this  hon.
 Member  explain  the  policy  statement
 of  the  Chief  Minister?

 Shri  Manay:  The  hon.  Minister
 referred  to  Buddhists.  The  Chief
 Minister  of  Bombay  State,  while
 making  the  policy  statement,  did  not
 touch  this  point,  but  when  the  Mem-
 bers  of  the  Republican  Party  in  the
 Bombay  Assembly  raised  this  issue,
 the  Chief  Minister,  while  replying  to
 the  debate,  said  in  the  end......

 Mr.  Speaker:  There  is  no  question
 of  point  of  order.  Already  his  group
 has  sent  me  the  name  of  Shri  B.  K.
 Gaikwad.  The  hon.  Member  will
 have  an  opportunity.  Let  him  say
 what  exactly  he  wants  to  say  then,
 and  ultimately  the  hon.  Minister  at
 the  conclusion  of  the  general  debate
 will  explain.  I  am  not  going  to  allow
 it  at  this  stage.

 Shri  Manay:  If  you  give  me  one
 minute,  I  will  convince  you.

 Mr.  Speaker:  I  am  not  going  to  give
 one  minute.  The  hon.  Member’s  party
 will  have  an  opportunity.  Why  does
 he  take  this  opportunity  and  speak?

 Shri  Manay:  I  am  not  speaking.  I
 do  not  want  to  speak.

 Mr.  Speaker:  What  all  he  has  said
 is  a  speech.

 Shri  Manay:  I  only  want  to  know
 this.  The  hon.  Home  Minister  has
 said  now  that  the  Joint  Committee
 has  accepted  the  policy  statement
 made  by  the  Chief  Minister.

 Mr.  Speaker:
 opportunity  later.

 I  will  give  him  an

 Shri  Manay:  I  only  want  to  ask....

 Mr.  Speaker:  I  am  not  going  to
 allow.  If  Shri  B.  K.  Gaikwad  does
 not  want  to  speak,  I  will  allow  Shri
 Manay  to  speak.

 Shri  Goray  (Poona):  I  would  like
 to  suggest  that  out  of  the  six  hours
 allotted,  three  hours  should  be  .given
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 for  general  discussion,  two  hours  for
 clause  by  clause  and  one  hour  for
 the  third  reading.

 Mr.  Speaker:  If  that  is  the  desire, I  have  no  objection.

 Shri  Goray:  Shall  we  not  indicate
 the  amendments  that  we  want  to
 move?

 Mr.  Speaker:  Any  hon.  Member
 desirous  of  speaking?

 Shri  Parulekar  rose—

 An  Hon.  Member:  He  has  not
 spoken.

 Mr.  Speaker:  Those  hon.  Members
 who  have  not  spoken  and  who  are
 from  Bombay  may  rise.

 Some  Hon.  Members  rose—

 Shri  Achar  (Mangalore):
 also  might  be  allowed.

 Shri  K.  G.  Deshmukh  (Ramtek):  I
 come  from  Vidarbha.  Last  time  one
 viewpoint  regarding  Vidarbha  was
 put  forward  by  Dr.  Aney.  I  hold  the
 opposite  view  and  I  have  not  had  an
 opportunity  to  place  it  before  the
 House.  Now  I  may  be  allowed  a
 chance.

 Others

 Mr.  Speaker:  I  will  call  him  later.
 Shri  Naushir  Bharucha.

 Shri  Sonavane  (Sholapur—Reserved
 —Sch.  Castes):  I  have‘also  not  spoken.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Will  you  give  a  chance  to  non-
 Bombay  Members?

 Mr.  Speaker:  I  will  give  an  oppor-
 tunity  to  all  sections.

 Shri  Naushir  Bharucha:  I  think
 most  of  us  on  this  side  of  the  House
 will  echo  the  sentiments  expressed  by
 the  Home  Minister  that  on  _  this
 memorable  occasion,  when  we  are
 putting  through  legislation  of  a  monu-
 mental  character,  our  approach  should
 be  such  that  the  bitterness  of  the
 past  may  be  forgotten,  and  that  we
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 should  look  ahead  to  the  future  and
 see  how  we  can  best  utilise  the  oppor-
 tunity  afforded  by  this  measure  for
 the  benefit  of  the  people.  Even  then
 our  hearts  linger  and  we  cannot  but

 pay  homage  to  the  memory  of  those
 who  fell  in  the  struggle  for  attaining
 their  goal,  and  those  who  are  still
 rotting  in  jail.

 Be  that  as  it  may,  our  attempt  now
 must  be  to  see  that  these  unhappy
 memories  are  left  behind,  and  we
 should  address  ourselves  to  the  task
 of  building  a  strong  Samyukta  Maha-
 rashtra  State  and  a  strong  Gujarat
 State  which  may  become  strong  parts
 of  our  country.  We  have  always  felt
 that  the  creation  of  unilingual  States
 is  not  an  end  in  itself,  but  only  a
 means  to  an  end,  and  that  end  is  the
 realisation  of  the  highest  and  the  best

 by  those  individuals  who  comprise
 the  States.  We  are  also  fully  aware
 of  the  fact  that  more  difficult  tasks
 lie  ahead  of  us  so  far  as  this  country
 is  concerned,  and  though  at  one  time
 it  was  stated  that  the  creation  of

 *unilingual  States  was  likely  to  weaken
 the  unity  of  the  country  and_  the

 security  of  the  nation,  today  we  feel
 more  than  ever  convinced  that  the
 creation  of  these  States  will  make  our

 security  all  the  more  secure,  and
 there  is  no  reason  to  fear  that  our
 country’s  unity  will  in  any  way  be
 weakened.

 Sir,  we  regret  to  observe  that  so  far
 as  the  Samyukta  Maharashtra  Samiti
 was  concerned,  which  is  the  real

 representative  of  the  views  of  the
 people  of  Maharashtra  in  this  matter,
 it  was  never  consulted  and,  therefore,
 we  do  not  think  that  this  Bill  is  based
 on  agreement.  And  we  feel  that  such
 amendments  as  deemed  fit  by  us  will
 be  moved.

 There  are  two  major  defects  in  this
 Bill.  One  is  with  regard  to  the
 boundary  adjustments  and  the  other
 is  with  regard  to  the  financial  provi-
 siéns.
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 So  far  as  the  boundary  adjustments
 are  concerned,  it  is  our  grievance,
 grievance  of  those  who  have  been
 elected  on  the  Samyukta  Maharashtra
 Samiti  ticket,  that  Dangs  should  not
 have  been  included  in  Gujarat  but  it
 should  have  gone  to  Maharashtra  and
 my  reasons  are  as  follows:  the  Adi-
 vasis  form  96  per  cent.  of  the  Dangs
 population  of  47,000;  secondly,  the
 official  language  of  the  Dangs  was
 declared  as  Marathi  by  the  Govern-
 ment  of  Bombay  in  May  949  as  a
 result  of  an  agreement  between  the
 then  Chief  Minister  Shri  Kher  and
 the  present  Finance  Minister  of  the
 Union  Government  Shri  Morarji
 Desai  who  was  the  Home  Minister  at
 that  time.

 Sir,  geographically  Dangs  is  conti-
 guous  to  Nasik  district,  not  to  Surat
 and  out  of  8  total  population  of
 47,000  as  many  as  45,000  are  Marathis.
 Until  3903  Dangs  was  under
 Khandesh  for  all  administrative  pur-
 poses  and  all  records  were  in  Marathi.
 The  Dang  tribes  are  Bhils,  Warlis,
 Kunlis  and  Kathodis  which  are  only
 found  in  Maharashtra  and_  very
 seldom  in  Gujarat.  The  list  of  voters.
 was  published  in  Marathi.  The  Bom-
 bay  Government  published  a_  tenta-
 tive  order  on  ]4th  September,  950  to
 include  Dangs  in  Nasik  district  and
 the  Justice  Bakshi  Techchand  Com-
 mittee  unanimously  decided  to  include
 Dangs  in  Maharashtra.  The  State
 Reorganisation  Commission  of  956
 suggested  inclusion  of  Dangs  in  Maha-
 rashtra.  In  956  the  draft  reorganisa-
 tion  Bill  and  the  Select  Committee
 proposals  also  favoured  inclusion  of
 Dangs  in  Maharashtra.  The  Bombay
 Assembly  defeated  an  amendment  on
 the  6th  April,  956  while  considering
 the  Bill  for  inclusion  of  Dangs  in
 Gujarat  by  224  votes  to  6  votes  only.
 So  far  as  the  claim  of  Dangs  is  con-
 cerned  for  inclusion  in  Maharashtra,
 it  has  been  repeatedly  established
 and  officially  recognised.  We  do  not
 understand  why  today  it  is  included
 in  Gujarat.

 So  far  as  Umbergaon  is  concerned,
 there  are  certain  villages  which  are
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 predominantly  Marathi-speaking
 villages  but  still  they  are  being
 included  in  Gujarat.  So  far  as  parts
 of  West  Khandesh  are  concerned,  we
 are  sorry  that  for  the  fulfilment  of
 the  Ukai  project  more  land  and  more
 villages  than  was  necessary  have
 been  taken.  We  have  got  no  griev-
 ance  against  the  Ukai  project.  If  I
 may  reflect  the  views  of  Maharashtra
 people,  they  are  not  averse  to  making
 some  sacrifices  for  the  benefit  of
 Gujarat.  But  we  feel  that  we  are
 making  sacrifices  for  a  project  which
 is  thoroughly  impracticable  and  it  is
 conceivable  that  sooner  rather  than
 later  the  Ukai  project  will  be
 abandoned  half-fulfilled  and  Gujarat
 may  turn  to  Narbada  which  is  a  much
 better  project.  But  even  assuming
 that  the  Ukai  project  will  be  for  the
 benefit  of  Gujarat  and  it  is  practicable,
 more  villages  than  would  be  actually
 submerged  have  been  taken  into
 Gujarat  on  the  plea  that  certain  more
 land  will  be  required  for  the  resettle-
 ment  of  those  who  will  be  thrown
 out  from  the  submerged  villages.  As
 it  is,  those  villages  which  are  taken
 for  such  purposes  are  already  over-
 crowded  and  there  are  people  _  still
 Hving  there.  We  do  not  understand
 how  these  lands  will  be  used  for
 the  resettlement  of  villages  which  are
 going  to  be  submerged.  I  think,  the
 excuse  is  a  very  lame  one  and  this
 thing  requires  to  be  looked  into
 again.  We  do  not’  also  understand
 why  a  two  mile  bclt,  a  sort  of  neutral
 zone,  is  being  created  and  more  land
 is  being  taken  away.  As  I  said,  the
 Maharashtrians  do  not  grudge  making
 sacrifices  for  the  interests  of  the  new
 State  of  Gujarat  but  those  sacrifices
 must  be  sensible  and  practicable  and
 I  appeal  to  the  hon,  Minister  to  see
 whether  anything  can  be  done  for
 releasing  certain  of  the  villages  which
 are  unnecessarily  being  included  in

 ‘Gujarat.

 Now,  coming  to  the  financial
 burden,  the’  cost  of  construction  of
 ‘capital  is  Rs.  0  crores.  We  do  not
 grudge  Gujarat  good  capital.  But
 there  are  many  buildings  in  Baroda
 city  and  I  do  not  see  why  Baroda
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 city  is  not  being  fully  used  for  that
 purpose.  If  the  numerous  palace
 like  buildings  and  accommodation
 were  to  be  utilised  in  Baroda,  I  have
 no  doubt  the  cost  of  construction  of
 capital  will  be  very  much  less  than
 Rs.  0  crores.  But  even  if  it  is  Rs.  0
 crores,  I  wonder  why  the  Central
 Government  does  not  bear  a  portion
 of  that  expenditure?  I  think,  in  the
 case  of  Chandigarh,  the  Central  Gov-
 ernment  generously’  assisted  the
 Punjab  Government  on  the  principle
 that  the  creation  of  new  States  is
 essentially  the  work  of  the  Union
 Government  and  that  the  Union  funds
 must  pay  a  portion  of  the  deficits.
 Now,  here  is  a  question  of  meeting
 the  deficit  for  ten  years.  One  could
 understand  the  deficit  being  allowed
 to  be  met  for  first  two  years.  But
 then  there  will  be  the  Finance  Com-
 mission  for  the  allocation  of  Central
 revenues—excises  and  taxes—to  the
 States  and  we  do  not  understand  why
 the  State  of  Gujarat  should  Rot  queue
 up  before  the  Finance  Commission  for
 its  due  share  and  if  that  share  is
 generously  given,  I  think  Maharashtra
 will  not  grudge  that.  Also,  the
 deficit  is  based  on  the  exaggerated
 estimates.  I  think  that  the  financial
 obligation  on  Maharashtra  should  be
 toned  down.

 With  regard  to  Vidarbha.  may  I  say,
 so  far  as  the  Samyukta  Maharashtra
 Samiti  is  concerned,  it  is  fully
 pledged  to  the  Nagpur  Pact.  In  its
 every  letter  and  in  spirit  the  Nagpur
 Pact  will  be  fulfilled  and  if  at  all  we
 have  any  say  in  this  matter,  may  I
 assure  those  friends  in  Vidarbha  that
 no  stone  will  be  left  unturned  to  see
 that  Nagpur  is  brought  back  to  its
 eminent  position  that  it  first  occupied
 and  as  far  as  it  is  within  our  powers
 we  shall  see  that  everything  is  done
 to  preserve  and  maintain  not  only
 the  status  of  Nagpur  but  to  see  that
 the  people  of  Vidarbha  rise  to  this
 full  stature  and  their  economic  con-
 dition  is  uplifted.

 I  am  very  glad  that  in  this  Bill
 there  is  no  provision  for  giving
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 guarantees,  or  so-called  guarantees,  to
 so-called  linguistic  minorities.  One
 of  the  minorities—if  I  may  say  reli-
 gious  minority,  the  smallest  in  the
 whole  of  India,  possibly  in  the  whole
 world—is  the  Parsi  community  which
 has  never  asked  for  any  safeguards
 from  anybody.  I  am  glad  the  Union
 Government  have  shown  that  trust
 and  faith  in  the  ability  of  Maharashtra
 to  deal  justly  with  all  communities.

 In  conclusion  I  must  say  that  we
 regard  this  day  as  a  memorable  day.
 We  feel  that  it  is  a  triumph  of
 popular  will  and  if  we  were  to  draw
 any  lesson  from  this  it  is  this  that
 no  problem  is  ever  settled  finally
 even  by  Parliament  unless  it  is
 settled  right.  But  we  are  going  to
 forget  all  the  past  and  we  are  looking
 forward  to  the  future.  If  border
 adjustments  are  determined  finally  in
 the  right  spirit,  in  the  right  way
 which,  I  think,  could  be  determined
 by  two  parties.  sitting  round  the
 table  and  talking  things  over,  then
 both  the  States  will  be  able  to  look
 forward  to  a  very  brilliant  future
 and  contribute  to  the  greatness  and
 glory  of  this  country.

 Shri  Paruiekar  (Thana):  Mr.  Spea-
 ker,  Sir,  I  welcome  this  Bill  because
 it  is  a  triumph  of  the  cause  of  the  peo-
 ple  in  Maharashtra  and  Gujarat.  It  is
 the  vindication  of  their  demand  for
 the  formation  of  unilingual  State
 which  has  been  incorporated  in  this
 Bill.  It  is  a  victory  of  the  people  of
 Maharashtra  and  Gujarat.  I  am  re-
 minded  at  this  stage  and  I  would  like
 to  bring  it  to  your  notice,  Sir,  that  the
 people  both  in  Maharashtra  and  Guja-
 rat  had  to  pay  8  very  heavy
 price  for  winning  this  victory.  More
 than  one  hundred  citizens  in  Maha-
 rashtra  and  Gujarat  had  to  give  their
 lives.  Thousands  and  thousands  of
 them  had  to  court  imprisonment.  I
 shall  be  failing  in  my  duty  if  I  do  not,
 on  this  occasion,  pay  my  humble  and
 respectful  homage  to  the  martyrs  and
 also  express  my  gratitude  to  all  those
 who  participated  in  that  struggle  as  a
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 result  of  which  this  victory  has  been
 won.

 3  hrs.

 This  victory  is  precious,  and  all  the
 more  so,  because  it  has  been  won
 against  most  formidable  opponents  and
 bitter  opponents,  who  were  opposed  to-
 the  formation  of  Maharashtra  with
 Bombay  city.  Shri  S.  K.  Patil,  who
 was  then  a  Member,  of  Lok  Sabha  and
 who  is  now  a  Minister  in  the  Cabinet,
 had  declared  that  Maharashtra  would
 never  get  the  city  of  Bombay  till  eter-
 nity.  Another  Minister  in  the  Cabinet
 now,  Shri  Morarji  Desai,  who  was  then
 Chief  Minister  of  Bombay....

 Mr.  Speaker:  Why  not  forget  all
 that?

 Shri  Sonavane:  Have  not  the  Minis-
 ters  the  right  to  change  their  views
 later  on?  Why  should  we  talk  of  the
 past?

 Shri  Parulekar:  I  am  only  express-
 ing  what  I  feel,  and  this  is  the  occa-
 sion  when  I  should  express  it.

 Shri  Morarji  Desai  was  more  modest
 than  Shri  S.  K.  Patil,  because  he  had
 said  that  Maharastra  with  Bombay
 city  would  not  be  achieved  at  least
 till  he  was  alive.  To  anticipate  the
 advice  which  the  Home  Minister  will
 give,  he  will  say,  let  us  forget  the:
 past.  It  is  easy  to  advise;  I  wish  I
 could.  But  I  shall  be  a  hypocrite  if
 I  were  to  say  that  I  can  forget  the
 crimes  of  Shri  Morarji  Desai  in  this
 respect;  it  will  be  doing  injustice  to
 myself,  injustice  to  the  people  of
 Maharashtra  and  Gujarat  and  also
 perhaps  to  him  because  he  takes  pride
 in  those  crimes.

 When  this  Bill  was  introduced  by  the
 Home  Minister,  he  stated  the  reasons
 why  it  wag  being  introduced.  He
 stated  the  reasons  for  splitting  up  the:
 bilingual  State  and  forming  the  unilin-
 gual  States  of  Gujarat  and  Maharash-
 tra.  He  said  that  the  reason  was  that
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 the  earlier  decision,  namely  the  deci-
 sion  to  have  a  bilingual  State  had  not
 satisfied  all  concerned.  I  would  like
 to  ask  him  in  all  humility  when  did
 this  realisation  dawn  on  him.

 I  shall  not  accuse  the  Congress  lea-
 ders  of  being  so  unintelligent  as  not  to
 realise  the  fact  that  the  people  and  all
 those  who  were  concerned  were  not
 satisfied  with  this  decision  when  the
 bilingual  State  was  formed.  But,  still,
 they  took  that  decision  because  they
 wanted  to  impose  their  decision  on  the
 people  of  Maharashtra  and  Gujarat.  It
 is  only  when  they  realised  that  the
 people  will  not  submit  to  this  decision
 that  the  earlier  decision  is  being

 ;  changed.

 What  was  the  new  factor  in  their
 realisation?  That  new  factor  which
 has  influenced  then  in  bringing  for-
 ward  this  Bill  is  that  if  the  bilingual
 State  was  not  split  up  and  the  demand
 for  the  unilingual  States  of  Maharash-
 ‘ra  and  Gujarat  was  not  conceded,
 then  they  were  not  likely  to  be  in
 power  after  the  next  elections.  Any-
 how,  whatever  may  be  the  reasons
 which  might  have  impelled  them,  I
 welcome  this  Bill.

 I  shall  now  pass  on  to  deal  with  some
 of  the  vital  defects  in  the  Bill,  and  I
 shall  deal  with  them  very  briefly.
 When  bilingual  States  are  split  up  and
 unilingual  States  are  formed,  it  is  but
 quite  natural  that  issues  about  the
 borders  should  arise.  The  solution  of
 the  border  issue  is  not  difficult  if  it  is
 solved  on  the  basis  of  a  principle.

 The  very  principle  on  the  basis  of
 which  a  unilingual  State  is  formed  re-
 quires  that  the  same  principle  should
 be  applied  when  we  are  considering
 the  question  of  borders  and  deciding
 which  village  should  go  to
 which  State,  taking  its  conti-
 guity  also  into  consideration.  If
 the  border  had  been  decided  on  this
 basis,  and  if  those  provisions  had  been
 incorporated  in  this  Bill,  it  would
 have  been  quite  perfect.
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 But,  the  question  that  arises  is  this
 Does  this  Bill  decide  the  border  on  the
 basis  of  this  principle?  My  submission
 is  that  it  does  not.  The  principles
 which  I  refer  to  are  what  are  com-
 monly  and  popularly  known  as_  the
 Pataskar  formula.  The  Bill  does  not
 decide  the  border  on  the  basis  of  the
 Pataskar  formula;  rather,  it  negates
 it,  because  hundreds  of  villages  where
 the  population  speaking  Marathi  is  in
 a  majority  and  which  are  contiguous
 to  Maharashtra  are  _  included  in
 Gujarat.

 What  is  still  worse  is  that  the  Bill
 does  not  adop!  any  consistent  princi-
 ple  for  deciding  the  border.  One
 could  have  understoog  if  the  border
 had  been  decided  on  some  consistent
 principle,  whether  right  or  wrong.  But
 when  we  examine  the  provisions  of
 the  Bill  we  find  that  no  consistent
 principle  has  been  adopted,  so  far  as
 the  question  of  deciding  the  border  is.
 concerned,

 The  principle  for  including  56  vil-
 lages  of  East  and  West  Khandesh  in
 Gujarat  is  that  a  dam  at  Ukai  which
 is  in  Gujarat  is  being  built.  The
 principle  for  including  the  Dangg  in:
 Gujarat  seems  to  be—because  it  has
 not  so  far  been  explained—that  Maha-
 rashtra  must  pay  the  price  for  having
 the  Bombay  city.  The  principle  for
 including  the  Marathi-speaking  villa-
 ges  in  the  Dharampur  and  Bansda
 taluks  in  Surat  district  is  that  these
 taluks  have  been  part  of  Surat  dis-
 trict  and  part  of  Gujarat  all  along.

 Shri  P.  R.  Patel  (Mehsana):  Any
 Marathi-speaking  area  in  Mehsana  dis-
 trict?

 Shri  Parulekar:  I  shall  come  to  that
 later.

 If  we  examine  the  other  provisions,
 we  shall  find  worse  inconsistencies  in
 deciding  the  border.  In  the  Umber-
 gaon  taluk,  village  has  been  taken  as
 a  unit;  in  the  case  of  Dharampur  and
 Bansda,  it  is  the  taluk  which  has  been
 taken  as  a  unit;  in  the  case  of  Dangs,
 the  district  has  been  taken  as  a  unit.
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 (Shri  Parulekar]
 Therefore,  if  we  take  a.survey  of  all

 the  provisions  in  the  Bill,  the  conclu-
 sion  is  irresistible  that  no  consistent
 principle  has  been  followed  or  adopted
 in  deciding  the  border.

 Bombay

 It  is  the  contention  of  the  Home
 Minister  that  a  consistent  principle
 has  been  applied  in  deciding  the  bor-
 der.  And  what  is  that  principle?  That
 principle  is  the  agreement  between
 Shri  Chavan,  who  is  the  Chief  Minis-
 ter  of  Bombay  and  the  would-be
 Chief  Minister  of  Maharashtra,  and
 Shri  Mehta  the  would  be  Chief  Minis-
 ter  of  the  Gujarat  State  which  will
 come  into  existence  on  the  lst  of  May
 this  year.  This  agreement  between
 these  two  gentlemen,  the  two  would
 be  Chief  Ministers  is  the  principle  on
 which  the  border  has  been  decided,
 and,  therefore,  he  urged  on  us  _  to
 accept  the  decision  which  they  had
 arrived  at.

 Dr.  M.  S.  Aney  (Nagpur):  One  :s
 a  Chief  Minister  defacto,  while  the
 other  is  still  in  embryo.

 Shri  Parulekar:  I  could  have  under-
 stood  this  argument,  if  these  two
 would  be  Chief  Ministers  had  agreed
 on  some  principle  for  deciding  the
 border,  and  whether  the  principle  was
 Tight  or  wrong  would  have  been  a
 different  matter.  If  they  had  agreed
 on  some  principle  on  which  the  border
 ‘had  to  be  decided,  really  there  would
 have  been  some  force  in  the  argument
 of  the  Home  Minister.  But  ‘they
 agreed  on  one  thing,  on  one  principle,
 and  that  principle  was  one  of  bargain-
 ing;  and  that  is  the  basis  on  which  the
 ‘border  has  been  decided.  The  agree-
 ment  between  these  two  gentlemen  is
 worthless  for  our  consideration,  and
 व्‌  shall  state  the  reasons  why  I  consi-
 ‘der  it  as  worthless.  These  were  the
 two  gentlemen  who  had  agreed  _  to
 accept  the  bilingual  State,  to  form  the
 ‘bilingual  State  and  work  for  its  suc-
 cess.  These  very  gentlemen  had
 agreed  with  Shri  Morarji  Desai  in
 suppressing  the  demand  for  a  unilin-
 gual  State,  of  the  people  of  Gujarat
 and  Maharashtra.  These  two  gentle-
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 man  have  adopted  a  resolution  in  the
 last  session  of  the  Bombay  Legislative
 Assembly,  demanding  that  the  Patas-
 kar  formula  should  be  taken  as  the
 basis  for  deciding  the  border
 between  Maharashtra  and  Karnataka.
 They  are  agreed  on  that  resolution
 which  is  a  unanimous  resolution,  and
 yet,  these  very  gentlemen  have  also
 agreed  that  the  Pataskar  for-
 mula  should  not  be  adopted  as  a
 basis  for  deciding  the  border  between
 Gujarat  and  Maharashtra.  These  are
 the  very  gentlemen  who  had  agreed
 that  the  district  of  Dangs  belonged  to
 Maharashtra,  and  these  are  the  very
 gontlemen  who  today  say  that  Dangs
 does  not  belong  to  Maharashtra  but
 to  Gujarat!  In  face  of  what  I  have
 stated,  it  will  be  seen  that  the  agree-
 ment  which  is  recommended  to  us  for
 acceptance  is  not  worth  much  conside-
 ration.

 Now  I  will  briefly  explain  our  ob-
 jections  to  certain  provisions  of  the
 Bill  dealing  with  the  border.  These
 relate  to  the  inclusion  of  77  villages
 of  Umbergaon  taluk  in  Gujarat,  the
 inclusion  of  the  Dangs_  district  in
 Gujarat,  the  inclusion  of  about  56
 villages  of  East  and  West  Khandesh  in
 Gujarat  and  the  inclusion  of  the
 Marathi-speaking  villages  of  Dharam-
 pur  and  Bansda  taluk  in  Gujarat.  The
 reason  for  our  objection  to  the  inclu-
 sion  of  17  villages  of  the  Umbergaon
 taluk  in  Gujarat  is  that  according  to
 the  census  report  of  95l,  the  majority
 of  the  people  in  these  villages  are
 Marathi-speaking  and  these  villages
 are  contiguous  to  the  Maharashtra
 State  which  will  be  formed.  Those
 who  do  not  agree  with  my  contention
 go  to  the  length  of  saying  that  the
 95]  census  is  not  a  reliable  census
 at  all.  They  go  to  the  length  of  say-
 ing  that  the  figures  of  the  Marathi-
 speaking  population  in  these  villages
 and  in  the  area  round  about  have  been
 manipulated  by  the  Maharashtrians
 with  the  help  of  Maharashtrian  offi-
 cials.  This  is  a  fantastic  proposition
 and  a  fantastic  charge.  It  is  flattering
 to  us,  no  doubt  that  we  are  so  intelli-
 gent  as  to  outwit  the  then  Chief

 o
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 Minister  of  Bombay,  Shri  Morarji
 Desai,  and  the  Finance  Minister  of
 Bombay,  Dr.  Jivraj  Mehta,  who  was
 also  there,  that  in  spite  of  the  presence
 of  these  gentlemen  who  were  the
 ‘champions  of  a  bilingual  State,  we,  the
 Maharashtrians,  with  the  help  of
 the  petty  officials  could  manipulate  of
 ‘census  figures.  But  this  is  not  a  fact.

 One  of  the  arguments  advanced  is
 ‘that  the  Warlis,  Scheduled  Tribes,
 who  live  in  this  area  do  70  speak
 Marathi  and  Marathi  is  not  their  langu-
 age.  In  support  of  this  contention,
 they  take  the  authority  of  one  Shri
 ‘Save,  who  was  a  Deputy  Collector  in
 that  area,  and  who  wrote  a  thesis  on
 the  Warli  tribes  in  which  he  has  stated
 that  the  Warlis—some  of  the  observa-
 tions  he  has  made  therein  are  not  very
 -clear—-speak  Gujarati.  But  he  has  not
 said  that  they  do  not  speak  Marathi
 or  that  Marathi  is  not  their  language.
 In  this  connection,  I  do  not  accept  him
 as  an  authority  on  this  subject  better
 than  myself.  I  will  state  the  reason.
 I  have  been  working  in  that  area.  I
 have  been  very  intimately  connected
 with  the  Warli  tribes  for  the  last  2

 years,  I  have  lived  among  them,  I  have
 been  moving  among  them.  I  have  been
 among  these  people  and  I  know  what
 their  language  is.  For  my  services  to
 these  Scheduled  Tribes,  I  was  reward-
 ed  by  the  hon.  the  Chief  Minister,  Shri
 Morarji  Desai,  with  an  order,  extern.
 ing  me  from  that  area  for  several
 years  and  detaining  me  for  a  year.  So
 far  as  my  academic  qualifications  are
 concerned,  I  have  got  the  same  qua-
 lifications  as  Shri  Save.

 Shri  P.  R.  Patel:  You  have  preju-
 dice,  while  he  was  a  prant  officer.

 Shri  Parulekar:  Therefore,  he  had
 much  more  prejudice  than  I  had.  As
 I  said,  Shri  Save  has  not  stated  that
 Marathi  is  not  their  language.  Even
 if  he  had  so  stated,  he  is  not  an  autho-
 rity  on  the  subject.  He  was  a  student
 who  was  studying  and  preparing  a
 ‘thesis  for  his  M.A.  He  might  have
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 made  some  study  and  might  have
 made  some  observations.  But  I  have
 Studied  this'  problem  for  the  last  2
 years  and  TI  say  on  my  own  authority
 that  the  language  of  these  Scheduled
 Tribes,  the  Warlis,  is  Marathi.

 I  will  now  explain  our  objection  for
 the  inclusion  of  the  Dangs  district  in
 Gujarat.  The  issue  whether  the  Dangs
 district  was  a  part  of  Maharashtra  or
 Gujarat  had  been  decided  thrice,  Once
 it  was  decided  by  the  then  Chief
 Minister  of  Bombay,  the  late  Shri  B.
 G.  Kher,  and  Shri  Morarji  Desai,  who
 was  then  the  Revenue  Minister.

 An  Hon.  Member:  Home  Minister.

 Shri  Parulekar:  Home  Minister.  It
 makes  no  difference  whether  he  was

 the  Home  Minister  or  the  Revenue
 Minister.  He  was  a  Minister.

 They  went  to  the  district  and  made
 a  on-the-spot  study.  Both  of  them
 came  to  the  unanimous  conclusion  that

 Dangs  belonged  to  Maharashtra.
 Again  in  1950,  when  the  question  of

 delimitation  of  constituencies  came  up.
 the  Tek  Chand  Committee  also  came

 to  the  conclusion  that  Dangs  belonged
 to  Maharashtra.  Once  again  in  1956,
 when  the  question  of  States  reorgani-
 sation  was  taken  up  and  a  Bill  was

 introduced,  Dangs  was  considered  a

 part  of  Maharashtra  and  not  Gujarat.

 Now,  what  has  happened  after  956
 to  change  the  decision  taken  on  all  the

 three  previous  occasions  and  arrive  at

 a  new  conclusion  that  Dangs  belongs
 to  Gujarat?

 Now  I  will  take  up  the  question
 of

 the  proposed  inclusion  of  56  villages
 of  East  and  West  Khandesh  in  Gujarat.
 Firstly,  there  is  no  dispute  as  regards
 the  fact  that  these  villages  are  part  of
 Maharashtra.  But  they  are  being  in-

 cluded  in  Gujarat  on  the  ground  that
 the  Ukai  dam  is  to  be  constructed.
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 {Shri  Parulekar]
 What  has  the  dam  got  to  do  with  the
 area  and  the  people  who  Hive  in  these
 villages?  The  Ukai  dam  can  be  con-
 structed.  There  is  no  objecvion  to
 that.  We  welcome  it  if  Gujarat  is
 going  to  be  benefiteq  by  Ukai.  But
 that  cannot  be  a  justification  for  in-
 cluding  these  villages  in  Gujarat.

 Shri  ए,  R.  Patel:  The  dam  is  to  be
 constructed  not  on  the  land  but  in  the
 air!

 Shri  Parulekar:  The  spot  for  con-
 tructing  the  dam  is  not  in  the  area
 of  the  villages.  It  is  far  away  from
 these  villages.  Just  because  the  Ukai
 dam  is  to  be  constructed  far  away
 from  these  villages—I  do  not  know
 exacily  how  many  miles—they  are  be-
 ing  included  in  Gujarat.

 cz
 There  are  two  issues  io  be  consider-

 ed  in  this  connection.  As  regards  the
 Ukai  dam  itself,  the  technical  experts
 are  divided.  Some  think  that  it  is  not  a
 feasible  and  practical  proposition.  They
 think  that  Rs.  66  crores  which  will  be
 spent  on  this  dam  will  be  found  to  be
 a  wast:  afterwards.  Since  the  experts
 are  divided  on  the  question,  we  can-
 not  be  sure  whether  this  dam  will  be
 a  success  or  not.  Even  supposing  that
 it  will  be  a  success  and  it  will  benefit
 Gujarat,  there  is  no  justification  for
 including  these  56  villages  on  that
 ground  in  Gujarat.

 Then  I  come  to  the  last  point.  This
 is  about  the  provisions  which  deal
 with  the  financial  burden  which  has
 to  be  borne  by  Maharashtra.  The  Bill
 provides  that  Maharashtra  will  have
 to  mect  the  deficit  of  the  Gujarat  State
 for  the  next  ten  years.  The  principle
 underlying  this  is  very  novel.  The
 question  naturally  arises  why  one
 State  should  bear  the  deficit  of  ano-
 ther.  This  responsibility  is  entirely
 that  of  the  Central  Government.  This
 provision  for  the  payment  of  the  defi-
 cit  of  the  Gujarat  State  by  Maha-
 rashtra  is  incorporated  in  the  Bill  be-
 cause  the  Central  Government  want  to
 es-ape  from  their  own  responsibility.
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 They  want  to  see  us  quarrel  among
 ourselves  and  sitting  there,  they  will
 enjoy.  It  is  really  the  responsibility
 of  the  Central  Government  to  bear  the
 deficit,  whatever  it  may  be,  of  any
 State.  If  there  is  any  deficit  in  West
 Bengal,  if  there  is  a  deficit  in  any
 other  State,  it  is  the  Central  Govern-
 ment  which  meet  it;  it  is  the  Finance
 Commission  which  takes  into  conside-
 ration  the  deficit  and  makes  provision.
 for  meeting  it.

 Our  suggestion  is  that  Maharashtra
 should  pay  the  deficit  for  two  years,
 the  rest  of  the  Second  Plan  period,
 because  arrangements  have  already
 been  made.  But,  after  that  it  should
 be  the  responsibility  of  the  Central
 Government  to  find  out  what  is  the
 deficit  of  Gujarat  State  and  meet  it.
 We  will  be  supporting  the  demand  of
 the  Gujarat  State  if  they  demand  from
 the  Centre  that  the  deficit  should  be
 made  good  by  the  Centre.

 An  Hon,  Member:  It  is  very  good  of
 you  to  suggest  that.

 Shri  Parulekar:  Another  questionr
 arises,  a  very  ticklish  question.  The
 Central  Government  has  connived  at
 it  because,  if  they  were  to  consider
 it,  it  will  be  their  responsibility  =  .0.
 bear  that  burden.  Before  the  bilin-
 gual  State  was  formed,  the  deficits  of
 Saurashtra  and  Cutch  were  borne  by
 the  Central  Government.  Now,  ithe
 Bill  provides  that  it  is  the  Maharashtra
 Stat:  which  has  to  bear  the  burden
 of  the  deficit  of  both  Saurashtra  and
 Cuich.  What  is  the  reason?  Because
 they  happened  to  be  part  of  the  bilin-
 gual  State  for  three  years.

 My  suggestion  is  that  in  calculating
 the  figure  of  the  deficit,  the  deficit
 which  is  to  be  borne  on  account  of
 Saurashtra  and  Cutch  should  be  taken
 out;  and  it  should  be  borne  by  the
 Central  Government  to  help  Gujarat
 with  the  amount  which  is  needed  for
 making  up  the  deficit  of  Saurashtra
 and  Cutch.
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 These  are  some  of  the  defective  pro-
 visions  of  the  Bill.  But,  on  the  whole,
 despite  these  defects,  it  is  a  great

 e  historical  step;  and  I,  therefore,  wel-
 come  it.  It  is  the  victory  of  the
 people.  That  is  why  I  welcome  it.

 Mr.  Speaker:  Shri  Nathwani.

 Shri  D.  C.  Sharma:  Sir,  I  want  to
 speak.

 Mr.  Speaker:  Does  he  belong  to
 Gujarat  or  Maharashtra?

 ‘Shri  D.  C.  Sharma:  It  should  not
 a  be  made  a  parochial  question  because
 »  we  are  al]  connected  with  it.  (Inter-

 ruptions).

 Shri  Raghunath  Singh  (Varanasi):
 He  belongs  to  the  whole  of  India.

 Shri  P.  R.  Patel  (Mehsana):  I  have
 Ziven  a  note  of  dissent,  Sir.

 Shri  Nathwani  (Sorath):  Sir,  I  was
 rather  a  little  surprised  and  even
 pained  at  the  tone  of  the  speech  made
 by  the  last  speaker.  We  had  a  full-
 dress  debate  in  the  Bombay  Assem-
 bly.  And,  during  the  first  stage  of
 this  Bill  here,  several  Members  gave
 vent  to  their  feelings.  Even  before
 the  Joint  Committee,  during  the
 course  of  the  discussion,  all  the  con-
 troversial  points  had  been  carefully
 and  thoroughly  gone  into.  So,  I
 expected  that  now  at  least,  when  we
 are  parting  and  when  both  the  States
 are  on  the  eve  of  a  new  career,  the
 Mernbers  from  both  the  parts  would
 refrain  from  carrying  on  the  debate
 in  a  spirit  which  is  not  cordial  and
 friendly.

 3.24  hrs.

 [Panpir  THAKUR  Dag  Buarcava  in  the
 Chair]

 That  is  why  I  said  I  was  a  little
 pained  to  hear  the  last  speaker.
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 (Interruption).  It  leads  me  to  think
 that  even  now  certain  controversial
 issues  are  to  be  kept  alive  with  certain
 ulterior  motives.  I  will  refer  to  it  at
 a  later  stage;  but,  as  the  time  at  my
 disposal  is  rather  short,  I  will  try  to
 deal  with  the  two  main  issues  which
 are  even  now  controverted  by  one
 group.

 It  is  said  that  so  far  as  the  financial
 settlement  is  concerned  and  so  far  as
 the  border  readjustment  is  concerned,
 injustice  is  done  to  Maharashtra,  that
 no  principle  is  sought  to  be  followed
 and  so  on.  I  will  take  up  the  ques-
 tion  of  financial  settlement  first.

 We  have  to  bear  in  mind  the  entire
 background.  And,  what  do  we  find?
 Here  is  a  great  Composite  State  in
 which  we  have  lived  together—thece
 two  groups—for  over  50  years.  Their
 splitting  up  into  two  linguistic  groups
 was  found  to  be  the  most  troublesome
 issue  in  the  reorganisation  of  the
 States.  The  fate  of  Bombay  or  the
 future  of  Bombay  was  the  main  reason.
 Besides  being  a  cosmopolitan  city,
 besides  being  the  heart  of  commerce
 and  industry,  Bombay  has  a  huge  sur-
 plus  and  from  its  huge  surplus  the
 deficits  of  both  the  areas,  Maharashtra
 and  Gujarat  were  met.  Therefore,
 even  before  the  States  Reorganisation
 Commission  those  who  wanted  Bom-
 bay  to  be  included  in  Maharashtra
 had  made  a  suggestion  to  meet  the
 deficit  of  Gujarat  from  the  surplus  of
 Bombay.  They  went  further  and  sug-
 gested  that  this  financial  settlement
 should  form  part  of  any  scheme  cf
 separation  of  these  two  groups.

 So,  when  we  are  splitting  up  the
 State  into  two  parts,  it  is  natural,  it
 is  quite  obvious  that  this  should  form
 part  of  the  scheme  of  separation.  That
 is  why  the  deficit  of  Gujarat  is  sought
 to  be  met  from  the  surplus  which
 would  remain  in  the  other  part.
 Therefore,  in  this  context,  it  was  quite
 natural  that  when  there  were  nego-
 tiations  between  the  Janata  Parishad
 and  the  Samyukta  Samiti  or  even
 thereafter  when  the  leaders  of  the



 2495  Bombay
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 two  groups  met  and  tried  to  solve  this
 question,  they  took  into  consideration
 the  need  to  supply  the  deficit  of
 Gujarat  from  the  surplus  of  Bombay.
 Therefore,  when  some  Members  have
 now  suggested  that  the  deficit  should
 be  made  good  from  the  Centre,  it
 does  not  hold  good.  It  has  been  almost
 common  ground  that  in  case  of  scpa-
 ration  the  deficit  of  Gujarat  should
 be  met  from  Bombay.  So,  this  princi-
 ple  was  accepted.

 Even  when  this  principle  has  been
 conceded,  those  who  object  to  the
 settlement  do  not  object  so  much
 against  the  payment  but  they  say  that
 not  so  much  should  be  paid  and  why
 less  should  not  be  paid.  That  is  their
 objection.  These  friends  have,  there-
 fore,  urged  now  that  it  is  not  the  State
 of  Maharashtra  but  the  Centre  that
 should  give  some  loan  or  subsidy  to
 meet  the  deficit.  But  that  approach
 is  not  correct.

 Then,  I  come  to  the  question  of  the
 extent  of  the  deficit  that  should  be
 met.  In  this  connection,  two  or  three
 things  should  be  borne  in  mind.  First
 of  all,  we  say  that  at  least  the  deficit
 for  0  years  should  be  met:  and  we
 say  there  is  a  good  precedent  for
 doing  so.

 In  the  past,  when  several  States
 merged  into  bigger  units  or  some  new
 States  were  created  and  when  the
 Centre  took  over  certain  sources  of
 revenue,  provision  was  made  by  the
 Centre  for  meeting  their  deficits  for
 0  years  because  it  was  considered
 that  0  years’  period  would  be  the
 normal  period  by  which  that  parti-
 cular  State  can  find  its  bearings....

 Shri  Naushir  Bharucha:  We  have
 no  objection  to  Central  relief  being
 given  to  them.  (Interruption).

 Shri  Nathwani:  But  why  should
 the  Centre  bear  it?  Why  should  it
 not  be  from  the  surplus......  (Inter-
 ruptions).  It  was  not  then  a  question
 of  splitiing  up  into  two  States.  If  my
 learned  friend  wants  to  compare
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 things,  then,  he  must  take  the  case
 where  a  bilingual  State  was  broken
 up  and  which  had  a  huge  surplus;
 then  the  analogy  would  apply,  not
 otherwise.  (Interruptions).

 The  second  thing  about  the  period
 is  this.  It  has  been  pointed  out  that
 it  should  be  met  at  least  for  an  initial
 period.  And,  having  regard  to  the
 fact  that  here  is  a  State  which  conti-
 nuecd  to  exist  for  50  years  and  one
 part  of  it  is  made  to  come  out,  I  sub-
 mit  that  the  analogy  of  a  joint  partner-
 ship  or  a  joint  venture,  where  one
 partner  is  asked  to  go  out  and  start
 afresh  his  business,  will  apply.  In
 this  background  of  a  joint  venture
 which  has  existed  for  over  00  years,
 ten  years’  period  would  be  the  mini-
 mum  which  should  be  allowed  to  the
 outgoing  partner  to  build  up  his  own
 house  and  set  his  house  in  order.  It
 has  been  stated  that  Gujarat  is  rather
 rich  and  does  not  require  to  be  helped
 financially  to  this  extent....(An  Hon.
 Member:  Nobody  says  so).  That  myth
 was  exploded  the  other  day  when
 Shri  B.  G.  Mehta  spoke  during  the
 first  stage.  He  explained  the  real
 state  of  affairs  so  far  as  the  develop-
 mental  projects  were  concerned  and
 how  25  per  cent  of  the  population
 consisted  of  Adivasis.  In  this  connec-
 tion,  I  want  to  give  some  figures  so
 that  if  there  is  any  lingering  doubt
 in  anybody’s  mind,  it  may  be  dispel-
 led.  In  1956,  the  Finance  Minister
 had  got  prepared  a_  statement  of
 receipts  and  income  per  head  from
 various  districts—both  Gujarati  and
 Marathi.  It  was  found  that  excluding
 the  surplus  of  Bombay,  the  per  capita
 receipt  from  Gujarat  areas  was
 Rs.  2.36  per  annum  whereas  from
 Marathi  areas  it  was  Rs.  10.32.  If  you
 include  the  surpius  of  Bombay,  the
 per  head  revenue  receipt  of  the
 Marathi  area  would  amount  to  Rs.  ॥7
 whereas  that  of  Gujarat  would  remain
 Rs.  2.36  nP.  Having  regard  to  all
 these  circumstances,  the  period  should
 have  been  a  little  more.  Ten  years
 is  the  minimum  period  that  should  be
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 provided  for.  I  was  rather  surprised
 when  I  heard  my  friend  Shri  Parule-
 kar  saying  this:  why  should  the  deficit
 of  Kutch  and  Saurashtra  be  met  by
 Maharashtra?  At  no  stage  has  this
 suggestion  ever  been  made.  When  the
 Mahagujarat  Junta  Parishad  and  the
 Samyuktha  Maharashtra  Samiti  were
 discussing,  they  never  referred  to  this
 matter.  The  deficit  that  was  given
 by  the  Centre  to  these  States  was  in
 consideration  of  certain  resources  of
 revenue  having  been  taken  up  by  it.
 That  was  the  position.  It  was  not
 with  a  view  to  meet  the  deficit.  The
 argument  that  while  considering  the
 deficit  you  should  exclude  Saurashtra
 and  Kutch  merely  shows  to  what
 extent  some  of  our  friends  are  wil-
 ling  to  go  in  order  to  keep  alive  this
 controversy.

 I  now  come  to  the  other  question
 of  the  border.  It  has  been  stated  that
 no  principie  has  been  followed  and
 there  should  be  a  boundary  commis-
 sion  and  so  on.  It  comes  with  ill
 grace  from  these  friends  who  say  that
 some  commission  should  be  appointed.
 Let  us  take  the  last  Commission.  Per-
 sons  of  high  calibre  and  integrity
 gave  their  decision  whether  it  was
 regarding  Vidarbha,  or  the  smaller
 bilingual  State  or  the  border  between
 Belgaum  and  the  other  places.  None
 of  these  decisions  is  found  acceptable
 to  them.  What  is  the  guarantee  that
 they  would  first  all  agree  to  the  deci-
 sion  of  a  commission?  At  least  there
 should  be  some  finality  about  these
 things  now.

 It  has  been  said  that  there  is  no
 principle  followed  in  demarcating
 these  lines.  I  feel  that  the  problem
 should  be  viewed  in  its  entirety.  When
 a  claim  is  made  for  certain  things
 and  a  settlement  is  arrived  at,  it  may
 perhaps  be  found  difficult  to  justify
 every  item  on  its  merits.  In  this  case
 however  it  is  possible  to  justify  every
 part  of  the  arrangement.  Principles
 are  borne  in  mind  and  every  part  of
 the  arrangement  regarding  the  border
 areas  can  be  justified  by  reference  to
 some  principle.  Take  for  instance  the
 case  of  Umbergaon.  It  has  been
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 asked:  what  is  the  language  of  this
 part?  Are  these  people  speaking
 Gujarati  or  some  other  language?  I
 need  not  ‘go  into  all  the  details  or  the
 reports  that  are  made  by  Messrs.  Save
 and  Kulkarni.  So  far  as  the  language
 position  is  concerned,  it  cannot  be  dis-
 puted  that  Gujarati  language  is  pre-
 dominant.  There  are  in  this  block
 3,l7  school  boys  who  are  attending
 Gujarati  primary  _  schools....  (Shri
 Assar:  What  about  the  others?)  There
 are  2,460  who  are  attending  Marathi
 classes.  They  have  got  the  choice  to
 attend  either  of  the  two  schools.  What
 does  it  show?  People  there  are  more
 Gujarati-speaking  or  more  influenced
 by  Gujarati.  They  speak  either
 Gujarati  or  a  language  which  is  akin
 to  Gujarati.  The  local  boards  run
 the  schools  in  these  parts

 Shri  Assar  (Ratnagiri):  The  local
 boards  belong  to  the  Congress  and
 therefore,  they  are  not  opening
 Marathi  schools......  (Interruptions)

 Shri  Nathwani:  Truth  is  sometimes
 unpalatable.  But  here  are  the  tell-
 tale  figures.  Having  regard  to  that
 basis,  having  regard  to  the  present
 position  and  having  regard  to  the
 views  expressed  by  representatives  of
 various  bodies,  by  elected  persons,
 the  whole  of  the  taluk  should  have
 gone  to  Gujarat.  But  we  conceded
 part  of  the  taluk  to  them  and  gave
 them  certain  villages.  Now,  they  ask:
 what  is  the  principle  which  has  been
 underlying  this?  I  say  the  principle is  that  either  the  people,  the  majority
 of  the  people  are  speaking  this  parti-
 cular  language  or  they  have  passed
 resolutions  in  support  thereof.

 Now,  I  shall  refer  to  the  Dangs
 district.  Even  when  the  representa-
 tives  of  the  Samiti  and  the  Parishad
 met,  they  agreed  to  re-examine  the
 whole  problem.  I  can  read  the  text
 because  «the  decision,  it  was  argued,
 was  arbitrary....  (Interruptions).  My
 learned  friend  need  not  interrupt  me
 now.

 Mr.  Chairman:  He  is  not  yielding.
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 Shri  Khadilkar  (Ahmednagar):
 Only  one  explanation,  Sir.  He  is
 rightly  referring  to  certain  under-
 standing  between  the  Parishad  and
 the  Samiti.  When  he  refers  to  that,
 he  must  bear  in  mind  that  these  bodies
 were  never  consulted  when  they
 reached  agreement  at  Government
 level.  Otherwise,  there  would  not
 have  been  any  difference.

 Shri  Nathwani:  You  have  _  not
 listened  to  me.  I  am  merely  refer-
 ring  to  one  fact.  You  can  ask  Shri
 Dange.  It  has  been  reported  in  the
 ‘Nava  Sakthi  and  it  has  been  referred
 to  in  the  Bombay  Assembly,  that  he
 was  willing  to  give  away  45  villages
 from  Dangs.  On  what  basis—may  I
 ask?  You  can  look  to  the  number  of
 students  who  are  attending  the  two
 schools.

 Shri  Yadav  Narain  Jadhav  (Male-
 gaon):  There  are  schools  without
 students.

 Shri  Nathwani:  7,500  Adivasi
 children  attend  the  Gujarati  primary
 schools  in  this  area  whereas  2,900
 Advasi  students  attend  the  Marathi
 schoois.  These  figures  have  a  story
 to  teil.  They  will  satisfy  any  impar-
 tial  person  as  to  where  the  predelic-
 tions  of  the  people  lie.

 Then,  I  come  to  Ukai.  I  would  like
 in  this  connection  to  stress  one  aspect.
 They  say  they  are  opposing  it  on
 scientific  grounds.  That  is  how  it  is
 put  in  the  note  of  dissent  by  my
 Maharashtrian  friends.  What  is  the
 scientific  material  on  which  they  are
 trying  to  dispute  it?  They  rely  on
 two  facts.  First  of  all,  they  say  that
 Ukai  Project  is  not  a  feasible  pro-
 position,  there  would  not  be  sufficient
 quantity  of  water  which  can  be
 impounded.  I  have  seen  a  circular,  a
 note  prepared  by  the  Ukai  Prevention
 Committee  wherein,  by  manipulating
 figures,  by  trying  to  mis-interpret  the
 correct  figures  given  by  the  Central
 Water  and  Power-Commission  and  by
 the  technical  committee,  they  say  that
 the  utmost  quantity  that  would  flow
 in  the  river  is  hardly  5  million  acre
 feet.  This  is  not  correct.  It  hes
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 been  admitted  that  even  on  the  most
 conservative  estimate  the  total  flow
 would  be  more  than  9  million  acre
 feet  out  of  which  two-third  can  be
 utilised  by  the  upstream  regions  of
 Maharashtra  and  Madhya  Pradesh.

 Shri  Yadav  Narain  Jadhav:  What
 is  the  source  of  your  information?

 Shri  Nathwani:  Sir,  I  am  willing
 to  meet  that  point  if  you  give  me
 five  minutes  more.

 Mr.  Chairman:  Order,  order.  This
 is  not  the  time  for  that.  If  any  ques-
 tions  are  raised  now  and  the  hon.
 Member  wishes  to  reply  them  when
 he  has  almost  finished  his  speech,  ne
 will  take  more  than  five  minutes.  He
 is  making  a  point.  Let  him  continue
 with  it.  This  is  not  the  time  for
 answering  questions.

 Shri  Nathwani:  The  total  quantity
 of  water  that  would  be  available  in
 the  river  is  estimated  at  9  million
 acre  feet.  The  second  point  is  that
 only  7  per  cent  out  of  this  should  be
 allotted  to  Gujarat,  because  they  say
 that  the  cropped  area  in  Gujarat  is
 hardly  7  per  cent  of  the  total  cropped
 area  in  the  whole  region.  But  there
 are  two  fallacies.  Firstly,  the  alloca-
 tion  of  water  is  not  based  cither  on
 catchment  area  or  on  cropped  area.
 You  have  to  see  the  land  which  is
 available  for  irrigation,  and  it  has
 been  estimated  that  about  8  lakhs
 of  acres  of  land  would  be  available
 for  irrigation  in  Maharashtra  as
 against  0  lakhs  acres  of  land  avail-
 able  for  irrigation  in  Gujarat.  There-
 fore,  in  this  proportion  the  total  water
 supply  should  be  divided,  and  this  is
 the  basis  on  which  the  waters  of
 Godavari  have  been  distributed.

 Again,  in  computing  the  total
 amount  that  can  be  available  they
 forget  that  you  cannot  prevent  or  hold
 back  water  from  flowing.  For  that  a
 bund,  reservoir  or  a  dam  has  to  be
 built  and  the  nearest  point  where  it
 could  be  built  in  Maharashtra  is  so
 far  away  that  at  least  5,400  square
 feet  of  catchment  area  would  be  left
 for  water  to  flow  up  to  Ukai.
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 Therefore,  there  is  no  difficulty
 about  sufficient  water  being  made
 available  at  this  point—Ukai.  Then,
 they  say  that  this  would  lead  to  flood
 in  the  upper  region.  It  is  very  diffi-
 ‘cult  to  understand  this  sort  of  argu-
 ment,  because  in  one  breath  they  say
 that  sufficient  water  would  not  be
 there  to  fill  the  lake  and,  on  the  other
 hand,  they  say  there  would  be  so
 much  water  that  the  upper  streams
 ‘would  be  flooded.

 Lastly,  they  say  that  there  is  ample
 ‘oil  and  gas  available  now  and,  there-
 fore,  no  money  should  be  wasted  on
 this.  I  would  like  to  tell  these  own
 friends  two  things.  Firstly,  one  does
 not  know  when  these  would  be
 exploited  and,  secondly,  one  does  not
 know  how  much  gas  or  oil  would  be
 available  there.  Again  oi!  is.  far  more
 costly  than  hydro-power.  Lastly  do
 not  forget  that  if  we  have  got  two
 resources,  namely,  hydraulic  power
 and  oil  and  gas,  by  resorting  to  our
 hydraulic  resources  we  would  be
 making  available  our  surplus  oil  and
 gas  for  other  parts  of  the  country.

 Sir,  it  is  this  king  of  remarks  and
 ‘arguments  which  lead  me  to  think,  on
 the  whole,  that  the  whole  object  in
 their  mind  is  not  to  see  that  their
 point  is  conceded  but  to  keep  alive
 ‘some  sort  of  controversy,  because  they
 have  in  mind  the  next  elections.  As
 politicians  they  may  bear  in  mind  the
 next  elections,  but  they  should  not
 forget  that  whereas  politicians  look
 to  the  next  elections  statesmen  look
 to  the  next  generation.  That  is  the
 difference  between  the  two.  Instead
 of  keeping  alive  these  feelings  of
 bitterness  and  animosity,  would  it  not
 be  better  to  foster  and  promote  feel-
 ings  of  friendliness  and  neighbourli-
 ness  because,  Sir,  it  is  a  pity  if  a
 nation  were  to  despise  passion  in
 dream  but  submit  to  it  in  its  awaken-
 ing.

 I  want  to  say  a  word  about  the  city
 ‘of  Bombay  because  I  have  stayed  there
 for  a  number  of  years.  The  best  part
 of  my  life  has  been  spent  there.  I
 ‘would  say  that  this  now  ferms
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 definitely  a  part  of  Maharashtra  and
 its  affairs  would  be  administered  and
 controlled  by  the  State  of  Maha-
 rashtra.  But  when  people  say  that  it
 is  a  cosmopolitan  city  they  have  in
 mind  that  the  culture,  the  outlook  is
 not  regional.  There  you  find  that  it
 is  a  confluence  for  the  meeting  ground
 of  all  people  from  other  parts  of  the
 country.

 Shri  Naushir  Bharucha:  It  will
 remain  a  cosmopolitan  city.

 Shri  Nathwani:  It  should  remain
 so.  Its  cosmopolitan  character  should
 be  preserved.  It  is  rightly  termed  as
 “India  in  a  miniature’.  Therefore,
 Sir,  this  policy  statement  is  welcome,
 whereby  its  cosmopolitan  character  is
 going  to  be  maintained.  It  will  also
 be  to  the  glory  of  the  State  of  Maha-
 rashtra  that  it  can  preserve  its  cos-
 mopolitan  character.

 I  end,  Sir,  by  wishing  to  the  people
 of  Maharashtra-all  peace  and  pros-
 perity  so  that  they  can  contribute  to
 the  strength  and  glory  of  our  country.

 Shri  Basappa  (Tiptur):  In  the  city
 of  Bombay  there  are  4  lakhs  to  5  lakhs
 of  Kannada  people.

 Shri  K.  G.  Deshmukh:  Mr.  Chair-
 man,  Sir,  I  thank  you  for  giving  me
 a  chance  to  participate  in  this  debate.
 Last  time,  atthe  time  when  this  Bill
 was  referred  to  the  Joint  Committee,
 my  hon.  friend,  Dr.  Aney,  for  whom
 I  have  great  regard,  made  a  very
 forceful  but,  at  the  same  time,  a  very
 sentimental  speech,  in  which  he  has
 said  that  this  Bill  is  nothing  but
 “linguistic  fanaticism”.  Of  course,  he
 is  ever  ready  to  say  that,  but,  at  the
 same  time,  in  his  speech  he  made  a
 plea  for  the  formation  of  Vidarbha.
 Sir,  I  tried  to  understand  what  exactly
 he  wanted  to  say,  but  I  could  not
 understand  both  the  points  which  he
 made,  about  linguistic  fanaticism  and
 the  formation  of  Vidarbha.

 The  formation  of  Vidarbha,  as
 everybody  here  knows,  is  nothing  but
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 [Shri  K.  G.  Deshmukh]
 a  linguistic  State,  that  too  a  smaller
 State  than  Maharashtra.  If  he  says
 that  the  creation  of  Maharashtra  is
 linguistic  fanaticism  and,  at  the  same
 time,  upholds  the  formation  of  Vidar-
 bha,  which  he  wants  and  for  which
 he  has  also  been  fighting  in  Vidarbha..

 Shri  Goray:  It  is  a  smaller  fana-
 ticism.

 Shri  K.  G.  Deshmukh:  It  is  a  bigger
 fanaticism,  I  would  say.  If  in  the
 creation  of  Maharashtra  there  is
 linguistic  fanaticism,  there  is  more
 linguistic  fanaticism,  I  would  say,  in
 the  creation  of  Vidarbha.

 I  shall  now  point  out,  Sir,  that  the
 case  which  he  has  made  for  Vidarbha
 is  really  a  very  weak  case  from  all
 points  of  view.  He  said  that  the
 movement  for  the  formation  of  Vidar-
 bha  is  a  very  old  movement.  He  also
 said  that  the  people  of  Vidarbha  also
 like  that.  At  one  time  in  his  speech
 he  said  that  there  is  no  real  popular
 opinion  behind  the  formation  of
 Maharashtra.  I  do  not  understana
 what  he  means  by  “real  popular
 opinion”.  Dr.  Aney  also  knows  that
 in  this  House,  except  Dr.  Aney,  all
 other  representatives  have  said  that
 they  want  Maharashtra.  All  the  Mem-
 bers  of  Parliament  from  Vidarbha
 have  said  so.

 Shri  Mahagaonkar  (Kolhapur):  He
 is  not  prepared  to  call  you  as  a  repre-
 sentative  from  Vidarbha.

 Shri  K.  G.  Deshmukh:  He  may  say
 that  except  Dr.  Aney  Vidarbha  is  not
 represented  by  anybody  here.  Also,
 the  provincial  Congress  Committee
 and  the  other  political  parties  passed
 resolutions  in  favour  of  the  formation
 of  Maharashtra.  Those  in  Nagpur  who
 were  in  favour  of  Vidarbha  have  also
 ebanged  their  opinion,  when  they
 Were  convinced  that  the  formation  of
 Maharashtra  would  be  to  the  benefit
 of  all  the  people.  Those  who  were
 for  Vidarbha  have  also  changed  their
 opinion  and  given  their  consent  to  the

 formation  of  Maharashtra.  So,  I  do
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 not  think  that  the  point  which  he
 made  about  these  opinions  is  right.

 In  the  interests  of  Vidarbha  also,  I
 may  say  that  it  is  also  wrong  that  a
 separate  State  of  Vidarbha  should
 remain.  I  am  saying  this  keeping  in
 view  the  financial  and  other  develop-
 mental  expenditure.

 There  is  one  book  brought  out  by
 Mr.’  8.  G.  Kazi  who  is  a  Minister
 in  Bombay.  I  may  take  this  is  an
 authoritative  book,  being  a  Minister
 in  Bombay  State.  If  the  figures  are
 incorrect,  my  hon.  friend  Dr.  Aney
 may  correct  me.  In  this  book,  the
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 author  has  given  some  of  the  figures.
 I  may  quote  those  figures  for  the
 benefit  of  the  House  because  the
 House  may  be  under  a  wrong  impres-
 sion  that  the  formation  of  Vidarbha
 would  be  really  beneficial,  as  has  been
 made  out  by  my  esteemed  friend  Dr.
 Aney  who  is  a  very  eminent  man  and
 who  is  a  big  leader  and  has  remained
 a  leader  for  all  the  time.  I  shall  quote
 the  figures  given  in  the  book  to  which
 I  have  referred.

 Some  people  think  that  Vidarbha
 would  be  a  very  big  State.  But  I  may
 tell  you  that  Vidarbha  consists  of
 eight  districts  only.  It  has  a  popula-
 tion  of  85  lakhs—not  even  one  crore.
 I  fail  to  understand  one  thing.  There
 is  not  even  one  single  State  in  the
 whole  of  India  which  has  a  popula-
 tion  of  below  one  crore.  This  Vidar-
 bha  State  would  have  a  population  of
 below  one  crore;  it  has  only  85  lakhs.

 An  Hon.  Member:  It  may  go  up  in
 future.

 Shri  K.  G.  Deshmukh:  I  have  got
 the  census  figures  with  me.  It  is  only
 85  lakhs  at  present.  Then,  let  us  take
 the  budget  figures.  Some  of  the
 Vidarbhites  say  that  Vidarbha  will  be
 a  surplus  State.  There  are  some
 figures  which  of  course  are  favourable
 to  the  Vidarbhites  but  they  are  old
 figures,  and  those  figures  were  quoted
 by  the  States  Reorganisation  Com-
 mission  in  1956.  In  950-5l,  Vidarbha
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 had  a  budget  of  Rs.  7,79,52,000;  that
 is,  strictly  speaking,  the  revenue  of
 the  State.  The  expenditure  was
 Rs.  6,59,00,000.  The  surplus  was
 Rs.  1,20,00,000.  The  next  year,  in
 1951-52,  the  revenue  went  up  to
 Rs.  8,86,00,000.  The  expenditure  was
 Rs,  7,79,00,000.  The  surplus  was
 Rs.  _—_,07,00,000.  पा  1952-53,  the
 revenue  went  up  to  Rs.  9,18,00,000  and
 the  expenditure  came  up  to
 Rs.  7,17,00,000.  The  surplus  was
 Rs.  2,0i,00,000.  These  are  the  years
 prior  to  developmental  activity.  Of
 course,  there  were  surpluses,  and  the
 average  surplus  for  these  three  years
 was  Rs.  1,45,00,000.

 Now,  I  shall  show  the  same  State
 suffered  a  deficit  after  the  develop-
 mental  activities  started.  I  shall
 quote  from  the  figures  given  by  Shri
 Brijlal  Biyani.

 Mr.  Chairman:  I  do  not  want  to
 interrupt  the  hon.  Member.  But  he
 is  discussing  Vidarbha  and  referring
 to  the  question  of  Vidarbha  being  a
 very  live  issue  or  not,  even  though
 there  is  no  amendment  tabled  about
 Vidarbha.  He  has  spent  all  the  time
 so  far  on  the  question  of  Vidarbha
 and  has  not  touched  upon  the  Bill  in
 question.  So,  at  the  end  he  will  find
 that  he  has  not  spoken  on  the  झा
 as  such.

 Shri  K.  G.  Deshmukh:  I  wanted  to
 clear  the  impression  created  in  the
 House  last  time  by  the  speech  of  my
 hon.  friend  Dr.  Aney.  There  has  not
 been  even  a  single  speech,  after  the
 speech  of  Dr.  Aney,  showing  the  real
 position  of  Vidarbha.  So,  I  shall  take
 a  major  period  of  my  time  on  this
 point  and  say  a  few  words  only  about
 the  rest  of  the  problem.

 I  was  referring  to  the  book  of  Shri
 Brijlal  Biyani  who  was  then  the
 Finance  Minister  of  Madhya  Pradesh
 Shri  Brijlal  Biyanf  is  now  the  leader
 of  the  Vidarbha  Movement.  Accord-
 ing  to  him,  in  I958-54,  the  revenue
 of  Vidarbha  was  Rs,  10.08.00.000  and
 the  expenditure  was  Rs.  10.29.00.000
 the  deficit  being  Rs.  2I  lakhs.  In  1954-
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 55,—this  was  the  plan  period—the  re-
 venue  was’  Rs.  11,79,00,000  and  the-
 expenditure  was  Rs.  3  crores.  That
 means  a‘  deficit  of  Rs.  29  lakhs.  In.
 955-56—this  was  the  time  of  reor-
 ganisation  when  the  Bill  was  pass-
 ed—the  revenue  was  Rs.  13.11.00.000°
 and  the  expenditure  was  Rs.
 14,75,00.000  the  deficit  being  Rs.  64
 lakhs.  So,  it  means  that  Vidarbha
 went  into  deficit  after  we  came  into.
 the  Plan  period.  That  is  after  the
 developmental  activities  in  the  State,
 deficit  has  come  in.  So,  there  is  a
 wrong  belief  that  Vidarbha  will  be  a
 surplus  State  and  that  the  surplus
 has  gone  to  Maharashtra.  But,  after
 ‘1953,  Vidarbha  went  into  a  position
 of  being  a  deficit  State,  I  have  no
 figures  for  1955-56,  but  I  am  sure  that
 after  1955-56,  it  must  be  a_  bigger
 deficit  because  the  developmental
 activities  have  proceeded  further.

 Then  I  shall  refer  to  some  of  the
 points  raised  by  the  Vidarbhites—
 that  after  the  merger  of  Vidarbha  in
 Maharashtra,  there  is  injustice  done
 to  Vidarbha,  because  the  Maharash-
 trians  are  very  cunning  people  and
 they  are  a  big  majority  and  that  is
 why  they  are  doing  imjustice  to
 Vidarbha  especially  with  regard  to
 developmental  expenditure  in  Vidar-
 bha.  I  shall  show  you  what  the
 position  was  in  Vidarbha  and  Maha-
 rashtra  then,  and  what  is  the  position
 now.  At  that  time,  in  1956,  when  the
 Vidarbha  area  was  linked  with  Maha-
 rashtra,  the  developmental  budget
 for  the  sedond  Five  Year  Plan,  was
 Rs.  39  crores  for  Vidarbha.  There  was
 no  provision  for  roads  or  irrigation,
 etc.  We  represented  to  the  Govern-
 ment  of  Bombay  and  said  that  the
 provision  was  very  inadequate  and
 asked  for  more  funds.  Then,  the
 Government  of  Bombay  approached
 the  Planning  Commission  and  they
 secured  Rs.  5  crores  more  for  Vidar-
 bha,  and  they  added  this  amount  of
 Rs.  5  crores  to  the  State  of  Bombay
 which  then  included  Vidarbha.  So,
 the  total  provision  came  to  Rs.  49
 crores  which  meant  Rs.  0  crores
 more.  Since  then,  there  have  been
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 some  activities.  I  have  got  with  me
 a  list  of  activities,  regarding  roads,
 irrigation,  development  of  agricul-
 ture,  veterinary,  fishery,  rural  deve-
 lopment,  co-operation  and  so  on.
 ‘There  is  a  long  list  detailing  22
 items.  All  these  schemes  were  given

 ‘to  Vidarbha  and  of  course  so  much
 -work  was  done  thereafter.

 I  now  come  to  the  third  point  and
 that  is  about  Nagpur  city  which  was
 raised  by  some  of  my  hon.  friends.

 Of  course,  I  have  a  very  high  regard
 for  Nagpur.  It  was  our  capital  for

 ‘the  last  several  years.  We  are  very
 eager  to  see  that  the  importance  of
 this  city  should  fot  be  lost.  Except

 ‘that  the  capital  was  shifted  from
 Nagpur  to  Bombay,  I  do  not  think
 that  the  importance  of  Nagpur  has
 ‘gone  down  since  1956.

 There  are  some  figures  also  about
 Nagpur  city.  What  the  Bombay
 Government  has  done  for  the  city  of
 Nagpur  after  its  merger  with  Bombay

 State  is  also  a  long  list.  I  shall  read
 to  you  a  few  lines  though  I  have  no

 -time  to  read  the  full  list,  and  what
 I  shall  read  will  throw  some  light  on

 ‘what  the  Bombay  Government  have
 done  for  Nagpur  city.

 “The  gap  created  by  the  shift-
 ing  of  the  Secretariat  from  Nag-
 pur  to  Bombay  was  sought  to  be
 filled  by  locating  various  other
 offices  including  regional  bdffices
 of  certain  Departments  and  office
 of  the  Divisional  Commissioner,
 the  Dfrectorate  of  Geology  and
 Mining  and  the  offices  of  the  De-
 puty  Accountant-General,  the
 National  Savings  Commissioner,
 Indian  Bureau  of  Mines,  etc.,  at
 Nagpur.  Special  efforts  were
 made  to  assist  the  Government
 of  India  in  establishing  the  Cen-
 tral  Public  Health  Engineering
 Institute  at  Nagpur  which  is  the
 22nd  national  laboratory  in  the

 -chain  of  such  laboratories  in  the
 country.  The  establishment  of
 .certain  institutions  like  the  véter-
 inary  college,  engineering  col-
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 lege  at  Nagpur  and  expansion  of
 institutions  like  agricultural  and
 medical  colleges  and  the  Vaccine
 Lympth  Institute  are  other  con-
 vincing  examples  of  the  State
 Government’s  efforts  to  maintain
 the  importance  of  the  city.”

 All  these  schemes  have  cost  the
 Government  of  Bombay  a  sum  which
 runs  to  the  tune  of  Rs.  ]  crores.  With
 Rs.  70  crores  more,  it  came  afterwards
 to  Rs.  2l  crores.  So,  the  House  will
 note  that  there  is  no  injustice  shown
 to  Vidarbha  after  its  merger  with
 Bombay  State,  though  some  _  people
 believe  that  injustice  has  been  done
 to  Vidarbha,  because  with  just  Rs.  0
 crores  or  Rs.  ll  crores,  one  might
 doubt  as  to  how  it  is  possible  fo  run
 the  Government  and  to  have  develop-
 menta?  activities.

 The  last  point  that  I  wish  to  refer
 to  is  about  the  Nagpur  agreement.
 So  much  has  been  said  about  it.  In
 the  Nagpur  agreement,  there  is  a  cer-
 tain  arrangement  as  to  what  should
 be  done  about  Vidarbha.  Of  course,
 there  is  the  statement  of  the  Chief
 Minister  of  Bombay  in  the  Assembly
 itself  and  there  is  also  some  arrange-
 ment  in  the  Constitution  which  in-
 cludes  some  provisions  of  the  Nagpur
 agreement.

 But  after  all,  the  article  and  the
 Statement  are  not  obligatory.  It  is
 only  enabling.  That  is  way  I  say  it
 should  be  included  in  the  Bill  itself,
 so  that  friends  like  Dr.  Aney  and
 others  who  are  sincere—I  do  _  not
 charge  them—will  be  satisfied  by
 that.  So,  I  would  appciul  to  the
 House  that  this  Nagpur  agreement
 should  be  included  in  the  Bill  itself.

 4  hrs.

 Dr.  Gohokar  (Yeotmal):  Sir,  I
 thank  you  for  giving  me  an  oppor-
 tunity  to  speak  on  this  Bill.  Just
 now  my  friend,  Shri  Deshmukh,
 has  put  forth  some  force.
 ful  argaments  for  the  merger  of
 Vidarbha  into  Maharashtra.  After
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 dealing  with  all  the  financial  matters,
 ‘hon.  Members  must  have  come  to  the
 conclusion  that  it  is  in  the  interest
 of  Vidarbha  to  go  with  Maharash-

 ‘tra,  instead  of  having  a  separate  State
 of  Vidarbha.  We  also  know’  why

 ‘Gujarat  did  not  want  a  separate  State
 for  itself.  They  must  have  considered
 it  very  carefully  and  come  to  the  con-

 ‘clusion  that  after  separating  from
 Bombay  State,  their  State  would  be
 a  deficit  State  and  the  surplus  that
 they  were  getting  from  Bombay  would
 not  be  available  to  them  any  more.
 So,  naturally  they  did  not  want  to
 :separate  from  Bombay.  They  did  not
 want  to  go  out  of  Bombay  just  for  this
 surplus.

 I  do  not  understand  the  argument
 of  Dr.  Aney  for  not  joining  with
 Maharashtra,  when  we  are  getting  this
 surplus  advantage,  which  i  necessary
 for  the  development  of  Vidarbha.  I
 think  in  the  modern  world,  the  most
 important  think  for  any  community
 or  region  is  the  economic  develop-
 ment.  From  that  point  of  view,  it  is
 Most  important  for  Vidarbha  people
 to  go  with  the  surplus  region.  If  we
 ‘compare  our  Vidarbha  with  Gujarat,
 we  stand  in  a  much  less  advantageous
 position  compared  to  them.  Their
 Population,  when  they  have  their
 State,  would  be  50  lakhs,  i.e.,  about
 l3  crores.  If  we  form  a_  separate

 ‘State  of  Vidarbha  we  will  be  85
 lakhs;  practically,  we  are  half  lof  the
 Population  of  Gujarat.

 ‘

 The  next  point  is  they  have  got
 ‘good  ports,  while  we  do  not  have  any
 ‘port  at  all.  They  have  got  so  many
 textile  mills  in  Ahmedabad  and  many
 other  places,  while  Vidarbha  has  got
 only  30  or  at  the  most  2  textile  mills
 or  may  be  less  and  some  of  them  are
 even  closed.  So,  the  economic  posi-
 tion  of  Vidarbha  as  compared  to
 ‘Gujarat  is  not  very  satisfactory.  Even

 with  this  economic  state  of  affairs,
 if  Dr.  Aney  wants  a  separate  Vidarbha
 ‘State,  I  do  not  understand  his  argu-
 ment.
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 The  next  point  I  want  to  stress  is
 this.  When  Dr.  Aney  was  speaking
 about  Vidarbha,  he  was  ‘trying  to
 connote  the  meaning  that  Vidarbha
 means  8  districts—4  districts  of
 Nagpur  Division  and  4  districts  of
 Vidarbha.  But  that  is  not  a  fact.  In
 fact,  Vidarbha  means  the  4  districts
 of  Vidarbha  only  and  it  does  not  in-
 clude  the  4  districts  of  the  Nagpur
 Division.  The  4  districts  of  Vidarbha
 are  Amravati,  Akola,  Buldana  and
 Yeotmal.  They  are  contiguous.  to
 Bombay  State  and  they  are  between
 the  Nagpur  Divisfon  and  Maharashtra.
 The  people  of  these  4  districts  have
 so  many  times  shown  their  willing-
 ness  to  merge  with  Maharashtra
 rather  than  go  with  the  Nagpur
 Division.  This  can  be  seen  from  the
 different  elections  held  in  Vidarbha.

 In  1955,  there  was  a_  by-élection
 which  was  caused  because  Shri  Biyani
 was  unseated  after  an  appeal.  Shri
 Biyani  chose  to  contest  the  by-elec-
 tion.  He  has  been  known  for  his
 great  support  for  the  formation  tof
 Maha  Vidarbha  State.  You  will  be
 surprised  to  know  that  Shri  Biyani
 was  defeated  in  the  by-election  and
 one  who  was  a  supporter  of  Samyu-
 kta  Maharashtra  was  elected  from
 that  constituency.  Later  on,  in  the
 general  elections  in  1957,  the  Vidar-
 bha  Amdolan  Samiti  did  not  take  any
 part.

 wt  खादोवाला:  (इन्दौर)  :  बियाणी  तो

 खड़े  नहीं  हुए  थे  ।

 डा०  गोहोकर  :  बियाणी  खड़े  हुए  थे

 आपको  मालूम  नहीं  है  ।

 If  the  Vidarbha  Andolan  Samiti

 thought  that  their  demand  was  pro-
 per,  they  could  have  very  well  parti-
 cipated  in  the  election  and  shown  to

 the  Members  of  Parliament  that

 their  demand  was  just,  as  the  Samyu-
 kta  Maharashtra  Samiti  have  shown



 I2§II  Bombay

 [Dr.  Gohokar]
 that  the  people  of  Maharashtra  are
 behind  them.  We  have  agreed  to  the
 demand  of  the  Samyukta  Maharashtra
 and  we  are  conceding  it  to  them.
 But  im  the  case  of  the  Vidarbha
 Andolan  Samiti,  they  had  no  courage
 to  fight  the  general  elections.  Pro-
 bably  they  might  say,  they  did  not
 fight  because  this  issue  was  not  there,
 as  the  bilingual  State  was  already
 there.  But  later  on,  Shri  Biyani  wes
 elected  in  the  957  general  election,
 but  he  resigned  on  this  issue  im  1959.
 He  should  have  contested  his  old  seat
 which  he  had  resigned,  but  he  did
 not  have  the  courage  to  contest  that
 seat,  because  he  knew  that  he  would
 be  defeated.  So,  he  allowed  the  Con-
 gress  to  win  that  seat.  When  some
 newspaper  reporter  asked  why  he  did
 not  contest,  his  reply  was  wonderful.
 He  said:  बियाणी  जिस  चीज  को  छोड़ता  हैं,

 उसको  कभी  हाथ  नहीं  लगाता  हैं  |
 That  is  not  the  way  to  meet  था  agru-
 ment.  Again,  there  was  one  mere  by-
 election  in  Vidarbha.  That  was  in
 the  Amravati  constituency.  In  that
 election,  which  was  held  last  vear,
 just  a  year  back,  the  Congress
 lost  and  the  seat  was  won  by
 an  independent  candidate  who  sup-
 ported  the  formation  of  Samyukta
 Maharashtra.  In  this  election,  the
 Vidarbha  Andolan  Samiti  had  set  up
 a  candidate  and  that  candidate  was
 defeated.  He  saved  his  deposit  only
 by  a  margin  of  200  votes.  That  shows
 quite  ctearly  that  this  movement  is
 not  at  all  popular  in  those  sfour  dis-
 tricts  of  Vidarbha.  They  have  ex-
 pressed  their  willingness  to  join
 Maharashtra  so  many  times.  In  955
 the  Vidarbha  Pradesh  Congress  com-
 mittee  passed  a_  resolution  with  an
 overwhelming  majority  demanding
 the  merger  of  Vidarbha  into  Maha-
 rashtra.  Again,  last  year,  they  have
 supported  this  move.  So,  it  is  beyond
 doubt  that  the  people  from  these  four
 districts  want  their  merger  with
 Marahashtra.

 Having  discussed  this  point,  I  will
 now  refer  to  some  more  _  points.
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 These  four  districts  of  Vidarbha  are
 following  different  Hindu  laws.  We
 are  all  governed  by  the  Bombay
 school  of  Mitakshara  law  while  in  the
 four  districts  of  Nagpur  they  are
 governed  by  the  Banaras  school.  So,
 we  are  more  closer  to  Bombay.

 An  Hon.  Member:  All  of  them  are
 governed  by  the  Mitakshara  law.

 Mr.  Deputy-Speaker:  This
 not  be  settled  in  this  manner.

 could

 Dr.  Gohokar:  We  are  governed  by
 the  same  law  which  is  prevaling  in
 Bombay  State,  while  the  Nagpur
 people  are  governed  by  the  law  which
 is  prevailing  in  Banaras.

 Then,  the  revenue  code  that  existed
 up  till  955  in  Vidarbha  in  those  four
 districts  is  practically  the  same,  or
 based  on  the  same  principles  on  which
 the  Bombay  Revenue  Code  is  based.
 So,  socially  and  in  many  other  ways
 these  four  districts  are  nearer  to
 Bombay  than  to  Nagpur  division.

 Shri  Chandak  (Chhindwara):  What
 about  those  four  districts  of  Nagpur?

 Dr.  Gohokar:  These  four  districts
 of  Vidarbha  want  merger  with  Maha-
 rashtra,  because  they  are  contiguous
 to  Maharashtra.  Their  will  should
 be  respected  ang  they  should  be  al-
 lowed  to  join  Maharashtra.  If  these
 four  districts  join  Maharashtra,  the
 remaining  four  districts  of  Nagpur
 division  cannot  be  made  intd  a  se-
 parate  State  because  then  it  would
 be  a  very  small  State.  Such  a  small
 State  cannot  exist  in  our  country  be-
 cause  of  its  smallness  and  small  in-
 come.

 Then  I  come  to  the  surplus  of
 Bombay.  Many  people  from  Maha-
 rashtra  thnk  that  Bombay  has  be
 built  by  them.  Many  people  from
 Gujarat  think  they  have  built  the
 Bombay  city.  They  think  that  their
 capital  is  the  cause  for  the  progress
 of  Bombay  while  the  Maharashtrians
 think  that  their  labour  is  the  cause
 for  the  development  of  Bembay.  I

 Reorganisation  Bill  rasiz



 3573  Bombay

 feel  that  Vidarbha  has  also  played  its
 part  in  the  prosperity  of  Bombay.
 Without  the  cotton  crops  of  Berar
 there  will  be  no  cotton  textile  in-
 dustry  in  Bombay,  and  the  main  in-
 dustry  of  Bombay  is  the  cotton  tex-
 tile  industry,  The  prosperity
 of  Bombay  is_  intimately  linked
 with  the  textile  industry,
 whose  raw  mateial  comes  from
 Vidarbha.  It  is  because  of  that  that
 Bombay  city  has  prospered~and  at-
 tained  its  present  stage.  So,  to  say
 that  Vidarthha  has  no  right  over
 Bombay  is  quite  wrong.  I  think  the
 Vidarbha  people  have  a  share  in  the
 prosperity  of  Bombay  city  and  they
 want  their  merger  with  Maharashtra.
 I  think  we  are  perfectly  entitled  to
 it,  as  we  want  to  share  the  prosperity
 of  Maharashtra.  I  hope  Dr.  Aney
 amd  some  of  his  supporters  from
 Vidarbha  will  also  be  convinced  about
 this  point  and  will  accept  our  pro-
 ‘posal.

 Shri  B.  K.  Gaikwad  (Nasik):  I  rise
 to  offer  my  _  observatfons  on  the
 general  discussion  on  the  Bombay
 Reorganisation  Bill,  1960.  I  welcome
 this  Bill  on  two  gnounds.  The  first
 ground  is  that  it  is  historically  im-
 portant  and  the  second  ground  is  that
 it  is  contitutionally  important.  Our
 leader  the  late  revered  Dr.  Bala-
 saheb  Ambedkar  had  taken  a  vow  to
 break  up  the  bilingual  State  of
 Bombay  and  include  Bombay  city  in
 Maharashtra.  The  Samyukt  Mahara-
 shtra  Samiti  had  also  taken  the  same
 vow.  Hence,  in  order  to  fulfil  our
 leader’s  vow,  the  Republican  Party
 of  India  had  co-operated  with  the
 Samyukt  Maharashtra  Samiti  people
 to  break  up  the  bilingual  State  of
 Bombay  and  now,  I  am  glad  to  say,
 that  it  is  being  broken  today.

 An  Hon.  Member:  So,  your  vow
 has  been  broken?

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  emphasize  more  on
 the  formation  than  on  the  breaking
 of  things.
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 Shri  B.  K.  Gaikwad:  While  doing
 so,  I  must  show  my  regret  and
 sorrow  towards  the  policy  adopt-
 ed  by  the  Government  where  in  hav-
 ing  the  formation  of  Maharashtra
 with  Bombay  city  we  are  charged
 with  the  heavy  penalty  of  Rs.  50
 crores  and  losing  Dangs_  district,
 hundreds  of  villages  from  West  Khan-
 desh,  Dharampur,  from  Surat  district
 and  Umbargaon  along  with  other  6
 villages  from  Thana  district.  The
 main  principle  behind  the  making  of
 unilingual  State  in  that  language
 should  be  the  basis.  If  it  is  so,  then
 you  will  observe  that  principle  has
 not  been  applied  strictly  while  form-
 ing  Maharashtra.  Some  part  of
 Marathi-speaking  area  have  been  con-
 fiscated  from  Maharashtra  and  includ-
 ed  in  the  Gujarat  State,  for  some
 reason  or  the  other.

 T  wil!  first  take  the  case  of  Dang
 district.  because  Dang  district  is  my
 constituency.  It  is  a  well-known  fact
 that  Marathi  is  spoken  by  the  Dang
 people,  In  the  year  946  Political
 Agent  of  Gujarat  State  Agency  issued
 an  office  order  on  27th  June,  1946,
 which  reads  as  follows:

 ‘It  is  hereby  directed  that
 Marathi  will  be  the  court  Ian-
 guage  in  all  courts  in  Dang  with
 effect  from  Ist  April  1946.”

 My  hon.  friend,  Shri  Nathwani,  was

 pleased  enough  to  quote  certain  ims-
 tances  showing  that  in  certain  schools
 certain  number  of  boys  have  attend-
 ed.  In  this  case,  I  do  not  want  to

 quote  the  instances  of  boys  attending
 primary  and  private  schools.  I  will

 quote  certain  important  instances
 which  go  to  prove  that  Dang  district
 is  a  Marathi-speaking  district  and  it

 was  included  in  Maharashtra  and  so

 even  today  it  should  be  included  in

 Maharashtra.

 There  is  another  Government  Re-
 solution  of  the  Political  and  Services

 Department......

 An  Hon.  Member:  Was  it  after  the

 formation,  of  the  Maharashtra
 Samiti?
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 Shri  B.  K.  Gaikwad:  It  was  passed
 in  949  which  reads  as  follows:

 “The  langauge  of  the  people
 of  Dangs  District,  whether  it  is
 Marathi  or  Gujarati,  has  been
 the  subject  of  controversy  for
 some  time  past.  The  controversy
 had  become  serious  since
 last  year  when  two  non-
 official  organisations  working  in
 the  District  for  the  uplift  of  the
 people  started  opening  Marathi
 and  Gujarathi  schools  according
 to  their  owm  ideas  of  the  lan-
 gauge  of  the  people  of
 the  District.  Government  there-
 fore  felt  it  necessary  to  make
 careful  enquires  into  the  matter
 on  the  spot.  Investigations  re-
 cently  made  in  regard  to  the  lan-
 guage,  culture,  habits,  customs
 etc.,  of  the  people  of  the  Dangs
 District  have  revealed  that  they
 speak  a  dialect  of  which  the  base
 is  essentially  Marathi  though  im
 villages  along  the  western  border
 of  the  District  the  dialect  is  in-
 fluenced  to  a  considerable  extent
 by  the  impact  of  the  Gujarathi
 language.  Government  is  ac-
 cordingly  pleased  to  direct  in
 supersession  of  previous  orders
 won  the  subject,  that  the  official
 language  of  the  Dangs  District
 should  be  Marathi  and  that  in
 erder  to  avoid  any  future  contro-
 versy,  the  responsibility  for  im-
 parting  primary  education  in  the
 District  should  be  undertaken  by
 thee  Government  and  should  be
 carried  out  either  departmen-
 tally  or  through  4  Board  to  be
 appointed  by  Government.”

 This  is  by  order  of  the  Governor  of
 Bombay  and  ‘4s  signed  by  Shri  M.  D.
 Bhat.  This  is  another  proof.

 Then,  the  Bulsar  Taluka  Congress
 Committee  had  _  resolved  to  form  a
 new  Bulsar  District  comprising  of
 certain  Talukas.  In  that  connection
 also  I  will  read  out  a  part  of  a  letter
 because  there  is  very  short  time  at
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 my  disposal  and  so  I  will  not  read
 out  the  whole  of  it.  There  you  will
 find  that  Congress  Committee  of  that
 Taluka  passed  a  resolution  that  02785
 should  be  included  in  Gujarat.  At
 that  time  the  Commissioner  N.  D.  had
 written  a  letter  to  the  Secretary  to
 Government,  Revenue  Department,
 Bombay.  Im  conclusion  he  had  said.
 that—

 “I  am  therefore  of  opinion  that
 the  consideration  of  the  proposal
 may  be  postponed  till  the  new
 provinces  on  linguistic  basis  are
 formed  as  it  is  pnoposed  to  include
 in  the  new  District.  Under  such
 demarcation  the  three  Marathi-
 speaking  areas  of  Dahanu,  Um-
 bargaon  and  possibly  also  the
 Dangs  would  be  included  in  the
 new  Maharashtra  province.

 The  copy  of  the  resolution  is
 returned  herewith.”

 An  Hon.  Member:  What  is  the
 date?

 Shri  B.  K.  Gaikwad:  It  is  dated
 the  4th  August,  1948.  That  has  been
 signed  by  the  Commissioner  N.D.

 Then  you  will  find  that  the  Bombay
 Government  in  their  Government
 Gazette  of  the  l4th  September,  i950,.
 published  a_  tentative  order  to  in-
 clude  Damgs  in  Nasik  District  form-
 ing  a  part  of  Maharashtra.  The  list
 of  the  voters  of  this  area  was  pulished
 in  Marathi  and  the  village  records  are
 maintained  in  Marathi  even  today.
 The  States  Re-organisation  Com-
 mission  appointed  by  the  Government
 of  India  in  956  also  suggested  the
 inclusion  of  the  Dangs  in  Mahara-
 shtra.  The  border  question  of  the
 States  arose  after  the  Commission’s
 report  was  published.  The  All  India
 Congress  Committee  appointed  a  sub-
 committee  consisting  of  Sarvashri
 Jawaharlal  Nehru,  Govind  Ballabh
 Pant,  Dhebar  Bhai  and  Maulana  Abul
 Kalam  Azad  to  consider  the  question
 of  Dangs  and  submit  their  findings.
 This  committee  has  given  the  decision
 that  the  Dangs  should  be  included  in
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 Maharashtra  as  it  forms  an  integral
 part  of  Maharashtra.  This  decision
 has  been  given  by  a  committee  ap-
 pointed  by  the  All  India  Congress
 Committee  which  consisted  of  Pandit
 Jawaharlal  Nehru,  the  Prime  Minis-
 ter  of  India,  Pandit  Govind  Ballabh
 Pant,  who  is  pleased  enough  to  pilot
 this  Bill  and  Maulana  Abul  Kalam
 Azad,  who,  of  course,  unfortunately
 is  not  here.

 An  Hon.  Member:  He  cannot  be.

 Shri  B.  K.  Gaikwad:  Then  in  the
 year  956  the  draft  of  the  States’
 Re-organisation  Bill  and  the  Joint
 Committee’s  proposal  had  put  the

 6  Dangs  District  in  Maharashtra.  My
 hon.  friend,  Shri  Bharucha,  was  kind
 enough  to  mention  the  population  of
 Dangs.  So  I  need  not  mention  that
 here,

 Not  only  one  but  I  can  quote
 several  instances  from  which  you  will
 find  that  Dangs  district  was  found  by
 several  officials  and  non-officials  as
 well  as  by  the  All  India  Congress
 committee  as  part  and  parcel  of
 Maharashtra.  In  spite  of  that  it  has
 been  included  in  Gujarat.  It  is  very,
 very  strange.  While  including  Dangs
 District  in  Gujarat  the  lame  excuse
 which  has  been  put  forward  by  our
 friends  is  that  they  won  the  local
 board  elections.  Most  respectfully  I
 submit  that  the  local  board  elections
 in  the  Dangs  District  were  not  at  all
 contested  on  the  langauge  issue.  I
 have  got  so  many  handbills  at  my  dis-
 posal—that  were  published  to  show
 that.  A  president  who  was  elected
 and  while  thanking  the  voters  he
 said,  “I  am  very  thankful  to  you  for
 not  making  this  a  language  issue  when
 all  you  people  have  voted  in  the  local
 Board  election  in  my  favour.”  So  it
 means  that  at  the  time  of  elections
 langauge  was  not  at  all  the  basis.  This
 question  of  langauge  was  not  at  all
 there.  So  that  election  argument  is
 baseless.  On  our  behalf  I  say  that
 the  Samyukta  Maharashtra  Samiti
 did  not  participate  in  the  elections.
 I  further  say  that,  if  it  is  to  be  taken
 into  consideration  that  a  particular
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 election  was  won  by  a  man  of  a  par-
 ticular  community  in  Dangs  district
 and  so  it  should  be  included  in
 Gujarat,  then  may  I  submit  most
 respectfully  that  because  our  non.
 friend.  Shri  Assar,  who  is  also  a
 Gujarati,  contested  a  Parliamentary
 seat  from  the  Ratnagiri  District  and’
 was  elected,  because  a  Gujarati  con-
 tested  the  election  in  Ratnagiri  Dis-
 trict  and  got  elected  does  not  mean..

 Shri  P.  R.  Patel:  His  was  mort-
 gaged  to  the  Samyukta  Maharashtra.
 Samiti.

 Shri  B.  K.  Gaikwad:  It  is  not  a
 question  of  whether  a_  candidate
 is  put  up  by  the  Samyukta  Maha-
 rashtra  Samiti  or  by  the  Gujarai
 Mandal,  but  it  is  a  question  of  whet--
 her  he  is  a  Gujarati  or  a  Maharash-
 trian.  In  the  case  of  Dangs  you  will
 find  that  in  the  elections  the  Gujaratis
 have  won  and  so  the  argument  is
 that  it  is  part  and  parcel  of  Gujarat.
 Can  you  come  forward  and  say  that
 in  Ratnagiri  District  as  Shri  Assar’
 has  won  so  it  should  also  be_includ-
 ed  in  Gujarat?  That  cannot  be.  Not
 only  that.  In  several  municipalities.
 and  gram  panchayats  you  will  find
 that  several  Gujaratis  are  elected  as
 Presidents  and  as  members.  Then:
 on  the  basis  of  those  elections  can
 anybody  come  forward  and_=  say
 that  because  the  elections  were  won
 by  the  Gujaratis  it  should  be  includ-
 ed  in  Gujarat......  (Interruption).
 You  will  find  that  the  Bombay  Cor-
 poration  Mayor  and  so  many  other
 people  are  Gujaratis.  So  no  one  can
 demand  Bombay  to  to  included  in.
 Gujarat.

 My  hon.  friend,  Shri  Sugandhi,.
 while  writing  his  minute  of  dissent
 on  this  Bill,  has  said  that  certain
 parts  of  Kanarese-speaking  areas
 which  have  been  included  in  Maha-
 rashtra  should  be  included  in  Mysore
 State.  I  tell  this  hon.  House  as  well
 as  my’  hon.  friend,  Shri  Sugandhi,
 that  we  have  no  objection.  But  let
 there  be  some  basis.  Those  parts  of
 Maharashtra  which  are  Kanarese-
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 ‘speaking  should  be  included  in
 Mysore,  but  they  should  also  be  pre-
 pared  to  come  forward  and  say  that
 where  Marathi  is  spoken  and  if  that

 _part  has  been  imcluded  in  Mysore
 State  should  be  included  in  Maha-
 ‘rashtra.  But  other  hon.  Members  are
 not  prepared  to  say  that.  That  is  a

 -very  unfortunate  thing.  So  whether
 they  say  or  they  do  not  say,  our  re-

 ‘quest  is  that  let  there  be  some  basis
 and  some  principles.  Why  did  we
 have  this  re-organisation  of  States?
 ‘The  basis  for  the  re-organisation  of
 the  States  was  langauge.  Wherever
 one  langauge  is  spoken  by  majority

 -of  the  people  then  that  part  should
 be  included  in  that  State.  So,  the
 tehsils  and  districts  where  Marathi  is
 spoken  should  be  included  in  Mahara-
 shtra.  Our  Government  has  accepted
 this  principle  in  respect  of  several
 such  disputes  which  arose  in  the  past.
 Nowhere  has  it  done  such  injustice.  i
 fail  to  understand  why  Government
 has  not  applied  the  same  principies
 here  also  to  Maharashtra.

 Now  I  will  turm  to  the  financial  ar-
 rangements  proposed  by  the  Govern-
 ment  in  this  Bill.  Much  has.  been
 said  about  them.  We  have  no  ob-
 jection  to  make  good  the  deficit  of
 Gujarat  fil!  1962.  Money  has  been
 demanded  for  the  development  of
 Saurashtra  and  Kutch,  but  Maharash-
 tra  State  has  also  to  develop  areas
 like  Marathwada  and  Vidarbha.  So,
 we  cannot  say  that  because  Bombay
 has  a  surplus,  that  should  be  trans-
 ferred  to  Gujarat  as  if  Maharashtra
 has  no  needs.  That  is  not  the  case.
 Much  has  to  be  done  in  Maharashtra,
 and  if  we  take  that  into  consideration,
 you  will  find  that  there  will  be  no
 excess  Budget  but  actually  a  deficit
 Budget.

 My  last  point  is  regarding  the
 Buddhists.  Lacks  of  people,  parti-
 cularly  belonging  to  the  Scheduled

 -Castes,  have  accepted  Buddha’s  faith,
 .an{  because  of  that  they  do  not  get
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 certain  facilities  which  they  ought  to
 get  and  which  they  were  getting  be-
 fore  when  they  were  Scheduled
 Castes.  We  do  not  say  that  certain
 Political  facilities  which  were  given
 to  the  Scheduled  Castes,  and  so  we
 should  be  given  those  facilities,  but
 we  say  that  those  who  have  now  em-
 braced  Buddhism  have  not  ceased  to
 be  backward  overnight.  They  are  as
 backward  educationally  and  poor
 economically  as  they  were  when  they
 were  Scheduled  Caste  people.  Gov-
 ernment  always  say  that  they  cannot
 go  beyond  the  scope  of  the  Consti-
 tution,  but  the  Constitution  itself
 states  that  such  concessions  as  are
 given  to  the  Scheduled  Castes  and
 Scheduled  Tribes  should  also  be
 given  to  ffie  weaker  sections  of  the
 country.  Which  are  the  weaker  sec-
 tions  of  the  country?  In  my  opinion,
 the  Scheduled  Caste  peopte  who  have
 embraced  Buddhism  are  the  weaker
 sections  of  the  country,  and  the  con-
 cessions  given  to  the  Scheduled  Caste
 people  should  be  given  to  them  also.

 I  must  make  it  clear  that  we  do  not
 demand  political  reservations.  I  have
 said  on  the  floor  of  the  House,  and  I
 repeat,  that  those  who  have  been  con-
 verted  to  Buddha’s  faith  do  not  say
 that  they  want  reservation  of  seats  in
 Parliament  and  the  State  Assemblies,

 The  problem  of  the  Buddhists  has
 net  been  included  in  the  policy  state-
 ment  made  by  the  Chief  Minister  of
 Bombay  State.  This  question  had  not
 on'y  the  support  of  the  Republican
 Party  representatives  in  the  Bombay
 Assembly,  but  also  of  Shri  S.  M.  Joshi
 and  other  members  of  the  Samyukta
 Maharashtra  Samiti.  They  all  have
 agreed,  and  the  Chief  Minister  also
 agreed  to  include  it,  as  you  will  find
 from  page  375  of  the  Bombay  Legisla-
 tive  Assembly  debates.  I  have  no
 time  to  read  it,  otherwise  I  can  quote
 it.  However,  it  has  not  been  actually
 included  in  the  policy  statement.  So,
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 I  request  the  Government,  and  parti-
 cularly  the  hon.  Home  Minister  who
 is  very  sympathetic  towards  the  ‘pro-
 blems  of  the  downtrodden  people,  to
 be  kind  enough  to  include  it,  if  not
 in  the  Act  itself,  at  least  in  the  policy
 gtatement,  as  agreed  to  by  the  Chief
 “Minister  of  Bombay  State  himself.  I
 say  this  because  when  we  demand
 something,  they  say  that  it  is  not  pro-
 vided  for  in  the  Constitution.  So,
 that  lame  excuse  should  not  be  put
 forth,  and  this  mention  should  be.
 made  somewhere  in  the  Act  itself  or
 in  the  policy  statement.  So,  I  request
 Government  to  do  something  in  the
 matter.

 Mr.  Deputy-Speaker:
 Swami.

 Shri  V.  N.

 Shri  P.  R.  Patel:  I  have  submitted
 a  Minute  of  Dissent.  Will  I  be  given
 ‘a  chance  to  explain  my  position?

 Mr.  Deputy-Speaker:  No  promise
 will  be  given  from  the  Chair.  I  will
 keep  that  also  in  mind.

 Shri  P.  R.  Patel:  New  points  have
 ‘been  made  on  behalf  of  Maharashtra.
 Three  Members  have  spoken.  I  may
 also  be  given  some  time.

 Mr.  Deputy-Speaker:  We  are  still
 discussing  it.  We  are  having  the
 debate,  it  has  not  ended.

 Shri  V.  N.  Swami  (Chanda):  It  is
 not  my  desire  at  all  to  rake  up  the
 vexed  question  of  a  separate  Vidarbha
 ‘State,  but  as  stated  by  the  hon.  Mem-
 ‘ber  from  Nagpur  when  the  Bill  was
 referred  to  the  Joint  Committee,  there
 ‘is  strong  resentment  to  the  tacking
 ‘of  Vidarbha  to  Maharashtra.  This  is
 ‘more  so  in  the  case  of  the  four  dis-
 ‘tricts  which  are  called  the  Nag  dis-
 tricts.

 As  my  hon.  friend  Shri  Gohokar  has
 ‘just  pointed  out,  the  law  in  these  four
 districts  has  always  been  Mitakshara
 of  the  Banaras  school,  whereas  in  the
 other  four  districts  of  Berar,  called
 old  Vidarbha,  the  law  is  Mitakshara
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 as  controlled  by  the  Mayukha  of  the
 Bombay  school.

 So,  the  position  is  that  so  far  as
 these  four  districts  are  concerned,
 even  formerly  they  were  part  of  the
 old  Central  Provinces,  whereas  the
 other  four  districts  constituting  Vidar-
 bha  proper,  were  a  part  of  Berar,  and
 in  fact  they  belonged  to  Hyderabad
 State  and  were  only  ruled  by  the
 british  by  virtue  of  an  agreement  with
 the  Nizam.

 So,  at  least  so  far  as  these  four
 districts  are  concerned,  there  has  been
 some  resentment,  and  this  cannot  be
 gainsaid,  but  the  question  of  Vidarbha
 is  now  neither  here  nor  there.  It  is
 so  clear  that  the  question  of  Vidarbha
 was  not  mooted  in  the  Joint  Commit-
 tee.  There  is  no  amendment  at  this
 stage.  So,  whether  there  should  be
 Vidarbha  or  not  is  altogether  a  mat-
 ter  beyond  the  jurisdiction  of  this
 House  at  present.

 I  am  only  concerned  with  one  thing.
 The  Chief  Minister  of  Bombay  and
 the  hon.  Home  Minister  have  been  at
 pains  to  give  us  the  assurance  that
 the  interests  of  Vidarbha  will  be
 perfectly  safe  in  Maharashtra.  Had
 they  merely  stated  that,  we  would
 have  been  very  happy  to  be  with
 Maharashtra  than  have  a_  separate
 Vidarbha,  and  we  might  have  tried
 to  argue  with  them,  but  they  have
 also  assured  us  that  it  is  in  the  inter-
 ests  of  the  country  that  Vidarbha
 should  merge  itself  with  Maharashtra.
 It  is  in  that  spirit  that  we  accepted
 it.  I  have  therefore  to  appeal  to
 them  that  the  assurances  which  have
 been  given  should  all  be  implemented,
 part  cularly  in  respect  of  these  four
 districts.

 As  my  hon.  friend  Shri  K.  G.  Desh-
 mukh  has  shown,  at  the  time  of  the
 States  reorganisation  and  before  that
 the  figures  show  that  the  eight  dis-
 tricts  were  surplus,  whereas  my
 friends  now  say  that  the  eight  dis-
 tricts  are  deficit.  How  is  it  that  after
 development,  these  eight  districts
 which  were  surplus  have  developed

 i  *
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 into  deficit  districts?  It  is  because,
 as  has  been  justly  complained  by  the
 eight  districts  in  the  context  of  the
 old  Madhya  Pradesh  Government,  the
 Hindi-speaking  people  were  neglect-
 ing  these  eight  Marathi  districts.  And
 later  on  having  been  joined  to  a  bilin-
 gual  State  it  has  been  the  complaint
 of  the  four  districts  that  they  did  not
 receive  a  fair  share  of  development.
 That  is  why,  as  my  hon.  friend  quoted
 from  a  pamphlet  which  Shri  Kazi,
 one  of  the  Ministers  of  the  Bombay
 State  has  published,  we  find  now  that
 they  are  deficit.  It  is,  therefore,  my
 humble  request  both  to  the  Chief
 Minister  of  Bombay  and  also  to  the
 hon.  Home  Minister  that  the  interests
 of  these  people  should  be  safeguarded.

 Politically,  the  position  has  become
 like  this.  We  who  represent  all  those
 four  districts  are  at  a  great  disadvan-
 tage.  We  were  returned  to  this  Par-
 liament  after  pledging  our  faith  to
 the  bilingual  Bombay  State  and
 my  hon.  friends  on  the  other
 side  were’  freely  abusing’  us
 saying  that  the  bilingual  State  is
 going  to  fail  and  they  were  preach-
 ing  for  Samyukta  Maharashtra.  Now,
 we  are  facing  the  electorate.  The
 people  say,  “Look,  you  have  given  us
 false  promise.”  I,  therefore,  appeal
 on  behalf  of  the  representatives  of
 these  areas  to  the  hon.  Home  Minis-
 ter  that  our  position  may  be  taken
 into  account  and  the  assurances  which
 were  given  are  implemented  at  all
 possible  levels.  It  is  very  easy  to  give
 assurances.  Of  course,  I  do  not  mean
 to  say  that  these  assurances  were
 lightly  given.  They  were  given  with
 good  intention.  But  the  difficulty
 always  comeg  at  the  stage  of  imple-
 mentation.  The  implementation  takes
 place  both  at  the  secretariat  level  and
 also  at  the  district  level.  If  there  is
 a  feeling  of  any  superiority  complex
 among  the  officers  who  come  from
 Bombay  side  and  particularly  from
 these  four  districts,  naturally  they
 come  in  the  way  of  what  is  called
 emot'onal  integration.  I,  therefore,
 appeal  to  the  Government  that  par-
 ticular  steps  should  be  taken  to  see
 that  the  fears  in  Vidarbha  are  allay-
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 ed  particularly  because  we  are  deny-
 ing  to  them  what  even  the  States
 Reorganisation  Commission  was  pleas-
 ed  to  concede  to  them.

 Now,  I  will  take  up  with  your  kind
 permiss.on  the  question  of  the  High
 Court.  I  have  tabled  some  amend-
 ments  in  the  matter  of  clause  4  of  the
 Bi!l  as  amended.  But  it  is  not  my
 Purpose  to  press  those  amendments.
 It  was  only  my  intention  to  bring  to
 the  notice  of  the  hon.  Home  Minister
 some  difficulties  about  clause  4l.  What
 has  happened  al]  along  is  that  we  had
 a  full-fledged  High  Court  from  1930.
 For  25  years  the  High  Court  was
 functioning  and  before  that  there  was
 a  judicial  commissioner’s  court  for  at
 least  5  years  which  also  used  to
 exercise  full  powers.  There  has,
 therefore,  developed  a  very  strong
 Bar  in  Nagpur  which  has  produced
 many  great  jurists  and  judges  also  of
 great  repute  like  Dr.  Hari  Singh  Gour,
 Shri  B.  P.  Sinha,  Justice  Hidayatalla
 and  Justice  Vivian  Bose  who  have
 adorned  the  Bench  of  the  Supreme
 Court.  Even  my  hon.  friend  Shri
 Hajarnavis,  the  Deputy  Law  Minister
 comes  from  Nagpur.  So,  it  has  pro-
 duced  very  good  lawyers  and  judges.
 There  has  been  a  High  Court  all  these
 days.  As  against  this  background
 before  the  clause  4l  was  introduced
 in  this  Bill,  the  position  was  that
 there  was  no  permanent  Bench  at
 Nagpur.  We  had,  therefore,  by  com-
 pulsion  to  go  to  Bombay.  The  diffi-
 culty  at  Bombay  is  that  there  is  a
 dual  system.  The  dual  system  of  soli-
 citors  and  advocates  prevailing  in
 Bombay  is  so  costly  that—I  have  been
 at  the  Bar  for  the  last  about  30  years
 and  I  have  got  an  experience  that
 out  of  the  cases  which  have  gone  to
 Bombay  there  have  been  at  least  half
 the  litigants  from  our  area—that  they
 had  to  abandon  the  cases  owing  to  the:
 extravagant  cost,  the  bills  which  the
 solicitors  always  want  to  put.  This  is:
 the  position  in  Bombay.  We  had
 always  clamoured  for  a  permanent.
 Bench  at  Nagpur  and  I  am  very
 thankful  to  the  hon.  the  Chief  Minis-
 ter  of  the  Bombay  State  and  also  the
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 hon.  Home  Minister  for  kindly  pro-
 viding  for  a  permanent  Bench  at  Nag-
 pur.  For  the  last  three  years  I  may
 tell  the  hon.  Minister—and  I  say  with
 good  authority—how  the  Bench  at
 Nagpur  has  been  functioning.  The
 judges  who  used  to  come  for  ttwo
 or  three  months  were  always  very
 anxious  to  get  away  as  they  could
 not  bear  with  the  inclement  climate
 of  Nagpur.  They  always  wanted  to
 get  back  to  Bombay  as  early  as  pos-
 sible.  Scare  has  been  created  into
 the  mind  of  the  litigant  public  by  too
 many  dismissals  at  the  admission
 stage.  There  were  no  doubt  four
 judges,  but  on  the  admission  date
 there  used  to  be  too  many  cases  of
 admissions.  The  result  was  that  both
 the  lit  gants  and  the  lawyers  began
 to  feel  that  this  Bench  was  going  to
 be  abolished.  That  is  why  the  pres-
 sure  was  brought  upon  the  Joint  Com-
 mittee  to  accept  the  position  of  sta-
 tutorily  providing  a  permanent  Bench
 at  Nagpur.

 But  I  beg  the  hon.  Minister  to  bear
 with  me  when  I  wish  to  point  out,
 as  the  clause  now  stands,  that  there
 ig  a  likelihood  of  there  being  some
 misunderstanding  or  misapplication
 and  I  would  request  him  to  kindly
 make  the  position  clear  in  the  appli-
 eation  of  clause  4l.  The  clause  41,  as
 it  stands,  reads:

 “Without  prejudice  to  the  pro-
 visions  of  section  5l  of  the  States
 Reorganisation  Act,  ‘1956,  such
 Judges  of  the  High  Court  at
 Bombay,  being  not  less  than
 three  in  number,  as  the  Chief
 Justice  may,  from  time  to  time
 nominate,  shall  sit  at  Nagpur  in
 order  to  exercise  the  jurisdiction
 and  power  for  the  time  being
 vested  in  that  High  Court  in  res-
 pect  of  cases  arising  in  the  dis-
 tricts  of  Buldana,  Akola,  Amra-
 vati,  Yeotmal,  Wardha,  Nagpur,
 Bhandara,  Chanda  and  Rajpura:

 =
 Provided  that  the  Chief  Jus-

 @  may,  in  his  discretion,  order
 that  any  case  arising  in  any
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 such  district  shall  be  heard  at
 Bombay.”

 Sir,  the  first  thing  is  that  there
 should  be  the  minimum  of  three
 Judges.  Though  I  have  given  an
 amendment  that  the  number  of  Judges
 should  be  increased  to  four,  on  further
 considerat:ons  I  have  come  to  see  that
 it  is  a  case  of  the  minimum  which
 will  be  good  not  only  in  the  interests
 of  the  High  Court  but  also  of  the
 State.  The  minimum  should  be  pre-
 scribed  so  that  there  may  not  be  any
 wasteful  expenditure  when  the  quan-
 tity  of  work  does  not  justify.  But
 the  position  is  this,  I  am  unable  to
 appreciate  the  opening  sentence  of
 the  clause  4l.  It  says:  “Without  pre-
 judice  to  provisions  of  section  5  of
 the  States  Reorganisation  Act,  1956.”
 A  perusal  of  section  5  of  the  States
 Reorganisation  Act,  956  will  show
 that  the  legislature  has  conferred
 powers  on  the  President,  that  is,  the
 Executive  to  establish  a  Bench.  So,
 if  the  legislature  has  conferred  powers
 on  the  Executive  to  constitute  a
 Bench,  by  virtue  of  the  well-known
 interpretation  of  the  Act,  it  is  open  to
 the  Executive  to  revoke  the  Bench
 also  at  any  time.  So,  under  clause  4l
 if  really  the  legislature  wants  to  have
 a  permanent  Bench  and  wants  to  allay
 the  fears  of  the  litigant  public,  then
 I  would  humbly  appeal  to  the  hon.
 Home  Minister  to  consider  whether  it
 would  be  proper  to  say:  “Without  pre-
 judice  to  the  provisions  of  section  5l
 of  the  States  Reorganisation  ct,
 1956”,  or  whether  it  would  be  more
 appropriate  to  say:  “Notwithstanding
 the  provisions  of  section  5  of  the
 States  Reorganisation  Act,  1956.”

 Actually  I  have  given  an  amend-
 ment  in  respect  of  this  clause  in  three

 respects.  But  the  Order  Paper  as

 printed  does  not  do  justice  to  the
 proposal  which  I  have  made.  It  only
 mentions  that  I  have  asked  for  an

 amendment  in  respect  of  an  increase
 in  the  number  of  Judges  from  three

 to  four,  whereas  about  this  aspect  of
 the  matter  also  I  have  specifically
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 made  a  mention.  I  wolud  request  the
 hon.  Home  Minister  to  clarify  this
 point.

 Then,  there  is  a  proviso  to  this
 clause  4l  which  says:  “Provided  that
 the  Chief  Justice  may,  in  his  discre-
 tion,  order  that  any  case  arising  in
 any  such  district  shall  be  heard  at
 Bombay.”  Sir,  the  Chief  Justice  has
 undoubtedly  that  power  even  now.
 By  having  this  proviso  here,  I  would
 only  ask  the  hon.  Minister  as  to  whe-
 ther  it  is  the  intention  that  the  income
 tax  cases  are  not  to  be  heard  at  Nag-
 pur.  Actually,  litigants  are  from
 Nagpur,  the  assessment  takes  place  at
 Nagpur,  the  records  in  respect  of  the
 assessments  are  at  Nagpur  and  the
 Advocate  General’s  office  is  also  at
 Nagpur.  It  is  merely  for  the  sake  of
 hearing  the  cases  that  the  litigants
 have  to  face  the  ordeal  of  going  to
 Bombay.  This  is  what  the  learned
 Chief  Justice  of  the  Bombay  High
 Court  has  been  doing.  I  would,  there-
 fore,  ask  the  hon.  Minister  whether
 by  providing  this  proviso,  an  unfetter-
 ed  power  to  the  Chief  Justice,  it  is
 meant  that  only  in  the  cases  of  consti-
 tutional  importance  such  as  cannot  be
 disposed  of  by  three  or  four  Judges
 who  may  be  functioning  at  Nagpur  it
 may  be  necessary  to  constitute  a  full
 Bench  of  five  or  seven  Judges.  In
 that  case  certa'nly  it  will  not  be  pos-
 sible  to  have  a  hearing  at  Nagpur.  I
 would  only  request  the  hon.  Home
 Minister  to  enlighten  us  whether  it  is
 not  the  intention  that  ordinarily  all
 types  of  cases  which  ar:se  from  these
 districts  shall  be  heard  at  Nagpur  and
 it  is  only  those  cases  which  are  of
 exceptional  importance  that  require
 the  attention  of  a  larger  Bench  will
 be  heard  at  Bombay.  This  is  another
 request,  and  it  is  for  that  purpose  that
 I  have  also  said  that  should  be  an
 amendment  to  the  effect  that  all  cases
 shall  be  heard  there.

 Of  course,  the  Bil]  as  it  has  emerg-
 ed  from  the  Joint  Committee  is  cer-
 tainly  a  very  great  improvement.
 This  8  has  tried  to  compromise  so
 many  conflicting  claims.  In  a  case  of
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 linguistic  reorganisation,  it  is  impos-
 s.ble  to  come  to  any  definite  boundary
 where  one  language  ends  and  another
 language  begins.  Even  in  the  so-
 called  Vidarbha  areas,  we  have  got
 certain  areas  where  Telugu  is  spoken,
 but  it  is  impossible  for  them  to  go  to
 a  Telugu  State,  they  have  to  be  here.
 So,  when  delimiting  a  new  place,  natu-
 rally,  some  areas  w:.l]  have  to  be  in
 one  State  or  the  other,  and,  there-
 fore,  some  kind  of  agreement  is  neces-
 sary.

 As  we  are  embarking  on  these  new
 States,  and  we  hope,  and  we  want,  te
 part  as  very  good  friends,  I  feel  that
 this  controversy  about  the  ordinary
 small  matters  of  State  adjustments
 should  not  mar  the  spirit  of  the  par-
 tition  which  is  now  being  made.
 Therefore,  I  appeal  to  my  hon.  friends
 that  these  questions  need  not  take  us
 long.  The  only  point  is  that  two
 States  are  to  come.  It  is  now  expect-
 ed  that  these  States  will  function  very
 happily,  Let  us,  therefore,  request
 Government  to  see  that  these  two
 States  live  happily  and  there  will  not
 be  further  bickerings  which  would
 mean  that  these  matters  would  be  re-
 opened  once  again  and  people  would
 be  uncertain  as  to  where  they  stand.
 It  is  because  of  these  things  that  the
 linguistic  position  has  proved  to  be
 verv  doubtful.  At  the  time  the  Act
 of  956  was  passed.  when  Bombay  was
 made  a  bilingual  State,  we  hoped  that
 we  would  be  forming  more  multilin-
 gual  and  bilingual  States.  But,  now,
 we  find  that  that  hope  has  been  belied,
 so  far  the  peopie  are  concerned,  and
 there  have  been  fissiparous  tendencies.
 Those  fissiparous  tendencies  should,
 therefore,  be  checked.

 I,  therefore,  appeal  to  the  Home
 Minister  that  apart  from  whatever
 may  be  actually  enacted,  the  whole
 thing  should  be  done  in  such  a  way
 that  no  injustice  is  done  to  any  of  the
 conflicting  claims  of  the  people  who
 are  involved  in  this  historic  legisla-
 tion.

 Shri  P.  R.  Patel:  I  feel  that  the
 major  feature  of  this  Bill  is  the  mani-



 32529  Bombay

 festation  or  the  acceptance  of  the  vic-
 tory  of  the  people  and  of  democracy.
 In  1956,  Maharashtra  as  well  as  Guja-
 rat  were  to  have  two  separate  States,
 but  because  something  happened  in
 August,  1956,  the  bilingua!  State  of
 Bombay  came  into  being.  That  was
 the  dec’sion  of  Parliament,  and,  there-
 after,  the  people  continuously  demand-
 ed  two  separate  States.  By  this  Bill,
 We  are  accepting  that  demand,  and  I
 think,  it  is,  therefore,  a  success  of
 democracy;  and  we  are  revising  a
 decision  of  Parliament.

 If  at  the  time  of  the  division  of  the
 bilingual  State,  the  Maharashtrians
 and  Gujaratis  separate  as  brothers
 with  goodwill,  it  would  be  a  very  good
 thing.  The  nine-man  committee  has
 devoted  its  labours  to  that  end.  The
 Congress  Working  Committee  also
 made  efforts  in  that  direction.  The
 Chicf  Minister  of  Bombay  and  the
 wou!d  be  Chief  Minister  of  Gujarat
 also  put  their  heads  together  to  come
 to  an  agreement.  After  all,  it  is  a
 happy  thing  that  these  disputed  mat-
 ters  have  been  agreed  upon  by  the
 different  parties.

 Shri  Balasaheb  Patil  (Miraj):  Dift-
 erent  parties?  It  went  to  one  party
 only.

 Shri  P.  R.  Patel:  It  went  to  the
 Bombay  Assembly  and  the  Bombay
 Council;  it  seems  they  unanimously
 accepted  the  agrecment  between  the
 two  groups.

 Now,  certain  questions  are  raised,
 naturally.  If  my  hon.  friends  of  the
 Samyukta  Maharashtra  Samiti  did  not
 raise  the  questions  they  have  raised
 today,  I  think  they  would  be  jeopar-
 dising  their  very  existence.

 Shri  Yaday  Narain  Jadhav:  What
 about  the  hon.  Member?

 Shri  P.  R.  Patel:  We  have  to  do  it, but  in  the  interests  of  the  country,  I,
 for  one,  would  desire  that  there  should
 be  the  least  bitterness  on  the  point.

 I  am  obliged  to  answer  certain
 questions  raised  by  my  hon.  friends.
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 The  first  question  that  was  raised  was
 this.  Why  should  Maharashtra  give
 any  amount  at  all  to  meet  the  deficit
 of  the  Gujarat  State?  I  am  rather  as-
 tonished  to  find  these  questions  being
 raised  by  my  Maharashtrian  friends
 of  the  Samyukta  Maharashtra  Samiti.

 On  the  5th  November,  ‘1957,  there
 was  an  agreement  after  a  talk  bet-
 ween  the  leaders  of  the  Samyukta
 Maharashtra  Samiti  and  the  Janta
 Parishad.  The  first  clause  of  that
 agreement  reads:

 “In  the  perspective  of  develop-
 ment  of  both  the  States,  the  pro-
 blem  of  viability  will  be  studied.
 It  is  suggested  by  some  peopie
 that  Maha  Gujarat  State  might
 find  it  difficult  to  balance  its
 budget  when  the  Bombay  city
 is  included  in  Samyukta  Maha-
 rashtra.  Therefore,  it  is  proposed
 that  the  leadership  of  both  the
 States  will  jointly  study  the  pro
 blem  in  the  new  set-up  and  the
 Maharashtra  State  will  find  re-
 sources  to  help  the  sister  State
 of  Maha  Gujarat  to  balance  its
 budget  during  the  initial  budget-
 ary  difficulties.”

 When  this  agreement  has  been  arrived
 at,  is  it  proper  for  the  Maharashtrian
 friends  on  this  side  of  the  House  to
 say  that  no  help  be  given  to  the
 Gujarat  State  by  the  Maharashtra
 State?

 Shri  Naushir  Bharucha:  Who  said
 that?

 Shri  P.  R.  Patel:  They  cannot  posi-
 tively  say  that  they  do  not  want  to
 give.  But  what  they  say  is  that  it  was
 only  for  two  years  that  it  was  ६0  be
 given.  There  is  no  mention  of  two
 years  or  ten  years  or  20  years  in  this
 agreement,  and  no  amount  is  fixed
 either.  Naturally,  this  point  was  re-

 Shri  Balasaheb  Patil:  To  Shri  G.  B.
 Pant.

 Shri  P.  R.  Patel:  the  expert
 eommittee  of  Shri  Raghavachari,  and
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 the  committee  came  to  certain  conclu.
 sions.

 Shri  Goray:  Not  Shri  Raghavachari,
 but  Shri  Rangachari.

 Shri  P.  R.  Patel:  Then,  it  was  re-
 ferred  to  Shri  Bhattacharya  and  Shri

 Rangachari.

 Shri  Goray:  Anyway,  Shri  Raghava-
 chari  was  not  there.

 Shri  P.  R.  Paiel:  They  came  to  this
 conclusion.  The  expert  opinion  is,
 therefore,  there.  In  the  light  of  this,
 if  the  Ministers  and  prominent  _  per-
 sons  of  the  two  States  came  to  cer-
 tain  conclusions,  why  should  that  be

 grudged?  I  do  not  understand.

 My  hon.  friend  here  asks  why  Rs.  0
 crores  should  be  given  to  the  Gujarat
 State  for  its  new  capital.  I  think  my
 Maharashtrian  friends  of  the  Samukta
 Maharashtra  Samiti  do  not  read  pro-
 perly.  If  they  have  gone  through  the

 report  of  the  Wanchoo  Committee,
 they  will  find  these  things  there.  At

 the  time  of  the  bifurcation  of  the

 Madras  and  Andhra.  States,  the

 Wanchoo  Committee  had  been  ap-

 pointed,  and  that  committee  decided
 to  give  about  Rs.  2  to  3  crores  for  the

 construction  of  a  new  capital.......

 Shri  Balasaheb  Patil:  From  what?

 wy
 i5  hrs.  7

 Shri  P.  है.  Patel:  They  decided  to

 give  Rs.  230:4  lakhs  from  the  treasury
 of  the  Madras  State  to  the  Andhra
 State  after  bifurcation.  But  today  the

 amount  of  Rs.  0  crores  is  to  come
 from  the  assets  of  the  present  Bom-

 bay  State.  Maharashtra  has  to  contri-
 bute  between  Rs.  6-7  crores.  So  the
 amount  is  not  much.  We  have  got  the

 experience  of  Bhopal  and  Chandigarh,
 as  to  how  much  money  is  required
 for  building  a  capital  We  are  not

 going  to  spend  to  that  extent.  We
 shall  just  see  that  we  accommodate
 ourselves  with  Rs.  0  crores.  We

 may  have  to  spend  Rs.  2  crores  or
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 Rs.  5  crores  more.  But  I  do  not  un-
 ders.and  why  this  should  be  objected
 to  when  the  promise  was  given  by
 the  Samyukta  Maharashtra  Samiti
 that  whatever  be  the  deficit  in  ‘he  in-
 itial  stages  would  be  met  by  them.  I
 would  like  to  know  from  them  whe-
 ther  the  building  of  the  capital  is  a
 necessity  or  not,  and  to  that  extent
 there  would  be  a  deficit  in  the  re-
 venue  account  or  not.  Wherefrom  is
 Gujarat  to  find  this  money  for  the
 construction  of  the  capital?  It  must
 be  from  revenue,  and  whatever  be  the
 deficit  in  the  revenue  account  was  to
 be  paid  by  the  Government  of  Maha-
 rashtra  according  to  the  promise  that
 was  given.  Why  should  they  object
 to  this?  Yes,  they  have  to  object
 because  they  have  to  go  to  the  people
 in  Maharashtra.  It  is  not  for  any  other
 purpose  that  they  are  objecting.  When
 they  go  to  the  people,  they  will  say,
 ‘We  tried  our  level  best.  But  what
 can  we  do?  We  opposed  this.  But
 after  all,  the  majority  of  opinion  was
 against  us.  What  can  we  do?’

 Then  certain  observations  have  bees
 made  regarding  the  boundaries.  I
 would  not  have  referred  to  the  bound-
 aries  question.  But  they  said  that
 some  villages  of  Umbergaon  taluk  are
 given  to  Gujarat.  Let  us  see  what  is
 the  reality.  I  would  request  the  hon.
 House  to  see  certain’  figures.  In

 Shri  Parulekar:  What  about  95l?

 Shri  P.  है.  Patel:  I  will  come  to  95l
 a'so.  Let  my  hon.  friend  not  be  in  a
 hurry.

 In  94l,  the  population  of  the  Um-
 bergaon  taluk  was  92,164.  Out  of  this
 total  population,  the  Gujaratis  were
 48,009,  Warlis  38,170  and  Marathis
 3,497.

 Shri  B.  K.  Gaikwad:  Come  to  Dangs
 also.

 Shri  P.  R.  Patel:  I  will  come  to
 Dangs.  Let  my  hon.  friend  not  be
 in  haste.
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 In  that  taluk,  out  of  a  total  popul-
 ation  of  92,000  persons,  the  Marathi-
 speaking  peaple  were  only  3,400.  On
 this  basis,  how  could  they  claim  the
 Umbergaon  taluk  for  themselves?  In
 reality,  if  justice  is  to  be  done  to
 Gujarat,  the  whole  of  Umbergaon
 taluk  should  be’  given  to  Gujarat.
 But  only  some  villages  are  given.  My
 Maharashtrian  friends  should  not  have
 grudged  on  that  score.  But,  after  all,
 they  have  to  grudge  it.  In  order  to
 establish  their  claims  to  Umbergaon,
 they  are  talking  of  Bansda_  and
 Dharampur.  Bansda  and  Dharampur
 had  been  for  centuries—not  00  or
 200  years—in  Gujarat.  it  had  nothing
 to  do  with  Maharashtra.

 Shri  Assar:  The  same  thing  about
 Umbergaon  also.

 Shri  P.  R.  Patel:  They  are  talking
 of  Bansda  to  establish  their  claim  on
 Umbergaon.

 Regarding  Umbergaon,  let  me  _e-
 mind  my  hon.  friends  about  one  thing.
 I  have  learnt  geography.  When  I
 ‘was  in  primary  school,  the  geography
 of  Gujarat  was  taught  to  me.  The
 Thana  district  was  in  Gujarat.  It
 was  only  recently  for  administrative
 purposes  that  it  was  put  in  a  certain
 Tegion.

 Shri  Parulekar:
 has  been  taught.

 Wrong  geography

 Shri  P.  R.  Patel:  Everything  is
 wrong  to  my  Maharashtrian  friends
 to  my  right.

 Shri  Naushir  Bharucha:  It  must  be
 like  the  Chinese  maps.

 Shri  P.  BR.  Patel:  The  authority  of
 Opinions  expressed  by  linguistic  ex-

 perts
 like  Save  and  others,  even

 Grierson,  is,  discounted.  |  My  hon.
 friend,  Shri  Parulekar,  was  pleased  to
 discard  the  opinion  given  by  others
 and  to  say,  ‘Mine  is  the  best  opinion’.
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 If  that  is  the  authority,  then  we  have
 to  discard  the  opinion  of  Grierson!

 Years  ago,  before  the  movement  for
 Samyukta  Maharashtra  started,  Grier-
 son  wrote  that  the  Warli  language,
 the  Dangi  language  and  the  Ahirani
 language  of  West  Khandesh  are  ail
 Gujarati.  Maharshtrian  scholars  also
 supported  this.  Now,  these  friends
 have  woken  up.  It  was  a  most  un-
 fortunate  day  for  the  country  in  946
 when  they  established  some  organis-
 ation  like  Samyukta  Parishad  or
 Samyukta  Samiti  or  Samyukta  Maha-
 rashtra—I  do  not  remember  it  well—
 wherein  great  nationalists  of  the  coun-
 try,  even  men  like  Deo,  put  their  heads
 together.  The  disease  permeated  them
 to  such  an  extent  that  the  great  sons
 of  Maharashtra,  for  whom  we  have
 respect,  were  forgetting  everything
 when  the  question  of  Maharashtra
 came  up.  Let  us  be  fair.  I  would  sub-
 mit  that  in  fairness,  not  only  Um-
 bergaon,  but,  according  to  the  opinion
 expressed  by  Shri  Save,  who  has
 worked  as  a  prant  officer  in  that  area
 for  more  than  8  yeads,  Dahanu_  also
 should  be  included  in  Gujarat.

 An  Hon.  Member:  Why  not  Poona
 also?

 Shri  P.  R.  Patel:  I  will  have  Poona,
 but  without  Shri  Khadilkar.

 My  hon.  friends  are  talking  of  some
 villages  which  would  be  submerged
 because  of  the  Ukai  project.  It  is
 a  small  area.  Naturally,  we  must  have
 some  projects  here  and  there.  It  is
 for  the  development  of  the  country
 that  Gujarat  is  going  to  spend  some
 Rs.  60  crores  on  the  project.  If  they
 cannot  take  advantage  of  this  pro-
 ject,  would  they,  the  Gujaratis  spec-
 ially,  waste  money?

 Shri  Yadav  Narain  Jadhav:  We
 have  got  the  experience  of  Kakrapara.
 From  Rs.  6  crores,  it  had  gone  to
 Rs,  8  crores  and  now  to  Rs.  29  crores.

 Mr.  Deputy-Speaker:  Shall  I  allow

 speeches  to  be  delivered  simultaneous-
 ly  here?
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 Shri  P,  R.  Patel:  When  there  is  no
 reasoning,  naturally  heat  comes.  I
 find  heat  on  this  side  because  they  see
 that  arguments  are  against  them  and
 reason  is  against  them.

 5.09  hrs.

 [Mr.  SPEAKER  in  the  Chair].

 I  wi:l  give  some  figures  regarding
 West  Khandesh.  Of  the  total  popu-
 lation  of  the  six  talukas,  Navapur,
 Nandarbar,  Akkalkuva,  Akrani,
 Shahada  and  Taloda,  which  comes  to
 5,41,088,  the  Bhili  population  is  3,20,980
 and  the  Marathi.  population  is  1,38,869,
 Jess  than  25  per  cent.  So  the  question
 is  only  about  the  Bhili  language.  All
 experts  have  unanimously  come  to  the
 conclusion  that  the  Bhili  language  is  a
 Gujarati  language.  Even  Grierson
 and  others,  one  and  all,  have  opined
 that  the  Bhili  language  is  a  Gujarati
 language.

 Shri  Yadav  Narain  Jadhav:  It  is  a
 dialect  and  not  a  language.

 Shri  P.  R,  Patel:
 akin  to  Gujarati.

 It  is  a  language

 Sir,  the  Maharashtra  Parishad  uap-
 pointed  one  Shri  Kulkarni  to  enquire
 into  this  language  question  and  he
 gave  his  report  in  1938.  He  said:

 “Dr.  Grierson,  a  linguist  was
 appointed  to  undertake  the  linguis-
 tic  survey.  The  work  done  by
 this  officer  reveals  that  he  carried
 out  the  duties  efficiently......  The
 linguist  critically  analysed  the
 differences  between  the  dialects
 of  Marathi.....The  dialect  spoken
 in  West  and  East  Khadesh,  North
 Nasik,  Southern  part  of  the  basin
 of  Tapti  etc.  particularly  the
 dialect  spoken  by  illiterate  vill-
 agers  of  these  areas,  contains
 many  elements  of  Gujarati.  Dr.
 Grierson,  therefore,  came  to  the
 conclusion  that  the  particular
 dialect  was  a  species  of  Gujarati
 and  not  Marathi;  and  he  included
 them  in  his  volume  not  under
 Marathi  but  under  Gujarati.  This
 dialect  is  known  Ahirani.
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 People  speaking  this  dialect  have
 been  enumerated  as  Gujaratis.
 The  Census  of  9l,  92]  and  92l
 counted  the  Ahirani  speaking  peo-
 ple  as  Gujaratis  and  the  number
 of  Marathi  speaking  people  was
 proportionately  reduced.  This
 matter  therefore,  needs  recon-
 sideration.”

 This  was  the  report  of  the  Marathi
 scholar  in  1938,  So,  naturally,  these
 people,  whatever  dialects  were
 spoken,  were  Gujaratis.  It  is  admitted
 by  Grierson  also;  it  is  supported  by
 the  Census  reports  also.

 As  I  said  earlier,  the  unfortunate
 thing  in  the  country  was  that  in  946
 the  Samyukta  Maharashtra  movement
 started  and  they  wanted  to  have  every-
 thing,  to  gulp  everything  all  borders
 whether  they  be  Gujarati  borders
 or  Mysorean  borders.  They  wanted
 everything  (Interruptions).  And,  if
 this  tendency  goes  on,  it  is  not  good
 for  the  country.  And,  I  think  rightly,
 there  had  been  an  agreement  by  the
 two  prominent  persons,  one  of  Bombay
 Shri  Chavan  and  the  other  of  Gujarat
 Shri  Jivaraj  and  also  the  nine-men
 committee.  They  have  laboured  and
 have  come  to  a  decision.  In  fairness
 we  must  accept  it.  I  would’  desire
 that  we  must  accept  the  Bill  without
 any  opposition.  But  when  arguments
 have  come  from  the  other  side  I  nave
 to  reply.

 Much  has  been  made  of  Dangs.  I
 would  refer  to  some  lines  from  the
 memorandum.....

 Mr.  Speaker:
 should  conclude.

 The  hon.  Member

 Shri  P.  R.  Patel:  Two  minutes,  Sir.

 Mr.  Speaker:  I  will  give  him  one
 minute.

 Shri  P,  R.  Patel:  I  am  the  only  man
 from  the  Gujarat  side.

 Shri  Khadilkar:  Frem  that  side  so
 many  have  spoken.
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 Shri  P.  R.  Patel:  I  have  to  reply  to
 4  friends.

 Mr.  Speaker:  I  have  agreed  to  cal!
 the  hon.  Minister  to  reply  at  3°5.

 Shri  P.  R.  Patel:  I  will  finish  within
 2  minutes,  Sir,  As  far  as  Dangs  is
 concerned  J]  need  not  go  to  details  of
 all  these  things  because  J  have  said  in
 my  no‘e  of  dissent.  But  I  will  read
 enly  some  lines  regarding  the  langu-
 age  and  alJl  these  things  from  the
 memorandum.  In  paragraph  89  of
 the  memorandum  submitted  to  the
 States  Reorganisation  Commission  by
 the  Gujarat  Pradesh  Congress  Com-
 mittee,  it  is  said:

 “Khandeshi  has  hitherto  been
 classed  as  a  form  of  Marathi.
 The  ensuing  pages  will,  however,
 show,  on  the  one  side,  that  the
 so-called  Bhili  dialect  gradually
 merges  into  the  language  of  Khan-
 deshi,  on  the  other  hand,  that
 Khandeshi  itself  is  not  a  Maratht
 dialect.  Several  suffixes  are  iden-
 tical  with  those  used  in  Marathi,
 But  most  of  the  suffixes,  which
 are  inner  form  of  the  language,
 closely  agree  with  Gujarati  and
 Rajasthani.  The  same  statement
 applies  to  Dangi  also.”

 Then,  in  paragraph  190,  it  is  said:

 “Selections  from  the  records  of
 the  Bombay  Government,  New
 Series,  Vol.  No.  XXVI  mention
 about  the  language  of  Dangs  as
 follows:  ‘The  language  a  mixture
 of  Guzerathee  and  Hindustani
 (Dang  Garvee),  the  language  a
 mixture  of  Guzerathee  and  Hindu-
 stani  (Dang-Wassoorna,  Amellee)”.

 So,  these  are  the  opinions.  Now
 when  the  thing  is  clear  that  Dangi
 is  Gujarati  and  when  it  is  agreed  that
 96  per  cent.  of  the  people  living  there
 are  Dangs,  what  right  have  my  friends
 to  say  that  they  are  Marathi-speak-
 ing?  (Interruptions).  My  friend  Shri
 Bharucha  says  that  96  per  cent.
 there  are  now  Dangi-speaking  people.
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 Much  has  been  made  of  the  delimi-
 tation  of  constituencies.  It  was  only
 for  election  purposes.  And,  that  is.
 very  clear,  from  Government  records.
 At  the  time  of  the  delimitation  of:
 constituencies  for  the  last  General.
 E:ection,  the  Bombay  Government
 proposed  that  the  Dangs  should  be
 placed  with  Surat  district.  The  Elec-
 tion  Commissioner  also  held  on  merits
 that  it  should  form  part  of  a  Gujarat
 constituency;  the  Government  of  India.
 supported  it.  In  ‘view  of  the  insistence
 of  the  representitives  from  Maha-
 rashtra  in  Parliament,  however,  the-
 matter  was  referred  to  a  committee  of:
 three  Members  of  Parliament  which.
 neld  that,  only  for  the  purpose  of  elec-
 tion  and  without  prejudice  to  the
 question  of  its  ultimate  merger  in  one
 or  the  other  State  when  the  Bombay
 State  is  reorganised,  Dangs  should  be
 associated  with  the  constituency  of
 Surgana-Peinth-Dindori.  It  was  only.
 for  this  purpose.

 So,  to  make  most  of  this  delimi-.
 tation  is  too  much.  You  will  see
 from  this  that  in  reality,  if  at  a!l  any
 justice  is  to  be  done  to  Gujarat,  3
 would  submit  West  Khandesh  as  a-
 whole,  without  a  village  here  or  there
 —J  say  the  6  talukas,  Umergaon  and:
 Dangs__  should,  naturally,  go  to
 Gujarat.  (Interruptions).

 An  Hon.  Member:  Take  the  whole
 of  it.

 Shri  P.  R.  Patel:  I  would  have  said
 much  but  as  you  have  reduced  my
 time  to  two  minutes  I  will  sit  down.

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  Mr.
 Speaker,  Sir,  I  am  grateful  to  the  hon.
 Members  who  took  part  in  the  debate.
 from  both  sides.  I  am  also  happy
 that  all  of  them,  as  also  those  who.
 wrote  the  dissenting  minutes  to  the
 Joint  Committee’s  report,  have  accep-
 ted  the  position  that  a  great  event  is
 happening  in  the  life  of  the  Bombay
 State  and  that  two  brothers,  the  illus-
 trious  brothers,  the  Gujarati  people-
 and  the  Marathi  people,  have  to  part
 in  the  best  of  spirits,  with  the  greatest
 of  goodwill.  It  is  under  these  circum-.
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 (Shri  Datar]
 stances  that  this  Bill  has  been  brought
 forward.

 Some  hon,  Members  suggested  that
 it  was  a  vindication  of  what  they  call

 a  certain  agitation.  I  may  point  out

 here,  as  the  Home  Minister  has  al-

 ready  made  it  clear,  that  this  House
 ‘was  anxious  that  there  ought  to  be  a

 bilingual  State.  And,  the  Government
 gracefully  yielded  to  the  desire  of  a

 large  number  of  Members  of  this

 House  and  the  other  for  having  a

 ‘wingual  State  in  the  hope  that  there-
 ‘by  the  best  of  relations  would  be  con-
 tinued  and  the  great  tradition  of

 Bombay  enhanced  to  the  fullest  ex-
 tent.  But,  when  it  was  found  that  it

 “was  not  possible,  then,  naturally,  the
 realistic  course  that  had  to  be  taken
 was  the  one  on  which  the  present

 ‘Bill  has  been  based.

 You  are  aware  that  the  Chief  Minis-
 ter  of  Bombay  and  the  Finance  Minis-

 ‘ter  of  Bombay  came  to  the  conclusion
 that  it  was  inevitable  to  separate,
 though  this  separation  was  to  be  with
 ‘best  of  spirit  and  by  maintaining  the

 highest  of  good  will.  In  these  cir-
 cumstances,  preliminaries  were  gone

 through.  I  would  not  like  to  mention
 the  various  stages  through  which  the

 preliminaries  were  taken.  But  I
 would  like  to  mention  here  the  fact
 that  the  Chief  Minister  of  the  Bom-

 ‘bay  State  and  Dr.  Jivaraj  Mehta  did
 their  best  and  with  the  goodwill  of

 -certain  organisations  and  naturally  the
 Home  Minister  and  others  this  parti-
 cular  Bill  was  properly  framed  and
 sent  to  the  Bombay  Legislature.
 Eleven  amendments  were  suggested

 ‘there  and  we  have  accepted  all  those
 -amendments.  At  present,  we  have  got
 the  happy  position  of  the  complete
 unanimity  of  the  Bombay  Legislature
 behind  the  present  Bill  and  we  have
 also  the  largest  measure  of  support
 from  the  Joint  Committee.  It  was
 true  that  they  had  to  finish  this  work
 as  early  as  possible  but  still  as  the
 hon,  Home  Minister  has  pointed  out,
 fullest  attention  was  given  to  the
 principle  as  also  the  details  of  this
 चा  We  have,  as  I  said,  the  largest
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 measure  of  support  from  the  hoa.
 Members  of  the  Joint  Committee  of
 the  two  Houses.  In  these  circumstan-
 ces,  here  we  have  a  Bill  which  has
 almost  the  unanimous  support,  except
 that  of  a  few  hon.  Members  here  and
 there,  so  far  as  the  principles  and  the
 details  of  the  Bill  are  concerned.
 When  we  have  such  a  large  measure
 of  agreement,  it  bodes  very  well  80
 far  as  the  two  future  States  of  Maha-
 rashtra  and  Gujarat  are  concerned.  So,
 all  of  us  have  to  see  to  it  that  the
 two  States  are  ushered  into  existence
 in  an  atmosphere  of  cordiality  and
 goodwill.  In  these  circumstances,  it
 may  not  be  necessary  for  me  to  make
 a  reference  to  some  of  the  points  that
 the  hon.  Members  have  raised.  All  the
 same,  I  should  like  to  touch  upon  them
 only  to  the  extent  possible  without  de-
 siring  to  raise  any  controversies.

 Shri  Nathwani  expressed  a  very
 important  view  that  on  the  eve  of  the
 formation  of  the  two  States,  we  must
 strive  to  do  it  with  the  utmost  good-
 will.  Let  us  not  stir  the  dying  embers
 of  controversy  that.  were  before  us
 for  some  years  past.  Small  differen-
 ces  Or  points  of  disagreement  bet-
 ween  certain  members  of  one  group
 and  the  other  ought  not  to  be  magni-
 fied.  We  are  all  anxious  that  these
 two  new  States  which  have  a  great  and
 brilliant  past  ought  to  be  formed  with
 the  greatest  of  goodwill.  Let  us  not
 look  at  these  minor  points  for  the
 purpose,  as  he  stated,  of  keeping  alive
 the  agitation  for  the  next  general
 elections.  I  am  confident  that  it  is  not
 the  view  of  any  person.  All  of  us
 have  to  work  for  the  good  of  the  whole
 country  including  such  great  parts  as
 Maharashtra  and  Gujarat.  In  these
 circumstances,  as  Shri  Nathwani  right-
 ly  pointed  out,  all  of  us  have  to  be
 not  merely  statesmen  but  have  to  be
 patriots  for  the  purpose  of  the  next
 generation,  which  requires  all  our
 efforts.  Therefore,  the  two  States
 have  to  be  developed  to  the  fullest
 extent  because  both  are  sister  States
 and  both  are  the  proud  parts  of  the
 great  Indian  nation  to  which  all  of
 us  belong.  In  these  circumstances,  I
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 would  request  all  the  hon.  Members
 not  to  lay  too  great  an  emphasis  on
 the  points  of  difference  that  might  be
 made  here.  These  are  human  attempts
 and  they  are  bound  to  be  imperfect
 to  a  certain  extent.  But  the  principle

 ‘behind  them  is  agreement—unanimous
 agreement  of  the  Bombay  Assembly
 and  also  the  almost  unanimous  agree-
 ment  of  the  hon.  Members  of  the  Joint
 Committee.  These:  two  great  factors
 have  to  be  weighed  against  the  few
 inconveniences  and  disadvantages
 here  and  there.  Therefor2,  all  the
 hon.  Members  and  the  country  outside
 ‘would  be  happy  if  the  two  States  come
 into  existence  and  carry  on  their  work
 ‘as  sister  States  with  the  fullest  co-
 operation  and  help,  with  the  fullest

 4  moral  help  in  particular.

 Two  or  three  points  were  urged  very
 ‘strongly.  One  was’  regarding’  the
 ‘boundaries.  As  the  hon,  Home  Minis-
 ter  has  pointed  out  on  more  than  one
 occasion,  after  the  re-formation  of  the
 States  under  the  States  Reorganisa-
 uon  Act,  what  is  essential  is  the  crea-
 tion  or  fostering  of  goodwill  and  the
 arriving  at  of  agreements  under  the
 influence  of  the  goodwill.  For  this
 reason,  in  this  case,  if  certain  criteria
 ‘have  to  be  followed,  it  is  quite  likely
 that  they  may  not  satisfy  the  rigid  or
 ‘technica)  basis  of  certain  criteria.  The
 criteria  were  laid  down  by  the  S.R.C.
 ‘The  Parliament  discussed  the  whole
 matter  and  all  the  States  in  India,  to
 ‘the  largest  extent  possible,  were  re-
 ‘organised  on  certain  principles  subject
 to  certain  agreements  found  therein.
 Here  in  this  case,  we  have  the  ins-
 tance,  a  very  glorious  instance  of  what
 ‘can  be  called  an  agreement.  That
 ‘agreement  should  not  be  made  refera-
 ble  or  made  to  depend  upon  certain
 Principles.  The  principle  was  the
 Principle  of  proceeding  with  the  grea-
 test  goodwill.  So,  the  whole  question
 has  to  be  approached  in  this  spirit.
 About  Dangs  also,  it  applies.  I  would

 bi
 like  to  go  into  the  controversy.

 he  two  bodies  which  were  trying  to
 bring  about  an  agreement—non-official

 =
 les  also—felt  that  the  question  of

 ee
 Ought  to  be  re-examined.  Some

 relerence  was  made  to  certain  deci-
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 sions  but  the  two  bodies  to  which  a
 number  of  hon,  Members  belong  felt
 that  the  question  of  Dangs  ought  te
 be  re-examined.  If  it  requires  re-
 examination,  naturally  other  results
 have  to  follow,  the  implication  being
 that  after  re-examination  some
 arrangement  of  an  acceptable  nature
 to  both  parties  should  be  arrived  at.
 From  the  resolutions  passed  at  their
 meetings,  it  becomes  clear  that  Dangs
 stood  by  itself  and  had  to  be  examin-
 ed  on  its  own  merits.  It  was  further
 said  that  in  respect  of  the  other  areas,
 what  was  popularly  called  the  Patas-
 kar  formula  was  to  be  applied.  But  in
 substance,  it  is  agreement  between  the
 two  States  of  Madras  and  Andhra.
 They  agreed  upon  certain  criteria  or
 principles.  Those  principles  were  ulti-
 mately  left  to  Shri  Pataskar  to  work  out
 It  is  for  this  purpose  that  they  made
 a  distinction.  The  Samiti  and  the
 Parishad—the  two  bodies—felt  that
 the  question  of  Dangs  was  a  separate
 question  by  itself  and  in  respect  of
 the  other  areas,  what  is  called  the
 Pataskar  formula  was  to  be  followed.
 These  were  the  normal  principles  that
 have  to  be  followed.  But  when  we
 have  to  come  to  a  general  agreement,
 not  necessarily  referable  to  certain
 principles,  they  have  a  greater  sanctity.
 Those  of  the  hon.  Members  who  are
 lawyers  will  be  aware  of,  what  is
 known  as,  the  family  arrangement  or
 family  agreement.  A  family  agree-
 ment  is  one  which  is  come  to  by  the
 members  of  a  joint  family  after  com-
 plete  agreement.  That  agreement  need
 not  be  made  referable  to  certain  pris-
 ciples  of  law,  in  this  case,  certain
 criteria.  It  is  under  such  circumstan-
 ces  that  the  whole  question  was  con-
 sidered  and  the  two  leaders  of  Maha-
 rashtra  and  Gujarat  came  to  a  con-
 clusion  that  certain  areas  should  be
 transferred  to  Gujarat  and  cerfain
 areas  should  remain  in  Maharashtra.
 This  is  so  far  as  Dangs  is  concerned.

 In  respect  of  Ukai  also,  may  I  point
 out,  the  question  of  Ukai  Project  has

 been  before  the  country  from  948

 onwards.  Therefore,  it  would  not  be
 proper  to  say,  in  the  first  instance,
 that  it  would  not  be  a  feasible  pro-
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 position,  that  there  are  technical  d-i-
 culties  in  the  way  and  that,  therefore,
 it  should  not  be  taken  as  the  basis
 for  any  agreement.  Ukai  is  a  er  sat

 project  and  there  is  no  reason  wny
 that  project  should  not  be  implemen-
 ted,  should  not  be  excuted  as  early
 as  possible.  It  was  common  ground
 that  Gujarat  was  going  to  be  a  deficit
 State.  If  we  read  the  corresponde::ce
 or  the  resolutions  passed  by  the  Sam-
 yukta  Maharashtra  Samiti  and  the
 Maha  Gujarat  Parishad,  we  will  iind
 that  they  also  assumed  that  the  new
 State  of  Gujarat  is  bound  to  be  a  de-
 ficit  State.  Taking  all  these
 things  into  consideration,  therefore.
 they  came  to  the  conclusion  that  Ukai
 was  a  project  which  had  got  to  be
 developed.

 Incidentally,  it  was  suggested  by  cer-
 tain  hon.  Members  that  oil  was  like-

 ly  to  be  found  to  a  certain  extent
 and  on  that  account,  they  said,  this
 particular  project  should  not  be  e««e-
 cuted  and  it  would  not  be  required
 by  Gujarat.  That  is  not  a  correct
 position  at  all.

 Therefore,  if  under  an  ad  hoc  arran-
 gement  it  was  considered  that  a  cer-
 tain  batch  of  villages  should  be  trans-
 ferred  because  they  were  likely  to  be
 submerged  in  the  irrigation  scheme
 and  it  was  necessary  to  create  a
 two-mile  belt—we  know  that  such
 belts  are  necessary  because  of  the
 natural  difficulties—that  is  no  reason
 why  we  should  call  in  question  the
 principle  on  which  these  villages  were
 transferred.

 So  far  as  Umbergaon  is  concerned,
 We  need  not  enter  into  the  question
 very  meticulously  as  my  hon.  friend,
 Shri  Patel  has  done,  whether  the
 tribal  language  of  the  Warlis  or  other
 tribal  people  was  allied  more  to
 Gujarati  or  to  Marathi.  Naturally,  in
 all  these  border  areas,  especially
 amongst  the  tribals,  it  may  be  found
 that  there  are  affinities  in  the  langua-
 ges  that  are  spoken  in  a  particular
 locality.  Therefore,  without  going  into
 the  question  with  a  view  to  decide

 APRIL  19,  960  Reorganisation  Bill  12544.
 4

 whether  the  Warli  language  or  ciler
 tribal  language  is  allied  more  to

 Gujarati  or  Marathi,  it  was  cons:cer-.
 ed  that  in  respect  of  Umbergaon
 Taluka  certain  villages  should  be  re-
 tained  in  Maharashtra  and  _  others.
 should  be  handed  over  to  Gujarat.
 Therefore,  in  respect  of  all  these  three
 points  it  was  considered  that  an
 arrangement  based  on  agreement.
 should  be  accepted  by  all.

 Then,  some  hon,  Members  brought
 in  the  question  of  financial  re-adjust-
 ments,  and  one  hon.  Member  suggested
 that  so  far  as  Bombay  was  concerned,
 —Bombay  town  is  naturally  a  surplus
 area  and  Gujarat  is  bound  to  be  a
 deficit  area—it  was  suggested  rather
 uncharitably,  that  Bombay  was  to  be
 purchased  by  Maharashtra  by  paying
 a  large  amount  in  terms  of  cost.  That
 is  not  a  proper  approach.  So  far  as

 Bombay  City  is  concerned  the  fact
 remains  that  had  this  bilingual  State:
 continued  as  it  is,  the  surplus  of  Bom-
 bay  would  have  been  available  not
 only  for  Maharashtra  but  Gujarat  as
 well.

 Now,  I  will  not  go  into  the  popu-
 lation  figures,  roughly  it  will  be  about
 two-third  belonging  to  Maharashtra
 and  one-third  to  Gujarat.  But  in  all
 these  cases,  as  the  House  is  aware,
 the  amounts  are  only  spent  by  the
 Centre  or  by  the  State  on  areas  which
 are  less  developed,  which  are  more
 backward.  Therefore,  had  the  bilin-
 gual  State  continued  Gujarat  would
 have  been  in  a  position  to  derive
 greater  benefit  from  Bombay  City’s
 surplus  as  well.  This  factor  has  to  be
 taken  into  account.  And,  as  we  know,
 whenever  there  is  a  separation  in  8
 joint  family  then,  naturally,  we  have
 to  take  into  account  not  only  the
 things  as  they  are  but  we  have  to
 take  into  account  the  future  contin-
 gencies  also.  Here,  by  the  formation
 of  the  two  States,  let  us  take  into
 account  this  circumstance,  when
 Gujarat  State  is  formed  it  will  require
 money  for  its  capital  and  it  will  re-
 quire  money  for  meeting  its  deficit.
 Therefore,  it  is  against  the  overall
 view  of  the  whole  affair  that  certain
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 ‘monies  were  allotted  from  the  Maha-
 rashtra  State  to  the  Gujarat  State.

 Y
 I  may  also  point  out,  Sir,  that  ten

 wyears  cannot  be  called  a  long  period
 at  all.  A  State  which  starts  with  a
 deficit  cannot  be  developed  only  in

 ‘two  years.  The  Samiti  and  the  Pari-
 shad  did  not  mention  the  number  of

 ‘years.  It  was  contended  on  the  floor
 of  this  House  that  it  ought  to  be  only
 for  two  years.  I  am  afraid,  Sir,  two
 years  would  be  too  inadequate  a  period
 for  bringing  a  norma]  development  to
 a  new  State  which,  it  is  admitted,  will

 ‘be  a  deficit  State.  It  was  under  these
 «circumstances  that  experts  advised  and

 both  the  leaders  and  the  nine-man
 committee,  and  now  the  Bombay
 Legislature  have  come  to  the  view

 ‘that  certain  financial  arrangements
 ought  to  be  accepted.

 Then,  it  was  uncharitably  sugggested
 ‘that  the  deficit  of  Saurash‘ra  and
 Kutch  was  being  transferred  to  Bom-
 bay  or  Maharashtra.  That  is  not  cor-
 rect  at  all.  When  the  various  States
 in  the  present  Saurashtra  area  came
 to  be  formed  into  a  union  under  the
 Centre,  naturally,  certain  agreements
 had  been  entered  into.  Therefore.  for
 certain  years  a  certain  amount  was
 ‘being  given  to  Saurashtra.  But  that
 amount  also  has  now  been  stopped.  It
 should  be  clearly  understood  that
 nothing  is  to  be  given  either  to
 Gujarat  or  to  Bombay  because  that
 ad  hoc  arrangement  has  already  come
 ‘to  an  end.

 So  far  as  Kutch  is  concerned,  you
 are  aware  that  Kutch  was  a  Part  C
 ‘State.  When  it  was  a  Part  C  State,
 naturally,  the  Government  of  India
 had  to  bear  all  the  expenditure  wher-
 ‘ever  it  was  necessary  for  its  develop-
 ment.  The  Centre  had  to  meet  even

 ‘the  deficit.  That  arrangement  also  has
 Stopped  in  956  under  the  States  Re-
 ‘organisation  Act  when  Kutch  was
 ‘transferred  to  or  merged  in  the  Bom-
 bay’  State.  After  that  the  Centre
 ‘ceased  to  give  anything  because  it  did
 not  become  a  territory  like  the  other
 territories  but  became  an  organic  part of  the  Bombay  State.
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 Therefore,  these  two  analogies,  I
 may  point  out,  are  not  proper,  they
 are  not  felevant  in  this  case,
 Iam,  therefore,  of  the  view
 that  let  us  forget  all  these  things,
 whatever  has  happened.  After  all,
 what  is  most  important  is  the  treasure
 of  goodwill,  and  I  am  looking  forward
 to  these  two  great  peoples  of  India,
 the  Gujara‘is  as  also  the  Maharash-
 trians,  who  have  a  great  history,  who
 have  a  name  in  Indian  History—they
 were  together  for  a  number  of  years.
 now  they  are  separated  but  still  thev
 are  neighbours  and  they  belong  to
 sister  States—to  serve  the  Indian
 nation  by  developing  their  respective
 States  to  the  fullest  extent  possible
 by  maintaining  the  all-India  attitude
 of  complete  nationalism.  We  have  a
 common  citizenship.  It  is  only  for  the
 purpose  of  development,  in  the  in-
 terest  of  the  whole  of  India,  that
 these  States  have  been  formed  or  are
 going  to  be  formed  into  separate  ad-
 ministrations.  They  do  not  in  any
 way  separate  from  the  other  organi-
 cally.  All  of  us  have  to  develop  and
 all  cf  us  have  to  serve  the  poorest
 of  the  poor  and  the  lowliest  of  the
 low.  That  is  the  ideal  for  the  fulfil-
 ment  of  which  we  are  trying  our  best,
 and  We  are  trying  to  do  everything  for
 a  proper  development  of  the  country.
 Under  these  circumstances,  I  am  con-
 fident  that  the  whole  House  will  agree
 in  accepting  the  motion  for  considera-
 tion  of  the  Bill.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for
 the  reorganisation  of  the  State  of
 Bombay  and  for  matters  connected
 therewith,  as  reported  by  the
 Joint  Committee,  be  taken  into
 consideration”.

 The  motion  was  adopted,

 Mr.  Speaker:  The  House  will  now
 take  up  clause-by-clause  consideration
 of  the  Bill.

 Shri  Yadav  Narain  Jadhav:  There
 are  nearly  00  clauses  in  the  Bill  and
 amendments  have  been  tabled  by  9

 Members.  Some  of  the  Members  have



 72547  Bombay

 [Shri  Yadav  Narain  Jadhav]

 spoken  at  the  time  when  the  motion
 for  consideration  was  taken.  It  will

 be  better  if  you  kindly  allow  hon.
 Members  to  make  their  observations
 On  all  the  amendments  at  a  time  80
 that  the  Member  concerned  will  get  an

 opportunity  to  speak  on  the  Bill  as  a
 whole.

 Shri  Khadilkar:  It  will  save  time
 if  we  are  allowed  to  make  our  ob-
 servations  on  all  the  amendments  put
 together.  Then,  later  on,  the  hon.
 Home  Minister  may  reply  to  them.

 Mr.  Speaker:  What  I  find  is,  there
 are  a  few  amendments  to  clause  2.
 Most  of  the  other  amendments  are
 concetrated  on  clause  3.  Taking  up  all
 the  amendments  together  will  not
 mean  anything.  Let  us  follow  the
 eld  procedure.

 Clause  2.—  (Definitions).

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Page  .  line  7,  for  “Ist  doy  of

 May,  1960”  substitute  “27th  day  of

 April,  1960.”  a)

 Page  2,  line  2  and  wherever  it
 eccurs  in  the  Bill—

 for  “Gujarat”  substitute  “Maha-
 gujarat.”  (76)

 Shri  Sugandhi  (Bijapur  North):  I
 beg  to  move:

 Page  2,  lines  |  and  2  and  wherever
 it  occurs  in  the  Bill—

 for  “State  of  Maharashtra”  sub-
 stitute  “State  of  Maratha.”  (17)

 Shri  M.  B,.  Thakore  (Patan):  I  beg
 to  move:

 Page  2,  line  2  and  wherever  it
 occurs  in  the  Bill—

 for  “Gujarat”  substitute  “Gurjar
 Desh.”  (96)

 Mr.  Speaker:  Amendment  Nos.  3
 and  9  are  the  same,  and  amendments
 Nos.  76  and  95  are  the  same.
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 Shri  Datar:  Which  are  the  amend-
 ments  to  clause  2,  Sir?

 Mr.  Speaker:  The  amendments  are
 l,  17,  76  and  96.  Shri  Yadav  Narain
 Jadhav.

 थी  यादव  नारायण  जाधव  :  जो  मेंने

 एमेंडमट्स  भ्रापके  सामने  रखी  हैं,  उनके  बारे  में

 मैं  कुछ  भ्रपने  विचार  भी  रखना  चाहता  हूं  t

 जब  यह  बिल  बम्बई  भ्रसेम्बली  के  सामने  पेश

 हुआ  तो  कहा  गया  था  कि  पहली  भप्रप्रैल  को

 गुजरात  और  महाराष्ट्र  की  दो  नई  स्टेट्स  बनें  t

 यही  नहीं  वहां  यह  भी  कहा  गया  है  कि  २७

 मार्च  को  जिस  दिन  कि  हिन्दू  मजहब  का  नया

 साल  प्राता  है,  वर्ष  प्रतिपदा  जिसको  हम  कहते

 हैं,  उस  दिन  नये  राज्य  बनें,  ऐसी  भावना  भी

 वहां  व्यक्त  की  गई  |  उसके  बाद  जब  कुछ

 मुश्किलात  सामने  अाईँ  तो  यह  कहा  गया  कि

 पहली  मई  को  ये  दो  नपे  राज्य  ग्रस्तित्व  में

 बायें  ।  लेकिन  बम्बई  पश्रसम्बली  में  बहुत  से

 मानन  य  सदस्यों  का  यह  मांग  थी  कि  २७

 प्रत  को  ये  राज्य  बनें  क्योंकि  महाराष्ट्र  के

 एफ  बुत  बड़े  लोडर  छत्रपति  शिवाजी  महा-
 राज  का  वह  जन्म  दिन  है  |  शिवाजों  महाराज
 को  तो  युग  पुरुष  कहा  जाना  चाहिये  क्योंकि

 उन्होंने  महाराष्ट्र  को  इज्जत  बख्शी  है  |  इस
 वास्ते  २७  अप्रैल  को  महाराष्ट्र  का  नया  राज्य

 बन  सकता  है,  तो  बहुत  श्रच्छा  होगा  -  इस
 भावना  को  बम्बई  के  जो  चोफ  मिनिस्टर  हैं,

 उन्होंने  भी  माना  है  ;  मैं  प्रापको  यह  भी  बता-

 ना  चाहता  हूं  कि  २७  अप्रैल  को  बम्बई  की

 तरफ  से  महाराष्ट्र  में  यह  उत्सव  भी  मनाया

 जाने  वाला  है  शौर  यह  उत्सव  नया  महाराष्ट्र
 राज्य  जो  बन  रहा  है,  उसी  के  सिलसिले  में  है  ।

 इस  वास्ते  में  समझता  हुं  कि  भ्रच्छा  होता  कि

 २७  अप्रैल  को  ही  ये  जो  राज्य  बनने  वाले  हैं,
 बनते  बौर  मैं  श्राशा  करता  हूं  कि इस  पर  विचार

 किया  जायेगा  भौर  कोशिश  को  जायेगो  कि

 इस  तारीख  को  ये  राज्य  भ्स्तित्व  में  आयें  |

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं

 दूसरे  राज्य  का  नाम  जो  गुजरात  राज्य  रख
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 जायेगा,  उसको  न  रख  कर  महा-गुरात  रखा

 जाये  ।  इसके  पीछे  बहुत  बड़ी  भावना  है  |  भाप

 को  मालूम  होगा  कि  सौराष्ट्र  की  जब  झलग

 अलग  स्टेट्स  थीं  और  १६४८  में  जब  उन

 सबको  इकट्ठा  किया  गया,  तो  सौराष्ट्र  का

 उद्घाटन  करते  हुये  हमारे  देश  के  एक  महान्‌
 नेता  सरदार  वललभ  भाई  पटेल  ने,  जिन  का

 देश  को  आजाद  कराने  में  बहुत  बड़ा  हिस्सा

 था,  कहा  था  कि  सौराष्ट्र  के  बन  जाने  से  एक
 जो  स्वप्न  था,  वह  तो  पूरा  हुआ  लेकिन  जो

 मेरा  दूसरा  स्वप्न  है  कि  महा-गुजरात  बनना

 चाहिये,  वह  अभी  पूरा  नहीं  हुआ  है  और  मैं

 झाशा  कर  ता  हूं  कि  वह  भी  पूरा  होगा।  अभी

 भी  कुछ  लोग  हैं  जोकि  कहते  हैं  कि  ये  दो  राज्य

 अलग  नहीं  होने  चाहियें  ।  जो  इस  तरह  की

 बात  कहते  हैं,  उनके  प्रति  मेरे  दिल  में  इज्जत

 है  1  श्री  जाव-ज  जी  मेहता  जोकि  गुजरात
 राज्य  के  चीफ  मिनिस्टर  बनने  वाले  है,

 उनका  कहना  है  कि  हम  तो  नहीं  चाहते  थे  कि

 गुजरात  झौर  बबर्ई  श्रलग  हों  लेकिन  अब  चूंकि
 दो  हो  रह  हैं,  इस  वास्ते  हमें  इसको  मंजूर  करना

 पड़  रहा  है  ।  जव  कोई  इस  तरह  की  बात  कहता

 है  तो  मुझे  एक  कहानी  याद  प्राती  है  |  असल  में
 ”

 चहाते  तो  हैं  कि  गुजरात  का  नया  राज्य  बने

 लेकिन  ऊपर  से  ही  यह  कहते  हैं  कि  न  बने  ।

 जो  कहानी  है  वह  इस  प्रकार  से  है।  एक  ग्रादमी

 झगड़ा  करवेः  घर  से  बाहर  निकल  गया  i  उसने

 बीवी  से  झगड़ा  किया,  बच्चों  से  झगड़ा

 Mr.  Speaker:  Hon.  Member's  time
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 कि  उसे  फिर  वापिस  घर  चले  जाना  चाहिये  ।
 अब  वह  घर  जाये  तो  कंसे  जाये?  रास्ते  में

 उसको  मवेशी  मिले  शौर  वे  घर  की  तरफ  जा

 रह  थे  -  उसने  सोचा  कि  यह  ठीक  है,  मवंशी  की

 दुम  पकड़  कर  मैं  घर  जा  सकता  हूं  श्रौर  वह

 मुझे  घर  पहुंचा  देगा  ।  वह  मवेशी  की  दुम  पकड़
 कर  घर  चला  गया  ।  इसी  तरह  से  जो  कहते  हैं
 कि  गुजरात  का  अलग  से  राज्य  नहीं  बनना

 चाहिये  उनके  दिल  में  यह  भावना  तो  है,  यह
 उमंग  तो  है  कि  गृजरात  राज्य  बने  लेकिन

 ऊपर  से  वे  कहते  हैं  कि  वह  न  बने  ।

 तो  मैं  कहना  चाहता  हूं  कि  नये  जरात
 राज्य  का  नाम  भी  महा-गुजरात  रखा  जाये

 ौर  अगर  ऐसा  किया  गया  तो  सरदार  पटेल

 की  जो  इच्छा  थी,  वह  पूरी  हो  सकती

 है  |

 इन  शब्दों  के  साथ  में  प्रार्थना  करता  हूं
 किये  जो  दो  मेरी  एमेंडमेंटंस  हें  कि  २७  तारीख

 से  दोनों  राज्य  श्रस्तित्व  में  झायें  भ्रौर  नये

 गुजरात  राज्य  का  नाम  महा-गुजरात  राज्य

 रखा  जाये  इनको  मंजूर  कर  लिया  जाये  1

 श्यो  ग्रासर  :  प्रध्यक्ष  महोदय,  एप्वाइंटिड
 डे  की  व्याख्या  १  मई  की  गई  है  श्रौर  कहा  गया

 है  कि  इस  तारीख  को  ये  दोनों  राज्य  बनें  ।

 लेकिन  महाराष्ट्र  की  जनता  की  भावनाओं

 का  विचार  करना  झ्रावश्यक  है,  श्रादर  करना

 आवश्यक  है  |  महाराष्ट्र  की जनता  की  भावना

 को  ध्यान  में  रखते  हुये  हो  में  यह  सुझाव  आपके

 सामने  रखना  चाहता  हूं  कि  २७  भ्रप्रैल  को  ये

 राज्य  अस्तित्व  में  ब्रायें  |  २७  प्रप्रैल  का  दिन

 भारत  वर्ष  की  जनता  के  लिये  भौर  खास  तौर

 परे  महाराष्ट्र  की  जनता  के  लिये  परम-श्रष्ठ  :

 is  ‘short.  What  is  the  meaning  of  his
 bringing  in  Kahaniyan?

 Shri  Amjad  Ali  (Dhubri):  He  is
 illustrating.

 tt  यावव  नारायण  जाधब  :  बहुत  ही
 छोटी  सी  कहानी  है  वह  गुस्सा  करके  घर  से

 बाहर  निकल  तो  गया  लेकिन  उसके  दिल  में

 बह  ख्याल  भाया  कि  गुस्सा  करके  मैं  निकल  तो
 गया  हूं  लेकिन  यह  मैंने  भ्रच्छा  नहीं  किया  है
 भौर

 न  ही  यह  भ्रच्छी  बात  हुई  है।  उसने  सोचा

 झभौर  सहा से  अभ्रधिक  प्रानन्द  का  दिन  माना

 गया  है  शर  इस  दिन  को  खूब  धूम  धाम  से  मनाया

 जाता  &  छत्रपति  शिवाजी  महाराज  का  वह

 जन्म  दिवस  शर  इसी  शुभ  दिन  भ्ौर  शुभ

 प्रवसर  पर  महाराष्ट्र  भर  गुजरात  इन  दो

 राज्यों  की  रथापना  होनी  चाहिये  |  यदि  ऐसा

 किया  गया  तो  यह  बहुत  प्रानन्दायक  होगा  +
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 इसलिये  मेरा  सुझाव  है  कि  २७  अतल  को  ही

 'एप्वाइंटिड  डे  माना  जाये  I

 Shri  M.  B.  Thakore:  Sir,  I  want  to
 speak  on  amendments  Nos.  95  and  96.
 At  the  outset,  I  congratulate  the

 _people  of  Mahagujarat  and  Maha-
 rashtra  who  fought  for  the  unilingual

 :  States  and  achieved  them.  It  is  a
 success  of  the  people,  a  success  and
 triumph  of  their  aspirations,  feelings,
 sentiments  and  sacrifices.  It  is  the

 ‘martyrs’  memorandum.  The  people
 have  the  sentiment  that  Gujarat  State
 should  be  called  Mahagujarat.
 For  that,  they  have  fought  since  three
 years  now  and  they  have  achieved  it.

 ‘Sardar  Vallabhai  Patel  also  wanted
 that  if  in  future  the  Gujarat  State  is
 formed,  it  should  be  named  as  Maha-

 ~gujarat.  The  Gujarat  Pradesh  Con-
 gress  Committee  also  in  their  resolu-
 tion  mentioned  that  if  the  Gujarat

 ‘State  is  formed,  it  should  be  named  as
 Mahagujarat.  So,  my  appeal  to  the
 House  is  that  the  State  of  Gujarat

 ‘should  be  named  as  Mahagujara‘  and
 I  appeal  to  the  Home  Minister.  who
 is  very  sympathetic,  to  agree  to  this

 ‘submission.

 I  am  really  very  sorry  that  in  the
 Bombay  Assembly,  Shri  Chavan,  the
 Chief  Minister,  did  not  agree  to  this
 submission  of  some  of  the  Members  of
 that  Assembly.  I  support  fully  what

 “Shri  Jadhav  said  in  this  regard.

 Regarding  amendment  No.  96,  if  the
 Home  Minister  is  not  agreeable  to

 ‘name  this  new  State  as  Mahagujarat,
 then  the  name  should  be  substitu-

 ‘ted  as  ‘Gujar  Desh’.  I  hope  this
 ‘august  House  will  consider  this  matter.

 Shri  Sugandhi:  Sir,  I  speak  on
 ‘amendment  No.  17.  My  Maharash-
 trian  friends  are  stressing  for  a  uni-
 lingual  State.  So,  to  include  certain
 Kannada  areas  in  this  unilingual  State
 which  is  to  be  called  Maharashtra  is
 not  correct.  So,  I  am  suggesting  that
 the  name  should  be  changed  as

 APRIL  19,  960  Reorganisation  Bil!  72553

 “Maratha  State”.  Another  objection,  is
 ‘Maharashtra’  means  a_  big  __sination.
 How  can  a  big  nation  be  a  part  of  the
 the  Indian  Union?  The  Indian  Union
 itself  is  a  nation.  So,  I  am  suggesting
 that  it  should  be  named  as  Maratha
 State.

 During  the  general  debate,  my
 friend,  Shri  Gaikwad,  made  an  offer
 to  cede  all  the  Kannada  areas  from
 the  proposed  State,  but  at  the  same
 time,  he  demanded  certain  parts  from
 Karnatak.  As  far  as  Belgaum  and  ad-
 jacent  areas  are  concerned,  they  were
 never  Maratha;  since  the  last  1,500
 years,  they  were  part  and  parcel  of
 the  Karnatak  area,  and  they  will  re-
 main  so  in  future.  But  as  far  as  Shri
 Gaikwad’s  offer  is  concerned,  he  does
 not  know  the  areas’  which  he  is
 demanding  that  they  should  be  merged
 with  Maharashtra.

 Shri  B.  K.  Gaikwad:  I  have  never
 mentioned  any  area.

 Shri  Sugandhi:  He  does  not  know
 those  areas.  My  Maharashtrian
 friends  are  in  a  hurry.

 Mr.  Speaker:  The  hon.  Members
 must  wait  for  a  separate  Bill  for  that.

 Shri  Sugandhi:  As  far  as  the  name
 is  concerned,  let  it  be  Maratha  State.
 That  is  my  request.

 Shri  Khadilkar:  I  oppose  the
 suggestions  contained  in  these  amend-
 ments.  I  am  entirely  in  agreement
 that  whatever  Kannada  area  is  incor-
 porated  in  the  new  Maharashtra  State
 should  be  immediately  given  over  to
 Mysore.  I  have  no  objection  _  that,
 but  from  the  new  Bill,  it  is  clear  that
 there  is  a  new  arrangement  regarding
 the  zonal  council.  Formerly  Mysore
 formed  part  of  the  western  zonal
 council.  At  that  time,  the  Home

 ‘Minister  said  that  it  would  facilitate
 the  solution  of  the  border  trouble  bet-
 ween  Mysore  and  Bombay.  But  now
 Mysore  has  been  taken  away  from
 the  western  zonal  council.  I  presume
 all  the  responsibility  of  solving  this
 problem  has  been  taken  over  by  the
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 Home  Minister.  Therefore,  the
 lormer  approach  of  trying  to  bring  the
 ह्  paries  together  is  completely
 abandoned.  So,  sooner  he  discharges
 this  responsibility  or  obligation  to  the

 people  on  the  border,  the  better  it
 will  be.

 So  far  as  the  name  Maharashtra  is

 concerned,  fortunately  or  unfortunate-
 ly,  we  have  a  history.  In  India,  we
 are  the  people  who  had  the  first
 national  consciousness  and  we  are

 proud  of  it.  (In:erruptions.)  As  a
 social  unit,  we  had  that  advantage;  we
 had  somehow  that  social  cohesion,
 social  integration  and  social  conscious-
 ness  which  was  not  found  in  the  rest
 of  the  country.  It  came  in  course  of
 time.  I  would  say  that,  without  being
 chauvinistic,  we  age  a  multi-lingual
 nation;  our  nationalism  is  multi-lin-
 gual.  So.  in  this  multi-lingual
 nationalism,  when  a  proper  place  is
 to  be  carved  out  to  a  region,  in  order
 to  strengthen  the  central  concept  of
 unity,  there  is  nothing  wrong  if  that
 State  is  called  Maharashtra.

 Shri  P.  R.  Patel:  Is  the  country
 composed  of  different  nations?

 Shri  Khadilkar:  You  do  not  under-
 stand  my  phraseology.

 As  J  said  in  the  beginning,  I  do  not
 want  hon.  Members  to  get  the  im-
 pression  that  we  are  thinking  in  terms
 of  exclusiveness.  We  want  to  remain
 part  of  the  Indian  Union,  but  at  the
 same.time,  no  part  of  the  Indian  Union
 should  try  to  forget  certain  obliga-
 tions  laid  on  a  particular  part  and  to
 forge  past  history.  .I  do  not  think
 that  would  be  right  or  in  any  way
 helpful  to  strengthen  the  national
 unity.  Therefore,  the  right  thing  has
 been  done  by  making  a  new  provision
 whereby  a  certain  character  of  that
 region  has  been  defined  as  Maha-
 rashtra.  So,  I  welcome  the  change  in-
 troduced  by  the  Government  at  the
 final  stage  of  the  Bill  and  I  oppose
 the  amendment  just  now  moved.  At
 the  same  time,  I  want  to  make  an
 appeal  to  the  Home  Minister  that  he
 has  taken  a  new  responsibility,  so  far
 as  the  border  region  is  concerned.
 250  (Ai)  L.S.D.—é.
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 Shri  G.  B.  Pant:  Three  or  four
 amendments  have  been  bundled  to-

 gether,  One  was  about  inaugurating
 these  two  new  States  on  the  27th  of
 April  instead  of  on  the  Ist  of  May.
 If  it  was  feasible,  I  would  have
 readily  welcomed  it  but  I  find  that  it
 is  not  feasible.  So,  we  have  to  fix
 the  lst  of  May  for  that.  The  ist  of
 May,  according  to  Shri  Dange,  has  a
 special  significance  and  is  a  day  of
 international  importance.  So,  let  us
 stick  to  that.

 The  other  amendments  relate  to  the
 names.  Well,  so  far  as  Maharashtra
 and  Gujarat  ‘go,  both  have  a  long
 history  and  glorious  traditions.  So,
 when  we  use  the  names  Maharashtra
 and  Gujarat,  we  remind  ourselves  of
 the  ancient  history  of  these  two  great
 S‘ates  and  of  the  place  they  occupied
 in  the  Indian  Union  or  in  giving  to
 India  the  characteristics  which  have
 led  to  the  strength  of  the  country
 and  the  richness  of  its  culture.  So,
 these  two  names  are  sweet  and  we
 better  stick  to  them.

 Then,  one  hon.  Member  said  that  if
 we  do  not  have  Maha  Gujarat,  we
 must  have  Gurjardesh,  so  that  he  is
 interested  somehow  or  other  in  getting
 Gujarat  out  of  the  way  by  having  one
 name  or  the  other.  I  do  not  think  that
 strengthens  his  argument  very’  much.

 Shri  Khadilkar  referred  to  my  res-
 ponsibility  about  solving  the  border
 problem.  Well,  I  consider  myself
 responsible  for  solving  all  problems
 and  whenever  a  problem  remains  un-
 solved  I  consider  that  I  have  been
 deficient  and  to  that  extent,  I  have
 failed  in  achieving  what  should  have
 been  done.  But,  so  far  us  the  adjust-
 ment  between  Bombay  and  Mysore  is
 concerned,  we  have  for  the  last  few
 years  tried  to  bring  about  some  sort
 of  arrangement  within  the  zone  so  as
 to  settle  this  problem.  We  did  not
 succeed.  So,  the  continuance  of
 Mysore  with  Maharashtra  would  not
 have,  I  think,  brought  us  nearer  to
 the  solution  of  the  problem.  So,
 while  I  geadily  admit  and  recognize
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 that  I  have  my  responsibility  for  try-
 ing  to  find  out  solutions,  sat‘sfactory
 solutions  for  all  problems,  I  wculd
 humbly  remind  Shri  Khadi:kar  that  it
 is  also  his  responsibility,  and  every-
 one,  whether  belonging  to  Mvsore  or
 to  Maharashtra,  has  t»  see  that  by
 mutual  goodwill  they  succeed  in
 bringing  about  an  arrangemert  which
 will  be  equally  hailed  by  al.  So,  I
 will  join  them  in  this  effort  un-
 reservedly.

 Mr.  Speaker:  Is  the  hon.  Member
 pressing  his  amendment  No.  l?

 Shri  Yadav  Narain  Jadhav:  No.

 Amendments  Nos.  77  and  76  were
 put  and  negatived.

 Mr.  Speaker:  Is  the  hon.  Member
 pressing  his  amendment  No.  96?

 Shri  M.  B.  Thakore:  I  do  not  press
 my  amendment.

 The  amendment  No.  96  was,  by  leave,
 withdrawn.

 Mr.  Speaker:  The  question  is:

 “That  clause  2  stands  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3.—  (Formation
 State)

 Mr.  Speaker:  Those  hon.  Members
 who  want  to  move  their  amendments
 to  clause  3  may  now  do  so.

 Shri  Goray:  I  beg  to  move:

 Page  2,—

 of  Gujarat

 (i)  for  lines  24  to  28,  substitute—

 “(b)  the  villages  in  Umbergaon
 taluka  of  Thana  district,  specified
 in  Part  I  of  the  First  Schedule.”

 (ii)  omit  lines  32  to  38.  (41)

 Shri  Khadilkar:  I  beg  to  move:
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 Page  2,  lines  24  to  27,—

 Omit  “the  villages  in  Nawapur
 and  Nandurbar  talukas  of  West
 Khandesh  district  and  the  villages
 in  Akkalkuwa  and  Taloda  talukas
 of  West  Khandesh  district,  res-
 pectively”.  (55)

 Page  2,  lines  27  and  28,—

 for  “Parts  I,  II  and  III”  sub-
 stitute—“Part  T”.  (56).

 Shri  Mahagaonkar:  I  Leg  to  mcve:

 Page  2,—

 Omit  lines  32  to  38.  (36).

 Page  2,  line  30,—

 after  “the  residuary  State  of  Bom-
 bay”  insert—

 “and  the  Marathi  speaking  vil-
 lages  and  towns  in  Belgaum,
 Khanapur,  Chikkudi,  Athani,
 Hukkeri  Talukas  of  Belgaum  dis-
 trict.  Karwar,  Halyal  and  Supa
 talukas  of  Karwar  district,  Bhalki
 and  Santpur  talukas  of  Bidar  dis-
 trict,  Afand  taluka  of  Gulburga
 district,  shall  form  a  new  State

 and”.  (35)

 Page  2,—

 Omit  lines  32  to  38.  (36).

 Shri  Parulekar:  I  beg  to  move:

 Page  2,  line  2,—

 omit  “Surat,  Dangs”.  (77)

 Page  2,—

 for  lines  24  to  28,  substitute—

 “(b)  the  villages  of  Umbergaon
 taluka,  the  villages  of  Dharampur
 and  Basada  talukas  along  with  the
 rest  of  the  talukas  of  Surat  Dis-
 trict  and  the  villages  of  the
 Dangs  District  to  be  decided  by
 a  Boundary  Commission  on  the
 basis  of  village  as  a  unit,  langu-
 age  and  territorial  contiguity.”
 (78)
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 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Page  2,  line  2l,—

 after  “Surat”  insert—

 “except  Dharampur  Taluka  and
 such  of  the  major  Marathi  speak-
 ing  contiguous  villages  of  Bansda
 Taluka”.  (2)

 Page  2,  line  2,—

 omit  “Dangs”.  (3)

 Page  2,—for  lines  24  to  28,  sub-
 stitute—

 “(b)  the  villages  in  Umbergaon
 taluka  of  Thana  district,  specified
 in  Part  I  of  the  First  Schedule.”
 (4)

 Page  2,  lines  36  to  38,—

 omit  “and  the  villages  specified
 in  Parts  II  and  III  of  the  First
 Schedule  shall  respectively  be
 included  in,  and  form  part  of,
 Songadh  taluka  of  Surat  district
 and  Sagbara  taluka  of  Broach
 district.”  (5)

 Shri  Fatesinh  Ghodasar  (Khaira):
 I  beg  to  move:

 Page  2,—

 (i)  in  line  2l,—

 after  “Dangs”  insert—“Dangs
 with  Baragam  Dangs”.

 (ii)  in  line  22,—omit  “and”.

 (iii)  in  line  22,—after  “Kutch“
 insert—“West  Khandesh”..

 (iv)  In  line  23,  add  at  the  end—

 “Umargaon  and  Dahanu  talukas
 of  Thana  district  and  thereupon,
 the  -said  territories  shall  cease  to
 form  part  of  the  State  of  Maha-
 rashtra”.  (97)

 Page  2,—

 (i)  omit  lines  24  to  28.

 (ii)  omit  lines  32  to  38.  (98)
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 Page  2,—

 for  lines  24  to  38,  substitute—

 “(b)  Umbergoan  taluka  of  Thana
 district,  Navapura  Nandarbar,
 Akkalkuva,  Akrani,  Taloda,
 Sahada  Talukas  of  West  Khand-
 esh  and  Baragam  Dangs_  and
 thereupon,  the  said  territories
 shall  cease  to  form  part  gf  the
 State  of  Maharashtra.”  (99)

 Shri  B.  K.  Gaikwad:  I  beg  to  move:

 Page  2,  line  2l,—after  “Surat”
 insert—“excluding  Dharampur
 taluka”.  (106)

 Page  2,—for  lines  24  to  3l,  sub-
 stitute—

 “the  residuary  State  of  Bembay
 shall  be  known  as  the  State  of
 Maharashtra.”  (108)

 Shri  Naushir  Bharucha:  I  want  to
 Move  amendment  Nos.  40  and  41,

 Mr.  Speaker:  They  have  already
 been  moved.

 Shri  Mohammed  Imam  _  (Chital-
 drug):  Sir,  according  to  your  own
 ruling,  amendment  No.  35  is  not
 relevant  and  so  not  admissible.

 Mr.  Speaker:  I  will  consider  that.

 Shri  M.  B.  Thakore:  I  want  to  move
 my  amendment  Nos.  97,  98  and  99.

 Mr.  Speaker:  They  have  already
 been  moved.

 शो  यादव  नारायण  जाधब  :  अध्यक्ष

 महोदय,  मैं  ने  अमेंडमेंट  नं०  २,  ३,  ४  और  ५

 प्रस्तुत  किये  हैं  ।  भ्रमेंडमेंट  नं०  २  के  बारे  में

 मैं  खास  तौर  पर  धर्मपुर  तालुका  ब्रौर  वासड़ा

 तालुका  के  बारे  में  कहना  चाहता  हूं  ।  वहां

 पर  जो  मराठी  स्पीकिंग  लोग  हैं  उन  में

 प्रादिवासी  लोगों  की  जमात  है  ।  श्ाज  हमारे

 सामने  भाषा  की  बुनियाद  पर  अलग  अलग

 राज्यों  के  बनाने  का  जो  बिल  शाया  है,  उस  के

 पीछे  एक  खास  मकसद  था  |  वह  मकसद

 हम  ने  कांस्टिट्यूशन  का  जो  नं  ०  8  का  आ्िकल
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 है  उस  में  कबूल  किया  है  ।  उस  वक्‍त  भाषावार

 राज्य  बनाने  का  अवकाष  नहीं  था,  लेकिन

 बाद  में  हम  ने  यह  बात  कबूल  की,  भाषावार

 राज्य  बनाये  जायें  ।  उन  को  बनाते  वक्‍त

 हमारे  नेताझों  न ेयह  भी  माना  था  कि  भाषावार

 राज्य  बनाते  वक्‍त  जो  भी  राज्य  बनाये  जायेंगे

 उन  की  जो  सरहदें  होनी  चाहियें  उन  को

 निश्चित  रूप  से  तय  करना  नामुमकिन  है  ।

 यह  बात  हम  ने  भी  समझी  थी  ।  मद्रास  और

 झांधघ्र  के  बारे  में  जो  झगड़ा  पैदा  हुआ  उस  के

 लिए  हमें  एक  खास  बिल  इस  सदन  में  लाना

 पड़ा  ।  जिस  समय  वह  बिल  हाउस  के  सामने

 था  तो  कईं  माननीय  सदस्यों  ने  कहा  था  जब

 भाषा  की  बुनियाद  पर  राज्य  बनाये  जा  रहे  हैं
 तब  उन  राज्यों  को  बनाते  वक्‍त  बाउंड्रीज़
 के  जो  झगड़े  होते  हैं  उन  के  बारे  में  भ्रगर

 एक  ही  बिल  बनाया  जाता  और  एक  हीं

 प्रिसिपल  सामने  रखा  जाता  तो  बेहतर  होता  |

 मैं  अर्ज  करना  चाहता  हूं  कि  जो  राज्य  बनाये

 गये  हैं,  उन  में  काफी  प्रदेश  ऐसे  हैं  जिन  के

 बारे  में  कांग्रेस  के  लोगों  के  दिल  में,  संयुक्त

 प्रहाराष्ट्र  समिति  के  लोगों  के  दिल  में  और

 प्रहगुजरात  जनता  परिषद्‌  के  लोगों  के

 दिल  में  कुछ  सन्देह  है  क्योंकि  यहां  पर  अलग

 ध्रलग  बातें  कही  जाती  हैं  ।  इसलिए  इस

 बात  को  ग्राखिर  के  लिए  छोड  देना  मैं  अच्छा

 नहीं  समझता  हूं  ।  सूरत  डिस्ट्रिक्ट  में  जो

 धर्मपूर  तालुका  है  और  वासड़ा  तालुका  है,

 उन  में  बहुमत  श्रादिवासी  लोगों  का  है  ।  पूरे

 हिन्दुस्तान  की  प्रगति  के  लिए  हमें  एक  बात

 करनी  पड़ेगी  ।  हम  चाहते  हैं  कि  भारत  आगे

 भाये,  पनपे  ।  उस  के  विकास  के  लिए  हमें

 लोगों  के  पास  जाना  होगा  |

 6.3  hrs.

 (Surr  MutcHann  Duse  in  the  Chair  ]

 एक  बात  मैं  श्राप  के  सामने  रखना  चाहता  हूं  |

 जब  कांग्रेस  ब?  “,टरीक  हमारे  देश  में  शुरू  हुई,
 तो  उस  तह  -  म  हमें  भ्राम  लोगों  के  पास

 जाना  चाहिए  इस  के  लिए  महाराष्ट्र  के  एक
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 बड़े  नेता  महात्मा  ज्योति  राव  फूले  ने  कांग्रेस  के

 सदन  के  सामने  एक  बड़ा  भारी  पुतला  किसान

 का  रखा  था  और  उन्होंने  कहा  था  कि  जब  तक

 कांग्रेस  देहात  में  नहीं  जायेगी,  तब  तक  आजादी

 की  जंग  पूरी  नहीं  हो  सकती  है,  उसी  तरह  से
 मैं  कहना  चाहता  हूं  कि जब  तक  विकास  की

 योजनायें  देहात  तक  नहीं  जायेंगी  तब  तक

 हमारे  विकास  का  काम  यशस्वी  नहीं  हो  सकता

 है  ।  शगर  विकास  के  काम  को  हमें  यहशस्वी

 करना  है  तो  हम  को  जो  लोगों  की  जबान  हो,
 उसी  में  उन  को  समझाना  होगा  कि  किस  तरह
 से  उन  का  विकास  होगा  ।  अगर  यह  हमें  करना

 है  तो  हम  ने  जो  बुनियाद  रखी  है  भाषावार
 राज्य  बनाने  की  उस  के  साथ  यह  भो  करना

 होगा  कि  हर  एक  हिस्से  को,  उस  में  रहने  वाले

 जिस  खास  जबान  को  बोलते  हैं,  उस  जबान  के

 राज्य  में  ही  मिलाना  होगा  ।  तभी  हम  उन  से

 ठीक  से  श्रपील  कर  सकते  हैं  ।

 हमारे  देश  के  सामने  कई  मुसीबतें  हैं  t

 हम  नहीं  चाहते  कि  हम  को  छोटी  छोटी
 बातों  को  ले  कर  झगड़ा  करना  पड़े,  सत्याग्रह
 करना  पड़े  ।  इस  चीज  को  ले  कर  हमारे  बहुत
 से  लोगों  को  मरना  पड़ा  ।  १०४  लोगों  को

 महाराष्ट्र  राज्य  की  तहरीक  में  मरना  पड़ा,
 २१,  २२  लोगों  को  मरना  पड़ा  जब  गुजरात
 की  तहरीक  चली  तब  ।  इस  चीज़  को  हमेशा
 चलते  रहना  हमें  पसन्द  नहीं  है।  लेकिन  झगर

 इस  को  समाप्त  करना  है  तो  इस  के  लिए  हम  को

 एक  बुनियाद  बनानी  पड़ेगी  कि  बार्डर्स  के  वास्ते

 एक  राष्ट्रीय  नीति  कायम  की  जाय  यानी  आंध्र

 अर  मद्रास  राज्यों  के  बाडंर  के  बारे  में  जो
 पाटस्कर  फार्मूला  था  वही  सब  के  लिए  रखा
 जाय  ।  यह  चीज़  मैं  पंत  जी  से  अर्ज  करना

 चाहता  हूं,  जिन्होंने  इस  देश  को  एक  बनाने
 के  वास्ते  कोशिश  की  और  खुद  अपने  जिस्म
 पर  घाव  लिये  t

 हमारे  देश  भारत  को  बचाने  के  लिए,
 भारत  को  सीना  तान  कर  खड़ा  करने  के

 लिए  क्रकि  चीन  को  हौसला  न  हो  कि  बहू
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 हिन्दुस्तान  पर  हमला  करे,  हम  सब  लोगों

 को  उन  को  विकास  के  मामले  में  यह  दूसरी
 बातों  के  बारे  में  श्रागें  लाना  होगा  t  महात्मा
 गांधी  ने  कबूल  किया  था  कि  लिग्विस्टिक  स्टेट्स
 बनाने  से  जबान  की  तरक्की  होगी,  लोगों  को

 तरक्की  होगी,  संस्क्रति  की  तरक्की  होगी,
 झौर  इतना  ही  नहीं,  विकास  को  भी  तरक्की

 होगी  ।  झगर  हमें  महात्मा  गांधी  को  याद

 रखना  है,  उन्होंने  हमारे  सामने  जो  काम  किया

 उस  को  याद  रखना  है  तो  जैसे  महात्मा  ज्योति

 राव  फूले  ने  कहा  था  कि  कांग्रेस  को  देहातों  में

 ले  जाना  होगा  वैसे  ही  में  कहता  हूं  कि विकास

 को  देहातों  में  ले जाना  होगा,  इस  में  थोड़ा  भो

 हक  नहीं  रहना  चाहिए  ।

 फैक्ट्स  ऐंड  फिगर्स  हमारे  सामने  शाये

 हैं  कि  धर्मपुर  और  वासड़ा  ताललुकों  के  लोग

 मराठी  बोलने  वाले  हैं  ।  डांग  के  बारे  में  भी

 ऐसा  ही  है  t  मैं  मार्च  के  महीने  की  १०  और

 ११  तारोख  को  डांग  में  गया  था  जब  कि  बम्बई

 प्रसेम्बली  में  यह  बिल  आने  वाला  था।  जहां

 जहां  स्टेट  ट्रान्स्पोर्ट  की  मोटर  रुकी,  मैं  वहां
 उतरा  भौर  लोगों  से  पूछा  कि  उन  की

 क्या  भावना  है।  एक  छोटा  बच्चा  नन्हा  सा

 था  १०,  ११  साल  का।  उस  के  दिमाग

 में  नसियासत  थी  और  न  दूसरी  बातें  थीं

 में  न ेउस  से  मराठी  जबान  में  पूछा  कि  वच्चे

 तू  क्या  करता  है  ?  उस  ने  कहा  कि  मैं  स्कूल
 जाता  हूं  इस  वर्ग  में  पढ़ता  हूं  ।  मैं  ने उस  से

 पूछा  कि  भाई  तू  कौन  सी  जबान  में  बोल

 रहा  है  ?  हमारे  माननीय  सदस्य  पटेल  साहब
 ने  कहा  कि  डांग  डांगी  जबान  में  है  में  न ेउस  से

 पूछा  कि  मैं  जिस  जबान  में  बोल  रहा  हूं  वह
 .झाप  की  समक्ष  में  आती  है  ?  उन्होंन  कहा

 कि  में  उस  जबान  को  समझता  हूं,  वही  जबान
 तो  में  बोल  रहा  हूं  ।  में  कहना  चाहता  हूं  कि
 डांगी  मराठी  की  ही  एक  डाइलेक्ट  है,  जिसे

 प्राकृत  कहते  है  संस्कृत  में  ।  जिस  प्रकार  से

 संस्कृत  भाषा  की  अलग  झलग  जबानें  प्राकृत
 बनीं,  वैसे  ही  मराठी  की  प्राकृत  है  डांगी  t
 डांगी  के  ज्यादातर  लफ्ज  जो  हूँ  वह  मराठी  के
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 हू  ।  जब  में  नन्हें  से  बच्चे  स ेबात  कर  रहा  था

 तो  वह  उसे  समझता  था  ।  इतना  ही  नहीं,
 बल्लभ  भाई  पटेल  ने,  जिन  के  बारे  में  हर  एक
 दिल  में  इज्जत  है  और  हमारे  गुजराती  भाइयों
 के  दिल  में  तो  होगी  ही  होगी,  जिन  को  सन्त

 कहा  जा  सकता  है,  उन्होंने  भी कहा  था  मैं

 सन्त  जैसा  हूं,  ज्यादा  गल्तियां  नहीं  कर  सकता

 हूं  ।  वैसे  ही  हमारे  सन्‍त  मोरारजी  देसाई  जानें,
 बैसे  ही  सन्‍त  बाला  साहब  खेर  थे,  उन  सभी

 लोगों  ने  कहा  था  कि  यहां  की  जबान  मराठी  है।
 तो  यह  बात  लोगों  के  सामने  रख  देनी  चाहिए  I

 संयुक्त  महाराष्ट्र  समिति  के  लोगों  ने  भी

 इस  बात  को  कबूल  किया  था  ।  जो  कांग्रेस

 समिति  की  रिपोर्ट  है,  कांग्रेस  ने जो  रेजोल्यूशन
 पास  किया  था,  वह  जो  हमारी  सन्‌  १६६०

 की  रिपोर्ट  आफ  दि  फाइनेन्स  कमेटी  है  उस  में

 दर्ज  है,  उस  में  लिखा  गया  है,  में  पेज  ४२  पर

 जो  अनेक्शर  १  है  उस  की  कुछ  लाइन्स  को

 पढ़  कर  सुनाना  चाहता  हूं,  उस  में  लिखा

 गया  है

 eee  the  largest  measure  of
 agreement  and  to  recommend  a
 scheme  which  would  be  beneficial
 to  the  States  and  people  concern-
 ed  and  desirable  in  the  larger
 interests  of  the  Nation.  With
 these  objectives  in  view  the  com-
 mittee  conferred  with  a  large
 number  of  tndividuals  concerned
 and  representatives  of  organisa~
 tions......  ”

 में  जानना  चाहता  हूं  कि  यह  श्ार्गेनाइजेशन
 कोन  सा  है  ?  यह  इंडिविजुश्नल्स  कौन-से  है
 जिन्होंने  संयुक्त  महाराष्ट्र  के  वास्ते,  महा-

 गुजरात  के  वास्ते  कुर्बानी  की  ?  कितने,  ही
 लोग  मर  गये,  ७५  हजार से  यर्दी  लोग  जेल

 गये,  उन  के  रिप्रेजेन्टेटिब्ज  से  पूछा  ?  यह

 इंडिविजुभल्स  कौन  से  हैं  ?  संयुक्त  महाराष्ट्र
 समिति  की  डांग  के  बारे  में  क्या  राय  है  यह

 एस०  एम०  जोशी  जैसे  आदमी  से  पूछा  गया  |

 याज्ञिक  जैसे  ग्रादमी  से  पूछा  गया  ।  कया

 उन्होंने  देश  के  वास्ते  कुर्बानी  नहीं  कौ  !

 जो  वार  क्वालिटी  के  बेदा  भक्त  हैं,  वह  शायद
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 [aft  यादव  नारायण  जाधव]

 उन  की  इज्जत  न  कर  सकते  हों  श्री  एस०  एम०

 जोशी,  याजशिक  जी,  गोरे  साहब  झर  हमारे
 डांगे  साहब  को  नहीं  पूछा  गया  ।  क्‍यों  उन  लोगों

 की  कुर्बानी  देश  के  वास्ते  कुछ  नहीं  थी  या

 उनकी  आझारगेनाइजेशन  नहीं  थी  या  एक

 इंडिविजुअल  की  हैसियत  से  वह  महाराष्ट्र  में

 कुछ  इज्जत  नहीं  रखते  थे  ?  लेकिन  कांग्रेस

 तो  एक  बड़ी  जमात  है  भौर  वह  किसी  से  भी

 राय  लेने  की  जरूरत  नहीं  समझती  शौर  उसने

 बम्बई  के  रिप्ारगेनाइजेशन  के  सम्बन्ध  में

 रेजोलूशन  पास  कर  दिया  ।  झब  चूंकि  झाज

 बह  देश  में  काफी  बड़ी  शक्तिशाली  राजनंतिक

 पार्टी  है  तो  वह  जो  चाहे  प्रस्ताव  पास  कर

 देती  है  लेकिन  उसके  बारे  में  दूसरे  लोगों  और

 पार्टियों  की  जो  भावना  थी  उसको  उस  ने

 झपने  सामने  नहीं  रखा  ।  इसलिए  में  कहना

 चाहता  हूं  कि  जिन  ऐरियाज  के  बारे  में  विवाद

 है  उन  को  इस  तरह  से  बगर  उनसे  राय  और

 मशविरा  किये  एक  रेजोलशन  पास  करके

 किसी  प्रदेश  में  शामिल  कर  देना  कुछ  मुनासिब
 नहीं  है  और  मेरा  तो  इस  बारे  में  यह  कहना  है
 कि  जिन  प्रदेशों  और  ऐरियाज  के  बारे  में

 शक  हो,  सन्देह  हो  तो  में  अदब  के  साथ  कहना

 चाहता  हूं  कि  उसके  लिए  होम  मिनिस्टर

 साहब  की  जिम्मेदारी  है  कि  वे  सब  पक्षों  से

 सलाह  मशविरा  करके  और  एक  ऐसा  फारमूला
 सामने  रखें  ताकि  देश  में  जितने  इस  प्रकार  के

 झगड़े  हें  चाहे  वे  उत्तर  प्रदेश  के  हों,  पंजाब  के

 हों  या  उड़ीसा  के  बारे  में  हों,  जितने  भी  यह
 बार  के  मसले  हैं  उस  एक  फारमूला  के

 आधार  पर  तय  किये  जायें  t

 wa  थाना  जिले  के  भ्रम्बरगांव  ताल्लुका
 के  उन  गांवों  की  बाबत  जो  कि  उधर  शामिल

 किये  जा  रहे  हैं  कहना  चाहता  हूं  ।  लेकिन

 इसके  पहले  डांग्स  के  बारे  में  में  यह  बतलाना

 चाहता  हूं  कि  डांग्स  के  प्रतिनिधि  जो  कि  इस

 सिलसिले  में  मान्यवर  गृह  मंत्री  से  मिलने

 गये  थे  तो  उनको  गृह  मंत्री  महोदय  ने  यह

 कहा  था,  कम  से  कम  मुझे  यह  मालूम  हुभा  है
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 कि  मंत्री  महोदय  यह  कबूल  करते  है  कि  डांग्स
 की  जबान  मराठी  है  लेकिन  चूंकि  यह  तुम्हारे
 राज्य  के  मुख्य  मंत्री  भौर  दूसरे  राज्य  के  होने
 वाले  मुख्य  मंत्री  ने  आपस  में  यह  फैसला
 कर  लिया  है  तो  फिर  में  क्या  कर  सकता  हूं  ।
 शब  गृह  मंत्री  महोदय  ने  जो  डांग्स  के  प्रति-
 निधियों  को  इस  तरह  कहा  तो  उन्होंने  गलत

 नहीं  कहा  t  उन्होंने  ठीक  ही  कहा  t  लेकिन

 यह  जो  दोनों  ने  झापस  में  बातचीत  की  भौर

 एक  फैसला  कर  लिया  तो  क्या  उन्होंने  यह
 समझ  कर दो  राज्यों  का  बंटवारा  किया  है  कि

 वहां  के  लोग  जो  गुलाम  हैं  भौर  इतने  गुलाम  तुम
 ले  लो  और  थोड़े  से  गुलाम  हम  ले  लेंगे  ?

 क्या  इस  प्रकार  को  भावना  उन  के  दिल
 में  रही  है  ?  में  कहना  चाहूंगा  कि  डांग्स

 के  बारे  में  जो  कुछ  भाप  का  फैसला  हुआ  था
 प्रौर  जो  आप  भी  कहते  हैं  पर  एक  खास

 बात  मैं  श्राप  के  सामने  रखना  चाहता  हूँ
 कांग्रेस  के  रेजोल्यूशन  में  ऐसा  जिक्र  है  कि

 विदर्भ  के  लोगों  में  यह  जबदंस्त  भावना  पाई
 जाती  है  कि  उन  की  विदर्भ  की  एक  श्रलग

 स्टेट  रहे  ।  वहां  के  लोग  चाहते  हैं  कि  वे
 ग्रलग  रहें  भौर  यह  नोट  में  इस  तरह  दर्ज

 है  :--

 “A  strong  feeling  is  there  of  the
 Vidarbha  people  to  have  a
 separate  State.”

 डांग्स  में  मराठों  पेपर्स  प्रौर  दूसरे  पेपस  में
 में  यह  समाचार  छपा  है  कि  २७००  लोगों  हैं
 ने  वहां  पर  सत्याग्रह  किया  और  कई  लोगों
 ने  भूख  हड़ताल  की  और  इतना  ही  नहीं
 बल्कि  जो  वहां  पर  २१  साल से  ऊपर  के

 उम्र  के  २०  हजार  बोटसं  हैं  उन  में  से  १६

 हजार  लोगों  ने  एक  हस्ताक्षरयुक्त  ज्ञापन

 राष्ट्रपति  जी  को  दिया  है  और  उन  से  हस्तक्षप
 करने  की  मांग  की  है  श्रौर  कहा  है  कि  हम  को

 महागुजरात  में  न  धकेला  जाय  |  शब  लोगों  में

 इस  के  विरुद्ध  जबदंस्त  भावना  मौजूद  है
 इस  के  लिय  और  कया  सबूत  हो  हकता  है  ?
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 इसी  तरह  उम्बरगांव  का  सवाल  झाता

 है  t  wet  कुछ  लोग  बाहर  उपवास  कर

 रहे  हैं,  आज  उपवास  की  कीमत  नहीं  रह
 गई  है  एसा  मालूम  देता  है  ।  हकीकत  यह  है
 कि  सोते  हुए  लोगों  को  तो  जगाया  जा  सकता

 है  लेकिन  जिन्हों  ने  कि  केवल  सोने  का  स्वांग
 बनाया  हुमा  हो  लेकिन  सो  न  रहे  हों  उन्हे
 कोई  नहीं  जगा  सकता  |  शब  बैसे  मेरे  दिल

 में  पटेल  साहब  की  उन  के  लिये  बहुत  इज्जत

 है  लेकिन  मुझे  यह  कहने  के  लिये  माफ  किय:

 जाय  कि  जो  गुह  पअंप्रेज़  डिवाइड  एंड  & 116

 की  पालिसी  की  लीगम्ो  यहां  पर  छोड़  गये

 हैं  उसो  डिवाइड  एंड  रूल  की  पालिसी  इन्हें
 ने  अ्पनायी  है  जोकि  अनुचित  है  और  इंसाफ

 का  तकाजा  तो  यह  है  कि  उम्बरगांव  ताल्‍लुका

 चूंकि  मराठी  स्पीकिंग  एरिया  है  इसलिय  वह

 महाराष्ट्र  में  जाना  चाहिये  ।  अब  उन्हों  ने

 जो  यह  कहा  कि  डांग्स  में  डांगी  भाषा  है
 और  वैस्ट  खानदेश  में  भिल्‍ली  भाषा  है  तो

 यह  कहना  उन  का  गलत  है  क्योंकि  यह  मराठी

 का  डाइलेक्ट  है  और  इन  में  मराठी  शब्दों

 की  बहुतायत  रहती  है  1  यह  तो  उर्सी

 तरह  हो  गया  कि  पटेल  साहब  की  जबान

 पटेली  कही  जाय  ।  वे  उस  बारे  में  फीगस

 मंगवा  कर  अपने  को  चाहें  तो  सै-सकाई

 कर  सकते  हैं  कि  वहां  के  देहातों  की  बोली

 मराठी  है  और  अगर  अ्राप  ने  इन  प्रदेशों

 का  बंटवारा  करने  के  लिये  जबान  को  आधार

 माना  है  तो  वह  एरिया  में  आप  को  बतलाना

 चाहता  हूं  कि  मराठी  जबान  बोलने  वाला

 है  तो  फिर  उन  को  गुजरात  में  रखना  कहां
 तक  न्यायसंगत  है  |  ऋब  अगर  आप  यह

 कहते  हैं  कि  हम  ने  ऐइमिनिस्ट्रेटिव  बेसिस

 पर  यह  डिवोजन  किया  है  तो  आज  जो

 डिवाइडिंग  लाइन  है  उस  को  स्ट्रेट  लाइन
 किया  जाय  ।  शब  अकलमंदो  तो  डसो  में है
 कि  समय  रहते  भूल  को  सुधार  लिया  जाय

 जैसेकि  वक्‍त  पर  हम  ने  देखा  कि  भाखड़ा
 नांगल  डैम  में  जो  थोड़ी  सी  होझ्राएस्ट  चैम्बर
 में  गड़बड़ी  प्रा  गयी  थी  और  गैलरी  गिर
 गयी  थी  तो  उस  को  सरकार  ने  सुधार  लिया
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 श्रौर  इस  तरह  देश  को  बड़ी  भारी  क्षति  से
 बचा  लिया  श्रौर  यह  ठीक  ही  कहा  गया  है
 कि  ए  स्टिच  इन  टाइम  सेव्ज़  नाईन  ।  अगर

 वात्कालिक  सुधार  न  किया  जाता  तो  सारा
 बांव  हो  ट्ट  जाता  ।  ठोक  वही  बात  यहां  भी

 लागू  होतो  है  और  इस  रिश्रार्गेनाइज्ेशन
 के  सम्बन्ध  में  थोड़ी  सी  भो  गलती  और

 नुक्स  कायम  रहे  देना  अच्छा  नहीं  हुगा
 प्रोर  उस  को  फौरन  दुरुस्त  कर  लेना  बेहतर
 होगा  ।  मैं  आशा  करता  हूं  कि  मैं  ने  अपने  जो

 संशोधन  मूव  किये  हैं  उन  को  गृह  मंत्री  महोदय
 रवीकार  कर  लेंगे  ।

 शो  झासर  :  सभापति  महोदय,  मैं  क्लाज़

 ३  पर  अपने  अमेंडमेंट्स  नम्बर  २०,  २१,  २२,

 २३  और  २४  को  मूव  करते  हुए  कहना  चाहता

 हैं  कि  यह  जो  बम्बई  के  रिआरगताइज़ेशन
 का  निर्णय  लिया  गया  तो  यह  निर्णय  केवल

 एक  पार्टी  का  प्रश्न  समझ  कर  लिया  गया  1
 सच  बात  तो  यह  है  कि  कांग्रेस  ने  पहले  बम्बई
 के  वास्ते  द्विभाषी  राज्य  का  सिद्धान्त
 माना  था  और  द्विभाषी  राज्य  के  आधार

 पर  ही  चुनाव  हुए  थे  लेकिन  चुनावों  के

 फलस्वरूप  यह  प्रतोत  हुप्रा  कि  जनता  की

 राय  बम्बई  को  एक  भाषों  राज्य  बनाने  के

 पक्ष  में  है  ।  बम्बई  राज्य  के  दो  राज्य  होने
 के  लिये  संयुक्त  महाराष्ट्र  समिति  और  महा-

 गुजरात  समिति  ने  बड़ा  आंदोलन  किया  और

 जनता  की  भावनाओं  को  व्यक्त  किया  और
 उस  के  परिण।मस्वरूप  आज  यह  बिल  आया

 है  ।  में  बिल  का  स्वागत  करता  हूं  लेकिन

 बिल  में  कई  एसे  सिद्धान्त  हैं  जिन  के  कि  साथ

 मैं  सहमत  नहों  हूं  और  उन  के  बारे  में  मैं

 कुछ  कहना  चाहता  हूं  ।  मेरा  यह  कहना  है
 कि  जब  यह  निर्णय  लिया  गया  तब  सरकार

 का  कत्तव्य  था  कि  यह  एक  पार्टी  का  विषय

 न  बने  और  ऐसे  सब  लोगों  को  साथ  में  ले  कर

 निर्णय  लेना  ्रावइयक  था  और  आज  जो

 उस  को  ले  कर  विवाद  शर  झगड़े  उठ  रहे  हैं
 उन  को  निर्णय  लेने  से  पहले  निबटा  लेना

 ध्ावदयक  था  ।  जिन  लोगों  ने  इस  बारे  च्े
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 [श्री  भासर]

 प्रयत्न  किया  उन  लोगों  को  अपन  साथ  में
 ले  कर  काम  करना  था  लेकिन  बम्बई  स्टेट

 के  विभाजन  का  श्रेय  तो  कांग्रेस  को  स्वयं

 ही  लेना  था  ।  जनता  को  बताने  के  लिये

 केवल  कांग्रेस  चार्दी  (म  स्तर  पर  यह  रिआर-

 गेनाइजेशन  का  निर्णय  लिया  गया  जोकि

 मेरी  समझ  में  कुछ  उचित  नहों  था  ।  एक
 सिद्धान्त  रख  कर  हम  ने  कारोबार  चलाया  नहों
 और  जहां  जैसे  चाहा  मनमानी  कारोबार

 चलाया  और  जिस  के  कि  फलस्वरूप  हर
 स्थान  में  उस  के  सम्बन्ध  में  असन्तोष  है  ।

 में  ऐसा  कहूं  तो  गलत  नहीं  होगा  कि  श्राज

 तक  भारतीय  राजनीति  में  जितनी  ऐडजस्ट-

 मेंट्स  की  गई  हैं  वे  केवल  सिद्धान्त  का  बलि-

 दान  दे  कर  ही  की  गई  हैं  भले  ही  वह  चाहे
 पाकिस्तान  के  साथ  ऐडजस्टमेंट  हो  या

 'चाऊएन  लाई  के  साथ  हो  अथवा  प्नन्य  बार

 ट्रबुल्स  के  सम्बन्ध  में  हो और  उस  का  परिणाम

 हम  को  भोगना  पड़ता  है।  तत्वनिष्ठ  सिद्धान्तों

 पर  स्थिर  रह  कर  चलना  यह  हमारी  सरकार

 की  प्रकृति  शौर  स्वभाव  में  नहीं  है  ।  मेँ  मंत्री

 महोदय  से  पूछना  चाहता  हुं  कि  आप  ने

 कौन  से  सिद्धान्तों  को  सामने  रख  कर  महा-

 राष्ट्र  के  कई  गांव  जोकि  मराठी  स्पीकिग

 एरियाज  हैं  श्र  आज  महाराष्ट्र  में  हैं  उन

 को  गुजरात  में  क्‍यों  धकेल  रहे  हैं  ?  थाना

 जिले  के  भ्रम्बरगांव  ताललुका  के  बह  तमाम

 गांव  और  पश्चिमी  खानदेश  के  कई  गांव

 मराठी  स्पीकिंग  एरियाज  हैं  और  वे  महाराष्ट्र
 में  ही  रहने  चाहियें  ।  शब  डांगा  के  बारे  में

 हो  दो  तीन  बार  निर्णय  हो  गया  था  कि  यह

 महाराष्ट्र  का  अंग  है  और  इतना  ही  नहीं

 बल्कि  भ्राज  के  भारत  सरकार  के  वित्त  मंत्री

 झौर  बम्बई  के  भूतपूर्व  चीफ  मिनिस्टर  श्री

 मुरारजी  देसाई  ने  और  खेर  साहब  की  कमेटी

 ने  स्पष्ट  निर्णय  दिया  था  कि  यह  महाराष्ट्र
 का  अंग  है  लेकिन  यह  सब  होते  हुए  भी  श्राज

 हम  ने  यह  निर्णय  लिया  है  कि  डांग  गुजरात
 में  धकेला  जाये  शब  इस  के  लिये  बताया

 जाता  है  कि  लोकल  बोडे  के  चुनाव  में  गुजराती
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 जीत  गया  तो  इसे  गुजरात  में  केवल  इस  कारण

 दिया  जा  रहा  है  ?  मेरी  समझ  में  यह  क्राइ-
 टैरिया  ठीक  नहीं  है  ।  शब  इस  तरह  तो  मैं

 कहूंगा  कि  बेलगांव  के  झाम  चुनाव  में  महा-

 राष्ट्र  के  पक्ष  वाले  जीते  थे  तो  फिर  उस

 सिद्धान्त  पर  बेलगांव  के  बारे  में  क्‍यों  निर्णय

 नहीं  लिया  गया  ?  मेरा  यह  कहना  है  कि

 इस  सिद्धान्त  के  बारे  में  हमें  कुछ  विचार

 करना  ग्रावध्यक  है  ।  हम  तो  चाहते  हैं  कि

 हर  एक  स्थान के  बारे  में  सब  से  प्रेम  से  परामर्श

 कर  के  कोई  निर्णय  लिया  जाना  चाहिये  ।

 मेरा  तो  कहना  है  कि  कोई  भी  एक  सिद्धान्त

 सामने  रख  कर  सभी  बार्डर  प्राबलमस  को

 निबटाना  चाहिये  ।  सं  मान्य  पाटस्कर  फार-

 मूला  विलेज  इज़  ए  यूनिट  के  सिद्धान्त  पर

 जैसे  निर्धारित  है  तो  उस  सिद्धान्त  के  प्रनुसार
 यह  दो  राज्यों  के  बार  प्राबलम  थदिबिटाता

 ग्रावश्यक  है  और  मेरा  सुझाव  है  कि  इस
 लिये  एक  बाउंडरी  कमिशन  नियुक्त  किया

 जाय  और  इस  तरह  यदि  एक  सिद्धान्त  शौर

 सर्वमान्य  सिद्धान्त  को  आधार  मान  कर  निर्णय

 करेगे  तो  इस  से  झगड़े  ज्यादा  नहीं  बढ़ेंगे।

 Mr.  Chairman:  Amendment  Nos
 20,  21,  22  and  23  are  only  repetition  of
 Amendments  Nos.  2,  3,  4  and  5.

 Shri  P.  R.  Patel:  Mr.  Chairman,  Sir,
 I  oppose  the  Amendments  moved  by
 my  hon.  friends  Shri  Assar  and  Shri
 Yadav.  I  would  submit  that  they  are
 putting  more  reliance  on  Morarji-
 Kher  understanding.  But  they  must
 note  that  on  5th  November,  957  it
 was  contested  between  the  Samyukta
 Maharashtra  Samiti  and  the  Maha-
 gujarat  Janata  Parishad  that  what-
 ever  settlement  was  arrived  at  by
 Morarji-Kher  talks  was  not  proper
 and  that  this  matter  should  be  re-
 opened.

 Shri  Datar:  No,  no.  Not  at  all.
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 Shri  P.  R.  Patel:  I  would  read  the
 words:

 “In  respect  of  Dangs  it  is  con-
 tested  by  Mahagujarat  Janata
 Parishad  that  the  Kher-Morarji
 agreement  was,  more  or  less,
 arbitrary  and  the  Samyukta
 Maharashtra  Samiti  agreed  to
 examine  the  problem.”

 The  Samyukta  Maharashtra  Samiti
 agreed  to  examine  the  problem.  That
 means  whatever  was  said  at  the  Kher-
 Morarji  talks  should  be  examined.
 So,  we  should  not  put  reliance  on
 what  was  done  before  1948.  Before
 the  starting  of  the  Samyukta  Maha-
 rashtra  movement,  there  was  no  ques-
 tion  of  Dangs.  There  was  Gujarati
 language  for  official  purposes  and  _  it
 was  only  in  950  that  the  official
 language  was  changed  and  that  too
 because  of  the  agitation  by  the
 Samyukta  Maharashtra  movement.
 So,  my  submission  is  that  relying  on
 something  that  happened  before  948
 does  not  hold  good.

 Then,  Sir,  I  come  to  Pataskar  for-
 mula.  The  first  principle  of  Pataskar
 formula  is  the  agreement  by  both  the
 States.  So,  if  there  be  an  agreement
 between  the  two  States,  then  the
 question  of  Pataskar  formula  comes
 in.  So  far  as  the  Pataskar  formula
 is  concerned,  there  is  also  a  question
 of  dialects  other  than  the  two  con-
 testing  regional  languages.  That
 question  also  is  there.  Here,  the  pro-
 blem  is  quite  important.  All  the
 linguistic  experts  have  held  that
 Dangi,  Warli,  Khandeshi  and  Bhili  are
 Gujarati  languages.  So,  the  question
 of  Pataskar  formula  does  not  arise  in
 this  case.

 Then,  my  hon.  friend  also  said  that
 Bhamsa  and  Dharampur  are  some
 places  where  Marathi-speaking  peo-
 Ple  are  staying.  There  may  be
 Marathi-speaking  people  staying
 there.  Even  in  my  place  Mehsana
 there  are  Marathi  families  and  if  my
 hon.  friend  happens  to  go  to  Mehsana
 and  talk  to  some  Marathi  gentlemen
 and  come  to  a  conclusion  that  they
 are  Marathi-speaking  people,  I  think
 that  is  not  a  proper  way.  My  hon.
 friend  Shri  Yadav  must  have  gone  to
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 Dangs  and  must  talked  to  some  boy
 without  enquiring  whether  the  boy
 was’  born  Marathi  or  Dangi.  After
 all,  these  things  do  not  help  in  the
 matter.  So  I  oppose  these  amend-
 ments.

 Shri  Parulekar:  Mr.  Chairman,  Sir,
 I  want  to  say  a  few  words  in  con-
 nection  with  amendments  Nos,  77  and
 78.  I  would  not  like  to  take  much
 time  of  the  House  and  would  not  like
 to  repeat  the  argument  which  I
 advanced  on  an  earlier  occasion.  I
 would  only  add  something  which  I
 have  not  said  before  and  which  is  re-
 levant  to  the  amendments  which  I
 have  moved.  It  is  obvious  that  there
 are  some  differences  as  regards  the
 border  issues.  The  differences  are
 apparent  and  have  come  to  the  sur-
 face.  The  question  is  how  to  solve
 them.

 I  shall  not  read  out  the  whole  of
 the  amendment,  but  I  shall  just  give
 the  essence  of  the  amendment  as  it
 has  been  drafted  and  moved  by  me.
 There  must  be  some  basis  to  solve
 these  differences.  My  amendment
 secks  to  give  the  basis  on
 which  the  problem  can_  be  solved,
 and  the  maximum  satisfaction  can  be
 achieved.  The  hon.  Home  Minister
 thinks  that  an  agreement  between  the
 two  Chief  Ministers  could  give  the
 maximum  satisfaction.  If  I  may
 humbly  say  so.  he  is  wrong.

 It  may  be  that  the  two  Chief  Minis-
 ters  of  the  new  States  represent  a
 large  bulk  of  the  people,  that  is,  those
 who  follow  the  Congress,  both  in
 Gujarat  and  in  Maharashtra,  but  they
 have  no  monopoly  to  represent  all  the
 people.  So,  let  us  solve  this  problem
 on  the  basis  of  some  principle.  That
 is  why  I  have  suggested  in  my  amend-
 ment  that  these  differences  should  be
 solved  by  appointing  a  boundary  com-

 mission,  by  taking  language  as  the

 basis,  village  as  the  unit,  and  taking

 contiguity  into  consideration.  If  that

 basis  is  accepted,  then  all  the  differ-
 ences  which  exist  and  which  are  on

 the  surface  today  can  be  solved,  I

 would  not  say,  to  the  satisfaction  of
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 everybody,  but  I  would  certainly  say,
 to  the  satisfaction  of  the  maximum
 number  of  people.

 Secondly,  I  would  urge  that  the
 solution  should  be  a  just  solution.
 Why  do  you  advance  a  solution  on
 the  basis  of  an  opportunist  principle?
 Is  there  any  principle  behind  it?  Is
 there  any  principle  behind  the  solu-
 tion,  which  has  been  incorporated  in
 the  Bill?  There  is  none.  It  is  only
 an  opportunist  solution.

 So,  what  my  amendment  seeks  to
 suggest  is  this:  Let  us  have  some
 principle,  and  let  us  solve  this  ques-
 tion  and  let  us  solve  these  differences
 on  the  basis  of  the  principle,  so  that
 it  would  be  a  just  solution,  and  at  the
 same  time,  a  solution  which  will  give
 maximum  satisfaction.

 I  was  amazed  to  hear  that  the
 principle  underlying  the  Pataskar
 formula  was  the  agreement  between
 the  two  Ministers.  Even  granting  so,
 it  is  quibbling  and  nothing  more,  on
 what  principle  did  the  two  Ministers
 agree?  Surely,  they  must  have
 thought  over  certain  things,  and  they
 must  have  laid  down  some  principle
 on  the  basis  of  which  the  agreement
 was  arrived  at.  So,  it  is  no  use  saying
 that  the  Pataskar  formula  is  without
 content,  and  its  only  content  is  the
 agreement  between  the  two  Ministers.

 The  amendment  which  I  have  mov-
 ed  will  help  to  solve  these  differences
 which  exist  on  the  surface  in  such  a
 manner  that  there  will  be  maximum
 satisfaction  to  all.

 Mr.  Chairman:  Amendment  No.  35
 is  out  of  order.  Shri  Khadilkar.

 Shri  Khadilkar:  That  is  not  mine.

 Shri  Mahagaonkar:  That  is  my
 amendment.  I  just  want  to  withdraw
 it.  I  moved  it  just  to  bring  to  the
 notice  of  the  Home  Minister  this  pro-
 blem.  The  Home  Minister  has  just
 now  assured  us  that  he  will  be  doing
 his  best  to  solve  the  border  dispute
 between  Maharashtra  and  Mysore.
 But  one  thing  which  I  would  like  to
 point  out  on  this  oceasion  is  that  an
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 hon.  Member  of  this  House,  Shri  Nath
 Pai,  who  has  been  jailed  there  has
 been  placed  in  the  third  class...

 Mr.  Chairman:  Order,  order,
 Amendment  No.  35  is  ou  of  order.
 So,  there  is  no  point  in  saying  all  that.

 Shri  Mahagaonkar:  I  just  wanted
 to  withdraw  it.

 Mr.  Chairman:  There  is  no  ques-
 tion  of  withdrawing  it,  because  it  is
 out  of  order.

 Shri  Khadilkar:  I]  shall  be  extreme-
 ly  brief.  All  these  amendments  con-
 cern  the  boundaries  between  the  new
 States  that  are  carved  out  of  the  one
 bilingual  State.  They  concern  Dangs,
 a  few  villages  of  Umbergaon,  and
 some  villages  in  West  Khandesh.

 So  far  as  Dangs  is  concerned,  I  had
 suggested  on  the  last  occasion  that  it
 should,  for  the  time  being,  be  kept
 under  the  Centre.  After  reading  the
 reports  in  the  press,  I  find  that  an
 ex-civil  servant  in  the  Bombay  State,
 who  had  served  in  this  area  for  thirty
 years  of  his  life—he  is  not  a  Maha-
 rashtrian—has  independently  address-
 ed  a  communication  to  the  President
 concerning  Dangs  and  such  _  other
 tribal  areas.  I  shal]  not  take  the  time
 of  the  House  by  reading  out  the
 whole  passage,  but  I  shall  just  refer
 to  an  article  that  he  hag  contributed,
 from  which  I  have  an  extract  here.
 This  article  was  printed  in  December,
 956  issue  of  the  Journal  of  the  Bom-
 bay  Natural  History  Society.  His
 suggestions  is  this  that  so  far  as
 Dangs  and  Dandeli  are  concerned,
 they  must  be  preserved  as  a  sort  of
 national  parks  or  national  forests,  and
 the  tribal  people  should  be  looked
 after  with  a  different  approach,  Today,
 it  has  been  made  nothing  short  of
 bargaining  between  the  two  States.
 That  is  entirely  wrong.

 An  old  civil]  servant  who  has  serv-
 ed  the  Bombay  State  for  a  long  time,
 and  who  is  not  a  Maharashtrian,  has
 appealed  to  the  President  in  this
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 connection.  I  shall  just  give  a  refer-
 ence  to  that  letter,  because  Ihave  no
 time  to  read  it  out.

 So  far  as  Umbergaon  is  concerned,
 I  would  like  to  make  an  appeal  to
 the  hon.  Home  Minister.  The  only
 problems  between  the  two  States  are
 the  border  problem  and  another  pro-
 blem  is  financial;  otherwise,  there  are
 not  many  problems  on  which  there  is
 a  vital  difference  of  opinion.  So  far
 as  the  border  problem  is  concerned,  I
 do  agree  that  when  there  is  an  agree-
 ment  between  two  Chief  Ministers’
 there  is  give  and  take  and  that  should
 be  adopted.  Perhaps  the  Home  Minis-
 ter  is  helpless  at  this  juncture  to
 alter  the  basis  of  that  agreement.  But
 so  far  as  the  villages  in  Umbergaon
 are  concerned,  the  hinterland  mostly
 belongs  to  the  tribal  people.  So  their
 interests  should  be  looked  into.

 From  this  point  of  view,  I  would
 make  an  appeal  to  the  Home  Minister.
 This  Bill  will  be  passed  today.  Even
 then  some  loose  ends  will  remain.
 This  is  the  last  act  of  the  States  re-
 organisation  process  that  was  started
 long  ago.  But  some  border  pockets
 will  remain.  The  Home  Minister
 should  give  us  an  assurance  that  he
 will  bring  the  two  Chief  Ministers
 together  to  reconsider  the  question
 regarding  the  tribal  people  in  the
 villages  that  are  being  transferred  to
 Gujarat.

 So  far  as  the  villages  in  West
 Khandesh  are  concerned,  I  pointed
 out  last  time,  and  I  repeat  now,  that
 expert  opinion  is  divided  on  the  Ukai
 project.  Senior  retired  engineers  in
 Maharashtra,  met  together  and  felt
 that  this  project  should  not  be  rushed
 through.  Therefore,  I  would  appeal
 to  the  Home  Minister  to  examine  this
 Problem  from  a  technical  aspect  first.
 Then  the  other  question  could  be
 solved  very  easily.

 I  do  recognise  that  in  regard  to  the

 borders,  there  are  bound  to  be  some
 bilingual  areas  on  either  side.  You
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 cannot  carve  out  a  border  exactly  on
 a  unilingual  basis  so  that  there  will
 never  be  a  village  where  the  people
 speak  the  language  of  the  negihbour-
 ing  State.  So  whatever  is  said  about
 the  Pataskar  formula,  some  sort  of
 adjustment  is  always  necessary.
 Therefore,  I  would  make  an  appeal  to
 the  Home  Minister  that  as  a  Jast  act
 of  statesmanship,  he  should  take  into
 consideration  all  these  problems,
 concerning  not  only  Gujarat  and
 Maharashtra,  but  Maharashtra  and
 Mysore,  Orissa,  and  Bihar  and  all
 that,  apply  his  mind  and  once  for  all
 try  to  settle  them  by  whatever  way
 possible,  instead  of  keeping  these
 ulcers  and  live  spots  of  discontent.
 If  the  method  of  bringing  the  two
 Ministers  together  is  the  best  method,
 that  may  be  adopted;  if  some  other
 method  is  suitable,  that  may  be
 followed.

 Mr.  Chairman:  The  following
 amendments  to  clause  3  are  moved:
 namely,  Nos.  77,  2,  106,  97,  3,  108,
 34,  98,  55,  99,  4,  41,  78,  56,  36  and
 5.  Rest  are  repetitions.

 Shri  Naushir  Bharucha:  What  about
 amendments  Nos.  40  and  4l?

 Shri  Goray:  I  have  moved  them.
 The  Speaker  said  that  they  were
 perfectly  in  order.

 Mr.  Chairman:  Amendment  No.  40
 is  a  repetition  of  another  amendment.
 Amendment  No.  4]  is  moved.

 Shri  B.  K.  Gaikwad:  What  about
 my  amendments?  I  have  already
 moved  them?

 Shri  Naushir  Bharucha:  I  am_  re-
 ferring  to  amendments  Nos.  40  as
 well  as  4I.

 Shri  Mahagaonkar:  What  about  my
 amendments  Nos.  33  and  34.

 Mr.  Chairman:  Amendment  No.  34

 is  moved.  Amendment  33  is  a  repe-
 tition.

 Shri  Parulekar:  What  about  amend.
 ments  Nos.  77  and  78?



 12575  Bombay

 Mr.  Chairman:  They  are  moved.

 Shri  B.  K.  Gaikwad:  I  have  mov-
 ed  my  amendments  Nos.  106,  107,
 08  and  109.  They  were  not  mention-
 ed  by  you.

 Mr.  Chairman:  They  will  also  be
 taken  as  moved.  I  have  just  to  make
 another  announcement.  We  have  to
 finish  this  clause  at  least  by  4°50  and
 the  Bill  has  to  be  finished  by  5.30.

 So,  there  is  hardly  any  time.  (Inter-
 ruptions).

 An  Hon.  Member:  Time  has_  been
 extended.

 Mr.  Chairman:  We  have  to  finish  at
 least  clause  3  by  4.50.  There  are  96
 clauses  and  a  number  of  Schedules
 also.  They  have  to  be  finished  by

 5.30.  (Interruption).  Let  us  see
 how  it  will  be  done.

 Shri  Yadav  Narain  Jadhav:  It  was
 ruled  by  the  Speaker  that  if  the
 Members  are  wi  ling  to  sit  till  seven,
 he  had  no  objection.

 Mr.  Chairman:  May  I  know  whe-
 ther  any  amendment  to  clause  3  has
 to  be  put  separately  to  the  vote?

 Several  Hon.  Members:  All  toge-
 ther.

 Mr.  Chairman:  The  Question  is...

 Shri  Khadilkar:  The  hon.  Minister
 has  to  reply.

 Mr.  Chairman:  I  am  sorry.  Hon.
 Minister.

 Shri  G.  B.  Pant:  Some  observations
 have  been  made  which  have  not  been
 listened  to  for  the  first  time.  I  have
 all  the  same  given  them  my  un-
 divided  attention.  But  this  question
 of  boundaries—I  think  all  these
 areas  are  covered  there,  Umbergaon,
 Ukai  project  and  the  Dangs,  all  of
 them,  by  these  amendmen‘s—and
 these  matters  have  been  discussed
 and  thrashed  out  fully  more  than
 once.  In  fact,  most  of  the  debate,
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 even  in  the  morning  today,  centred
 round  these  very  points,  So,  one
 should  not  expect  much  iight  from
 that  side  and  much  less  from  me.
 But,  I  would  just  submit  that  my
 own  feeling  throughout  has  been,  and
 still  continues  to  be,  ihat  a  settle-
 ment  between  the  leaders  is  the  best
 method  of  solution  of  these  border

 .problems,  or  other  problems,

 Some  friends  have  suggested  the
 appointment  of  a  Boundary  Commis-
 sion.  And  some  have,  not  in  a  way
 but  rather  quite  outspokenly  and
 frankly,  said  that  there  are  no  prin-
 ciples  behind  these  clauses  or  behind
 these  arrangements  that  are  embo-
 died  in  these  causes.  Can  any
 arrangement  stand;  has  one  7  section
 or  the  o  her  not  raised  objection  to
 the  principles  that  have  been  framed
 from  time  to  time?

 There  was  the  Dar  Report  and
 cer.ain  principles  were  framed  by
 Dar.  Then  there  was  the  JVP  Re-
 port  and  certain’  principles  were
 framed.  And,  now,  here  we  had  the
 S.R.C  Report  which  had  framed  cer-
 tain  principles.  It  also  went  over  the
 entire  country;  and  we  based  _  the
 States  Reorganisation  Aci,  as  it  exists
 today,  on  the  basis  mostly  of  the  re-
 commendations  made  by  that  Com-
 mission.  That  Commission  was  much
 more  than  a  Boundary  Commission.
 But  that  Commission  had  suggested
 that  Vidarbha  should  be  a  separate
 State  and  also  that  the  rest  of  what
 constitutes  the  Bombay  State  today
 should  continue  as  a  bilingual  State.
 But  this  proposal  caused  such  an
 amount  of  irritation  and  resentment
 that,  inspite  of  the  fact  that  it  came
 from  an  impartial  body,  we  had  to
 revise  them  at  the  very  initial  stage.
 So,  no  commission  has  ever  been  able
 to  satisfy  everybody.  If  any  satis-
 faction  has  to  be  found,  it  has  to  be
 found  by  goodwill.  That  is  the  posi-
 tion  about  these  matters  and  the  ex-
 perience  that  I  have  had  so  far  forces
 me  to  the  conc’usion  that  unless
 there  is  more  of  goodwill  and  more
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 of  understanding  and  more  of  a  spi-
 rit  of  accommodation  and  mutual
 self-help,  we  cannot  get  over  these
 problems.  Let  us  see  whether  really
 an  outrage  has  been  committed  by
 this  arrangement  being  accepted.
 Take  the  instance  of  Dangs  first  be-
 cause  there  seems  to  be  more  of  sen-
 timent  centred  round  Dangs_  than
 over  the  other  parts  or  areas.  About
 Dangs  wha‘ever  may  have  been  the
 previous  history,  it  was  accepted  by
 the  Samiti  and  the  Parishad  that  the
 question  would  be  reopened........
 (Interruptions.)

 Shri  Yadav  Narain  Jadhav:  But
 you  have  not  consulted  them.

 Shri  G.  B.  Pant:  I  do  not  know
 how  that  affects  the  arrangement  be-
 tween  the  Samiti  and  the  Parishad
 whether  I  did  or  I  did  not  consult
 them,  There  was  that  agreement  be-
 tween  the  two  that  the  question  of
 Dangs  should  be  reviewed  which
 means  that  the  previous  position  hav-
 ing  been  considered,  these  two  respon-
 sible  bodies  felt  that  this  question
 deserved  to  be  reconsidered.  Well,
 after  that  there  were  elections  in
 Dangs  and  out  of  30  persons  returned
 to  the  ‘ocal  boards,  barring  five  or
 six,  all  were,  I  understand,  for  the
 transfer  of  Dangs  to  Gujarat........
 (Interruptions.)  I  know  that  some

 of  my  respected  friends  have  been
 saying  that  this  particular  issue  was
 no.  placed  before  them  very  directly.
 Well,  it  may  be  so.  But  the  question
 was  all  the  same  imperceptibly  in
 the  air.  Even  if  nothing  was  placed
 before  them,  the  whole  air  was  per-
 meated  with  this  problem  as  to  what
 was  going  to  happen  la‘er  especially
 when  it  had  been  agreed  to  between
 the  Parishad  and  the  Samiti  that  the
 question  would  be  reopened.  So,  _  it
 was  bound  ¢o  have  been  there.  After
 that  the  District  Board  or  whatever
 name  by  which  it  is  ca’led  there  has
 passed  two  resolutions,  I  understand,
 to  the  effect  that  Dangs  should  be
 allotted  to  Gujarat  and  not  to  Maha-
 rashtra.  So,  there  is  ample  ground
 for  saying  that  the  two  Chief  Minis-
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 ters  had  based  their  own  arrangement
 on  certain  principles  and  it  is  not  an
 unprincipled  sort  of  an  _  arbitrary
 affair  but  it  is  something  which  is
 based  on  some  principles.

 We  are  told  that  we  are  upsetting
 what  was  contained  by  the  SRC  and
 we  have  changed  it.  The  Bill  that  is
 before  the  House  shows  that  the  de-
 cisions  taken  by-the  SRC  are  going
 to  be  revised,  were  revised  and  are
 being  revised  now.  If  about  Dangs
 there  had  been  a  view  at  a  certain
 time  and  now  in  view  of  the  develop-
 ments  that  have  taken  place  since  the
 two  Chief  Ministers  felt  that  it  should
 be  allo:ted  to  Gujarat,  I  think,  bear-
 ing  in  mind  the  history  of  a!l  these
 things,  we  should  not  be  upset.

 Then,  Shri  Khadilkar  has  been  re-
 peatedly  referring  to  the  question  of
 Mysore  and  Maharashtra.  border.  I
 do  not  want  to  say  more  than  what
 I  have  said  about  it  from  time  to
 time.  But  ‘he  fact  remains  that  in
 spite  of  these  border  having  been
 determined  by  something  more  than
 a  boundary  commission,  namely,  the
 States  Reorganisation  Commission,
 today  those  borders  are  not  accepted
 and  there  is  a  very  sharp  dispute
 over  them.  So,  when  Shri  Datar
 said  that  the  real  essense  of  what  is
 called  the  Pataskar  Formula  was  the

 agreement  between  the  parties  he
 was  stating  only  the  truth.  If  this

 arrangement  had  not  been  based  upon
 agreement  between  the  two  parties
 the  par‘ies  would  not  have  accepted.
 the  formula.  Shri  Pataskar  was

 requested  by  me  to  take  up  this
 embarrassing  job,  and  I  also  persuad-
 ed  the  parties  to  agree  to  some  princi-
 ple  on  which  they  could  ask  Shri
 Pataskar  to  proceed  further.

 Then,  there  is  the  question  of

 Umbergaon  Taluka.  In  Umbergaon,
 it  is  admitted  by  all  that  there  are

 a  number  of  vi'lages  which  must  go
 to  Gujarat.  It  is  also  accepted  that

 there  are  some  villages  which  should

 go  to  Maharashtra.  There  is  some

 intervening  area  about  which  there
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 {Shri  G.  8.  Pant]

 is  some  sort  of  difference  of  opinion.
 In  these  areas  which  lie  in  between
 the  two  linguistic  regions,  in  a  way,
 it  is  very  difficult  to  say  that  only
 one  possible  decision  is  indicated.  It
 is  possible  that  some  other  men  may
 have  taken  a  different  view.  But,
 here,  when  it  is  accepted  that  some
 of  the  villages  must  go  to  Gujarat
 and  it  is  also  accepted  that  some
 should  go  to  Maharashtra,  then  about
 the  intervening  region,  I  would  sub-
 mit,  the  Chief  Ministers  can  be  trust-
 ed  to  take  a  reasonable  view  and  we
 cannot  find  any  better  substitute  for
 looking  into  this  matter.  So  we  have
 to  submit  to  that  and  I  hope  the
 arrangement  that  they  have  made  is
 a  fair  one.

 The  next  one  was  about  Ukai  Pro-
 ject.  It  is  accepted  that  if  this  Ukai
 Project  necessarily  results  in  some
 of  the  villages  being  submerged,  then
 so  far  as  those  villages  are  concern-
 ed,  they  have  to  go  to  Gujarat  so
 that  Gujarat  may  be  able  to  look
 after  them.  But  unless  we  give  them
 some  other  strip  round  that  the  peo-
 ple  of  Gujarat  are  not  going  to  be
 drowned  in  the  reservoir.  They  must
 be  able  to  do  something.  As  to  the
 Ukai  project  being  a  sound  one,  even
 the  foundation  has  been  laid  and  the
 Irrigation™“and  “Power  Ministry  as
 well  as  other  experts  have  given
 their  verdict  in  the  matter.

 An  Hon.  Member:  No  decision.

 Shri  G.  B.  Pant:  No,  no;  I  may  tell
 you  the  details  have  to  be  worked
 out,  as  to  the  exact  depth  etc.,  but
 there  is  no  doubt  about  the  fact  that
 the  project  is  a  sound  one,  this  has
 to  be  done  and  money  has  been  allot-
 ted  for  it.  So  there  need  be  no  ob-
 jection  to  that.

 It  is  in  the  national  interest  that
 these  arrangements  should  be  sup-
 ported,  and  we  should  even  at  the
 sacrifice  of  our  own  interest  try  to
 promote  national  welfare  to  the  ex-
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 tent  we  can.  Shri  Gorey  has  given
 some  amendments.  Well,  he  will  be
 interested  to  know—I  _  believe  he
 knows—that  I  have  got  a  representa-
 tion  from  Shri  Suresh  Desai,  Chair-
 man,  Shri  Jitendra  Mehta,  Treasurer,
 Shri  Ishwar  Bhai  Desai,  General  Sec-
 retary,  Shri  Sanat  Mehta,  Member
 and  Shri  Jaswant  Mehta,  Member.

 17  hrs.

 Shri  Goray:  I  know  they  belong  to
 my  party.

 Shri  G.  B.  Pant:  The  Praja-Social-
 ist  Party.  They  tell  me  that  not  only
 this  li.tle  bit  that  is  to  be  used  for
 the  Ukai  project  but  all  the  six  Talu-
 kas,  Navapura  and  others,  should  be
 allotted  to  Gujarat,  and  none  of  these
 should  be  allotted  to  Maharashtra,  So,
 what  I  am  indicating  is  this:  in  mat-
 ters  of  this  type,  people  are  not  even
 guided  by  principles  but  more  by  re-
 gional  affinities.  Otherwise,  there
 should  have  been  this  same  principle;
 why  should  there  be  a  difference  be-
 tween  Shri  Goray  and  the  Praja-
 Socia‘ist  Party  in  Gujarat?  It  is  all
 because  each  looks  at  the  thing  from
 a  different  angle.  Shri  Goray  is  cap-
 able  of  looking  at  things  dispassion-
 ately,  I  concede,  but  in  this  matter  at
 least  there  is  a  difference  of  opinion
 between  him  and  his  own  party  in
 Gujarat.  I  see  that  the  Mahagujarat
 Parishad  today  is  more  violently  in
 disagreement  with  the  Samyukta
 Maharashtra  Samiti.  (Laughter).
 The  House  knows  it.  So,  these  ques-
 tions  are  not  easy  of  solution.  I  do
 not  know  what  is  the  attitude  of  the
 Communist  Party.

 Shri  Goray:  The  same  is  happening
 so  far  as  the  Congress  is  concerned
 with  regard  to  the  Mysore  and_  the
 Maharashtra  _  border,

 Shri  G.  B.  Pant:  I  do  not  deny.  I
 do  not  say  that  Congressmen  belong
 to  a  different  race.  We  all  have  our
 failings  and  we  all  have  our
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 approaches.  I  am  not  excluding  my-
 sef  even.  But  that  is  a  fact  of  which
 we  have  to  take  note  and  notice.

 I  do  not  know  if  there  is  any  other
 thing  involved  in  these  amendments.
 So,  I  respectfully  submit  and  I  re-
 peat  that  we  have  to  adhere  to  the
 decisions  taken  by  the  two  Chief  Mi-
 nisters,  the  legislature  of  |  Bombay
 and  the  Joint  Committee.  I  hope
 this  House  will  endorse  those  deci-
 sions.

 Mr.  Chairman:  Is  it  necessary  that

 «any  particular  amendment  should  be
 put  separately?—No.  I  shall  put  all

 e  amendments  to  the  vote.

 The  amendments  Nos.  41,  55,  56,  34,  36,
 77,  78,  2  to  5,  97  to  99,  06  and  08

 were  put  and  negatived.

 Mr.  Chairman:  The  question  is:

 “That  clause  3  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 New  Clause  3A

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Page  2,  after  line  88,  insert-—.

 “8A,  Appointment  of  boundary
 commission.—As  soon  as  possible
 after  the  appointed  day,  a  Boun-
 dary  Commission  shall  be  appoint-
 ed  for  the  demarcation  of  boun-
 daries  between  the  States  of
 Gujarat  and  Maharashtra  on  the
 principle  of  demarcation  of  conti-
 guous  territory  of  a  particular
 linguistic  group,  taking  village  as
 a  unit.”  (6)

 Mr.  Chairman:  Amendment  Nos.
 6  and  24  are  one  and  the  same.

 Shri  Yadav  Narain  Jadhav:  I  have
 moved  amendment  No.  6.
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 Mr.  Chairman:  Is  he  going  to  say
 anything  about  it?

 Shri  Yadav  Narain  Jadhav:  This
 amendment  relates  to  the  setting  up
 of  a  boundary  commission  for  settling
 the  disputed  boundary  between  Maha-
 gujarat  and  Maharashtra.  I  have
 sufficiently  explained  this  aspect  in
 my  speech  and  the  Home  Minister
 has  rep'ied.  I  have  heard  the  Home
 Minister.  Therefore,  I  do  not  want
 to  speak  on  this  amendment.

 Shri  G.  B.  Pant:  I  think  Shri  Paru-
 lekar’s  amendment  was  also  in  the
 sume  terms.  It  has  already  been
 considered.  I  do  not  remember  the
 numbers.  I  know  the  contents.

 Mr.  Chairman:  The  question  is:

 Page  2,  after  line  38,  insert—

 ‘3A.  Appointment  of  boundary
 commission.—As  soon  as  possible
 after  the  appointed  day,  a  Boun-
 dary  Commission  shall  be  ap-
 pointed  for  the  demarcation  of
 boundaries  between  the  States  of
 Gujarat  and  Maharashtra  on_  the
 principle  of  demarcation  of  conti-
 guous  territory  of  a  partiiular
 linguistic  group,  taking  village
 as  a  unit.”  (6).

 The  motion  was
 neguiived,

 Clause  4—  (Amendment  of  the  First
 Schedule  to  the  Constitution)

 Shri  B.  K.  Gaikwad:  I  beg  to  move:

 Page  3,—

 omit  lines  3  to  16.  (110).

 Page  3,—

 omit  lines  7  and  18.  (111)

 Shri  Mahagaonkar:  I  beg  to  move:

 Page  8—lines  l  to  6,—

 omit  “but  excluding  the  terri-
 tories  referred  to  in  sub-section
 ql)  of  section  3  of  the  Bombay
 Reorganisation  Act,  1960.”  (37)
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 Mr.  Chairman:  Does  anybody  want
 to  speak  on  these  amendments:  I  find
 nobody  rising.  I  shall  put  these
 amendments  Nos.  37,  0  and  l]  to
 the  vote  of  the  House.

 Nos.  110,  ll  and  37

 The  amendments  were  put  and  nega-
 tived.

 Mr.  Chairman:  The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 New  Clause  4A

 Shri  P.  R.  Patel:  I  beg  to  move:

 Page  3,—

 after  line  18,  tnsert—

 “4A.(l)  The  State  of  Mahara-
 shtra  shall  preserve  the  cosmopo-
 litan  character  of  the  city  of
 Bombay  and  shall  _  pay  special
 attention  to  its  proper  develop-
 ment.

 (2)  The  State  of  Maharashtra
 shal  continue  English  as  the  me-
 dium  of  instruction  in  the  Univer-
 sity  of  Bombay  till  it  is  replaced
 by  Hindi

 (3)  The  State  of  Maharashtra
 shall  constitute  a  Linguistic  Mi-
 nority  Council  elected  by  an  elec-
 toral  college  consisting  of  elected
 representa‘ives  of  minorities  in
 the  Legislative  Assembly  and  the
 Bombay  Municipal  Corporation  on
 the  basis  of  proportional  repre-
 sentation  to  safeguard  the  inter-
 ests  of  linguistic  minorities  in
 the  State  and  advise  the  State  in
 the  matter.”  (100)

 I  have  no  doubt  about  the  sincerity
 and  honesty  of  the  Chief  Minister  of
 Bombay,  Shri  Chavan.  I  take  his
 word  and  he  made  the  po’icy  state-
 ment  with  sincerity.  But  the  policy
 statement  is  not  as  ‘good  as-law  and
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 unless  the  policy  statement  is  incor-
 porated,  it  may  be  changed  at  any
 time  by  any  subsequent  Government.
 In  a  democracy,  we  cannot  say  what
 will  happen  tomorrow.  Shri  Dange
 is  cool  and  honest  enough  to  say
 that  it  may  be  changed.

 Shri  S.  A.  Dange  (Bombay  City—
 Central):  It  will  be  changed.

 Shri  P.  R.  Patel:  So,  the  policy
 statement  has  no  sense  in  that  case.
 I  would  request  the  hon.  Home  Mi-
 nister  to  find  some  way  out  to  put
 this  in  law.

 An  Hon.  Member:  Law  can  be
 changed.

 Shri  P.  R.  Patel:  Law  can  be
 changed,  but  if  it  is  put  in  this  Bill,
 it  cannot  be  changed  without  the
 consent  of  this  Pariiament.  So,  I
 propose  that  this  amendment  be  ac-
 cepted  and  the  new  clause  4A  incor-
 porated  in  the  Bill,  so  that  it  may
 not  be  changed  by  any  Government
 without  the  consent  of  the  Parlia-
 ment.

 7.09  hrs.

 {Mr.  DEPUTY-SPEAKER  in  the  Chair]

 Shri  G.  B.  Pant:  I  discussed  this
 matter  in  the  presence  of  the  mover
 in  the  Joint  Committee  and  the  vari-
 ous  aspects  of  this  particular  propo-
 sal  that  has  been  placed  before  the
 House  were  considered.  In  fact,  so
 far  as  the  setting  up  of  a  minority
 council  was  concerned,  there  was  in
 substance  no  objection.  But  we  felt
 that  it  is  better  to  leave  these  things
 to  the  good  sense  of  that  House.  Even
 if  you  frame  a  law  to  the  effect  that
 is  stated  here,  but  the  legislature
 there  does  not  want  to  work  in  ac-
 cordance  with  the  principle  that  we
 lay  down,  it  is  not  easy  to  force  them.
 Moreover,  whatever  committee  may
 be  set  up,  a  committee  of  minorities
 can  at  the  most  be  an  advisory  body.
 It  can  only  give  its  advice  to  the
 Government.  If  such  a  body  does  not
 possess  or  enjoy  the.  confidence  of
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 the  people  and  the  Government,  then
 its  recommendations  will  hardly  7€-
 ceive  much  response.  Therefore,  it
 is  better  to  depend  on  the  goodwill
 of  the  Government  or  the  party  that
 is  in  power.  The  Samyukta  Maharash-
 tra  Samiti,  the  Mahagujarat  Parishad
 and,  to  the  extent  that  Congress  is
 supposed  to  be  a  live  body,  the  Con-
 gress  too,  all  of  us  agreed.  There-
 fore,  let  us  accept  the  statement  of
 policy  as  being  an  authoritative  one.

 Shri  P.  R.  Patel:
 my  amendment.

 I  do  not  press

 The  amendment  No.  00  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:
 as:

 The  question

 “That  clause  5  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6  to  ]  were  added  to  the  Bill.

 Clause  2.—  (Provision  as  to  sitting
 members)

 Shri  P.  R.  Patel:  I  beg  to  move:

 Page  5,  line  3,—

 after  “elected”  insert  “till  interim
 elections  day”  (0l)

 Page  5,—
 after  line  14,  add—

 “(2)  After  the  appointed  day,
 as  soBn  as  possible  the  Election
 Commission  shall  fix  a  day  for
 interim  elections  of  members  to
 the  House  of  the  People  to  repre-
 sent  the  State  of  Maharashtra  and
 the  State  of  Gujarat.”  (102)

 My  submission  is  that  in  a  democracy
 if  the  political  party  in  power  is  de-
 feated  in  anything,  then  the  proper
 course  for  that  party  is  to  resign.  The

 250  (Ai)  L.S.D—7.
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 Congress  party,  at  the  time  of  the
 elections,  stated  that  they  are  going
 to  work  out  the  bilingual  State  of
 Bombay  and,  at  the  end  of  three
 years,  they  have  failed  in  it.  So,  also
 the  Samyukta  Maharashtra  Samiti
 They  fought  the  elections  on  one
 point,  that  they  are  going  to  fight
 the  case  for  Samyukta  Maharashtra.

 Shri  8,  A.  Dange:  We  have  not  fail-
 ed.

 Shri  P.  R.  Patel:  So  also,  the  Maha-
 gujarat  Parishad  did  the  same  thing.
 They  fought  the  elections  on  more
 or  less  one  point,  breaking  the
 bilingual  State.  No  party  was  work-
 ing  for  the  unilingual  State,  either
 the  Maharashtra  or  Gujarat  parties.
 So,  naturally,  under  democratic  prin-
 ciples  and  with  respect  to  democratic
 honesty,  I  think  the  fair  course  is
 for  those  members  to  resign.  So,  we
 should  put  some  clause  in  the  law
 so  that  there  may  be  interim  elec-
 tions  after  some  time.  I  do  not  want
 to  create  trouble  on  the  Ist  of  May.
 But,  after  the  Ist  of  May,  the  Elec-
 tion  Commission  may  fix  a  date  on
 which  all  the  sitting  Members  may
 go  home  and  there  will  be  re-elec-
 tions.

 Shri  0.  D.  Pande:  They  will  never
 come  back.

 Shri  P.  R.  Patel:  I
 more  to  say.

 have  nothing

 Amendments  Nos.  0l  and  02  were
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill,

 Clause  2  and  4  were  added  to  the
 Bill.
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 Clause  5.—  (Allocation  of  Members).

 Shri  P.  R.  Patel:  Sir,  I  beg  to
 move:

 Page  5,  line  37,—

 after  “elected”  insert—

 “till  the  interim  elections”  (108)

 Page  6,  line  4,—

 after  “elected”  insert—

 “till  the  interim  election”.  (104)

 Page  6,—

 after  line  10,  add—

 “(4)  After  the  appointed  day,
 as  soon  as  possible,  the  Election
 Commission  shall  fix  a  day  for
 interim  elections  of  members  of
 the  Legislative  Assembly  of
 Maherashtra  and  Legislative  As-
 sembly  of  Gujarat.

 (5)  Legislative  Assemblies  of
 the  States  of  Maharashtra  and
 Gujarat,  shall  stand  dissolved  on
 the  day  fixed  for  interim  elec-
 tions.”  (105)

 Mr.  Deputy-Speaker:  I  shal]  put
 all  the  amendments  together  to  the
 vote  of  the  House.

 The  amendments  Nos.  03  to  05  were
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  Clause  5  stand  part  of
 the  Bill.”

 The  motton  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clauses  6  to  22  were  added  to  the  Bill.

 Clause  Bm  (Chairman  and  Deputy
 Chairman)

 Shri  P.  RB.  Patel:  Sir,  I  beg  to  move:
 move:
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 Page  8,—

 for  lines  2]  to  30,  substiture—

 23.(1)  Notwithstanding  any-
 thing  contained  in  section  46  of
 the  Representation  of  the  People
 Act,  1951,  after  the  appointed
 day,  biennial  elections  to  fill  the
 seats  of  members  of  the  Legisla-
 tive  Council  of  Maharashtra,  re-
 tiring  on  the  expiration  of  their
 term  of  office  on  the  24th  April,
 960  may  be  held  to  fill  seats
 falling  short  of  the  total  number
 18."  (88)

 Shri  Assar:  Sir,  I  beg  to  move:
 Page  8,—

 after  line  32  add—

 “(3)  The  legislative  council  of
 Maharashtra  shall  be  abolished
 from  the  date  on  which  the  pre-
 sent  Legislative  Assembly  of
 Maharashtra  as  constituted  under
 section  13,  is  dissolved.”  (25)

 Shri  Yadav  Narain  Jadhav:  I  wish
 to  move  my  amendment  No.  7.

 Mr.  Deputy-Speaker:  Amendments
 No.  25  and  No.  7  are  same.  As  amend-
 ment  No,  25  has  been  moved,  amend-
 ment  No.  7  cannot  be  moved.  Amend-
 ments  No.  88  and  No,  25  are  now
 before  the  House

 Shri  Yadav  Narain  Jadhav:  I  have
 to  say  only  one  thing.  I  want  to  sub-
 mit  before  the  House  that  after  the
 formation  of  these  two  States  of
 Maharashtra  and  Gujarat,  Maharash-
 tra  will  be  a  very  poor  State  though
 figures  are  there  to  show  that  it  would
 be  a  surplus  State.  But  if  Mgharash-
 tra  has  to  come  forward  in  ii  sphe-
 res  of  life  it  will  have  to  spend  3
 much  larger  amount.  The  Rama-
 murti  Commission  had  a  tour  of  the
 various  districts  of  the  Bombay  State
 in  1952-53  and  it  has  noted  that—

 “The  Gujarat  districts  are  liable
 to  scarcity  and  famine  conditions
 in  two  years  out  of  five  while  the
 Maharashtra  districts  are  liable
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 to  scarcity  and  famine  conditions
 in  five  years  out  of  seven  years.”

 If  this  is  the  state  of  things  we  can-
 mot  have  the  luxury  of  running  these
 two  Houses,  that  is,  the  Legislative
 Assembly  as  well  as  the  Legislative
 Counci].  Gujarat  has  taken  a  proper
 step  and  they  have  done  away  with
 the  Legislative  Council,  I  appeal  to
 the  House  that  after  the  period  of
 this  Legislative  Assembly  is  over,  the
 Legislative  Council  of  Maharashtra
 should  also  be  abolished.  This  is
 only  what  I  have  to  say.

 श्री  झासर  उपाध्यक्ष  महोंदय,
 में  अपने  प्रमेंडमेंट  नम्बर  २५  के

 बारे  में  कुछ  कहना  चाहता  हुँ  a  गुजरात
 में  लेजसलेटिव  कोंसिल  न  रखने  का  निर्णय

 स्वागत  योग्य  है  शोर  इसलिये  मेरा  सुमाव  हूं
 कि  हमको  महाराष्ट्र  में  भी  लेजिस्लेटिव  कौं-

 सिल  रखने  की  प्रावश्यक्या  नहीं  हैं  क्योंकि  इस

 का  प्रत्यक्ष  रूप  से  कोई  उपयोग  *हीं  मालूम
 देता  ।  इसमें  कोई  ठोस  काम  नहीं  होता  भौर

 इसके  कारण  हमारे  राज्य  पर  तीन  चार  लाख

 का  खर्बा  श्मा  जाएगा  I  इसलिये  मेरी  प्रार्थना

 है  कि  महाराष्ट्र  से  भी  लेजिस्लेटिव  कौंसिल

 को  हटाया  जाए  ।

 Mr.  Deputy-Speaker:  I  shall  put
 both  the  amendments  to  the  vote  of
 the  House  together.

 The  amendments  Nos.  88  and  25  were
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  23  stand  part  of
 the  Bill.”  |

 The  motion  was  adopted.

 Clause  23  was  added  to  the  Bill.

 Clauses  24  to  44  were  added  to  the  Bill.

 Clause  45.—  (Treasury  and  bank
 balances)

 Shri  P.  KR.  Patel:  Sir,  I  beg  to
 move:
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 Page  13,  line  39,—

 for  “602  lakhs  of  rupees  and  614
 lakhs  of  rupees”

 substitute—

 “935  lakhs  of  rupees  and  9]4
 lakhs  of  rupees”  (89)

 Shri  Assar:  Sir,  I  beg  to  move:

 Page  13,  Jine  39,—

 for  “602  lakhs  of  rupees  and  64
 lakhs  of  rupees”.

 substitute—

 “407-92,  lakhs  of  rupees  and  432
 lakhs  of  rupees”.  (26)

 Mr.  Deputy-Speaker:  Both  these
 amendments  are  before  the  House.

 Shri  Assar:  My  amendments  45,
 5l  and  52  all  belong  to  financial
 adjustments.  Therefore,  I  will  speak
 on  all  the  amendments.

 झ्राथिक  समझौते  के  बारे  में

 बहुत  सी  बातें  कही  गयी  हैं  ।  लेकिन

 एक  बात  विशेष  तौर  पर  खटकती  है  कि

 महाराष्ट्र  को  गुजरात  को  ५०  करोड़  ५५
 लाख  रुपया  देना  होगा  ।  मैं  पूछना  चाहता  हूं
 कि  यह  ाथिक  सहायता  देने  की  जिम्मे-
 दारी  किस  की  है  ।  इस  में  जिम्मेदारी  किस
 पर  है  यह  विचार  करने  की  प्रावश्यकता

 है  ।  में  समझता  हूं  कि  यह  भ्राथिक  सहायता
 देने  की  सारी  जिम्मेदारी  केन्द्रीय  सरकार

 पर  है  पौर  जो  कुछ  देना  हो  वह  केन्द्रीय
 सरकार  दे  ।  गुजरात  को  केन्द्र  से  कितनी
 भी  झाथिक  सहायता  मिले  उस  से  हमें
 कोई  विरोध  नहीं  है  ।  उस  से  तो  हमें  भ्ानन्द

 ही  होगा  ।  लेकिन  गुजरात  को  महाराष्ट्र
 पैसा  दे  इस  के  लिये  कोई  बेसिक  सिद्धान्त

 नहीं  है  पौर  जैसाकि  में  ने  पहले  भी  कहा
 था,  यह  बेसिक  सिद्धान्त  न  होने  के

 कारण  ही  झगड़ा  हो  रहा  है  |  इस  सम्बन्ध
 में  बम्बई  प्रसेम्बली  में  जो  डिबेट  हुई  थी
 उस  को  में  ने  पढ़ा  है  शौर  दुःख  के  साथ
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 कहना  पड़ता  है  कि  उस में  एक  दूसरे  पर

 ऐसे  आरोप  प्रत्यारोप  किये  गयें  हैं  कि।  जैसे

 व  एक  दूसरे  के  शत्रु  हों  ।  इस  के  लिये  केन्द्रीय

 सरकार  और  उस  को  नीति  जिम्मेदार

 है  ।  म॑  चाहता  हूं  कि  गुजरात  को  पैसा  देने

 को  जिम्मेदारी  केन्द्र  अपने  ऊपर  ले  ले  ।

 ऐसा  करने  से  जो  दोनों  राज्यों  में  इस  समय

 कड़ता  पैदा  हो  रहो  है  वहनहीं  होगी  ।

 एक  बात  का  में  स्पष्टोकरण  चाहता

 हैं  |  हम  ने  जो  Yo  करोड़  ५५  लाख  रुपया

 देने  का  निर्णय  किया  है,  उस  में  क्‍या  सिद्धान्त

 है  ।  इस  में  दस  करोड़  रुपया  राजधानी  के

 लिये  दिया  गया  हैं  लेकिन  इस  का  आधार

 कोई  नहीं  है  ।  भट्टाचार्या  और  रंगाचार्या  ने

 भी  अ्रपनी  रिपोर्ट  में  इस  दस  करोड़  के  बारे

 में  कहा  है  लेकिन  राजघानी  के  बारे  में  कोई

 एस्टीमेट  नहीं  किया  गया  है  ।  उस  में  कहा

 गया  है  कि  कांग्रेस  वकिंग  कमेटी  के  रिजोल्यूशन
 को  देख  कर  हम  १०  करोड़  रुपया  देना

 चाहते  हैं  ।  तो  में  चाहता  हुं  कि  इस  बारे  में

 स्पष्टीकरण  होना  चाहिये  i

 जहां  तक  राजधानी  का  सम्बन्ध  है  में

 समझता  हूं  कि  बड़ोदा  में  राजधानी  अच्छी

 तरह  हो  सकती  है,  वहां  सब  सुविधायें  हैं,

 बड़े  बड़े  मकान  आ्रादि  हैं  1  अगर  वहां  राज-

 घानी  बनाई  जाय  तो  यह  १०  करोड़  रुपया

 बच  सकता  है  श्री  पटेल  साहब  ने  बताया  था

 कि  मद्रास  ने  प्रान्ध  को  राजघानी  *  लिये

 पैसा  दे  दिया  था,  लेकिन  हेदराबाद  स्टेट

 के  मर्ज  होने  के  बाद  आन्ध्र  की  अलग  राज-

 घानी  नहीं  बनाई  गयी  और  हैदराबाद  को  ही
 राजघानी  बना  दिया  गया  ।  तो  मेरी  प्रार्थना

 है  कि  इस  दस  करोड़  रुपये  की  बचत  कर

 ली  जाय  और  इस  को  केवल  इसीलिये  राजधानी

 पर  खर्चे  न  कर  दिया  जाय  कि  यह  महाराष्ट्र
 से  मिल  रहा  है|  झ्राजकल  देश  को  पैसे  की

 तंगी  है,  इसलिये  बड़ौदा  को  राजधानी  बना

 कर  इस  रुपये  को  बचाया  जाना  चाहिये  ।
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 Shri  P,  R.  Patel  rose—

 Mr.  Deputy-Speaker:  Shri  Patel
 has  already  replied  to  these  argu-
 ments.

 Shri  P.  R,  Patel:  No,  Sir,  I  am  not
 going  to  rep'y,  but  I  will  only  read
 what  was  said  by  Dr.  H.  N.  Kunzru
 in  the  other  House.  He  has  said  on
 7th  April,  1960:

 “As  regatds  amortisation  of  the
 public  debt  of  Bombay,  Shri
 Rangachari  took  into  account  the
 open  market  loans  and  not  the
 loans  taken  by  the  Bombay  State
 from  the  Government  of  India.
 Sinking  funds  for  some  loans  were
 also  not  taken  into  account.  When
 a  State  is  going  to  be  divided  we
 can  fairly  ask  that  the  liability  of
 the  State  Government  to  the  Cen-
 tral  Government  should  also  be
 taken  into  consideration.”

 The  Gujarat  Government  will  be
 asked  to  pay  the  loans  taken  from
 the  Centre  and  other  loans  also,  and
 I  do  not  understand  why  this  was  not
 taken  into  account  by  Shri  Ranga-
 chari.

 The  other  question  is  regarding  the
 road  fund,  which  is  nothing  else  than
 the  revenue  rece  ved  from  the  Motor
 Vehicles  Tax  Act  and  Sales  Tax  Act.
 If  we  do  not  take  this  as  revenue,  then
 naturally  there  would  be  more  deficit
 to  Gujarat.  These  taxes  are  specially
 meant  for  road,  and  so  it  must  be
 transferred  to  the  road  fund.

 Under  the  circumstances,  I  think
 there  is  some  mistake,  and  I  would
 request  the  hon.  Home  Minister  that
 if  he  cannot  amend  the  clause  now,
 the  Central  Government  may  consider
 the  matter  and  help  Gujarat  State.:

 Mr.  Deputy-Speaker:  The  hon.
 Member  just  now  made  a  reference  to
 the  speech  made  by  Shri  Kunzru  in
 the  Rajya  Sabha.  Does  it  relate  to
 the  speech  made  in  the  recent  ses-
 sion  or  some  previous  one?
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 Shri  P.  R.  Patel:  It  relates  to  the
 recent  session.

 Mr.  Deputy-Speaker:  Are  the
 records  printed?

 Shri  P.  R.  Patel:  Not  printed.

 Mr.  Deputy-Speaker:  That  should
 not  be  referred  to.  I  am  sorry  I  did
 not  take  note  of  that  earlier.

 Shri  P,  R.  Patel:  May  I  submit,
 Sir,  it  was  circulated  to  all  the  Mem-
 bers?

 Mr.  Deputy-Speaker:  That  is  for
 their  benefit.  But  not  to  be  quoted
 here.

 Amendments  Nos.  26  and  89  were  put
 and  negatived.

 Shri  Ram  Sevak  Yadav  _  (Bara-
 banki):  Sir,  I  want  to  move  my
 amendment  No.  9.

 Mr.  Deputy-Speaker:  It  is  the
 repetition  of  amendment  No.  26.

 The  question  is:

 “Clause  45  stands  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  45  was  added  to  the  Bill.

 Clause  46  was  added  to  the  Bill.

 Clause  47.—  (Land  and  goods)

 Shri  P.  R.  Patel:  I  beg  to  move:

 Page  14,  line  6,—-

 After  “Part”  insert—

 “and  subject  to  their  assess-
 ment  of  present  value  on  the
 appointed  day  and  their  division
 on  population  ratio  by  a  com-
 mission  to  be  appointed  by  the
 Central  Government.”  (90)

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendment  to  vote.  The
 question  is:

 Page  14,  line  6,—

 after  “Part”  insert—

 “and  subject  to  their  assess-
 ment  of  present  value  on  the
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 appointed  day  and  their  division
 on  population  ratio  by  a  com-
 m:ssion  to  be  appointed  by  the
 Central  Government.”  (90)

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “Clause  47  stands  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  47  was  added  to  the  Bill.
 Clauses  48  to  50  were  added  to  the

 Bill.

 Clause  5.—(Credits  in  certain  funds)

 Shri  S.  A.  Dange:
 move:

 Sir,  I  beg  to

 Page  5,—

 for  lines  24  to  3l,  substitute—

 “51(1)  Th..e  Central  Govern-
 ment  shall  pay  to  the  Government
 of  Gujarat  rupees  0  crores  for  the
 construction  of  a  capital  for
 that  State.”  (58).

 Page  16,  line  2,—

 omit  “the  Dangs  District  Re-
 serve  Fund”.  (59)

 Shri  Goray:  I  beg  to  move:

 Page  6,—

 after  line  13,  add—

 “Explanation.—The  principal
 seat  of  business  of  the  under-
 taking  shall  be  deemed  to  be  at
 the  place  where  the  administra-
 tive  head-office  of  the  under-
 taking  was  located  on  the
 appointed  day.”  (45)

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Page  15,  line  26,—

 for  “ten”  substitute  “five”.  (10)

 “Sir,  while  moving  my  amendment
 No.  10,  I  want  that  instead  of  Rs.  40
 crores  Rs.  5  crores  should  be  given  for
 the  purpose  of  the  construction  of
 capita]  in  the  new  State  of  Gujarat.
 Sir,  I  read  a  report  in  the  newspapers
 that  the  U.S.S.R.  oil  experts  have
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 given  an  opinion  that  it  is  likely  that
 oil  will  be  found  out  there  and  it
 will  not  be  good  to  have  a_  capital
 there.  I,  therefore,  suggest  that
 instead  of  having  a  capital  there,  it
 will  be  better  if  they  have  a  capital
 at  the  birth  place  of  Mahatma  Gandhi
 or  at  Baroda.  For  this  purpose,  Rs.  5
 crores  will  be  sufficient.  Therefore,  I
 request  the  House  to  take  this  amend-
 ment  into  consideration.

 Mr.  Deputy-Speaker:  I  have  agreed
 to  the  objection  taken  that  amend
 ments  Nos.  9]  and  92  are  out  of  order.

 I  shall  now  put  the  other  amend-
 ments,  namely  amendments  Nos.  58,
 10,  59  and  45  to  vote.

 The  amendments  Nos.  58,  10,  59  and
 45  were  put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  5]  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  5]  was  added  to  the  Bill.

 Clause  52.—(Special  Revenue  Reserve
 Fund  in  Gujarat)

 Shri  8.  K.  Gaikwad:  I  beg  to  move:

 Page  17,  omit  lines  5  to  9.  (112)

 Shri  Parulekar:  I  beg  to  move:

 Page  16,  lines  37  and  38,—

 for  ‘and  in  the  financial  year
 1969-70,  the  balance,  if  any,  7€-

 maining  in  that  fund’  substi-
 tute

 “towards  ‘tthe  payment  of  the

 deficit  of  that  State  for  the  next
 two  years’.  (79).

 Pages  36  and  7,—
 for  lines  39  to  44,  and  l  to  9  sub-

 stitute:

 (4)  The  whole  financial  question
 including  the  question  of  deficit
 of  the  State  of  Gujarat  after
 1961-62  shall  be  examined  by  a
 Finance  Commission  which  shall
 determine  the  extent  of  deficit
 and  the  measures  for  meeting  it.”

 (80)
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 Mr.  Deputy-Speaker:  These  amend-
 ments  are  now  before  the  House.
 Does  Shri  Parulekar  want  to  sav  anv-
 thing?

 Shri  Parulekar:  I  shall  say  just  @
 few  words.

 Mr.  Deputy-Speaker:  He  has  said
 enough,  I  think.

 Shri  Parulekar:  I  shal]  not  take
 mor-  than  two  minutes.

 It  has  been  suggested  that  the
 Samiti  had  agreed  to  make  good  to
 some  extent  the  deficit  of  the  Gujarat
 State.  No  doubt,  the  Samiti  had
 taken  up  the  position  that  it  was  pre-
 dared  to  meet  some  portion  of  the
 deficit  of  the  Gujarat  State,  but  it  had
 never  agreed  to  pay  a  sum  of  Rs.  50
 crores.  The  Home  Minister  will  point
 out  that  there  was  a  dispute  between
 the  two  would-be  Chief  Ministers  of
 the  two  States,  Shri  Chavan  on  the  one
 side  and  Dr.  Jivraj  Mehta  on  the  other,
 and  the  dispute  was  referred  to  an
 arbitrator,  namely  Shri  Rangachari.  I
 want  to  point  out  that  a  third  party
 was  missing  when  this  dispute  was
 referred  to  Shri  Rangachari.  The
 third  party  which  was  concerned  was
 the  Central  Government.  What  part
 of  the  deficit  should  be  borne  by  the
 Central  Government  was  not  referred
 to  the  arbitrator.  Therefore,  this
 question  was  never  considered  from
 all  points  of  view.  That  is  why  the
 amendment  which  I  have  moved  lays
 down  that  Maharashtra  should  pay
 the  deficit  for  two  years,  and  after-
 wards,  the  Finance  Commission  should
 consider  the  whole  issue  and  decide
 the  matter.

 Mr.  Deputy-Speaker:  Does  Shri  B.
 K.  Gaikwad  want  to  say  anything?

 Shri  B.  K.  Gaikwad:  I  do  not  want
 to  say  anything  at  this  stage.  I  have
 had  my  say  already.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendments  Nos.  79,  80  and  2
 to  the  vote  of  the  House.
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 The  amendments  Nos.  79,  80  and  112,
 were  put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 s:

 “That  clause  52  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clause  52  was  added  to  the  Bill.

 Clause  53  was  added  to  the  Bill.

 Clause  54—  (Public  Debt)

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Pages  7  and  8,—
 omit  lines  29  to  4l  and  |  to  3

 respectively.  (11).

 Page  8,—
 omit  lines  30  to  33.  (i2).

 Mr.  Deputy-Speaker:  These  am-
 endments  are  now  before  the  House.

 Shri  Assar:  I  want  to  move  my  am-
 endments  Nos.  28  and  29.

 Mr.  Deputy-Speaker:  Amendment
 No.  29  is  the  same  as  amendment  No.
 12,  and  amendment  No.  28  is  the
 same  85  amendment  No.  ll.  There-
 fore,  both  have  been  moved  already.

 Shri  Yadav  Narain  Jadhav:  In  the
 committee  that  was  appointed  for  this
 purpose,  two  members  have  differed
 in  this  respect,  namely  Mr.  Barve  and
 Mr.  Yardi.  Whenever  there  is  a  case
 in  the  court,  and  there  is  some  doubt
 created,  the  benefit  of  doubt  always
 goes  to  the  accused.  Here,  we  are
 the  sufferers,  and  when  two  members
 have  given  a  different  version  as  to
 the  amount  to  be  given,  I  think  the
 benefit  should  go  to  us.

 Mr.  Deputy-Speaker:  He  should
 prefer  being  a  complainant  rather  than
 an  accused.

 7  shall  now  put  amendments  Nos.
 ll  and  2  to  the  vote  of  the  House.

 The  amendments  Nos.  l  and  2  were
 put  and  negatived.

 .  Mr.  Deputy-Speaker:  The  question
 48;
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 “That  clause  54  stand  part  of
 the  Bill”

 The  motion  was  adopted.

 Clause  54  was  added  to  the  Bill.

 Clauses  55  to  59  were  added  to  the  Bill

 Clause  60  was  added  to  the  Bill.

 Clauses  61  to  68  were  added  to  the
 Bill.

 Clauses  69  to  84  were  added  to  the
 Bill.

 New  Clauses  84A  and  84B

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move:

 Page  32,—
 after  line  5,  insert—

 ‘PART  VIIIA

 SPECIAL  PROVISIONS  FOR  NEO-
 BUDDHISTS

 “843,  After  the  appointed  day,
 the  State  of  Maharashtra  and  the
 State  of  Gujarat  shall  by  suitable
 legislation  promote  with  special
 care  the  educational  and  economic
 interests  of  the  neo-buddhists
 treating  them  as_  economically
 weaker  section  of  the  people  for
 the  purposes  of  article  46  of  the
 Constitution.

 “84B.  After  the  appointed  day,
 the  State  of  Maharashtra  and  the
 State  of  Gujarat  shall  pass  suit-
 able  legislation  making  provision
 for  equitable  allotment  of  appoint-
 ments  or  posts  under  the  States
 to  the  neo-buddhists  treating  them
 as  backward  class  citizens  for  the
 purposes  of  article  16(4)  of  the
 Constitution.”’  (13)

 My  hon.  friend,  Shri  B.  K.  Gaikwad,
 has  @xplained  his  point  very  well.  It
 was  admitted  by  the  Chief  Minister
 of  the  Bombay  State  also  that  their
 case  should  be  taken  into  considera-
 tion.  A  change  of  religion  is  not
 going  to  give  them  uplift  at  once.
 Economically,  educationally  and  in
 every  other  respect,  they  are  very
 backward.  It  will  be  better  if  the
 Government  gives  them  protection  in
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 this  respect.  So  these  provisions
 should  be  included  in  the  Bill.

 Shri  D.  A.  Katti  (Chikodi):  I  beg
 to  move:

 Page  32,  after  line  5,  insert—

 ‘PART  VIIIA

 SPECIAL  PROVISIONS  FOR  THE
 NEO-BUDDHISTS

 “84A.  After  the  appointed  day,
 the  States  of  Maharashtra  and
 Gujarat  shall  by  suitable  legisla-
 tion  extend  to  the  Neo-Buddhists
 all  the  economic  and  educational
 facilities  which  they,  as  the  mem-
 bers  belonging  to  the  Scheduled
 Castes,  enjoyed  before  their  con-
 version  to  Buddhism  with  a  view
 to  promote  the  economic  and  edu-
 cational  interests  of  this  weaker
 section.

 “84B.  After  the  appointed  day,
 the  States  of  Maharashtra  and
 Gujarat  shall  by  suitable  legisla-
 tion  give  due  representation  to
 the  Neo-Buddhists  in  the  services
 of  the  States  by  reserving  ade-
 quate  number  of  posts  for  them.”’
 (93)

 In  support  of  this  amendment,  I
 would  like  to  quote  the  relevant  por-
 tion  of  the  speech  made  by  the  Chief
 Minister  of  Bombay  in  reply  to  the
 debate  in  the  Bombay  Legislative
 Assembly  when  this  subject  was  dis-
 cussed  by  many  Members.  This  is
 what  he  said:

 “In  that  respect,  I  wish  to  tell
 publicly  to  this  hon.  House  that
 the  problem  of  Neo-Buddhists  is
 a  delicate  social  problem  in  the
 proposed  Maharashtra,  and  we
 have  adopted  a  policy  that  this
 problem  should  be  solved  amica-
 bly,  with  compromise  and  with  a
 view  to  bringing  homogeneity  in
 the  social  life.  I  am_  confident
 that  this  problem  will  be  solved
 in  that  manner.  With  that  in  view,
 we  have  decided  to  consider  the
 demands  of  the  Neo-Buddhists  and
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 facilities  to  be  given  to  them  im-
 mediately  after  the  reorganisa-
 tion  and  we  have  decided  to  solve
 that  problem  in  a  just  manner.  I
 had  expressed  to  the  members  of
 the  Samiti  and  the  Republican
 Party  that  the  feelings  that  were
 expressed  in  paragraph  4  of  the
 letter  sent  by  the  Samyukta
 Maharashtra  Samiti  in  this  res-
 pect  particularly  represented  my
 views.  I  wish  to  tell  earnestly
 that  that  feeling  is  true.  I  ex-
 press  my  views  only  because  if
 there  is  even  slight  doubt  in  the
 minds  of  the  leaders  of  the  Neo-
 Buddhists  and  the  Republican
 Party,  they  should  remove  it”.

 This  is  the  view  that  has  been  express-
 ed  by  the  Chief  Minister  of  Bombay.
 At  the  same  time,  the  Samiti  leaders
 also  have  expressed  similar  views.
 Comrade  Dange  is  also  willing  to  ex-
 tend  the  same  facilities  to  Buddhists.
 Shri  Goray  is  also  willing  to  extend
 these  facilities  to  the  Buddhists.  Shri
 Naushir  Bharucha  is  also  wiling  to
 do  the  same.  So  is  Shri  Yaj-
 nik.  Here  the  Home  Minister  also
 expressed  his  views  when  this  Bill
 was  discussed  by  the  Joint  Commit-
 tee.  I  learn  from  Shri  B.  K.  Gaikwad
 that  the  Home  Minister  has  ssued
 instructions  to  all  the  States  to  ex-
 tend  these  facilities  to  Buddhists.  The
 Home  Minister  is  also  willing.  I  think
 the  Home  Minister  has  got  a  soft  cor-
 ner  for  these  people.  He  knows  that
 these  people  are  down-trodden  and
 have  been  exploited  for  centuries
 together  and  they  should  be  brought
 to  a  certain  level.  All  these  people
 are  willing  to  give  these  facilities  to
 these  Buddhists.  Then,  why  not  make
 a  specific  provision  in  the  Bill  itself
 to  see  that  these  facilities  are  given
 to  them.

 As  my  hon.  friend  Shri  Jadhav  said
 they  have  changed  the  religion  and
 they  cease  to  be  the  Scheduled  Castes.
 But  simply  by  change  of  religion  over-
 night  their  economic  condition  is  not
 improved,  their  educational  condition
 is  not  improved  in  any  way.  In  no
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 way  there  is  a  change  in  the  lot  of  the
 people  except  the  change  in  religion.
 Therefore,  I  fee]  that  such  a  provision
 should  be  made  in  the  Bill  itself.

 There  is  a  feeling  which  I  want  to
 make  clear.  Some  people  fee]  that
 this  conversion  movement  is  an
 attempt  to  disintegrate  society.  But
 that  is  a  wrong  notion.  As  a  matter
 of  fact,  this  conversion  movement  is
 to  integrate  the  disintegrated
 society.  That  is  why  this  conversion
 movement  should  be  encouraged  by
 Government  4  believe  and  hope  that
 the  Home  Minister  will  be  kind
 enzugh  to  accept  this  amendment  and
 see  that  specific  provision  is  made  in
 the  Bill  itself.

 Mr.  Deputy-Speaker:  These  amend-
 ments  are  now  before  the  House.

 Shri  Achar:  Shall  I  say  a  word,
 Sir?

 Mr.  Deputy-Speaker:  I  am  sorry;
 there  is  no  time.

 Shri  G.  B.  Pant:  I  regret  that  I
 find  it  difficult  to  accept  the  amend-
 ments  because  provision  cannot  be
 made  to  that  effect  in  this  Bill.  So
 far  as  the  statement  of  the  Chief
 Minister  of  Bombay  goes  and  what  I
 am  reported  to  have  said  at  another
 place,  I  stand  by  it  and  I  will  be  glad
 if  it  were  regarded  as  part  of  the
 statement  of  policy  that  was  made  by
 him  with  regard  to  other  matters.

 Shri  D.  A,  Katti:  In  view  of  the
 statement  made  by  the  hon.  Home
 Minister  I  am  glad  to  withdraw  my
 amendments.

 Mr,  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  the  amendments?

 (The  amendments  Nos.  3  and  93
 were,  by  leave,  withdrawn.)

 Mr.  Deputy-Speaker:  The  question
 Ig:

 That  clause  85  stand  part  of
 the  Bill.

 The  motion  was  adopted.

 Clause  85  was  added  to  the  Bill.
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 Clause  86

 Mr.  Deputy-Speaker:  Clause  86.

 Shri  Balasaheb  Patil:  Sir,  I  beg  to-
 move:

 Page  32,  line  7—

 for  “and  Maharashtra”

 substitute  “Maharashtra  and
 Mysore”.  (85).

 Page  32,—

 omit  lines  8  and  19.  (86)

 Mr.  Deputy-Speaker:  I  will  put.
 these  amendments  to  vote.

 The  amendments  Nos.  85  and  86  were-
 put  and  negatived.

 Mr.  Deputy-Speaker:  The  question.
 is:

 That  clause  86  stand  part  of
 the  Bill.

 The  motion  was  adopted.

 Clause  86  was  added  to  the  Bill.

 Clauses  87  to  96  were  added  to  the  Bill..

 Mr.  Deputy-Speaker:  Let  us  take-
 the  Schedules.  First  Schedule.

 Shri  Parulekar:  Sir,  I  have  my
 amendment  No.  81.

 Shri  Yadav  Narain  Jadhav:  I  have
 my  amendments  4  and  15,

 Shri  45527:  I  have  my  amendments.
 Nos.  3l  and  32.

 Shri  P.  R.  Patel:  May  I  submic
 that  all  the  amendments  have  been.
 moved  or  deemed  to  have  been  moved.
 and  lost  under  clause  3?

 Shri  Goray:  The  Schedules  form:
 part  of  clause  3  and  when  clause  3  was.
 passed  these  Schedules  also  have  been
 passed.

 Mr,  Deputy-Speaker:  They  will  all
 be  barred.  I  do  not  think  the  hon.
 Members  could  press  their  amend--.
 ments.
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 [Mr.  Deputy-Speaker ]
 The  question  is:

 “That  the  First  Schedule  to  the
 Thirteenth  Schedule  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 First  Schedule  to  Thirteenth  Schedule
 were  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  ]  and  the  Enacting
 Formula  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  |  and  the  Enacting  Formula
 were  added  to  the  Bill.

 Long  Title

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  Long  Title  to  the  vote  of  the
 House.

 Shri  Yadav  Narain  Jadhav:  I  beg
 to  move  my  amendment  No.  75:

 Page  l,

 for  Long  Title,  substitute—

 “a

 BILL

 to  provide  for  the  reorganisation
 of  the  State  of  Bombay  into  lin-
 guistic  States  of  Marathi  speak-
 ing  Maharashtra  and  Gujarat
 speaking  Mahagujarat  and  for
 adjusting  the  disputable  boundar-
 ies  by  the  appointment  of  a  boun-
 dary  commission,  on  the  basis  of
 the  Pataskar  formula.”  (75)

 Mr.  Deputy-Speaker:  I  shall  put
 this  amendment  to  the  vote  of  the
 House.  The  question  is:

 Page  1—

 for  Long  Title,  substitute—
 “A

 BILL

 to  provide  for  the  reorganisation
 of  the  State  of  Bombay  into  lin-
 guistic  States  of  Marathi  speak-
 ing  Maharashtra  and  Gujarati
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 speaking  Mahagujarat  and  for
 adjusting  the  disputable  boundar-
 ies  by  the  appointment  of  a  boun-
 dary  commission,  on  the  basis  of
 the  Pataskar  formula.”  (75)

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Long  Title  stand  part
 of  the  Bill”.

 The  motion  was  adopted.

 The  Long  Title  was  added  to  the  Bill

 Shri  G.  B.  Pant:  Sir,  I  beg  to
 move:

 “That  the  Bill,  as  reported  bv
 the  Joint  Committee,  be  passed.”

 Mr.  Deputy-Speaker:  Motion  movy-
 ed:

 “That  the  Bill,  as  reported  by
 the  Joint  Committee,  be  passed.”

 Shri  S.  A.  Dange.  Now,  the  speeches
 would  be  short  and  brief,  I  am  sure.

 Shri  5.  A.  Dange:  We  are  now
 coming  to  the  end  of  a  problem  which
 haunted  us  for  a  very  long  time  and
 in  order  to  solve  it  a  lot  of  suffering
 had  to  be  undergone  and  a  lot  of
 thinking  also.  However,  the  end  of
 the  problem,  more  or  less  in  its  major
 aspect,  is  in  sight  though  unfortunately
 a  little  lingering  remnant  of  the  past
 ig  continuing  in  the  Bill  as  it  is  now
 going  to  be  adopted.  I  would  think
 that  the  Maharashtrian  people  as  well
 as  the  people  of  Gujarat  on  the  whole
 would  be  satisfied  by  having  got  this
 basic  problem  resolved—that  is,  the
 establishment  of  the  State  of  Maha-
 rashtra  and  the  State  of  Gujarat.  The
 reorganisation  of  all  our  States  on  the
 basis  of  the  linguistic  principle  is
 being  finalised.

 Some  people  may  raise  a  doubt  whe-
 ther  this  is  the  last  chapter  of  the
 problem,  not  the  problem  of  the
 Bombay  State  or  the  State  of  Maha-
 rashtra  or  the  State  of  Gujarat  but
 the  whole  problem  of  the  carving  ef
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 the  States  on  the  basis  of  the  linguis-
 tic  principles.  Some  might  suggest
 that  one  more  problem  remains—that
 is  the  problem  of  the  Punjabi  Suba.
 I  do  not  want  to  go  into  that.  That
 is  certainly  a  problem  for  the  whole
 country.  I  do  not  say  it  is  a  problem
 only  for  Punjab  and  so  let  them  look
 after  it.  But  I  am  not  going  to  dis-
 cuss  that,  In  any  case  today’  the
 Constitution,  so  to  say,  is  more  or
 less  complete  and  the  Indian  Union
 is  now  established  more  or  less  on  the
 basis  of  linguistic  States  comprising
 the  whole  Union.  So  far  as  the  little
 problems  that  are  left,  we  have  indi-
 cated  them  in  the  Minute  of  Dissent.
 The  six  Members  of  the  Samiti  who
 signed  that  would  be  not  very  happy
 that  none  of  these  points  made  there-
 in  had  been  accepted  by  the  Govern-
 ment.  These  points  are  not  very  un-
 important.  I  do  not  want  to  dialate
 ‘on  them.  Certainly  money  which  is
 given  can  be  spent  and_=  can
 be  forgotten.  But  the  proposed
 transfer  of  areas  with  human  beings
 living  in  them  and  having  some
 linguistic  ideas  and  ideologies  is  cer-
 tainly  going  to  be  a  problem  for  the
 new  State  of  Gujarat  as  well  as  for
 the  State  of  Maharashtra.  If  Gujarat
 is  able  to  persuade  them  and  assimi-
 late  them  under  their  statehood  and
 take  away  their  discontent,  I  shall  be
 happy.  But  I  do  not  think  that  the
 problem  is  so  easy  because  the  linguis-
 tic  feelings  and  the  disadvantages  that
 would  follow  from  going  into  a  State
 which  is  not  linguistically  their  own
 might  create  some  bad  blood  and  con-
 tinue  as  lingering  remnants  of  the
 past,  as  4  said  earlier.  I  would  have
 wisheq  that  the  principle  of  the
 Pataskar  formula  on  the  borders  had
 been  followed  in  finalising  the  whole
 Bil]  as  it  is.  However,  that  is  that.

 There  was  also  the  question  of  the
 policy  statement.  While  the  debate
 was  on,  I  butted  in  and  said  that  the
 Policy  statement  would  be  changed.
 Therein  I  was  referring  to  the  fact
 that  now  even,  when  the  State  of
 Maharashtra  is  being  born,  there  is
 an  attempt  to  put  on  it  certain  strings

 CHAITRA  30,  882  (SAKA)  Reorganisation  Bill  72606

 which  it  would  not  willingly  accept
 except  as  a  matter  of  compromise.
 For  example,  in  the  policy  statement
 there  is  an  insistence  that  the  Univer-
 sity  of  Bombay  shall  teach  in  English.
 There  is  no  reason  why  it  should,  and
 this  part  of  the  policy  statement  of
 the  Government  of  Bombay  shal]  be
 blown  up,  because,  after  all,  we  form
 a  linguistic  State  in  order  to  develop
 our  own  language  and  an  administra-
 tion  based  on  that  language.

 I  congratulate  my  Gujarati  friends
 that  they  have  a  leadership  which
 from  even  now  on  says  that  the  langu-
 age  of  Gujarat  will  be  Gujarati,  that
 the  State  administration  will  be  run
 in  Gujarati  and  that  education  in
 schools  up  to  university  stage  shall
 be  in  Gujarati.  They  have  certainly
 shown  a  good  pride  about  their
 language,  about  their  literature  and
 about  their  culture  when  they  make
 a  statement  when  the  State  is  being
 formed.

 But  I  am  sorry  to  say  that  a  certain
 imposition  has  been  placed  on  the
 Jeaders  of  Maharashtra.  I  do  not
 know  why  they  should  have  agreed,
 why  the  Chief  Minister  of  Bombay
 should  have  agreed  that  the  Bombay
 University  shall  teach  in  English,
 later  on  to  be  substituted  by  Hindi.
 I  have  no  quarrel  on  the  Hindi  part,
 but  certainly  I  have  quarrel  on  the
 English  part.  So  with  regard  to  that
 policy  statement,  the  students  of
 Bombay  coming  from  various  regions
 will  get  their  education  in  their
 language.  But,  certainly,  the  Maha-
 rashtrian  students  in  the  Bombay
 University  and  Bombay  University  as
 a  whole  belonging  to  the  State  of
 Maharashtra  shal)  not  be  dominated
 by  English,  and  in  that  part,  the
 policy  statement  of  the  Government
 of  Bombay  is  certainly  very  bad,  that
 part  of  the  policy  is  bad.  That  is
 why  I  had  to  butt  in  and  say  that
 the  policy  stafement  shall  be  chang-
 ed.

 With  regard  to  the
 a

 part  of
 the  policy  statement  I  have  no

 quarrel,  that  is  with  regard  to  the
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 (Shri  S.  A.  Dange]
 guarantees  given  to  Vidarbha,  Marath-
 wada,  Konkan  and  so  on.  They  will
 be  observeq  and  the  Samiti,  all  its
 exponents  and  supporters  wil]  cer-
 tainly  see  that  those  parts  of  the
 policy  statement  are  carried  out
 though  they  do  not  find  a_  provision
 in  the  body  of  the  Bill,  because  they
 affect  the  people.  Those  guarantees
 are  given,  though  I  do  not  understand
 how  they  are  at  all  necessary  because
 everywhere  it  is  admitted  that  every
 backward  part  in  any  State  has  got
 to  be  developed,  whether  it  is  Nagpur,
 Marathwada,  Konkan  or  anything.  It
 would  look  as  if  Nagpur,  Marathwada
 and  Konkan  are  being  given  guaran-
 tees  because  they  are  backward  and
 Bombay  City  because  it  is  advanced.
 Then  the  other  cities  will  come  round
 and  say  that  they  are  the  only  forlorn
 children  of  the  State  and  they  are  not
 being  looked  after.  But  in  the
 present  conditions  in  which  we  are,
 where  there  is  uneven  development,
 poverty  here  and  riches  there,  such
 types  of  guarantees  are  found  neces.
 sary  and,  therefore,  those  are  being
 given.  And,  though  they  are  not  part
 of  the  Bill,  I  am  glad  that  the  whole
 House,  wil]  erfdorse  them  sentimen-
 tally,  not  as  part  of  the  Bill,  but  as
 by  acceptance  through  the  Bombay
 Assembly.

 Then,  coifling  to  the  last  part,  Sir,
 so  long  it  was  thought  that  linguism
 is  separatism.  No,  Sir,  linguism  is
 not  separatism,  Linguism  is  an
 attempt  of  a  multi-lingual  country  to
 gather  its  own  people  speaking  a
 common  language  together  in  state-
 hood  and  then  develop  a  wider  unity
 of  a  federal  State.  Therefore,  the
 idea,  the  ambition  to  have  a  linguistic
 State  which  was  condemned  as  a

 separatist  ovement  is  certainly  a

 very  legitimate  desire  on  the  part  of
 the  people.  If  it  is  the  basis  of  a  demo-
 cracy  that  a  particular  State  or  a
 Government  should  govern  in  the
 language  of  the  people  and  the  deve-
 lopment  should  take  place  on  the  basis
 of  the  language,  because  language  is
 not  merely  language,  it  inherits.  tradi-
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 tion,  culture,  history  and  so  on.
 Though  we  all  in  India  are  one  nation
 in  that  sense,  yet  we  are  a  multi-
 lingua]  nation  and  these  other  parts—
 I  do  not  know  what  to  call  them—
 are  linguistic  groups  or  sub-nationals,
 whatever  name  you  might  like  to  give
 it.

 An  Hon.  Member:  Nationality.

 Shri  5.  A.  Dange:  Some  people
 may  quarrel  on  that—linguistic
 group  or  _  sub-nations  within  a
 wide  nation.  When  Bengal,  Tamil,
 Nad  Uttar  Bharat,  Punjab  and  =  so
 on  wanted  a  linguistic  State,  that  was.
 not  a  separatist  quarrel.  Therefore,
 let  us  once  for  all  be  cleared  of  the
 hurdle  and  admit  that  this  is  not
 separatism.  Let  us  not  abuse  the
 Maharashtrians  or  the  Gujaratis  for
 having  demanded  a  separate  linguistic
 State.  Let  us  forget  those  remnants.
 of  ideology,  which  were  not  really
 ideologies  but  were  more  or  less  a
 sort  of  resistance  given  because  some
 vested  interests  did  not  like  it.  The
 S.R.C.  itself  says  that:  that  there  was.
 a  fear  of  the  Bombay  city’s  commer-
 cial  interests  being  lost.  However,
 we  are  glad  that  the  whole  of  the

 Congress  Party  has  been  now  persuad-
 ed  to  agree  to  the  new  set-up,  that
 the  threat  to  the  commercial  interests
 or  the  veste@  interests  in  Bombay  in
 the  event  of  the  formation  of  a
 separate  Maharashtra  State  exists  no
 more,  and  that  a  sort  of  goodwill  will
 now  prevail.

 Therefore,  it  is  a  very  happy  event
 and  I  am  quite  sure  that  when  the
 new  States  are  established,  all  the
 people  will  first  unite  in  order  to  see
 that  the  States  develop  properly  and
 reconstruct  their  economy.  I  hope
 that  a  certain  new  and  healthy  spirit
 will  come  in;  for  so  long,  the  Marathi
 people  had  no  State  of  their  own  and
 a  sort  of  cosmopolitanism  of  Bombay
 was  useq  in  order  to  inhibit  the
 Marathi  culture.  Now  at  least  that
 cosmopolitanism  of  Bombay  will  no
 longer  be  used  to  inhibit  the  develop-
 ment  of  the  Marathi  people  and  the
 Marathi  people  will  as  a  whole  con-
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 tribute  to  the  development  of  the
 country  as  a  whole.

 Mr.  Deputy-Speaker:  I  think  the
 hon.  Member  is  concluding

 Shri  S.  A.  Dange:  Yes.  Maharashtra
 has  certainly  got  that  capacity  as
 every  other  State  has  got.  But  every
 ‘State  has  its  own  peculiarities,  and
 each  State  has  some  wonderful  thing
 to  contribute  to  the  totality  of  the
 Indian  nation  as  a  whole.

 You  may  not  remember  but  you
 ‘will  appreciate  the  fact  that  the
 Maharashtra  State  has  not  got  any  big
 multi-millionaire.  If  you  ask  whether
 there  are  multi-millionaires  in  Maha-
 rashtra,  well,  there  may  be  some  in
 other  groups,  but  in  Maharashtra,
 there  are  very  few;  almost  none.  A
 multi-millionaire  does  not  exist  there.
 A  solitary  name  here  or  there  may
 be  there,  but  even  that  name  is  a
 sort  of  sub-tenant  of  some  other
 multi-millionaire!  Thus,  the  whole
 of  the  Maharashtra  is  more  or  less
 composed  of  peasantry;  the  majority
 is  peasantry,  working  class  and  middle
 class.  Even  in  Bombay  city,—now  it
 is  included  in  Maharashtra—there
 may  be  multi-millionaires  in  other
 groups  but  not  among  the  Maharasht-
 rians.  That  is  why  perhaps  Maha-
 rashtrians  can  make  a  certain  contri-
 bution  to  the  development  of  socialist
 thought,  particularly  in  the  context  in
 which  we  are  now  situated.

 Take  the  case  of  the  Bombay  city.
 Its  working  class  composition  is  drawn
 from  all  the  States.  There  is  absence
 of  big  landlordism  in  Maharashtra.
 Maharashtra  never  had  a  permanent
 zamindari  as  unfortunately  Bihar,
 Bengal  or  Uttar  Pradesh  had.  We
 had  a  sort  of  absence  of  landlordism
 and  absence  of  multi-millionaires.
 Therefore,  I  think  that  Maharashtra
 ‘will  develop  a  new  thought  and  make
 a  new  contribution  to  the  develop-
 Ment  of  Indian  economy  on  the  road
 to  socialism.  I  think  that  would  not
 be  quite  a  speculation  for  the  simple
 reason  that  you  will  find  that  social-
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 ist  thought  of  all  parties,  wherever  it
 has  come  up,  has  more  or  less  come
 up  through  ‘Maharashtra.  I  am  not
 chauvinistic  or  narrow  minded  to  say
 that  others  have  not  contributed  to
 this,  but  because  of  the  big  proposi-
 tion  of  the  working  classes  in  Maha-
 rashtra  and  Bombay  city,  they  have
 developed  a  Congress  socialism,
 Praja-socialist  socialism,  neo-social-
 ism,  or  Communist  Party  _  socialism,
 but  all  the  same  some  .  socialism.
 Therefore,  you  will  find  that  this  new
 State  imbides  all  the  enterprising
 spirit  of  the  Gujaratis  and  other
 virtues  of  the  surrounding  States,  and
 we  hope  that  we  will  help  the  deve-
 lopment  of  our  country  on  the  road
 to  socialism.

 But,  of  course,  even  there,  strug-
 gles  cannot  be  ruled  out  altogether.
 We  all  want  to  co-operate  in  develop-
 ing  the  new  State  in  a  big  way,
 peaceful  way,  in  a  good  way  and  in
 a  socialistic  way,  but  unfortunately
 elements  are  there  which  will  object
 to  it,  and  therefore  struggles  should
 not  be  ruled  out.  But  I  am  sure  the
 new  State,  will  contribute  to  a  happy
 future  for  the  country.

 8  hrs.

 Dr.  M.  S.  Aney:  Mr.  Deputy-
 Speaker,  Sir,  I  consider  it  my  painful
 duty  to  oppose  the  motion  which  has
 been  moved  by  the  hon.  Home  Minis-
 ter  just  now.  It  is  not  very  pleasant
 for  a  man  to  be  singled  out  as  an
 opponent  in  the  midst  of  so  many
 friends,  but  nonetheless,  duty  requires
 sometimes  that  a  man  should  act  up  to
 his  conscience  and  respect  it  more
 than  even  the  consolation  of  friend-
 ship.

 Before  I  give  the  grounds  on  which
 I  oppose  the  motion,  there  are  two
 or  three  small  points  which  I  would
 like  to  dispose  of  in  a  few  sentences.
 In  today’s  debate,  two  of  my  esteemed
 friends  took  part  and  I  was  very  glad
 to  listen  to  them.  One  was  my  friend
 Shri  K.  G.  Deshmukh  and  the  other
 Dr,  Gohokar.  There  were  other
 friends  also.  They  made  references
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 to  two  important  points  and  they
 stated  that  they  were  not  able  to
 understand  me.  I  shall  try  to  make
 them  understand  as  much  as  4  can.

 Hon.  Meribers  may  remember  that
 when  I  made  my  last  speech,  I  stated
 that  I  look  upon  this  Bill  as  a  victory
 of  linguistic  fanaticism.  That  was  the
 phrase  that  I  than  used.  My  friend
 put  me  the  question  that;  while  I  was
 attacking  the  Bil]  on  the  ground  that
 it  was  linguistic  fanaticism,  nonethe-
 less,  I  was  asking  for  separation  of
 Vidarbha,  which  he  _  considers  is
 Mmajnly  based  upon  linguistic  con-
 siderations.  I  want  to  tell  him  one
 thing.  Formation  of  States  on  a
 linguistic  basis  is  one  consideration.
 But  there  is  another  point  in  it.  To
 say  that  one  language  can  cater  to  one
 State  is  another  principle.

 In  this  whole  controversy  between
 Vidarbha  and  Maharashtra,  the  point
 was  this.  Under  the  existing  condi-
 tions,  there  may  be  linguistic  States;
 that  principle  is  conceded.  But  what
 Maharashtrian  friends  say  is,  if  there
 is  one  language,  then  that  must
 become  part  of  Maharashtra  and  form
 one  province,  whether  they  were  in
 any  way  connected  with  them  pre-
 viously  by  history,  culture,  ete.  or  not;
 these  conditions  are  not  to  be  taken
 into  account.  That  was  the  position
 taken  by  my  friends  in  Maharashtra.
 That  is  why  I  say  their  attitude  is
 one  of  linguistic  fanatacism.

 As  a  matter  of  fact,  they  know  in
 India  today  there  are  certain  States
 which  speak  the  same  language  and
 yet  they  are  separate  States.  (Inter-
 ruptions).  All  my  friends  know  the
 map  and  geography  of  India  very  well.
 I  need  not  mention  the  States  here.
 The  Home  Minister,  who  is  sitting  by
 my  side,  was  the  Chief  Minister  of  a
 big  State  and  by  its  side  there  was  the
 Bihar  State.  I  can  go  on.  The  States
 Reorganisation  Commission  also  had
 seen  these  things  and  created  Rajas-
 than.  I  do  not  know  whether
 they  cann  it  a  Hindi  State  or  not.
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 My  point  is  this.  The  constitution  of
 a  State,  though  language  may  be  an
 important  consideration,  is  more  or
 less  a  matter  of  administrative  con-
 venience.  It  is  done  for  that  purpose.
 It  is  not  with  a  view  to  create  a  new
 sense  of  nationality  in  them,  so  that
 they  may  constitute  into  some  new
 nationality.  If  there  is  so,  care  has
 to  be  taken,  if  some  nationality  is
 likely  to  be  too  strong  in  some  time
 or  other,  so  that  it  may  be  a  matter
 for  serious  consideration  by  the  Cen-
 tral  Government.  What  I  am  making
 is  this.  My  hon.  friends  in  Maha-:
 rashtra,  who  have  been  opposing  the
 formation  of  Vidarbha,  had  no  other
 grounds  to  urge  against  the  formation
 of  Vidarbha  except  this  one  thing,
 “you  speak  the  same  language  as  I
 speak”.  They  persist  on  that  ground.
 Therefore,  I  have  said  it  was  more  or
 less  linguistic  fanaticism,  and  I  do  not
 want  to  refer  to  other  matters  which
 ultimately  led  me  to  say  that  this
 Bill  constituted  a  victory  to  linguistic
 fanaticism.

 ‘

 Then  I  come  to  the  second  point
 referred  to  by  Dr.  Gohakar.  I  am
 afraid,  he  said  that  Vidarbha  means
 only  four  districts.  I  do  not  know
 from  where  he  has  learnt  his  geo-
 graphy  about  it.  He  confounds
 varhads  or  Berars  with  Vidarb.  He
 said  that  Vidarbha  meant  only  four
 districts,  Akola,  Amraoti,  Yeotmal  and’
 Buldana.  He  excludes  the  four  Nag-
 pur  districts  out  of  Vidarbha.  I  only
 want  to  say  that  he  is  a  very  learned
 man,  he  has  obtained  the  doctorate....

 Shri  K.  G.  Deshmukh:  It  is  called
 Nagvidarbh.

 Dr.  M.  S.  Aney:  It  is  Vidarbha  after:
 all.  You  forget  that.  You  do  not
 want  that  word  itself,  that  is  my
 trouble.  However,  I  do  not  want  to.
 quarrel  with  him.  My  point  is  this.
 I  only  want  to  say  that  if  he  has  read
 the  history  of  Vidarbha,  the  old  his-
 tory  of  Vidarbha,  he  would  have
 found,  that  the  limits  of  Vidarbha  are
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 between  Narbada  and  Godavari.
 Rikshagiri  which  is  Sathpura  is  the
 mountain  border  of  Vidarbha.  This
 is  treated  in  the  old  works  and  all
 Sanskrit  works  refer  to  this  territory
 by  the  term  Vidarbha.  I  do  not  want
 to  go  further  into  this  matter,  because
 that  will  be  a  lecture  by  itself  and  a
 large  number  of  quotations  will  have
 to  be  given  on  it.  But  I  only  want  to
 suggest  my  friend,  Dr.  Gohokar,  that
 he  may  once  more  revise  his  history,
 Indian  history,  particularly  that  of
 Vidarabha  and  then  he  will  find  that
 his  idea  of  Vidarbha  as  it  is  at  pre-
 sent  is  narrow  and  it  will  have  to  be
 widened  in  order  to  understand  or
 have  a  proper  comprehension  of  what
 Vidarbha  territory  was.

 The  third  point  is  that  Vidarbha  is
 a  deficit  State.  He  quoted  some
 figures  which  my  friend,  Dr.  Khedkar
 has  published  somewhere.  I  am  glad
 to  find  that  my  hon.  friend,  Shri
 Khedkar,  has  published  certain
 extracts  from  the  speeches  of  Mr.
 Kazi  and  circulated  them  for  infor-
 mation  of  hon.  Members.  Here  I
 want  to  say  that  the  matter  about
 the  subject  of  deficit  was  recently
 under  serious  discussion  between  the
 Chief  Minister  of  Bombay  and  Dr.
 Jivaraj  Mehta  of  Bombay.  The  result
 of  Dr.  Jivaraj  Mehta’s  estimates  of
 the  expected  deficit  of  Gujarat  is  to
 the  tune  of  Rs.  0  crores.  Our  friend,
 Shri  Chavan,  the  Chief  Minister,  did
 not  want  to  go  beyond,  Rs.  4  crores.
 So,  these  Ministers,  when  they  want
 to  manipulate  figures,  can  run  between
 Rs.  4  crores-to  0  crores.  That  is  the
 difficulty  about  it.

 After  all,  with  all  my  admiration
 for  my  young  friend,  Shri  Kazi,  he
 has  come  out  as  a  financial  expert  for
 the  first  time  and  some  time  at  least
 must  go  for  me  to  accept  as  reliable
 or  wuthoritative  his  figures  about
 Vidarbha.  It  is  admitted  by  him  and
 on  all  hands  and  the  memorandum
 which  was  submitted  by  me  to  the
 Commission  in  958  gives  the  figures.

 T  took  the  figures  from  the  Gov-
 ernment  records  and  published  them.
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 Therein  I  have  shown  how  Vidarbha
 was  a  surplus  tract  up  to  that  time.
 After  956  because  it  has  been  joined
 to  Bombay  and  new  developmental
 expenditure  has  begun  the  surplus
 Vidarbha  tract  has  become  a  deficit
 tract.  I  want  to  know  if  it  is  a  mat-
 ter  of  credit  to  the  Bombay  State  that
 a  surplus  tract  has  been  turned  into
 a  deficit  tract.  It  is  really  a  matter
 to  be  seriously  considered.

 Thirdly,  when  this  objection  is  put
 forward  they  forget  one  thing.  At  a
 time  when  you  are  creating  a  deficit
 State  for  which  you  have  to  pay
 crores  and  crores  of  rupees,  when.
 that  can  be  created  they  say  that
 creation  of  Vidarbha  State,  which  has.
 a  deficit  of  a  crore  of  rupees,  assum-
 ing  those  figures  as  correct,  is  an  im-
 possibility.  You  can  see  the  absurdity
 of  the  argument  that  they  are  adduc-
 ing  and  also  the  absurdity  of  the  claim.
 that  the  Bombay  Administration...

 Shri  K.  G.  Deshmukh:  That  deficit.
 was  shown  by  me  during  the  years
 953  to  956  when  it  was  in  Madhya.
 Pradesh.

 Dr.  M.  S.  Aney:  Madhya  Pradesh
 also  was  governed  by  you  and  by
 those  persons  who  are  Ministers
 today.  You  forget  that  thing.

 Mr.  Deputy-Speaker:  It  would  be:
 better  if  no  attempts  are  made  to  cor-
 rect  the  hon.  Member.  I  would  re-
 quest  the  hon.  Member  to  be  brief
 now.  It  is  the  third  reading  stage.

 Dr.  M.  S.  Aney:  [  shall  make  one
 or  two  points.  Now  after  the  Bill  is
 passed  it  will  become  a  law  within  a
 short  time,  that  is,  after  it  gets  the
 assent  of  the  President.  Appeals  have
 been  made  by  hon.  Members  since  the
 Bill  was  introduced  in  this  House  to
 the  effect  that  a  new  era  has  opened,
 a  new  epoch  is  coming  and  a  historic
 event  is  coming  into  existence  and  so
 on,  What  is  it  that  is  being  done?  I
 can  understand  that  Gujarat  is  creat-
 ed  out  of  the  existing  State.  What
 remains,  the  residuary  State  is  called



 32635  Bombay

 [Dr.  M.  S.  Aney]
 Maharashtra.  It  means  the  merger  of
 Vidarbha  altogether  with  Maharash-
 tra.  I  want  all  my  hon.  friends  to

 ‘say  whether  at  any  time  the  bounda-
 ries  of  Maharashtra  had  exceeded
 those  of  the  eight  or  nine  districts  of

 ‘the  old  Bombay  Presidency.  You  are
 ‘hereby  claiming  that  Maharashtra
 means  territories  up  to  Gondia  as  if
 they  had  no  separate  existence,  no
 :separate  culture,  no  separate  history,
 no  separate  tradition  at  all.  It  was  all
 Vidarbha.  It  was  there  for  so  many
 years.  It  is  being  obliterated  today
 ‘by  your  putting  the  name  Maharash-
 ‘tra.

 My  objection  to  this  is  for  another
 reason  also.  When  the  agitation  was
 started  it  was  in  the  name  of  Sam-
 yukta  Maharashtra.  Let  me  tell  my
 hon.  friends,  Shri  \Dange  and_  Shri
 ‘Goray  that  I  was  lying  on  my  death
 bed  in  Poona  when  my  friend  Datta
 Waman  Poddar,  one  of  the  most  en-
 lightened  men  of  Maharashtra’  came
 to  me  and  I  asked  him,  “What  is  this
 Samyuk‘a  Maharashtra  affair?”  He
 said,  “Mr.  Aney,  it  is  a  concession  to
 you  and  to  your  contention  that
 Vidarbha  and  Marathwada_  are  not
 Maharashtra;  they  are  being  joined  to
 Maharashtra  and  in  order  to  indicate
 that  and  to  recognise  your  special
 existence  also  we  are  trying  to  call

 ‘this  territory  as  Samyukta  Maharash-
 tra.”  The  agitation  was  carried  in
 the  name  that  we  are  going  to  form  a

 ‘Samyukta  Maharashtra.  But  as  soon
 as  it  was  seen  that  the  hon.  Home
 Minister  is  amenable  to  anything  that
 comes  from  the  Chief  Minister  of
 Bombay.  He  said,  “How  was  it  done

 ‘in  the  case  of  others?”  The  implica-
 tion  of  the  agitation  and  the  name
 that  was  given  to  it  was  forgotten.  At
 that  time  they  said  “Why  have
 ‘Samyukta  Maharashtra?  Call  it  Maha-
 rashtra.”  I  am  not  quarrelling  with
 you  for  calling  it  Maharashtra.  But
 the  change  of  name  to  Maharashtra
 and  not  keeping  it  Samyukta  Maha-
 rashtra  indicates  a  kind  of  mentality
 that  is  behind  this  movement.  I

 ‘make  myself  bold  to  assert  and  it  is
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 a
 matter  on  which  my  Maharashtrain

 friends  may  feel  proud  also  that  they think  that  they  belong  to  a  race  which
 has  ruled  that  they  had  spread  al!
 over  India,  that  they  had  fought  for
 the  liberty  of  the  motherland  and
 they  had  their  martial  traditions,  It  is
 a  feeling  of  being  superior  and  fight- ing  the  rest,  and  therefore  they  feel
 that  anything  that  can  be  affiliated to  them  in  one  form  or  another  should
 be  Maharashtra  and  nothing  else.  That
 is  the  position.  At  least  people  feel
 these  things  about  their  motives,—it
 may  be  wrong,  I  hope  it  will  be  prov-
 ed  wrong—that  it  is  this  kind  of  ag-
 gressive  tendency  of  certain  sections
 of  the  people  in  Maharashtra—I  do
 not  want  to  name  anybody—which  is
 making  this  merger  more  suspicious
 and  more  dangerous  alse.

 They  have  chosen  the  inauguration
 ceremony  to  begin  with  Chhatrapati
 Shivaji  Maharaj  festival.  In  those
 days  when  Shivaji’s  name  was  ana-
 thema  and  people  were  not  coming
 together  to  take  part  in  the  celebra-
 tions,  we  were  playing  our  humble
 part  to  carry  the  sacred  name  of
 Shivaji  and  to  inspire  the  people  with
 the  high  ideals  for  which  Shivaji
 stood.  Now,  it  is  well  known  that
 this  27th  April  is  an  exploded  date.
 Anybody  who  has  read  modern  his-
 tory  knows  that  is  an  exploded  date.
 They  have  chosen  this  exploded  date
 and  extended  the  celebrations  for
 four  davs,  so  that  it  should  become
 a  festival  for  the  inauguration  of  the
 new  Maharashtra  Sate.  Let  them  do
 it.  I  do  not  want  to  grudge  but  there
 is  something  behind  that.

 Dr.  P.  S.  Deshmukh  rose—

 Dr.  M.  S.  Aney:  I  can  understand
 the  feelings  of  my  hon.  friend  Dr.
 P.  S.  Deshmukh  on  this  point,  and  I
 am  sorry  if  I  am  saying  something  to
 injure  his  feelings.

 The  Minister  of  Agriculture  (Dr.
 P,  8.  Deshmukh):  What  I  say  is  this
 has  nothing  to  do  with  the  Bill.
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 Dr.  M.  Ss.  Aney:  I  apologise  to  him
 for  that.  The  obvious  object  of  this
 is  that  the  reception  to  the  new  State
 may  be  universal  in  character  which
 would  not  be  the  case  if  it  is  not
 coupled  with  the  name  of  Chhatrapati
 Shivaji  Maharaj.  I  have  personaily
 said  that  if  they  hoid  the  festival,  we
 will  go  and  pay  our  tribute,  Nonethe-
 less  we  shall  not  give  up  our  opposi-
 tion  to  the  new  Sta.e  that  is  being
 imposed  upon  us.

 Whenever  the  question  of  the  for-
 mation  of  a  separate  Vidarbha  Stute
 was  considered  in  the’  past  by  the
 Central  Government,  by  the  Congress
 Working  Commit.ee  or  by  some  com-
 missions,—I  do  not  want  to  go  into
 the  history  of  it—every  such  body
 ultimately  in  its  own  way  gave  the
 finding  that  Vidarbha  could  be  a  se-
 parate  State.  This  was  said  by  each
 commission  including  the  last,  namely
 the  States  Reorganisation  Commission.
 The  recommendation  of  the  Dhar
 Commission  was  that  Vidarbha  could
 be  a  separate  State,  but  that  its  for-
 mation  was  being  opposed  by  those
 who  s.ood  for  Samyukta  Maharashtra.
 That  is  what  they  said.  Therefore,
 though  they  recommended  the  forma-
 tion  of  the  State,  there  was  no  such
 State  formed.  That  is  the  position.

 The  V.J.P.  Committee  consisting  of
 Pandit  Jawaharlal  Nehru,  the  late
 lamented  Sardar  Vallabhbhai  Patel
 and  the  late  Dr.  Pattabhi  Sitaramayya
 said  that  if  the  Maharashtrian  friends
 wanted  a  separate  Siate,  they  could
 have  it,  but  whether  the  people  of
 Vidarbha  and  Nagpur—they  had  put
 in  these  words—should  join  or  not
 would  depend  upon  their  will,  it  could
 not  be  imposed  upon  them.  This  is
 their  clear  verdict.  We  thought  when
 the  time  came  we  could  hold  up  this
 charter  and  ask  the  Centra]  Govern-
 ment  ang  those  who  were  responsible
 for  running  it,  whether  they  were
 Boing  to  give  the  benefit  of  this  pro-
 Mise  to  the  people  of  Vidarbha  or
 not.  What  we  say  is  this.  If  you  will
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 not  consider  us  fit  for  it,  then,  hold  a
 trial,  take  a  referendum,  have  a  ple-
 biscite,  or  fix  some  date  by  which  you
 intend  to  do  that.  We  shall  be  pre-
 pared  to  abide  by  the  decision  of  that.
 If  the  electorate  of  the  general  popu-
 lation  of  Vidarbha  by  a  majority,
 voie  for  continuing  with  the  present
 State  which  you  are  creating  by  this
 law,  I  tell  you  I  shall  be  the  first
 man  to  go  and  aproach  everybody  and
 say,  “Do  not  talk  now,  it  is  your
 bounden  duty  to  submit  to  it;  but  if
 it  goes  against  you,  then  I  think  the
 Home  Minister  should  assure  us  that
 in  that  case  he  would  be  prepared  to
 make  adjustments  and  form  a  new
 Vidarbha  State.”

 Mr.  Deputy-Speaker:  The  hon,  Mem-
 ber  should  conclude  now.

 Dr.  M.  S.  Aney:  I  shall  conclude
 with  one  request,  which  I  had  made
 even  in  my  last  speech.  My  request
 was  this.  In  order  to  avoid  the
 calamity  and  the  troubles  into  which
 the  Vidarbha  people  will  be  thrown
 hereafter,  after  this  Bill  is  passed,  a
 promise,  or  an  assurance  is  necessary
 that  now  or  within  a  year  or  two
 years,  Government  would  be  prepar-
 ed  to  call  upon  the  people  of  Vidarbha
 to  come  together  and  express  their
 opinion  as  to  whether  the  _  present
 state  of  things  should  continue  or  not
 continue.  If  that  assurance  would  have
 been  given,  then  the  thing  would  have
 been  all  right.  You  do  not  know  what
 the  position  today  is.  I  only  want  to
 say  this.  In  the  last  month,  in  more
 than  25  places,  a  satyagraha  campaign
 has  been  carried  on.

 Dr.  P.  S.  Deshmukh:  Of  hired
 people.

 Dr.  M.  S.  Aney:  My  hon.  friend  is
 entitled  to  say  that,  and  I  can  also
 throw  back  something  in  return.

 Mr.  Deputy-Speaker:  The  hon.
 Member  might  be  allowed  to  conclude
 now.

 Dr.  M.  S.  Aney:  I.  shall  conclude
 with  just  one  sentence,  and  no  more
 than  that.
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 Shri  Goray:  Now,  it  is  a  fight  be-
 tween  one  Congressman  and  another
 Congressman.

 Mr.  Deputy-Speaker:  Therefore,  the
 hon.  Member  is  very  happy?

 Shri  Goray:  Because  they  were
 happy  when  we  were  quarrelling.

 Dr.  M.  S.  Aney:  More  than  one
 thousand  people  have  offered  them-
 selves  as  satyagrahis,  and  about  one
 hundred  of  them  are  in  prison  as

 prisoners  or  under-trial  prisoners.  The
 thing  is  that  it  has  begun.  Whether
 this  is  to  grow  and  gather  in  volume
 and  strength  will  certainly  depend
 upon  the  attitude  that  the  Govern-
 ment  of  India  will  take.

 Shri  S.  A.  Dange:  For  Bombay  city
 05  people  died.  What  is  the  satya-
 graha  of  one  thousand  people?

 Dr.  M.  S.  Aney:  I  thought  that  that
 was  the  story  of  the  past,  and  that
 would  not  be  repeated  in  future.

 On  account  of  these  considerations
 for  the  people  of  Vidarbha  who  are
 likely  to  face  a  terrible  situation
 hereafter,  I  have  to  declare  here  in
 their  name  that  I  am  unable  to  sup-
 port  this  Bill,  and  I  oppose  it.

 Shri  Yajnik  (Ahmedabad):  ६  am
 very  happy  to  express  my  joy  and

 gratification  at  the  fact  that  the  cur-
 tain  is  about  to  be  rung  down  on
 the  tragedy  of  the  bilingual  State  and
 the  tragic  events  that  followed  in  its
 wake.  It  was  more  than  three  years
 ago  that  the  bilingual  State  was  set-
 tled  upon  by  this  House,  and  when
 the  decision  was  received  in  Ahmeda-
 bad  and  in  Gujarat,  it  created  con-
 sternation  and  sorrow  बाते  suffering.
 We  have  passed  through  three  years
 of  stress  and  storm  and  we  are  glad
 to  see  that  our  efforts  have  not  been
 in  vain.

 In  the  first  few  days,  when  the
 worst  of  repression  was  let  loose  on
 Ahmedabad  and  Gujarat,  we  almost
 felt  as  if  we  were  absolutely  alone,
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 and  we  had  no  friends  outside  the
 amis  of  Gujarat.  But  we  were  very
 giad  to  find  within  a  month  or  so  that
 ule  events  that  crowded  in  Gujarat,
 the  firing  and  the  Janata  curfew  and
 the  paraie:  meeung  tnat  we  had  to
 hoid  when  ihe  Prime  Minister  came
 to  Ahmedabad  to  show  him  the  depts
 of  our  feei.ng  for  Mana  Gujarat,  were
 all  noted  with  sympathy  in  the  press
 of  Manarashtra.  We  were  very  glad
 to  find  that  the  Samyukta  Maharashtra
 Samiti  and  the  people,  the  vast  mil-
 lions  of  Maharashtra,  whom  they  re-
 present,  gradually  began  to  give  us  a
 helping  hand  and  to  sympathise  with
 our  whole  movement  for  the  bifurca-
 tion  of  this  big  Bombay  Suate.  It  is
 worthy  of  note  ihat  the  worst  tragedy,
 the  worst  firing,  that  took  place  be-
 fore  the  billingual  S.ate  was  formed,
 was  in  Bombay.  It  was  more  or  less
 a  fight  for  the  City  of  Bombay,  The
 worst  tragedy  that  took  place  after
 che  decision  on  a  bilinguai  State  was
 taken,  was  in  Ahmedabad.

 As  the  elections  took  place,  we  sat
 together—men  of  the  Parishad  and  of
 the  Samiti—and  we  decided  to  co-
 operate  to  however  limited  an  extent
 1  Opposition  in  the  legislature  of  the
 Bombay  State.  Then  more  things
 happened.  We  just  felt  that  we  nad
 to  get  together  neare

 *  7

 nearer  in
 order  to  solve  the  9  that
 would  confront  us  when  the

 a

 as
 divided  into  two,  and  we

 020 it  in  right  earnest.  We  met  i  na
 in  1957,  We  met  in  Bombay  in  Janu-
 ary  1958,  We  came  to  three  decisions.
 I  am  happy  to  state  that  though  we
 could  not  came  to  a  final  decision  we
 laid  down  principles  that  have  more
 or  less  been  adopted  in  the  formula-
 tion  of  the  Bill  that  we  are  about
 to  pass.

 The  three  principles,  as  Shri  Datar
 very  briefly  pointed  out  a  few  hours
 ago,  were  as  follows.  The  first  prin-
 ciple  was  that  the  representatives  of
 the  two  States  of  Maha  Gujarat  and
 Maharashtra  would  study  the  pro-
 blem  of  giving  aid  to  the  sister  State
 of  Gujarat  from  the  funds  of  the
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 Maharashtra  State  in  the  intial  years.
 The  rest  was  naturally  kept  pending.
 When  we  further  met  in  Bombay,
 it  was  again  decided........

 Mr.  Deputy-Speaker:  Would  he
 want  to  describe  all  those  meetings
 and  what  happened  there?  This  is
 the  third-reading  stage.

 Shri  Sonavane:  It  is  relevant.

 Mr.  Deputy-Speaker:  It  may  be
 essential,  but  we  are  on  the  third
 reading  stage.

 Shri  Yajnik:  The  second  principle was  that  Dangs  was  treated  as  a
 separate  question.  The  third  was  that
 all  the  rest  of  the  border  problems
 were  to  be  settled  according  to  the
 Pataskar  formula.

 It  is  my  complaint  also  that  the  Patas-
 kar  formula  has  not  been  applied  to
 the  six  taluks  of  Nandarbar,  Navapur,
 Akkalkuva,  Akrani,  Shahada  and
 Taloda.  Gujarat  has  just  been  grant- ed  50  villages  on  account  of  the
 Ukai  dam  which  is  a  fact  and  a
 reality.  We  feel,  and  the  people  of
 the  six  taluks  have  represented  to
 the  Government  of  India,  that  they are  well  prepared  for  a  plebiscite  or
 referendum.  What  we  plead  for  is
 not  in  vain.  History  and  geography
 stand  by  us.  All  the  big  authorities
 on  linguistics  have  also  given  their
 verdict  that  Ahirani,  Dangi  and  Bhili
 are  species  of  the  Gujarati  language.

 The  point  is  that  while  we  feel  that
 some  bigger  areas  might  have  been
 allotted  to  Gujarat,  in  the  case  of
 Umbergaon  and  Nandarbar,  after  all
 the  compromise  that  has  been  effected and  the  arangements  that  have  been made  in  view  of  the  Pataskar  formula, all  that  has  happened  before  between the  representatives  of  the  two  would
 be  States  should  be  taken  seriously into  consideration.

 We  have,  to  a  certain  extent,  been
 at  a  disadvantage.  If  the  Samyukta
 Maharashtra  Samiti  was  not  consulted
 by  the  9-man  Committee,  we  were  also
 not  consulted.  It  is  no  fault  of  ours
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 that  we  were  not  consulted.  It  is  not
 out  of  any  favour  or  partiality  for
 Gujarat  that  some  areas  have  been
 allotted  to  us.  I  may  say  that  there
 is  an  amount  of  lingering  discontent
 n  Gujarat  today,  that  larger  areas
 ave  not  been  given,  that  the  financial

 arrangement  hag  been  comparatively
 miserly,  and  that  the  deficit  of  Rs.  9
 crores  has  been  reduced  to  Rs.  4  crores
 and  Rs.  6  crores.

 All  taat  is  there  in  our  minds.  But,
 we  have  taken,  Sir,  a  more  statesman-
 like  attitude.  We  feel  that  after  all
 a  State  that  has  been  together  for  the
 last  00  years  and  more  is  separated
 into  two  parts,  and  when  the  two
 Chief  Ministers  or  the  would-be  Chief
 Ministers  of  the  two  States  have  come
 to  a  certain  arrangement  in  the  way
 of  partitioning  the  family  assets  in  a
 friendly  accommodating  manner,  we
 feel  that  that  arrangement  should  be
 accepted.  We  know  that  they  worked
 under  the  guidance  of  our  Home  Minis-
 ter  and  the  Government  of  India.
 And,  it  is  in  the  spirit  of  statesmanship
 that  we  have  to  look  at  this  Bill  and
 look  at  all  the  arrangements  that  are
 symbolised  in  the  Bill.  It  is  not
 because  we  have  liked  every  arrange-
 ment  that  is  made  there  but  it  is
 because  we  feel  that  if  this  partition
 has  to  be  effected  within  a  limited
 period,  there  is  no  time  now  for  a
 Boundary  Commission  to  be  appoint-
 ed.  Some  arangements  must  be  made
 here  and  now  and  the  arrangements
 have  been  made.

 I  may  state  that  they  have  taken
 pretty  long  over  it.  While  the  decision
 was  made  or  at  least  made  public  in
 the  month  of  August  last,  we  are
 now  in  April.  It  has  taken  a  long
 time  for  the  nine-man  comitteee  and
 also  the  Working  Committee  of  the
 Congress  and  the  Congress  leadership
 and  the  Ministers  to  come  to  this
 agreement  and  work  out  all  the  details
 of  the  partition.  They  have  taken
 great  pains.  Villages  and  other
 details  have  been  gone  into.  Though
 we  may  not  like  every  part  of  the
 arrangement  that  has  been  made,  I
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 would  appeal  to  my  Maharashtrian
 friends  with  whom  we  have  been,  to
 a  certain  extent,  divided  over  this
 boundary  issue  and  questions  of  divi-
 sion  during  the  last  few  months,  after
 our  long  and  glorious  co-operation  for
 years  together,  I  would  appeal  _  to
 them  at  this  hour,  when  within  2
 weeks  the  two  States  are  to  be  form-
 ed,  to  bury  the  hatchet,  to  adopt  the
 Bill  as  it  is  and  work  it  out  as  a
 deed  of  partition  of  family  property;
 and  particularly  take  care  to  see  that
 the  boundaries  are  respected  and  no
 unhappy  accidents  occur  on  either
 side  of  the  boundary.  I  will  say  that
 On  our  part  we  will  see  that  all  that
 is  expected  of  us  will  be  attempted
 by  us.

 So  far  as  the  Adivasis  and  Sche-
 duled  Castes  are  concerned,  it  is
 Thakkar  Baba  and  Mahatma  Gandhi
 who  have  set  the  tradition  for  Gujarat.
 It  is  Thakkar  Baba  who  went  to  West
 Khandesh  ang  starteq  the  Adivasi
 Seva  Mandal.  The  Adivasi  Seva
 Mandals  and  other  organisations  are
 also  working  in  Dangs  and  I  can
 assure  my  friends  that  we  of  Gujarat,
 the  Government  and  the  people  alike,
 and  all  their  organisations  will  do
 their  level  best  to  see  that  the  most
 backward  of  the  communities  get  the
 best  treatment  and  the  best  deal  at
 our  hands.

 Therefore,  I  would  request  my
 friends  of  Maharashtra,  the  Maharash-
 tra  Samiti  and  the  Republican  Party
 and  all  others  now  to  bury  contro-
 versies  and  look  to  the  future  and
 divert  all  their  energies  and  atten-
 tion,  to  concentrate  them  on  making
 their  State,  as  we  shall  attempt  to
 conduct  ourselves  to  make  our  State
 and  our  people,  more  happy  and  more
 prosperous  in  future.

 Mr.  Deputy-Speaker:  Shri  Goray.
 I  will  request  the  hon.  Members  now
 to  confine  their  remarks  to  5  minutes
 only.  There  are  quite  a  number  of
 hon.  Members  wanting  to  speak  and  I
 will  have  to  accommodate  a  few  of
 them  at  least.
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 Shri  Goray:  Today,  the  long  travail
 will  be  over  and  the  long  debate  also
 will  come  to  the  end.  Ever  since  we
 were  returned  to  this  House,  it  has
 been  our  constant  endeavour  to
 persuade  this  august  Assembly  to
 appreciate  the  justice  of  our  demand
 for  a  separate  State  of  Maharashtra
 and  a  separate  State  of  Gujarat.  We

 ‘are  naturally  happy,  therefore,  that  at
 last  what  we  asked  for  and  what  we
 fought  for  and  what  we  suffered  for
 had  been  appreciated.  There  is  no
 question  that  henceforwarg_  the
 energines  of  the  people  in  Maharashtra
 will  be  used  for  building  a  prosperous
 and  happy  Maharashtra.  The  appeals
 were  made  here  by  the  Home  Minister

 *as  well  as  by  my  friend  Shri  Yajnik
 ‘that  we  should  forget  all  quarrels  and

 all  the  differences  should  be  forgotten
 now  and  that  the  hatchet  should  be
 buried,  and  henceforward  the  two
 neighbouring  States  of  Gujarat  and
 Maharashtra  should  work  hand  _  in
 hand.  I  know  it  is  rather  late  in  the
 day  to  say  here  that  full  justice  has
 not  ben  done  to  us.  I  would  only  like
 to  point  out  that  a  few  things  have
 been  left  which  we  would  have  liked
 to  get  amended  ०  rectified—the
 question  of  the  6  or  7  villages  of
 Umbergaon,  the  question  of  the  Dangs
 and  the  question  of  the  transfer  of
 the  villages  which  are  likely  to  be
 submerged  under  the  Ukai  Dam  to  the
 State  of  Gujarat.  There  are  other
 questions  and  I  do  not  want  to  enter
 into  details  of  them....(An  Hon.
 Member:  What  remains?)  As  I  said,
 it  is  rather  late  in  the  day.  I  do  not
 want  to  mince  words  and  give  you
 false  hopes.  Why  I  am  trying  to  point
 out  these  things  is  that  at  least  so  far
 as  the  villages  in  West  Khandesh  are
 concerned,  it  is  not  only  the  transfer
 of  villages  but  it  is  a  new  principle
 that  you  are  trying  to  introduce.
 Last  time  also,  I  pointed  out  but  l
 failed  in  bringing  conviction  to  you.
 Nowhere  in  India,  wherever  dams
 have  been  built,  the  areas  that  are
 submerged  or  likely  to  be  submerged
 had  been  transferred  to  the  other
 State.  That  statement,  I  suppose,  still
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 stands  unchallenged  and  if  you  have
 already  taken  a  decision,  I  have  no
 quarrel  with  you  but  I  would  like  to
 point  out  that  so  far  as  Ukai  dam  is
 concerned,  please  once  again  go  into
 the  report  that  has  been  submitted  to
 you.  It  has  been  pointed  out  by  the
 experts  committee  that  the  total
 acreage  that  is  likely  to  be  affected  is
 57  lakhs  of  acres.  Out  of  that,  if
 you  take  into  consideration,  the  cultiv-
 able  land  only  7  per  cent  of  land  is
 in  Madhya  Pradesh,  7  per  cent.  in
 Gujarat  and  85  per  cent  land  in
 Maharashtra.  The  whole  calculation
 is  based  on  the  data  that  the  Bombay
 Government  had  supplied.  It  was  said
 that  nearly  90  million  acre  feet  ot
 water  was  available.  I  am  not  quot-
 ing  figures  from  some  source  which  is
 not  available  to  the  Government.  If
 you  go  into  the  debates  of  the  Bombay
 Legislature,  one  of  the  members  has
 pointed  out  from  the  Government
 figures  this  fact.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Goray:  Sir,  you  have  given  so
 much  time  to  Dr.  Aney  and  other
 people.  Why  are  you  so  hard  on  me?

 Mr.  Deputy-Speaker:  That  is  exact-
 ly  the  reason  why  I  am  saying  this
 to  the  other  hon.  Members..........
 (Interruptions,  )

 Shri  Goray:  In  short,  I  would  ask
 you  to  go  into  it  again  and  then  you
 will  find  perhaps  that  very  little  water
 would  be  available  for  the  dam.  Tapti
 is  a  very  erratic  river.  The  figures
 that  you  are  quoting  are  true  only
 once  in  five  or  six  years;  otherwise,
 Tapti  does  not  give  so  much  water  at
 all.  So  I  leave  it  to  you.

 I  would  like  only  to  point  out  this.
 I  was  really  sorry  when  I  heard  the
 veteran  Congressman,  Dr.  Aney.  I
 had  never  thought  that  in  old  age  a
 man  wanted  to  forget  all  that  he  had
 preached  ang  professeq  in  his  young
 days.  Even  he  went  to  the  extent  of
 saying  that  the  Shivaji  festival
 should  not  be  the  starting  point  of  new
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 Maharashtra.  I  would  like  to  tell  you
 that  this  Maharashtra  is  inconceivable
 without  Shivaji.  Whatever  good  is
 there  in  Maharashtra  is  due  to  Shivaji.
 Therefore,  it  is  but  proper  that  we
 should  start  with  a  bow  to  the  great
 hero  who  created  Maharashtra.

 Shri  Raghunath  Singh  (Varanasi):
 Who  created  India  also,  not  only
 Maharashtra.

 Shri  Goray:  Very  good.  I  am  very
 glad.  If  I  may  quote  one  sentence,
 Sir,  he  was  the  man  who  typified  the
 revolutionary  spirit  in  Maharashtra.
 When  the  question  of  his  coronation
 came  and  when  at  that  time  the  priest-
 ly  class  said  that  he  was  not  a
 kshatriya  but  a  sudra,  he  was  the
 man  who  said:

 “दूद  होत्साते  राज्य  करून  दाखबू”!
 whereby  he  meant:  “Though  I

 am  born  a  sudra,  I  will  show  you  that
 even  a  sudra  can  administer  a  king-
 dom.”  That  is  the  spirit  that  has
 inspired  us.  As  Shri  Dange  =  said,
 Maharashtra  is  a  poor  province.  We
 do  not  trace  our  descent  from  Ram  or
 Krishna.  We  trace  our  descent  from
 Shivaji.  We  can  say  even  now:

 “शुद्र  होसाते  राज्य  करूत  दाखवु”

 Shri  Datar  said,  let  us  build  up
 India,  in  the  name  of  the  good  of  the
 nation,  let  us  now  march  forward.
 There  again,  I  would  like  to  tell  him
 what  Shivaji  had  said.  He  had  said:

 “देशासाडी  फकिरों  घेतली  778”
 We  have  reduced  ourselves  to  poverty
 for  the  sake  of  the  nation,  that  was
 what  he  said.  Therefore,  I  would  like
 to  assure  the  Minister  of  State  in  the
 Ministry  of  Home  Affairs,  I  would
 like  to  assure  the  Home  Minister—I
 am  glad  that  the  Prime  Minister  is
 also  here—that  so  far  as  nationalism
 is  concerned,  sacrificing  for  the  nation
 is  concerned,  it  is  in  our  blood  and  we
 shall  never  betray  our  blood.

 Sir,  I  have  nothing  more  to  say.  I
 only  wish,  let  Gujarat  prosper,  Let
 Gujarat  teach  us  the  secrets  of  trade
 and  commerce  and  industry.  We  want
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 to  learn  from  them.  For  the  last.  300
 years,  in  spite  of  the  fact  that  we
 came  into  close  contact  with  them,  we
 did  not  learn  from  them.  Now  we
 would  like  to  learn  from  them.  We
 would  like  to  send  some  of  our  young
 Maharashtrians  to  Gujarat,  when  the
 new  capital  is  formed,  to  study  there
 for  some  time  and  like  Kacha  learn
 the  sanjeevani  vidya  and  come  back
 to  Maharashtra.  And,  Sir,  if  we  have
 so~>‘hing  to  contribute  to  the  nation
 by  which  the  Gujaratis  also  will  pro-
 fit,  they  are  welcoming  to  Maharashtra
 to  learn  from  us.

 I  feel  that  there  is  no  likelihood  of
 any  inimical  feelings  between  the
 two  States.  Whatever  our  differences
 may  be,  we  will  try  to  argue  about
 them.  We  shall  come  to  the  Home
 Minister  for  a  settlement.  It  is  our
 tragedy,  in  a  way,  that  we  have
 lost  here  what  we  have  gained  out-
 side.  It  is  quite  possible  that  we
 may  yet  win  the  points  that  we  are
 stressing  here.  We  will  go  on  putting
 forward  our  point  of  view.  One  day
 or  the  other  we  will  succeed.

 So,  Sir,  I  agree  with  all  my  friends
 in  saying,  “Let  us  begin  a  new  chap-
 ter”.  Every  story  has  its  end.  And
 this  story  also  is  ending.  Let  us  now
 start  on  a  new  page  and  wish  good
 luck  to  Gujarat.  and  good  luck  to  Maha.
 rashtra.

 Shri  Khadilkar:  Today  I  am  very
 happy  because  after  a  long  period  of
 time,  the  struggle  and  a  certain
 amount  of  bitterness  that  had  enter-
 ed  the  life  of  Maharashtra  and
 Gujarat  have  come  to  an  end.  Per-
 haps  today  we  are  reaching  a  phase
 in  the  evolution  of  a  federal  union
 that  we  are  building  up,  where  every
 unit  of  the  federation  more  or  less
 now  is  organised  on  a  homogeneous
 base.  That  will  strengthen  our  coun-
 try  and  strengthen  the  nation.

 On  this  occasion  I  would  particular-
 ly  like  to  thank  the  Maha  Gujarat
 Janata  Parishad.  One  of  the  argu-!
 ments  that  was  advanced  in  support|
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 of  the  bilingual  State  from  the  start
 by  the  Gujarat  leadership  with  a  cer-
 tai:  type  of  authoritarian  tradition
 was  that  “we  want  a  big  State;  the
 Maharashtrians  are  fools;  they  do  not
 understand  the  advantage  of  a  big
 State  like  bilingual  State  of  Bombay,
 because  we  can  combat  and  equal  the
 balance  at  the  Centre  with  Uttar  Pra-
 desh  and  other  big  groups”.  That  idea
 never  caught  hold  of  us  so  far  as
 Maharashtra  is  concerned,  and  though
 we  have  quarrelled  about  certain
 matters  in  the  process  of  formu’  ating
 this  Bill,  the  credit  goes  to  my  hon.
 friend  Shri  Yajnik  who  came  forward
 and  told  the  people  of  Gujarat  after
 the  Gandhian  era,  for  the  first  time,
 “You  will  have  to  fight  against  this
 leadership  in  Gujarat”.  Therefore,
 ultimately,  because  of  this  struggle...

 Shri  P,  R.  Patel:  Are  we  discussing
 this  Bill  or  any  other  thing?

 Shri  Khadilkar:  He  is  taking  away
 my  time.  Because  of  a  joint  struggle
 and  our  resolve,  ultimately  the  Con-
 gress  leadership  accepted  the  verdict
 of  the  people  of  Maharashtra  ang  this
 House  also  is  ultimately  putting  its
 seal  on  that  verdict.  This  is  a  great
 day  for  democracy.

 There  are  certain  problems,  but
 when  we  solve  problems  by  democra-
 tic  methods,  there  is  no  cut-and-dried
 solution.  Some  leaders  were  saying
 that  the  bilingual  State  had  come  to
 Stay.  But  ultimately  we  have  seen
 today  that  two  States  are  being  carved
 out.  Therefore,  I  have  every  hope
 that,  whatever  little  patches  there  are
 here  and  there  on  the’  border  and
 though  certain  problems  here  and
 there  are  still  there  unsolved,—and  I
 am  condfident—if  we  apply  our  mind
 and  if  the  leadership  also  takes  a  broad
 view  in  order  to  remove  all  the  spots
 of  discontent  on  the  broader  interests
 of  the  nation,  these  problems  will  be
 solved  sooner  than  later.

 We  have  created  language  States.
 We  are  a  multilingual  nation.  Just
 now  history  was  quoted.  One  great,
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 eminent  leader  of  India  has  said  that
 perhaps  in  the  evolution  of  our  coun-
 try  history  is  like.y  to  prove  a  curse.
 That  is  a  very  significant  sentence.
 Therefore,  when  we  are  building  up
 language  units,  our  enthusiasm  in  the
 sense  of  any  patriotism  should  not
 assume  a  certain  amount  of  exclusive
 nationalism  or  chauvinistic  character
 at  the  cost  of  broader  unity.  Let  us
 all,  who  are  really  very  happy  now,
 bear  this  fact  in  mind.

 We  welcome  this  day  and  will  re-
 member  this  day,  when  we  have  com-
 pleted  the  process,  which  we  had
 started,  of  building  up  a  strong  Indian
 union  of  a  federal  character.  We
 had  not  enough  time  to  organise  the
 units  on  a  certain  homogeneous  and
 socially  integrated  basis.  We  have
 done  that  today.  Therefore,  this  Bil
 will  go  down  in  history  and  this  day
 will  be  remembered  as  a_  historic
 event.

 Shri  G.  B.  Pant:  We  are  almost
 at  the  end  of  the  journey,  and  the  clock
 too  is  beckoning  to  us  not  to  prolong
 this  discussion  very  much.

 I  have  a  feeling  of  relief  and
 I  should  like  to  express  my  ap-
 preciation  of  the  way  in  which  this
 whole  subject  has  been  handled  by
 the  hon.  Members  of  this  House.  It
 involved  some  ticklish  issues,  as  all
 ouestions  relating  to  re-organisation  of
 States  generally  do,  but  in  spite  of
 occasional  lapses,  a  spirit  of  friendli-
 ness,  understanding  and  goodwill  was
 maintained  throughout  the  discussions
 and  the  deliberations.

 It  is  not  for  me  at  this  stage  to
 enter  into  the  merits  of  this  measure.
 I  would,  however,  remind  hon.  Mem-
 bers  about  the  expeditious  way  in
 which  efforts  have  been  made  to  form
 these  two  States  and  to  get  this  legis-
 lation  through  the  Parliament.  The
 President  of  the  Congress  at  that
 time,  Shrimati  Indira  Gandhi,  was  the
 first  to  raise  this  question  and  it  was
 through  the  efforts  of  the  Chief  Min-
 ister,  Shri  Chavan,  and  Dr.  Jivraj
 Mehta  that  we  were  able  to  give  a
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 concrete  shape  to  the  aspirations  of
 the  two  sections  of  the  people  in
 Bombay.

 There  is,  however,  one  'esson  which
 I  think  stands  out  prominently  and
 which  we  might  well  heed.  We
 can  gain  our  ends  and  objectives  not
 through  violence;  but  through  peace-
 ful  and  democratic  methods.  Again,
 we  may  enter  into  alliances  in  a  state
 of  frenzy  or  fury,  but  when  it  comes
 to  real  settlement,  then  such  alliances
 do  not  yield  great  results.  It  is  only
 when  unity  is  based  on  basic  princi-
 ples  and  directed  towards  the  achieve.
 ment  of  constructive  purposes  in  a
 peaceful  way  that  alliances  can  aso
 prove  fruitful.  What  we  have  achieved
 today  is  due  to  the  spirit  of  under-
 standing,  appreciation  of  each  other's
 point  of  view,  goodwill  and  a  desire
 to  accommodate  each  other  which  was
 shown  by  the  leaders  of  Maharashtra
 and  Gujarat,  the  Chief  Minister,  Shri
 Chavan  and  Dr,  Jivraj  Mehta.  Dr.
 Jivraj  Mehta  is  the  prospective  Chief
 Minister  of  Gujarat.  They  two  enter-
 ed  into  an  alliance,  and  that  alliance
 was  of  a  fruitful  character,  because
 it  was  not  tainted  by  any  sort  of  vio-
 lence  or  any  sort  of  reserve.  We  saw
 that  the  Samyukt  Maharashtra  Samiti
 and  the  Maha  Gujarat  Parishad  had
 worked  together  for  some  time.  But
 when  it  was  put  to  test,  they  failed.
 (Interruptions,  )

 Some  hon.  Members:  No,  no.

 Shri  6.  8,  Pant:  I  saw  before  me
 here,  today  as  well  as_  previously,
 whenever  this  Bill  was  taken  up  there
 were  sharp  differences  between  the
 two.

 Shri  Naushir  Bharucha:  That  does
 not  matter.  We  have  attained  our
 objective.

 Shri  G.  B.  Pant:  I  have  been  forced
 to  say  so  by_certain  remarks  that  have
 been  made  fh  the  debate  which  I  wish
 had  not  been  made.  I,  however,  want-
 ed  to  say  that  let  us  work  in  a  brother-
 ly  spirit,  which  nas  been  shown  by
 Chavan  and  Jivraj  Mehta.
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 Shri  S,  A.  Dange:  We  fought  and
 you  made  the  alliance.

 Shri  G.  B.  Pant:  You  fought  and
 we  took  notice  of  your  sentiments  and
 of  your  views  and  also  of  the  public
 and  we  have  always  been  ready,  and
 will  always  remain  ready,  to  do  what
 we  consider  to  be  in  the  interests  of
 the  millions  of  people  whom  we  hap-
 pen  to  have  the  privilege  to  serve
 today.  So,  that  will  be  our  guiding
 principle  and  I  hope  we  wi.]  try  to  act
 up  to  it.  Nothing  will  be  allowed  to
 come  in  our  way  and  we  will  try  to
 do  the  right  thing  with  a  view  to
 serve  the  interests  of  the  people  in  a
 right  manner  and  in  a  way  that  will
 ensure  to  their  lasting  benefit.

 Now  this  chapter  is  almost  closed.
 I  hope  these  two  States  will  flourish
 and  prosper  and  that  there  will  be
 unity  and  goodwill  between  the  two
 communities  or  groups  who  have
 lived  togetter  for  decades  and  cen-
 turies  and  who  have  contribu’ed  to
 the  growth  of  the  nation  and  to  the
 progress  of  nationalism  in  this  coun-
 try  in  a  large  measure.

 9  hrs.  ५

 Language  is  a  uniting  force,  Langu-
 age  is  the  basis  of  culture,  but  lin-
 guistic  frenzy  can  also  sometimes
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 cause  serious  damage  and  even  disas-
 ter  So,  while  doing  all  we  can  to
 promote  the  regional  languages,  we
 have  to  continue  the  process  of  syn-
 thesis  in  our  country,  which  has  real-
 ly  enabled  us  to  build  our  composiie
 culture  and  which  has  helped  all
 parts  of  our  country,  in  spite  of  the
 languages  being  varied  and  the  way
 of  life  being  in  certain  respects  also
 different  to  treat  each  other  =  as
 brothers.  And,  above  all,  we  owe
 allegiance  to  India  and  everything
 else  comes  next  or  after  that.  So,
 while  doing  our  best  for  our  regional
 languages,  for  our  respective  regions,
 we  have  on  an  occasion  like  this  to
 remember  that  whatever  we  do  has
 to  be  consistent  with  the  higher  sup-
 reme  loyalty  that  everyone  of  us  must
 owe  to  this  country,  from  which  alone
 all  benefits  can  flow.  So  let  this
 great  India  bless  these  two  States.  Let
 us  all  join  together  in  wishing  them
 all  happiness,  progress,  peace  and
 advancement.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  reported  by
 the  Joint  Committee,  be  passed.”

 The  motion  was  adopted.
 19.01  hrs,

 The  Lok  Sabha  then  adjourned  tilt
 eleven  of  the  Clock  on  Wednesday,
 April  20,  960/Chaitra  31,  882  (Saka).
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 ORAL  ANSWERS  TO  QUES.
 TION

 ‘DAILY.  DIGEST.  ,

 [Tuesaay,  ‘April  19,1960|Chaitra  30,1882,  (Saka)]

 WRITTEN  ANSWERS  TO
 ee  nee

 32993-I2428

 5.९.  Subject.  CoLuMNS
 No.

 567  Stores  in  C.O.D.  Chheoki  12393-96
 568  Statues  of  revolutionaries  2396-12400
 569  Polish  assistance  for  copper

 mining.  .  I240I-03
 ‘1571  Co-operative  Societies  in

 Himachal  Pradesh  12404-06
 572  Archives  of  Ladakh  12406-09
 573  Manuscript  of  works  of

 Tipu  Sultan  2409-I2
 574  Indo-Nepalese  talks  I24I2-I6
 4576  Odissi  dance  ‘12416-17,
 ‘1577  Central  National  Herbarium

 at  Sibpore  I24I7-I9
 578  Children’s  Remand

 House,Delhi  12419-21
 3580  Engineering  College  in

 Palghat.  242I-23
 I§82  Cycle  thefts  in  Delhi  ‘12423-24
 583  Fleet  Air  Arm  base  at  Co-

 chin  12424-26
 584  Commercial  Pilots  12426-28

 WRITTEN  ANSWERS  TO-
 QUESTIONS  12428-59

 S.Q.
 No.

 1570  Prohibition  of  Narcotics  2428
 575  Nutritive  vlaue  of  Vanas-

 pati  I2428-29
 579  Terminal  tax  on  air  travel  72429
 358t  French  aid  for  oil  ex-

 ploration  72430
 7585  Electric  Crematorium  in

 Delhi  I2430
 §86  Central  Pool  of  engineering

 specialists  12430-36
 587  Gopeshwar  Temple  243I
 588  Central  Mechanical  Engi-

 neering  Research  I[n-
 stitute,  Durgapur  I243I-32

 3§89  Manholes  in  Delhi  72432
 1590  Clash  between  Assam  rifleg,

 and  Manipur  Police  ‘124!  (2-33

 U.S.Q.
 No.

 2262  Monuments  in  Gurdaspur  I2433
 2263  Income-tax  arrears  in  Delhi  I2433

 ey
 Tours  by  Ministers  72434

 2265*\Delhi  prisons  .  32434

 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 2266  Cases  under  Untouchability
 (Offences)  Act

 2267  Central  aid  for  Andhra
 Pradesh

 2268  Loans  under  P.L.480
 2269  Educational  aids  to  foreign

 countries  .
 2270  Janata  colleges  in  Punjab
 (2271  Girls’  educationin  Uttar

 Prades’
 2272  Aidto  U.P
 2273  Technical  education  in  U.P.
 2274  Museum  on  Buddhist  ar-

 chitecture  at  Amraoti
 2275  Tobacco  cultivation
 2276  Windmills  in  Rajasthan
 (2277  Transport’of  refined  pro-

 ducts
 2278  Working  Group  on  Delhi

 education
 2279  Committee  for  basic  edu-

 cation  in  Public  Schools
 2280  Victoria  Memorial  Hall

 Calcutta
 2281  Visitors  to  Red  Fort,  Delhi
 2282  Khajuraho  Temples
 2283  Kutab  Minar
 2284  ‘Taj  Mahal
 2285  Hill  Allowance  to  aruvan-

 kadu  employees
 2286  Decrease  in  birth  rate
 2287  Corruption  cases  in  Finance

 Ministry
 2288  U.P.Communist  Party
 2289  Uttarkhand  Division  in  U.P.
 2290  Survey  of  iron  ore  deposits

 in  Orissa.  7
 (2291  Coal  Output  from  Kothagu-

 dium  Mines,  Andhra
 Prades

 2292  Manipur  P.W.D.
 2293  Parade  Ground,  Bangalore
 2294  Teachers  in  Delhi
 2295  Recovery  of  war  bonus

 from  Government
 employees

 2296  All  India  Services
 2297  Shortage  of  pig  iron  in

 Punjab
 2298  ‘Confirmation  of Assistants

 2634

 CoLUMNS

 72434

 ‘12434-35
 I2435-36

 32436
 2436

 12436-37
 72437

 12437-38

 12438-39
 72439
 72440

 ‘12440-41

 Da  “  हे  है।

 I244I

 32442
 2442

 72442-43
 72443
 72443

 ‘12443-44,
 72444

 ‘12444-45
 72445

 12445-46

 12446-47

 72447
 32447
 72443

 12448-49,

 12449-50
 72450

 22450
 T24SI
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject  CoLumnrs
 No.

 2299  Facilities  for  displaced
 persons  @  245t-52

 2300  Development  Commi-
 ssioner  for  border  areas.  2452

 2307  Hunger  strike  by  a  prisoner
 in  Delhi  Jail  (12452-53,

 2302  Government  _  Transport
 for  Police  officers  in
 Andamans  +12453-54

 2303  Jeeps  for  officers  in  An-
 daman  and  Nicobar  Ad-
 ministration  ?  72454

 2304  Appeals  by  District  and
 Sessions  Judges,  Kerala  72455

 2305  Police  Posts  in  Tripura  12455-56
 2306  Jote  Land  in  Tripura  I2456
 (2307  Fires  in  Tripura  12456-57
 2308  Naga  Hostiles  '  I2457
 2309  Cultivation  of  Opium  12457-58,
 (2310  «Car  lifters’  gang  12458-59

 PAPERS  LAID  ON  THE
 TABLE  12462-63

 (6)  Annual  Report  of  the  State
 Trading  Corporation  of  India
 for  the  year  958-59,  along  with
 the  Audited  Accounts  and
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-secton  ()  of  Sec-
 tion  639  of  the  Companies
 Act,  1956.

 (i)  Review  by  the  Government
 of  the  working  of  the  above
 Corporation.

 GMGIPND—LS  II  —250  (Ai)_LSD—3-5-60—950

 GoLuMNe
 REPORT  PUBLIC.  ACe  2

 GOUNTS  COMMITTEE
 PRESENTED  72463

 Twenty-seventh  Report  was
 presented

 STATEMENT  BY  MINISTER  2463-64,
 The  Deputy  Minister  of  Rail-

 ways  (Shri  Shahnawaz  Khan)
 made  a  statement  regarding
 movements  of  civilian  traffic
 of  India  and  Pakistan  from
 one  part  of  their  country  to
 the  other  part  through  the
 other  countery.

 BILLS  PASSED.  F  12465-12632,
 (0)  The  Minister  of  Finance

 (Shri  Morarji  Desai)  moved
 that  the  Appropriation  (No.2)
 Bill,  3960  be  taken  into  con-
 sideration.  The  motion  was.
 adopted.  After  clause  by-
 clause  consideration  the  Bill
 was  passed.

 (ii)  The  Minister  of  |  Home
 Affairs  (Shri  G.B.Pant)  moved
 that  the  Bombay  Reorganisa-
 tion  Bill,  1960,  as  reported
 by  the  Joint  Committee,  be
 taken  into  consideration.  The
 motion  was  adopted.  After
 clause-by-clause  considera-
 tion  the  Bill,  as  reported  by
 the  Joint  Committee,  was
 passed

 AGENDA  FOR  WEDNESDAY,
 APRIL  20,  960/CHAITRA

 3I,3882  (SAKA).
 Consideration  and  passing  of  the

 Finance  Bill,  1960.


